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ANNEXURE A-3

Pending application of indstrial purpose in Collector office, Bhavn%gar-

" Se.N [Applicant detail Village Tahesil Detaiis of demandig land and purpose
0. name name ' _
1 iKeparo energy (india), JDungarpur {Mahwa JGauchar sarve No.68 Paiki 5, Land He. 12~}
. {ud., Hedarabadp £t 00-00 Sqm., Wind farm power projest.
2 {Keparo energy (india), (Khari Mahuva (Govemment west sarve No.343 Paiki 1,
iltd., Hedarabadp K . HLand He.6-00-00 Sam. and Gaucher sarve!
" : : No.343 Paiki 2, Land He.1-00-00 Sqm.,*
. Wind farm power projest, Wind farm
- ] i power projest.
. 3 {Keparo energy (india), (Jambuda |Mahuva |Government west sarve No:134 Paiki 2,
Ud., Hedarabadp . ' t and He.4-00-00 Sgm. and Gaucher sarve
[No.134/tAf2 Paiki 3, Land He.5-00-00
Sqm., Wind farm power projest, Wind
i - s S : farm power projest.
4 lKeparo energy (india), {Nana Mahuva |Government west sarve No.145, Land
- {ld,, Hedarabadp Khuntvada { He.17-00-00 Sgm. and Gaucher sarve
: T , TNo 2271 Paiki 1, Land He.4-00-00 Sqm.,
Wind farm power projest, Wind fafm
: - : -] . _{power projest. '
5 [Keparo energy (india), jMota Mahuva |Gaucher sarve No.37, Land He. 4-00-00
1id, Hedarabadp Khuntvada - Sqgm. and sarve No.69, Land He 6-00-00
| Sqm., sarve no.32371 Paiki 1, Land He 44-
00-00 Sqm., Wind farm power projest,
' . , Wind farm power projest. '
6 (Keparo energy (india), |Beda Mahuva [Government west sarve No.231/a, Land
Ltd., Hedarabadp : THe. 11-00-00 Sgm. and Gaucher sarve
' No.231/AbH, Land He 41-00-00 Saqm.,
F\(\ﬁnd farmy power projest, Wind farm
poOwer projest.
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Se.N {Applicant detait Village Tahesil  [Details of demandig land and purpose
[ o b | name name :
7 IKeparo energy (india), |BhanvadiyaiMahuva - |Government west sarve No.56/1A Paiki,
Ltd:,Hedarabadp . - Land He.7-00-00 Sqm., Wind farm power
t . . S ' projest, Wind farm power, projest.
I 8 -|Keparc energy (india), |Sendarda [Mahuva [Government west sarve No.620fA Paiki 1
' Ltd., Hedarabadp ‘ - - Paiki 1, Land He.15-00-0€ Sqm., Wind
' farm power projest, Wind farm power
projest.
‘g IKeparo energy (india), (Chapari Mahuva [Gauchar sarve No.109/B, Land He.10-00-
Ltd., Hedarabadp ' 00 Sgm., Wind farm power projest, Wind
, ‘ ) ‘ farm power projest. - : N
10 jKeparo energy (india), |Rajavadar [Mahuva jGovernmentwest sarve No.21 Paiki 1,
- iLtd., Hedarabadp "|Land He. 5-00-00 Sqm. and Gaucher sarve
1 : No.S8/1 Paiki 1, Land He.7-00-00-Sgm.,
t Wind farm power projest, Wind farm
; - ipower projest.
| 11 [Keparo energy (india), [Valavav Mahuva [Government west sarve No.14, 18 and 62
- Ltd., Hedarabadp Paiki 1, Land He.4-00-00 Sam., Wind farm{.
. b ‘power pro;est Wmd farm power projest.
F 12 jMr.Vipulkumar Rajavadar |Mahuva [Government west sarve No.21/1, Land
Ghetabhai Dhapa, at- L He.0-80-94 Sgm., Ston crusher indstry.
Jesar, Ta-Mahuva . _

Resident additionl collector
Bhavnagar
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{ - E
v \ Statement showing the Details of exisisting Mining Lease / Quary lease in the villages coming under the catchmentof salinity scheme of threek-.t
bandhara (bund) in Mahuva Taluka Dist-Bhavnagar
st iM.L.Appl.[Name of Leassee Date of grant District Taluka |Village Name of bandhara (Bund)Survey No Atea in Hect [Minerals.
1 2 3 4 s 6 7 _ 8 - 9.
1 ML {Sandip cement 13/03/1982 Bhavnagar |Mahuva {Kalsar Kalsar Bandhara 1360/ 20.00.00 fimg gtone
Vipulkumar ghelabhai, - ) f .
2l oL ldhapa : 22/12/2008 ___ [Bhavnagar [Mahuva [Rajavadar [Samathiyala Bandhara 211 . {1.00.00 . trap
peshkumar ' | = ; '
31 QL. ighelabhai dhapa 22/12/2008 havnagar JMahuva {Rajavadar. |Samathiyala Bandhara {21/t 1.00.00 trap
4 QL JSuper fine crusher  125/08/2009 Bhavnagar {Mahuva [Tataniya |Malan Bandhara 195 paiki - |00.83.20 {Btack trap
9.1 QL  |Amar stone crusher |30/06/2010 Bhavnagar [Mahuva [Bhadra  iMalan Bandhara - 72 00.80.94  [Black trap
. _aybhavani m. bis. o . : B L - o
6f QL [mt S 21/01/2011 Bhavnagar {Mahuva {Rajavadar [Samathiyala Bandhara [21/1 1.00.00 - Black trap
- " {Shree kishor project _ iy - : D _ [Bb
. 7 QL fpvt. itd : 30/08/2010 Bhavnagar |Mahuva [Rajavadar jSamathiyala Bandhara {21/1 3.51.20 ck trap -
1 Jadavbhai ’ ’ ’ :
- B QL fkarshanbhai baraiya {30/08/201Q Bhavnagar {Mahuva {Rajavadar |Samathiyala Bandhara 21 paiki 1.00.00 Black trap
"1Dhirubhat lalajibhat s . : )
9 QL jvelad 24/10/2008 Bhavnagar |Mahuva |Nana jadra 'Malan Bandhara malan rever }0.89.60 Ordinary sand
10] QL _|Krushna supplier  [30/08/2010 - [Bhavnagar [Mahuva [Billa Malan Bandhara malan rever [1.00.00 __ [Ordinary sand
3} = - . . " ) ) ﬂé/// .
- y ' : T Collector
) : ' ‘ Bhavnagar District
. ~ Bhavnagar
)
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Statemet Qhowmg the Detalls of pending M{n[nq Lezase Apoh‘(at‘m n the v!“aces cOm'ng uncder the catchment of Sa“nlty

scheme of threébandhara (bund} in Mahuva Taluka

o‘\’f'&'-

- -

Dist-Bhavnagar
Sr. |[Name of Leassee Date of Appli.. {District Taluks Village ~JName of bandhara {Bund) {Survey No | Area in Hect {Minerals
! 2 3 4 ) 5 ’ (] 7
-+ [Ranchhod 18/111991Bhavnagar [Mahuva [Padhiyarka {Samadhiyala Bandhara 80 97.77.27 Tme stone
Kikabhai Ruparel . e . .
2 {Grasim Industries Ltd. 06/03/1993|8havnagac {Mahuva {Kalsar sar Bandhara Vatious 670.48.26 Lime stone
: [Kotada v
. ‘1 Dayal L
3 {Hirma Ltd. 2_1/ 1 Zl‘lssﬂehavnagar Mahuva Kalsar Katsar Bandhara Various 120.60.00 r.n-ne stone
i Nai = i
4 {Gujarat Power 1511 111%6t8havnagar Mahuva: Kaigar Kalsar Bandhaca Various 642.00.00 _ |l.:me stone’
Corporation Ltd. g ' Naip .
5 [Mistry Cements 14/08/1997[Bhavnagar [Mahuva Gujacda Samadhiyala Bandhara  |[Various 75.3266 'll.ime stone
| R .
6 jSharda Sfeel " 06/03/1938 Bhavnagar Mahuva Nikol Nikol Bandhara, .. 493 114.83.02 FQ stone
Corporation - - { L 2
7 |Sharda Steel 21/11/1998]|Bhavnagar fMahuva Ranparda [Nikol Bandhara _Various 54.00.00 lLime stone
Corporation . v ) - : = .
8 [Nirma Ltd. 21/01/2004|Bhavnagar [Mahuva Vangar Samadhiyala Bandhaca Various 1225.85.53 lLime ston=
’ Madhia
" 9 §Nirma Lid 21/0172004|Bhavnagar [Mahuva Gujarda Samadhiyata Banidhara Various 149747 01 ,—il.ime stone
: ' Dudhala T B ’
3 Dugheri
- 10 [Nirma Ltd. 21/0120G4{Bhavnagar |Mahuva Padhiyarka |Samadhiyala Bandhara Various 616.72.54 - {ime stone
b Dotia [
11 {Nirma Ud. 06/0572004 Bhavnagar [Mahuva Kalsar Kalsar Bandhara Varous 14006.62:40 [time stone
- . F Naip ' L 0
12 [Anjali Enterprise 31/052004{Bhavnagar [Mahuva Otha Nikol Bandhara Various 254.00.00 on Ore
T . ' ) . ‘IRed Oxide
13 |Nirma Ltd. 21/0812004}Bhavnagar [Mahuva Otha {Nixol Bandhara Various 4878259 [Lateritic Clay
14 {Emami Cement Ltd. - 13/05/2008[Bhavnagar [Mahuva Katsar Kaisar Bandhara Various 1047.00.00 lLime stone
' ' i Naip ol Bandhara
15}Gurukeipa Mines & 28/07/20081Bhavnagar [Mahuva Naip Kalsar {Kalsar Bandhara Various 28.07.08 lhine stone
Minerals Nikol Bandhara ‘ -
16 [M/s. v.v. minerals. 30/05/2012|Bhavnagar |mahuva Doliya Samadhiyala Bandhara  [Various 20000000 |Garmet
' : talaja Naip kuda - : [ : ntile etc -
bhavnagar Kotada
Rajpara )
Janjmer etc
Collector
: Bhavnagar District

Bhavnagar



&M%ﬁ S e e R T T e

TS T T, o TR R A TP P L/t AR L LR AL )
T
! | 1 2
- ] v
e

e “A'; b - _“:_,{J

+1
_ ota*emﬂni showmg the Details of pendmg P. L. Apphcatton in the villages coming under the cafc,nment of salinity scheme of three bandhara

. (bund} in Mahuva Taluka Dist-Bhavnagar _
- Sr. tName of Leassee {Date of Distiict - -}Faluka Village Name of bandhara (Bund)’Survey No | Area in Hect {Minerals
Applicant 1 _ : A ' R :
_ .2} 3 4 91 3 6f 7] . 8 111 T
1{Ashavin j.thanki 08/62/1991Bhavnagar IMahuva [Talgajarada Malan Bandhara ‘ 1 601}(94.33.28 Bouxite
— 2|Grasim Industries Lid. [06/03/1993[Bhavnagar [Mahuva |Kalsar “{Kaisar Bandhara Various  {988.04.71 imestone
' ' Kotada '
I . Dayal i : M
3lAsiyan paits india itid. | 17/09/1993|Bhavhagar {Mahuva [Kalsar, naip . ~|Malan-Bandhara Various 18.20.00 It imestone
] : {Kalsar Bandhara
4[Somant cement cofid. }30/06/1994 [Bhavnagar [Mahuva [Khared NMalan Bandhara Vatious . [190.73.00  [Limestone
S5tSomani cemnt co.td.  [30/06/1994|Bhavnagar {Mahuva |Dudheli. Padhtyarka Samathsyala Bandhara {Various . {680.00.00 Limestone
. ' . I DOH\[& ’ b . . I
6|Suraynagari cement itd.|26/12/1994|Bhavoagar [Mahuva [Katasar ,Naip Malan Bandhara "Various 950.00.00 Limestone
X _ T Kalsar Bandhara .
71Mistry Cements 26/11/1995]Bhavnagar [Mahuva |{Gujarda Samathiyala Bandhara {Various 75.32.66 Limestone
vl b 8lMistry Cements 24/01/1996{Bhavnagar |Mahuva [Nicha kotda (Nikol Bandhara 139211 114.96.00 Limestone
9 :Annjli enterprise 31/05/2004Bhavnagar {Mahuva . {Otha Nikol Bandhara TVarous . '|254.006.00 lron &
_ : - =1 . , . : . - red oxide
10]Nirma Ltd. 21/06/2004Bhavnagar iMahuva 1M edhoti Dadhivarka Se‘mﬁ*h'"ﬂ‘a Bendher'* \arious 3436.35.14  [Limestone
) | _ Iboliya - ,
- Gujarada _ . _
11}Ashapura Minechem 10/03/2006Bhavnagar [Mahuva [Ratol - Nikol Bandhara 217H . 115.00.00 White clay
. ) E i : - ‘Ichaina cla
| 12jAshapura Minechem  [10/03/2006{Bhavnagar{Mahuva [Visavadar ‘Malan Bandhara ' © 31415.00.00 White clay
: & _ ' ' : ' chaina cla
13[Grasim Industries Lid. [30/10/2007{Bhavnagar [Mahuva |Talgajarada [Nlkol Bandhara Various - [127.63.00  |Bouxite
: Cosector
L . - . Bhavnagar District
) - ] _ }
s . _ B Bhavnagar
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50 ANNEXURE : II Con167

r2
() The lessee shall furnish to the Collector of Bhavnagar an accuraie map of the ares sanctioned
under the lease together wilh the description giving the situation and boundaries duly attested
by the District Inspector of Land Records. The Coltector is authorized to get the area of the
Mining Lease demareated.

(k) The lessee shali pay o the Collector, Bhavnagar necessary performance security deposit as
stated in the Rule 8¢3)(a) of the Mineral {Other Than Atomic And Hydro Carbons Encrgy
Minerals) Concession Rules, 2016.

(i) The lessee shall submit the progress report from time to time or whep reguired to the
Commissioner of Geology and Mining, Gujarat State, Gandhinagar or to an officer authorized
by him along with the sample of the minerzls collected during mining operations together with
the analysis report.

(i)  The lessec shall not use or sell the said Mineral or deal with it in whatsoever manner or
knowingly aliow anyone to use or sell the said mineral or deal with it in whatsoever manner as
a minor mioeral.

(k) 1fthe area is likely to be submerged on account of the dam to be considered in near future the
Jessee shall on demand by Government or the Coflector Bhavnagar return the mining lease
forthwith withont claiming any compensation of any kind including inter-alias any claim for
1and, minerals, machineries, equipment or for loss of business,

(®  The Jéase holder has to farnish financial assurance as: piovided in Rule 23(F) of the Mincrals
Conservatios and Development Rules, 1988 before executing the mining lease deed,

(m} As the area under demand for fease is owned by a private owner, a statemment in writing shalk
have o be preduced that the surface rights over-theares has heen obtained or eonsent of THE
owner for starting mining operation is obtained. The area has to be cou verted to Non
Agriculture hefore commencing the mining work in the said area.

(8} The lessce shall use ali the Limestone and Marl excavated from the said ares for captive use in
his proposed/existing cement plant in Gujarat State.

(0)  As per the condition of Letter of Intent (Lol) the minera} which is excavated from the lease
shall be used only for the captive purpose and the lfessee shall not trade or sell Limestone and
Marl minerals other than using it for captive use,

(p) The lessee will have to adhere to the terms and conditions as mentioned in the letter that may
be issued by the Ministey of Enviconment, Forest and Climate Change Impact Assessment
Division, Government of India.

(@ The terms f;nd conditions mentioned in the IBM, Ministry of Mines, Government of India
" jetter No. 682(23)(622)/2008-UDAY dated 24/03/2009 will be binding to the lessee.

(7 The lessee will be bounded by the Rule-12 in Terms and Condition of fhe Mining Lease, as
mentioned in the Mineral (Other Than Atomic and Hydro Carbons Energy Minerals)
Concesstan Rules, 2016.

(s) The lessee will have to pay the NMET fand apart fcom the royslty and aay other levies as
decided by the Central Government according to the National Mineral Exploration Trust

Rules.

(0 The lessee will have to pay the DMF fund apart from the royalty and any other levies as

decided by the Government according to the District Mineral Foundation Rules.
........,‘3/4-
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ANNEXURE : | Contd..

F. No. J-11015/152/2016-1A-I (M)
Government of India
Ministry of Environment, Forests and Climate Change

Impact Assessment Division

3rd Floor, Vayu Block,
Indira Paryavaran Bhawan,
Jor Bagh Road,Aliganj,
New Delhi-110003

Dated: 16" March, 2020
N
To,
M/s.Nirma Limited,
Nirma House,
Ashram Road, Ahmedabad,
Gujarat — 380009
Email: ashishdesai@nirma.co.in

environment_ho@nirma.co.in

Subject: Vangar-Madhiya Limestone Mining of M/s Nirma Ltd. located at

— )\ villages Vangar & Madhya, Taluka Mahuva, District Bhavnagar, Gujarat
D\ A (MLA:612.1336 ha, ROM:1.6MTPA)-Extension of validity of TOR reg.
NAyid

A
!

This is with reference to proposal no IA/G]/MIN/124411/2019 dated 08
{‘)ov 2019 seeking extension of validity of ToR granted vide No. J-
11015/152/2016-IA-I1 (M) dated 3rd January, 2017 for Vangar-Madhiya
Limestone Mining of M/s Nirma Ltd. located at villages Vangar & Madhya, Taluka
Mahuva, District Bhavnagar, Gujarat (MLA:612.1336 ha, ROM:1.6MTPA).

2. In view of the above, and in pursuance to OM no J-11013/41/2006-IA-
II(I) (Part) dated 29.09.2017 and amendment in EIA notification, 2006 vide
S.0.751(E) dated 17.02.2020 the validity of TOR granted by regulatory

.Authority shall have validity of four years. Therefore, the TOR issued dated

13.11.2017 will be valid up to 12.11.2021.

3. This issues with the approval of the Competent Authority.

Yours faithfully,

Aot

(Sharath Kumar Pallerla)
Scientist’F’
E-mail: sharath.kr@gov.in
Phone/Fax; 011-24695325
Copy to
1. The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi-
110 001.

Sy

10.

11.
12.
13.
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The Secretary, Department of Mines & Geology, Government of Gujarat,
Secretariat, Gandhinagar.
The Secretary, Department of Environment, ‘Government of Gujarat, Secretariat,
Gandhinagar.
The Secretary, Department of Forests, Government of Gujarat, Secretariat,
Gandhinagar.
The Chief Wildlife Warden, Government of Gujarat, Dr. Jivaji Mehta Bhavan,
Block No. 14, 1% Floor, Old Sachivalaya, Gandhinagar-382 010.
The Additional Principal Chief Conservator of Forests, Ministry of
Environment, Forest and Climate Change, Regional Office (W2), E-5, Kendriya
Paryavaran Bhawan, E-5 Arera Colony, Link Road-3, Ravishankar Nagar, Bhopal —
462016
The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi-110032.
The Member Secretary, Central Ground Water Authority, 18/11, Jam Nagar
House, Man Singh Road, New Delhi-110011.
The Chairman, Gujarat State Pollution Control Board, Sector 10-A, Gandhi Nagar -
382043, Gujarat.
The Controller General, Indian Bureau of Mines, Indira Bhavan, Civil Lines,
Nagpur-440 001.
The District Collector, Bhavnagar District, Government of Gujarat.
Guard File.
MoEF&CC Website.

(Sharath Kumar Pallerla)

Scientist’F’
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DRAFT
ENVIRONMENTAL IMPACT ASSESSMENT
AND

ENVIRONMENTAL MANAGEMENT PLAN
FOR

VANGAR & MADHIYA LIMESTONE MINE
AT

VILLAGE VANGAR & MADHIYA,
TALUKA MAHUVA, DISTRICT BHAVNAGAR,
GUJARAT
(EXTENT 612.1336 Ha., 1.6 MTPA R.O.M)

Project proponent:

NIRMA LTD.

Nirma House, Ashram Road, Ahmedabad (Gujarat)
Phone — 079-27546565 —74. Fax — 079-27546999

ToR granted: Letter no. J-11015/152/2016-1A.11 (M) dated 3" January, 2017
and extended vide letter dated 16" March 2020

Baseline Monitoring Period: 1% March- 2" June 2021 (Summer Season) by
Min Mec R&D Laboratory

ISSUE 1 REV. 0 EIA-POST TOR
(UID No. 202109001), September 2021

Prepared by:

MIN MEC CONSULTANCY PVT. LTD.

A-121, Paryavaran Complex, IGNOU Road, New Delhi — 110 030
Ph: 91-11-29532236, 29535891, 29532568, Web site: http://www.minmec.com . so 9001:2015
Estb. 1983 Email: mining@minmec.com; minmec@gmail.com approved company
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REGD. OFFICE : NIRMA HOUSE, ASHRAM ROAD, AHMEDABAD - 380 009. PHONE : 079 - 27546565, 27549000 FAX : 079 - 27546603, 27546605
CIN : U24240GJ1980PLC003670 « Email : info@nirma.co.in » www.nirma.co.in

UNDERTAKING

|, hereby, undertake that prescribed ToR with respect to EIA/EMP studies of
Vangar & Madhiya Limestone Mine (Extent 612.1336 Ha., 1.6 MTPA R.0.M)
located at Village Vangar & Madhiya, Taluka Mahuva, District Bhavnagar,
Guijarat, has been complied while conducting the EIA studies. The contents
(Information and data) as given by our consultant in the EIA/EMP report are
factually correct, with full knowledge of the undersigned.

—Nsmm_,‘:_’—

Place: Ahmedabad Ashis Desai
Dated: 16.09.2021 Authorized Signatory

Better Products. Better Value. Better Living.
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DECLARATION BY EXPERTS CONTRIBUTING TO THE “EIA FOR VANGAR
AND MADHIYA LIMESTONE MINE OF M/S NIRMA LTD. LOCATED AT VILLAGE
VANGAR & MADHIYA, TALUKA MAHUVA, DISTRICT BHAVNAGAR, GUJARAT”

I, hereby, certify that | was a part of the team in the following capacity that
developed the above EIA.

ElA coordinator
Name: B. D. Sharma
Signature and Date:

172

Period of involvement: From 2009 till date (intermittently)
Contact information: Mobile- 9811030881, Email id: minmec@gmail.com

Associate EIA coordinator O

Name: Rashmi Gupta
Signature and Date:
Period of involvement: From 2016 till date (intermittently)
Contact information: Mobile- 9811566245, Email id: minmec@gmail.com

oo

Functional Area Experts:

Sl. | Functional Name of Involvement Signature and date
No. Area the (period and task)
expert/s
1. Air pollution | Marisha Period: From March 2016 to till date
monitoring, Sharma (intermittently)
prevention Task: Supervise monitoring and scrutiny of
and control sections related to air quality, impact
(AP) and management, interpretation of
baseline air environment and
preparation of sections of air
environment.
TM-M.S. Period: From March 2016 to till date
Yadav (intermittently)
Task: Planning of air monitoring station
network
FAE(B) - Period: January 2020 to till date
Pappu Task: Assistance in planning & monitoring of
Kumar air sampling stations & meteorology
station, interpretation of ambient air
quality result, air quality management
measures; Traffic Impact assessment
and management proposal, report
writing under guidance of FAE.
2. Water Dr. Period: From March 2016 to till date
pollution Marisha (intermittently)
monitoring, Sharma Task: selection of sampling stations &
prevention supervise sampling and analysis, scrutiny of
and control section of baseline water environment,
(WP) assessment of impact on water environment &
waste water management.

Draft EIA/EMP for Vangar and Madhiya Limestone Mine
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Sl. | Functional Name of Involvement Signature and date
No. Area the (period and task)
expert/s

TM- Period: January 2020 to till date

Gaurav Task: Water & microbiological analysis and

Yadav interpreptation of results, comparison with limits

for writing in present baseline scenario.

3. Solid and Dr. Period: From March 2016 to till date

hazardous Marisha (intermittently)

waste Sharma Task: Identification of different sources & types,

management quantity, handling mechanism and propose

(SHW) management measures of all types of solid
wastes (overburden, municipal solid waste, etc)
and checking of related sections in the report

FAE(B)- Period: January 2020 to till date
Pappu Task: MSW  Generation, impact and
Kumar management proposal; writing of overburden/
Topsoil management for chapter 4
4. Socio- Dr. Period: From March 2016 to till date
economics Marisha (intermittently)

(SE) Sharma Task: Analysis of socio-economic status of the
area, proposed intervention for CSR activities
with  budget, socio-economic impact &
management.

5. Ecology and | Rashmi Period: From March 2016 to till date
biodiversity Gupta (intermittently)

(EB) Task: Overall responsibility of ecological
surveys, information/ data interpretation and
preparation of ecology section in EIA/EMP
report.

TM- Period: January 2020 to till date
Gaurav Task: Writing ecology section of the report,
Yadav precaution & safety measure for protection of
flora & fauna
6. HG B. D. Period: From March 2016 to till date
Sharma (intermittently)
Task: Review the hydrogeology report of the
project and incorporation of summarised data
on water level and assessment of
hydrogeological impact due to mining along
with mitigation measures.
7. Geology B. D. Period: From March 2016 to till date
(Geo) Sharma (intermittently)

Task: Prepare project description sections
including geological formation (regional & local)
of the area and various geological parameter
descriptions, etc.

Draft EIA/EMP for Vangar and Madhiya Limestone Mine
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174

blasting due to mining activities & traffic
movement followed by mitigation measure,
report writing under guidance FAE.

Sl. | Functional Name of Involvement Signature and date
No. Area the (period and task)

expert/s
8. Soll Rashmi Period: From March 2016 to till date

conservation | Gupta (intermittently)

(SC) Task: Impact on soil quality during excavation
and stacking, mitigation measures for
conservation of soil and soil quality in chapter
4.

TM- Period: January 2020 to till date
Gaurav terpretation of soil analysis results for writing in
Yadav present baseline scenario. Report writing under
guidance of FAE.
9. Meteorology, | B. D. Period: From March 2016 to till date
air quality Sharma (intermittently)

modeling Task: Gave guidance on the estimation of

and emission from the project and scrutinised the

prediction air modeling section

(AQ) TM-M.S. | Period: From March 2016 to till date

Yadav (intermittently)
Task: processing of micro meteorological data
from field, air quality prediction planning
(sources, emission, receptor, etc.), developing
micro-meteorological input file and emissions
input file for air modelling, model run, collating
outputs into annexure, plotting GLC contours.

FAE (B)- Period: January 2020 to till date

Pappu Task: Quantification of emission from project,

Kumar traffic, etc. for input to air quality modeling,
assistance in air quality models run,
incorporation of incremental impact in EIA
report

10. | Noise and Rajesh Period: From March 2016 to till date
vibration Kumar (intermittently)
(NV) Chopra Task: Review of the section of noise and
ground vibration and recommended mitigation
measures for control of noise and ground
vibration.
TM- M.S. Period: From March 2016 to till date
Yadav (intermittently)

Task: Calculation for attenuation of noise
FAE (B)- Period: January 2020 to till date
Pappu Task: Analysis and interpretation of noise
Kumar results, anticipation of impact of noise &

Draft EIA/EMP for Vangar and Madhiya Limestone Mine
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Sl. | Functional Name of Involvement Signature and date
No. Area the (period and task)
expert/s
11. | Land use Dr. Period: From March 2016 to till date
(LU) Marisha (intermittently)

Sharma Task: Satellite image interpretation and
preparation of land use map of study area,
prediction of impact on land use pattern
(existing & proposed), suggest mitigation
measures.

12. | Risk B. D. Period: From March 2016 to till date
Assessment | Sharma (intermittently)
and hazard Task: Assess risk due to project and prepare
management chapter on disaster management plan.
(RH) TM- D.K. Period: From September 2021

Bansal Task: Assist in preparation of disaster
management plan.

Declaration by the Head of the accredited consultant organization/
authorized person

[, Dr. Marisha Sharma, hereby, confirm that the above-mentioned experts
prepared the “EIA for Vangar and Madhiya Limestone Mine of M/s Nirma Ltd.
located at Village Vangar & Madhiya, Taluka Mahuva, District Bhavnagar, Gujarat’.
| also confirm that the consultant organization shall be fully accountable for any
misleading information mention in this statement.

Signature:

Name: Dr. Marisha Sharma
Designation: Director (Technical)

Name of the consultant organization: Min Mec Consultancy Pvt. Ltd.
NABET Certificate No.: Min Mec is preparing and presenting reports as per the

High Court of Delhi orders in LPA 110/2014 and CM No.2175/2014 (stay) and
in W.P.(C) 3665/2016 (Copy given in Annexure XXVI)
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CHAPTER 1

INTRODUCTION

PURPOSE OF THE EIA REPORT

Environmental Clearances is a statutory requirement for the projects listed
in the Schedule of EIA notification dated 14" September 2006 and its
amendments till date. Mining blocks more than 100 ha lease area fall under
Sl. No. 1(a) in category A of the schedule to the EIA Notification 2006.
Category A project shall seek Environmental clearance from the Ministry of
Environment, Forest & Climate Change (MoEF&CC), New Delhi. The
procedure covers submission of application with Form 1 and pre-feasibility
report to MOEF&CC, preparation of draft EIA/EMP in line with the Terms of
Reference, applying to the State Pollution Control Board for public hearing,
recording of suggestions/ objections and statements of the public and
finalizing the EIA/EMP report after incorporating the responses and action
plans to the points raised by the public. The final EIA/EMP report shall be
submitted to the MoOEF&CC which shall be appraised by the Expert
Committee and thereafter only the Environmental Clearance is granted.

To obtain the Environmental Clearance for the proposed project,
environmental studies have been carried out and draft Environmental
Impact Assessment (EIA) / Environment Management Plan (EMP) has been
prepared in line with Terms of References (TOR) issued by Ministry of
Environment, Forest & Climate Change, New Delhi. This EIA/EMP report
has been prepared for proposed 1.6 million tonnes per annum (MTPA)
ROM production of Limestone by mechanized open cast method in the total
ML area of 612.1336 ha. (reduced from 1225.8553 ha) by M/s Nirma
Limited in villages Vangar and Madhiya, Tehsil Mahuva, District Bhavnagar,
Gujarat.

The proposal i.e. Form | and Pre-feasibility Report for proposed open cast
Limestone mine project was submitted to Ministry of Environment, Forest
and Climate Change, New Delhi vide Letter no. NL/ENV-152/526/2016
dated 28.04.2016 and proposal Reference No. IA/GJ/MIN/53409/2016. The
proposal was considered in the EAC meeting held during May 23-24, 2016.
The committee was of the view that there was mismatch between limestone
requirement of the proposed cement plant, extent of area needed for mining
and total area proposed to be acquired. This mismatch is critical considering
that most of the area proposed for acquisition is private agricultural land.
The case was, therefore, deferred and it was asked to submit a revised plan
reducing the area to be acquired to minimum possible commensurate with
the limestone production required for the proposed cement plant.

Draft EIA/EMP for Vangar and Madhiya Limestone Mine 1-1
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The company submitted the revised documents reducing the area and the
proposal was considered in EAC meeting held during August 22-23, 2016. It
was submitted that no rejects will be generated in this limestone deposit.
The soil cover will be removed before winning the limestone. The soll is
non-toxic in nature. The chances of the water quality getting affected due to
mining activity are very remote, as no chemical having toxic element will be
used in carrying out mining activity. The working pits or the ones not being
mined during a particular period will be storing the rain water for use in
mines. Also, neither soil nor Limestone contains toxic elements, which can
affect the quality of the water. During the course of mining the Mine sump
water and Reject water of RO/DM plant (from proposed at Cement plant)
will be used in dust suppression, plantation, dumpers/trucks washing etc.
Sewage sludge will be used as manure after composting. Oil and grease
will get generated in the workshop located in the cement plant where
effluent will be skimmed and separated by oil water skimmer and will be
sold to recycling vendors authorized by CPCB. The top soil shall be used
simultaneously for the plantation over backfill areas, in green belt, avenues,
colonies and other areas. Some soil or meager overburden would be
backfilled into mined out areas.

Based on the information furnished, the Committee was of the view that
there was still mismatch between limestone requirement of the proposed
cement plant, extent of area needed for mining and total area proposed to
be acquired. Committee was of the view that the project is part of three
contiguous projects and taken together these extend approximately over
3300 ha, out of which approximately over 2500 ha area private agriculture
lands involving about 7 villages & approximately more than 2500
households. The revised plan doesn’t reduce the area to be acquired and
only demarcates the areas which are near roads, habitations etc on which
mining would not be undertaken. These three projects together would divert
large private agricultural land, affect large number of families and would,
therefore, have large socio-economic impact by affecting agriculture & allied
activities. The mining over this area would also alter the water & moisture
regime of the area and would have serious environmental impact affecting
even the agriculture and allied activities in nearby area as well. The
committee was of the view that ToR could not be granted to the present
proposal. It was advised to look for alternative site or reduce the project
area substantial.

The company submitted a letter that the total area for mining is reduced to
612.1336 ha. The project proposal was once again considered during the
EAC meeting held during 15-16 December 2016. Based on the information
furnished and discussion held, the committee recommended the proposal
for granting ToR for 612.1336 ha vide ToR letter no. J-11015/152/2016-1A.11
(M) dated 3" January, 2017. Meanwhile, company applied for extension of
validity of TOR to MoEF & CC, New Delhi within stipulated time period and
based on that MoEF & CC, New Delhi has extended validity of TOR upto
12.11.2021 vide letter no. J-11015/152/2016-IA.1l (M) dated 16™ March
2020. The ToR letter dated 3™ January, 2017 and extension letter dated
16™ March 2020 are enclosed as Annexure I.
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1.2

Further, in view of the nation wide lockdowns due to COVID19 pandemic
and obstructions triggered by it, MOEF&CC has issued a notification vide
S.0. 221(E) dated 18™ January 2021 stating that “........ the period from the
1% April, 2020 to the 31 March, 2021 shall not be considered for the
purpose of calculation of the period of validity of Terms of Reference
granted under the provisions of this notification in view of outbreak of
Corona Virus (COVID-19) and subsequent lockdowns (total or partial)
declared for its control, however, all activities undertaken during this period
in respect of the said Terms of Reference shall be treated as valid......".
The said Notification is enclosed as Annexure |.

Thus, in view of the above the validity of ToOR may be considered upto
12.11.2022.

IDENTIFICATION OF THE PROJECT

Nirma Ltd. (NL) is setting up a Cement Plant (capacity 1.91 MTPA) and a
Captive Power Plant (capacity 50 MW) in first phase at village Padhiarka,
Taluka: Mahuva, District Bhavnagar of Gujarat State.

In order to source the major raw material for the cement plant, the company
had applied for various mining leases of limestone for captive use in
Cement Plant located at Taluka Mahuva, district Bhavnagar. The State
Govt. had issued Letter of Intent (LOI) to grant the mining lease near village
Vangar and Madhiya over an area of 1225.8553 ha vide letter no. MCR-
102004-1827-CHH dated 15.02.2008. A copy of Letter of Intent (LOI) is
attached as Annexure Il. Mining of limestone will be carried out as per
approved mining plan. The proposed run of mine (R.O.M.) excavation of
limestone is 5300 tonnes per day i.e.1.6 MTPA.

The ML area for Vangar & Madhiya Limestone Deposit has changed over a
period of time. The chronology regarding the project is as follows:

I. Company applied for mineral Limestone & Marl over an area of
1225.8553 Ha at villages Vangar & Madhiya, Taluka Mahuva in
District Bhavnagar (Gujarat) initially for a period of thirty years.

il. The State Govt. issued LOI to grant the mining lease for mineral
Limestone and Marl over an area of 1225.8553 ha Vide Letter No.
MCR-102004-1827-CHH Dated 15.02.2008 for a period of 30 years
from the date of execution.

iii. Meantime, the Environmental Clearance was accorded for company’s
proposed cement plant at village Padhiarka, District Bhavnagar by
MOEF, New Delhi vide letter no. J-11011/992/2007-1All(l) dated
11.12.2008.

iv.  As per the statutory provisions in MCR at the time of fresh grant,
State Govt. had asked for Mining Plan. Thus the Mining Plan
including Progressive Mine Closure Plan as per Rule 22 of MCR
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Vi.

Vii.

viil.

Xi.

Xii.

1960 for said Limestone Deposit at villages Vangar & Madhiya was
prepared and its approval obtained from competent authority i.e. IBM
vide Letter No. 682(23)(622)/2008-Udp Dated 24.03.2009.

The company submitted the project proposal to Ministry of
Environment and Forests, Govt. of India which issued Terms of
Reference (ToR) for the said mining lease area vide letter dated
24.03.2009.

However, the Environmental Clearance of the cement plant was
revoked by MoEF, New Delhi vide their order dated 01.12.2011.
Hence, in the corresponding time period, the process of
Environmental Clearance of the said mining lease was also stalled.

The revoked order of the cement plant was challenged in NGT, which
vide their order dated 14.01.2015 in the appeal no. 04 of 2012 has
set aside MOEF's revocation order dated 01.12.2011 and directed for
restoration of Environment Clearance of Cement Plant granted by
MoEF'’s letter dated 11.12.2008.

Accordingly, Company re-initiated the process for grant of
Environmental Clearance for the mining lease area as per LOI by
submission of a fresh proposal in April 2016 to Ministry of
Environment, Forest & Climate Change (MoEF & CC), New Delhi.

The Expert Appraisal Committee (Mining) of MoEF&CC
recommended the proposal for grant of ToR in Vangar & Madhiya
Limestone Mining Lease with reduced Mining Lease Area i.e.
612.1336 Ha. and issued Terms of Reference (ToR) Vide Letter No.
J-11015/152/2016-IA 1I(M) dated 03.01.2017 for the Mining Lease.
The Same has been extended vide letter no. F. No. J-
11015/152/2016-IA-11 (M) dated 16.03.2020 by MOEF&CC.

Ministry of Mines, Govt. of India, New Delhi issued order titled “Mines
& Minerals (Development and Regulations) Removal of Difficulties
Order 2017” dated 04.01.2017 for the cases which fall in section 10 A
(2) (c) of MMDR (Amendment) Act, 2015. It permitted to consider the
grant of the mining lease in those cases where in the condition of
obtaining Environment Clearance has not been complied by the
applicant on or before 11.01.2017 but all other conditions specified in
LOI have been fulfilled.

Accordingly, the order for grant of mining lease was issued by
Industries and Mines Department, Govt. of Gujarat, Gandhinagar vide
order no. MCR-102004-1827-CHH Dated 08.01.2017 in an area of
612.1336 Ha for 50 years (refer Annexure II).

Thereafter, the mining lease deed was executed on 11.01.2017
between Dist. Collector, Bhavnagar, State Govt. and the lessee
Nirma Ltd. for a period of 50 years under the provision of MMDR
Amendment Act, 2015 and also registered the executed mining lease
deed with Sub, Registrar, Mahuva on 11.01.2017.
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xiii. Under provision of Minerals (other than Atomic Hydro Carbons
Energy Minerals) Concession Rules, 2016, “Mine Development and
Production Agreement (MDPA) was signed between State Govt. and
company on 11.01.2017.

xiv. Accordingly, the proposal of Nirma Ltd. for seeking Environmental
Clearance for production capacity 1.6 MTPA was considered by
MoOEF&CC and issued Terms of Reference (TOR) vide letter no. J-
11015/152/2016-1A1IM) Dated 03.01.2017 for the reduced area
612.1336 ha. The area reduction took place due to exclusion of
Gaucher land, part of the Pvt. Land, villages periphery and highway &
its periphery area as safety barrier as per directions of EAC,
MoEF&CC, New Delhi.

xv.  Modified Mining Plan along with Progressive Mine Closure Plan over
an area of 612.1336 ha for Vangar & Madhiya Limestone Mining
Lease has been approved by Indian Bureau of Mines, Gandhinagar,
Gujarat vide letter No. 684 (4) (1)/MP-196/2018-GNR dated
04.02.2019. Thereafter Review of Mining Plan with progressive Mine
closure Plan over area of 612.1336 ha for Vangar & Madhiya
Limestone Mining Lease has been approved by Indian Bureau of
Mines, Gandhinagar, Gujarat vide letter no. 684(4)(1)/MP-
347(196)/2021-22 GNR/1125 dated 05.08.2021. Approval of the mine
plan is enclosed as Annexure XXII.

The land ownership within the lease is private & government land as per
revenue records and no Gauchar land is involved in the lease area. Lease
area does not form a part of any Reserve Forest, National park, Wild life
Sanctuary or National biosphere reserve.

It is pertinent to be noted here that mining lease of Nirma Ltd. has been
executed as saved case under Section 10A(2)(c) of MMDR (Amendment)
Act, 2015 and one of the condition is that the lessee will have to produce
Environment Clearance Certificate issued by MoEF & CC, New Delhi before
commencing mining activity as stated in MM(DR) Removal of Difficulties
order 2017, dated: 04.01.2017.

Looking towards its date of execution, lease period as well as the five years
block period of mining lease period has been started from year 2016-17.
The date of expiry of mining lease period is 10.01.2067. Five year block
period was started from the date of execution i.e. 11.01.2017 (FY 2016-17)
and was up to FY 2020-21 (31.03.2021) as per earlier approved mining plan
& Modified Mining Plan. Furthermore, on expiry of Modified Mining Plan,
Review of Mining Plan with Progressive Mine Closure Plan for further five
years period from 2021-22 to 2025-26 has been approved by Indian Bureau
of Mines, Gandhinagar, as discussed earlier.

Salient features

The salient features of the project are summarized in Table 1.1.
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TABLE 1.1: SALIENT FEATURES OF THE PROJECT

Project name Vangar and Madhiya Limestone Mine

Project proponent Nirma Limited

Villages in block area Vangar and Madhiya village

Coordinates Latitute : 21°01'44.5493" to 21° 03' 40.04" N
Longitute: 71°38' 35.63" to 71°41'32. 67" E

Mining Lease Area 612.1336 Ha

Rated Capacity 1.6 MTPA

Mineable Reserves 14.913 million tonnes

Life of the mine 13 years (Life of mine may be increased

subject to conversions of resources under
333 category to category of reserves 111)

Stripping ratio for plan period 1:0.00 cum/ cum

Total Soil Generation during | 1.37 mio. cum

life of mine

Method of Mining Opencast Mechanized (Conventional &
Non-conventional)

Working days 300 days/ year, 2 shifts of 8 hours each

Manpower 58

Transportation By road to Cement Plant of the company

Expected cost of the project Rs. 24 Crores

Elevation of lease area 5 mto 20.27 m AMSL

Topography Mostly plain with minor undulations

Water requirement 42 cum/day

Source of water Narmada Water pipeline and rain water
collected in mine pit

Power requirement 100 KW

Power source Gujarat State Electricity Board / Captive
Power Plant located at Cement Plant near
Padhiarka.

1.3 PROJECT PROPONENT

M/s Nirma Ltd. (a Public Limited Company) is having its registered office at
“Nirma House” on Ashram Road, Ahmedabad- 380 009, Gujarat. Nirma Ltd.
is one of the leading soda ash producing company in India.

Nirma Ltd. is a part of the Nirma Group engaged in the business of
consumer products like Soap, Detergent and Industrial products like
Sulphuric acid, Oleum, Distilled Fatty acids, Linear Alkyl Benzene, Soda ash
(Light & Dense), Salt etc. This Group came in existence in the year 1980
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1.4
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Company is having Soda Ash manufacturing plant located in Bhavnagar
and also acquired Soda Ash plant in Porbandar District of Gujarat in 2006.
The present capacity of Soda ash plant is 10,08,000 TPA for Bhavnagar
location and 5,40,000 TPA for Porbandar location. Company is also having
captive Power Plants along with its Soda Ash plants in Bhavnagar &
Porbandar District. The high quality of Limestone i.e. CaO >48% is one of
the basic raw materials used in boiler of Power Plant for de-sulfurization
process and soda ash manufacturing process.

Company is continuously expanding its wings for increase in production
capacities and diversification and set up a cement plant in Rajasthan.

It has overall about 18000 employee-base and annual turnover of around
Rs. 7000 crores.

Production facilities of the Nirma group at its various units are given in
Table 1.2.

TABLE 1.2: PRODUCTION FACILITIES OF NIRMA GROUP IN GUJARAT

193

No.

SI. | Location District State Products Manufactured

1. |Kalatalav |Bhavnagar |Gujarat |Soda Ash, Detergent Powder & Cake,
Toilet Soap, Edible Salt & Caustic

Soda etc.

2. |Alindra Baroda Gujarat |Linear Alkyl Benzene, Detergent

Powder & Cake etc.

3. |Mandali |Mehsana Gujarat |Oleum, Sulphuric Acid, Fatty Acids,
Alpha Olefin Sulphonate, Glycerin,
Toilet Soap, Detergent Powder & Cake

etc.

4. |Moraiya |Ahmedabad |Gujarat |Detergent Powder & Cake, Single
Super Phosphate, Packaging materials

etc.

5. |Porbandar |Porbandar |Gujarat |Soda Ash

6. |Sachana |[Ahmedabad |Gujarat |Intravenous Fluids, Large Volume
Parenterals (LVP), Small Volume
Parenterals (SVP), Medical Devices

etc.

The company (Nirma Ltd.) now diversifying its activities into cement
manufacturing in Gujarat and Rajasthan also.

BRIEF DESCRIPTION OF THE PROJECT
Nature of project

The proposed project is a limestone Mining Project located in villages
Vangar and Madhiya, Tehsil Mahuva, District Bhavnagar, Gujarat.
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Size

The proposed capacity will be 1.6 million tonnes per annum (MTPA) ROM
production by mechanized open cast method (Conventional & Non-
conventional) in the total ML area of 612.1336 ha.

Location
The mining lease area falls within the Survey of India Toposheet No. 41

O/12 (restricted). The area is bounded by the following geographical
coordinates as per approved mining plan:

Point Latitude, N Longitude, E Remark
(Refer Fig 1.1)

A 21° 03' 40.04" 71°41'14.39” Pillar 314

B 21°03'26.80” 71°41'32.67” Pillar 330

C 21°01'44.54” 71°39'11.76" Pillar 104

D 21°03'5.03" 71°38'35.63" Pillar 200

The location of the project can be seenin Fig 1.1.
Communication

Road

The mining lease area is located at a distance of 9 km, NE of Mahuva town
(Tehsil Headquarter) and is easily approachable by road. National Highway
NH-8E (Bhavnagar to Una) passes through the ML area. Mahuva is Taluka
HQ in Bhavnagar district of Gujarat. Mahuva is about 85 km from District
HQ Bhavnagar.

Rail link

The nearest railway station is Mahuva located at approximately 8 km by
road in NE and lies on Mahuva-Rajula broad gauge section of Western
Railway Zone.

Air link

The nearest airport for regular commercial flight is Bhavnagar, situated at
about 100 km in NE of mining lease area.

Arabian sea coast
The nearest Arabian sea coast is 3.8 km to HTL from mine lease.
Port

Pipavav is the nearest Port at about 25 kms in west of mining lease area.
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FIG 1.1: LOCATION MAP OF THE PROJECT
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1.5 IMPORTANCE IN THE REGION AND COUNTRY

The principal use of limestone is in the Cement Industry. Other important
uses are in boiler of Power Plant for de-sulfurization process, as well as in
soda ash manufacturing process as raw material and manufacture of
quicklime (Calcium Oxide), slaked lime (Calcium hydroxide) and mortar.
Pulverized limestone is used as a soil conditioner to neutralize acidic soils
(agricultural lime). It is used in sculptures because of its suitability for
carving. It is often found in medicines and cosmetics. In some
circumstances, limestone is used for glass making. As a reagent in fuel-gas
de-sulphurization, it reacts with sulphur dioxide for air pollution control. It
can suppress methane explosions in underground coal mines. It is added to
toothpaste, paper, plastic, paint, tiles and other materials as both white
pigment and cheap filler. In blast furnaces, limestone binds with sillica and
other impurities to remove them from the iron.

India has huge resources of limestone distributed over different parts of the
country. It is comfortably placed in terms of annual capacity and production
of cement. Cement-grade limestone occurs in all the limestone-bearing
areas, while SMS, BF and chemical-grade limestone occur in selective
areas. Concerted efforts to locate SMS and BF grade limestone along with
cement- grade limestone are imperative to meet the growing demand.

As per Indian Minerals Yearbook 2018 (Part- Ill: Mineral Reviews),
published by IBM in August 2019, the demand of raw materials for cement,
such as limestone and gypsum is expected to cause disruptive growth in the
next few decades. The second largest Cement Industry in the world, the
Indian Cement Industry, is expected to grow to an extent of 550 million
tonnes per annum of capacity by FY2025 from 502 mtpa recorded in 2018.
The demand for paper in India is expected to rise at a healthy rate by 2020,
due to the Packing Industry and the increasing number of schools. The
increasing number of construction projects is expected to lead to a thriving
Building and Construction Industry in India. This is anticipated to contribute
to around 10% to the GDP of India. Also with rising Indian pharmaceutical,
food and beverage industries the consumption of calcium carbonate
(limestone) in India is expected to increase.

The company is leading producer of Soda Ash in the country and are now
diversifying into the Cement manufacturing sector. The Vangar and
Madhiya Limestone mine will be captive mine to the proposed adjacent
cement plant of the company, therefore maintaining self-reliance of the state
as well as the country. The project will be contributing to the state
exchequer, by paying the mineral royalty and strengthening the self-
sufficiency in cement industry in the country and if and when required, will
earn foreign exchange in the future through exports. Lessee also propose to
utilize high quality of Limestone (CaO>48%) to its existing Power Plant and
Soda Ash plant in Gujarat State for captive purpose.
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1.6 SCOPE OF THE STUDY

The Environmental Impact Assessment and Environment Management Plan
for the mine addressing the environment related issues are prepared in
accordance with the requirements of Terms of Reference prescribed by
Ministry of Environment, Forest & Climate Change, Govt. of India.

The study evaluates the prevailing environmental conditions. The adverse
impacts have been identified and possible mitigation measures have been
drawn in order to protect the environment. In order to carry out the study,
the baseline environmental scenario has been established and the project
activities superimposed on them to assess the impact and subsequent
mitigation.

The main objectives of the present EIA study are briefly summarized below:

- To establish the baseline environmental scenario.

- To identify, predict and assess the future impacts of proposed project
on the environment.

- To prepare a detailed action plan for implementation of mitigation
measures.

- To suggest preventive measures to minimize adverse impacts and to
maximize beneficial impacts.

- To suggest a monitoring programme to evaluate the effectiveness of
mitigation measures.

- To suggest the formation of a core group responsible for
implementation of the EMP.

- To prepare a capital cost estimate for environment management plan.

- To address the concerns of disaster management, R&R plan, CSR and
points raised in public hearing.

The scope of the present study is to conduct EIA covering all the disciplines
of environment and field monitoring in relevant disciplines over one full
season of 3 (three) months (excluding monsoon months). The draft EIA
report is prepared as per the MOEF&CC Notification dated 14.09.2006 and
it's amendments till date. After completion of the Public Consultation, all the
environmental concerns expressed during the Public Consultation process
will be addressed and appropriate changes in the draft EIA Report will be
made accordingly to formulate the Final EIA Report. Thereafter, the final
EIA Report will be presented to the Expert Appraisal Committee (EAC) of
MoEF&CC. Any queries raised by EAC, will be clarified and replies will be
submitted to them.
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Study area:

The mine lease (ML) area (612.1336 ha) is termed as "core zone". The area
within 10 km radius around the periphery of the ML boundary has been
considered as the “buffer zone” for identifying and assessing impact with
respect to air, water, noise, land use, ecology, socio-economic environment,
etc. The core zone and buffer zone together comprise the "study area".

Data Generation:

The data that have been generated during summer season from 1% March
to 2" June 2021 by NABL accredited and MoEF&CC recognized Min Mec
R&D Laboratory, New Delhi, in accordance with the requirement of statutory
agencies, is given in Table 1.3. since there are two other mines also
proposed by Nirma Ltd. in the vicinity of Vangar & Madhiya Limestone Mine
i.e. (1) Padhiarka & Doliya Limestone mine in South and (2) Gujarda,
Dhudheri & Dudhala Limestone Mine in South East direction and EIA/ EMP
is also being prepared for the other two mines together, air quality stations
were established giving due consideration to all three mines in core zone
and buffer zone. The monitoring and testing have been done as per the
guidelines of MOEF&CC, CPCB and the Indian standards.

TABLE 1.3: BASELINE DATA GENERATED AS PER TOR

Description No. of Total No of
Locations samples
Air 16 384

Ambient air monitoring (24 hourly | (1in core
samples), twice a week for 3 months for | zone & 15 in
one season for PMyy, PMzs, SOz, NOg, | buffer zone)
Heavy Metals (Pb, Ni & As) and silica
Meteorological parameters 1 90 days
Measured at hourly duration
simultaneously in the project area for 3
months. Parameters monitored:

A. Wind speed, direction

B. Relative humidity

C. Temperature

D. Rainfall
Water (For all 3 mines) Ground 15
Water/ effluent samples collected from water-12

various locations (surface and ground Surface
water) in core and buffer zone (10 km water -3
radius) and tested for physical, chemical
and biological parameters according to
applicable standards

Soil (For all 3 mines) 12 12
Noise (For all 3 mines) 16 16
Hourly readings taken for 24 hours (Leq)

Traffic Density 1 1
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Secondary and primary data collection was done comprising of, but not
restricted to the following:

» Long Term Climatic data from Indian Meteorological Department
(IMD) for available previous decade

» Geo-hydrological aspects based on available data from various
sources as well as field survey

> ldentification of water bodies, hills, roads etc. within 10 km radius

» Details of fauna, flora, information in forests, major habitats,
sanctuaries, sensitive places within a distance of 10 km from the
project site (including forest details).

» Major industries within 10 km radius.
» Historical monuments and sanctuaries within 10 km radius.

» Land use pattern within core zone and buffer zone (10 km radius
around the core zone), Cropping pattern.

» Demography and Socio-economic based on last available Census
data for entire study area, etc.

The preparation of the EIA/EMP report has been done as per the generic
structure prescribed in EIA Notification dated 14th September 2006, as
follows:

% Chapter 1: Introduction covering purpose of the report, Identification of
project & project proponent, brief description of nature, size, location of
the project and its importance to the country, region and Scope of the
study — details of regulatory scoping carried out (As per Terms of
Reference).

7/

% Chapter 2: Project Description based on study of the Approved
Review of Mining Plan with Progressive Mine Closure Plan of Vangar &
Madhia Limestone & Marl Mine (period 2021-22 to 2025-26).

This includes condensed description of those aspects of the project
(based on project feasibility study, Mining Plan & Mining Scheme), likely
to cause environmental effects. Details such as type of project, project
boundary & project site layout, size or magnitude of operation (including
associated activities required by or for the project), proposed schedule
for approval and implementation, technology and process description.

X/

% Chapter 3: Present Baseline Scenario. The base line data generated
and collected has been used to establish the present environmental
scenario. This covers the Study area, period, components &
methodology, establishment of baseline for valued environmental
components, as identified in the scope and base maps of applicable
environmental components.
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« Chapter 4: Environmental Impacts & Mitigation.

prediction and evaluation of Anticipated Environmental Impacts due to

the proposed mine).

The impact assessment and mitigation planning, where applicable, has

been done for:

(Identification,

- Topography and drainage - Climate

- Air environment - Noise environment

- Traffic density - Water environment

- Land environment - Solid waste

- Ecology - Socio-economic environment

- Occupational health and safety

Environmental Management plan suggesting the environmental safeguards,
abatement technology and pollution control measures include the following:

+«+ Air, water, noise pollution control measures
+ Solid waste management
« Traffic management

+ Land use changes and mitigation

+ Pronounce the improvement in socio-economic conditions and benefits

the people will get on implementation of the project.

+ Ecological and mine reclamation Plan

+ Environmental monitoring, implementation organization and feedback

mechanism to effect mid course corrections.

«+ Cost for Environmental Protection measure

« Chapter 5: Analysis of Alternatives (Technology & Site). In case,

the scoping exercise results in need for alternatives then description of

each alternative, summary of adverse impacts of each alternative,

mitigation measures proposed for each alternative and selection of
alternative is done. In this case, being a site specific project, there are

no alternatives to site.

+ Chapter 6: Environmental Monitoring Program. Technical aspects of

monitoring the effectiveness of mitigation measures including

measurement methodologies, frequency, location,

data analysis,

reporting schedules, detailed budget & procurement schedules.

% Chapter 7: Additiona | Studies. This shall comprise of public

consultation, risk assessment, social impact assessment and R&R

action plans or any other studies specified by MOEF&CC.
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1.7

1.8

+ Chapter 8: Project benefits. This comprises of the improvements in the
physical infrastructure, improvements in the social infrastructure,
employment potential- skilled; semi-skilled and unskilled and other
tangible benefits. Outline of corporate social responsibility.

« Chapter 9: Environmental Cost Benefit Analysis. If recommended at
the Scoping stage. In this case, it has not been prescribed.

% Chapter 10: Environmental Management Plan. Description of the
administrative aspects ensuring that mitigation measures are
implemented and their effectiveness monitored, after approval of the
EIA.

« Chapter 11: Executive Summary of EIA/EMP. This constitutes the
summary of the EIA Report.

« Chapter 12: Disclosure of Consultants engaged. The names of the
Consultants engaged with their brief resume and nature of Consultancy
rendered.

STATUS OF LITIGATION

There are no litigations/ court cases pending against the project as on
25.09.2021.

COMPLIANCE TO TOR

Table 1.4 gives the compliance of Terms of Reference (TOR) for Vangar
and Madhiya limestone mining project (capacity 1.6 MTPA in lease area
612.1336 Ha) of M/s Nirma Ltd., issued by Ministry of Environment, Forest
and Climate Change vide Letter no. J-11015/152/2016-IA.1I(M) dated 3™
January, 2017. The Same has been extended vide letter no. F.No. J-
11015/152/2016-1A-11 (M) dated 16.03.2020 by MoEF&CC. Further, in view
of the nation wide lockdown due to COVID19 pandemic and obstructions
triggered by it, MOEF&CC has issued a notification vide S.O. 221(E) dated
18" January 2021 and accordingly the validity of ToR may be considered
upto 12.11.2022.

TABLE 1.4: COMPLIANCE OF GENERIC TOR FOR OPENCAST MINE PROJECT

201

Ref. SI. Description as per MOEF&CC Compliance
No. of
TOR
1. Shallow pits up to depth of 4 mts will be| The shallow pit of depth of

refilled and reclaimed and given back to
the farmers as agriculture land.

approximately 4.0 — 9.0 mts. in the
south eastern corner of the ML will be
backfilled. The area will be 36.36 Ha.
as shown in conceptual plan (Fig 4.4,
of Chapter 4). Backfilling is proposed
from 7" year ie. from 2027-28.
Backfilled area shall be utilized for
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Ref. SI. Description as per MOEF&CC Compliance
No. of
TOR
agriculture in case of private land and
for plantation purpose in case of
government land. Refer section 4.10.1
(pg no. 4-33), of Chapter 4.
2. Return all the proposed non-mining area|Only that land shall be purchased from

to farmers/owners of the land.

farmers that will be required for mining
& allied activities (including greenbelt).
Based on observations of EAC,
MoEF&CC during meetings dated 23-
24 May 2016 & 22-23 August 2016,
the Company revised the initial mine
lease proposal of 1225.8553 ha to a
reduced area of 612.1336 ha, thus,
minimizing the impact on private
agricultural land. Furthermore, the
shallow pit in south east portion of
approximately 4 - 9 m depth shall be
backfiled & 36.36 ha area shall be
backfilled, the private land portion of
the backfilled area shall be utilized for
agriculture.

The mining plan, inter-alia, includes the
above mentioned details (1 & 2) with
regard to pits and reclamation.

The approved review of mining plan
includes the details of pits and
reclamation area (refer page 82 of
Approved Review MP). The review of
mining plan has been approved by
IBM and the copy of the approval
letter is given in Annexure XXII.

Year-wise production details since 1994
should be given, clearly stating the
highest production achieved in any one
year prior to 1991. It may also be
categorically informed whether there had
been any increase in production after the
EIA Notification 1994 came into force,
w.r.t the highest production achieved
prior to 1994.

Not applicable. This is a new mine.
Hence no production has been done
till date.

A copy of the document in support of the
fact that the proponent is the rightful
lessee of the mine should be given.

Copy of Grant Order of Mining Lease
dated 08.01.2017 in the name of
Nirma Ltd. and the mining lease deed
dated 11.01.2017 is given in
Annexure Il

All documents including approved mine
plan, EIA and Public Hearing should be
compatible with one another in terms of

All the documents are compatible to
each other. The project data given in
the EIA Report has been taken from
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Ref. SI.
No. of
TOR

Description as per MOEF&CC

Compliance

the mine lease area, production levels,
waste generation and its management,
mining technology etc. and should be in
the name of the lessee.

the approved review of Mining Plan.
The Draft EIA report has been
prepared accordingly and submitted
for Public Hearing.

7. All corner coordinates of the mine lease|The boundary of the mine lease area
area, superimposed on a High|superimposed on high resolution
Resolution Imagery/Toposheet, |satellite image sourced from Google
topographic sheet, geomorphology and|Earth is given in Section 1.4.3 (page
geology of the area should be provided.|no. 1-8), Chapter 1 earlier along with
Such an Imagery of the proposed area|the coordinates.
should clearly show the land use and
other ecological features of the study|a map showing mine lease area and
area (core and buffer zone). the 10 km radius around it

superimposed on the SOI open series
map is shown in Fig 3.2, of Chapter 3.
The geological map and section of the
mine lease area is given in Fig 2.2 and
2.3, Chapter 2.
The interpreted satellite image
showing the present land use of the
project area and the area within 10 km
of the project is given in Fig 3.13, of
Chapter 3.

8. Information should be provided in Survey|As toposheet of the area is restricted,

of India Tophosheet in 1:50,000 scale
indicating geological map of the area,
geomorphology of land forms of the
area, existing minerals and mining
history of the area, important water
bodies, streams and rivers and soil
characteristics.

it is not available. However, open
series map is available and the project
area superimposed on the same is
shown in Fig 3.2, of Chapter 3.

The geological map of the area is
given in Fig 2.2, of Chapter 2.

Geomorphology of the area has been
discussed in terms of topography and
drainage in Section 3.2 (page no. 3-2),
Chapter 3.

Existing minerals were assessed
through exploration carried out by
CGM, GoG as explained in section
2.2.1 (page no. 2-3) of Chapter 2.
Mining history of the area- old pits
have been found and mapped in
present surface plan in Fig 2.1, of
Chapter 2.
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Ref. SI. Description as per MOEF&CC Compliance
No. of
TOR

Important water bodies, streams and
rivers have been tabulated in Table
3.1 and can be seen in various maps
such as Fig 3.2 (SOl map),and Fig
3.13 (interpreted satellite image), of
Chapter 3.

Soil characteristics are discussed in
Section 3.7 (page no. 3-28), of
Chapter 3.

9. Details about the land proposed for|The proposed land use at the end of
mining activities should be given with|plan period and life of mine is given in
information as to whether mining|Table 4.10 and 4.11, of Chapter 4.
conforms to the land use policy of the| The mine lease has been executed
state; land diversion for mining should|with District Collector, Bhavnagar. The
have approval from State land use board|change in land use from its present
or the concerned authority. land use has to be carried out prior to
commencement of mining, as per
applicable rules of Govt. of Gujarat.
Since the execution of lease deed, the
second rights in case of government
land has already been granted to the
Company for mining. In case of private
agricultural land, as and when the land
becomes available for use, by
obtaining consent for
mining/ownership, the change in land
use to non-agriculture shall be
obtained i.e. before entering to start
mining activity in said Pvt. Agriculture
land.

10. It should be clearly stated whether the|Nirma Ltd. has a well laid down
proponent Company has a well laid|Environment policy as given in Section
down Environment Policy approved by|10.2 (page no. 10-12), of Chapter 10.

its Board of Directors? If so, it may be

spelt out in EIA Report with description| ierarchical system or administrative
of the prescribed  operating| order of the Company to deal with
process/procedures to bring into focus|enyironmental issues and for ensuring
any infringement/deviation/violation of compliance with the EC conditions is

the environmental or  forest|given in Section 10.3.2 (page no. 10-
norms/conditions?  The hierarchical 13), of Chapter 10.

system or administrative order of the
Company to deal with the environmental
issues and for ensuring compliance with
the EC conditions may also be given.
The system of reporting of non-
compliances/ violations of environmental
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Ref. SI. Description as per MOEF&CC Compliance
No. of
TOR

norms to the Board of Directors of the
Company and/or shareholders or
stakeholders at large, may also be
detailed in the EIA Report.

11. Issues relating to Mine Safety, including|Mine safety parameters are addressed
subsidence study in case of underground |as follows:

mining and slope study in case of open
cast mining, blasting study etc. should be
detailed. The proposed safeguard

measures in each case should also be|® Slope - The standard practice of
provided. maintaining the slopes below the

angle of repose of the material to be
handled will be followed for ensuring
safe opencast mining. The bench
and ultimate pit slope shall be
maintained below 45 degree and
gradient of ramp at 1 in 16 shall be
maintained as per MMR, 1961 as
detailed in Approved Reveiw of
Mining Plan. After commencement
of mine, geotechnical investigations
on excavated and dumped material
shall be carried out for identifying
any mid course corrections, if
needed.

® Subsidence - not applicable as this
iS an open cast mine

Blasting - It may be noted that only
50% of the mining operations shall be
blasting based and balance shall be
through surface miners to avoid
blasting in nearby area  of
village/habitat. Safeguard measures
that will be taken for blasting have
been given in Section 4.4.2 (page no.
4-13), of Chapter 4. Blasting shall be
carried out in compliance to DGMS,
Dhanbad (Circular No. 7 dated 29 -08-
1997) as detailed in Section 4.8 (page
no. 4-28), of Chapter 4. After
commencement of operation, blasting
studies shall be periodically carried
out to check whether any
modifications needed as per actual
ground conditions.

12. |The study area will comprise of 10 km|The study area map is given in Fig
zone around the mine lease from lease|3.2, of Chapter 3. The waste
periphery and the data contained in the|generation in the plan period is given
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Ref. SI.
No. of
TOR

Description as per MOEF&CC

Compliance

EIA such as waste generation etc.
should be for the life of the mine/lease
period.

in Table 4.11, and limestone produced
is given in Table 2.8, of Chapter 2

13.

Land use of the study area delineating
forest area, agricultural land, grazing
land, wildlife sanctuary, national park,
migratory routes of fauna, water bodies,
human settlements and other ecological
features should be indicated. Land use
plan of the mine lease area should be
prepared to encompass pre-operational,
operational and post operational phases
and submitted. Impact, if any, of change
of land use should be given.

Landuse of the study area as per
Census 2011 is given in Table 3.12
and as per the interpreted satellite
imagery is given in Fig 3.13, of

Chapter 3.

The land use plans for existing, after
five years and end of life of mine Land
use plan of Mine Lease area is given
in Table 4.10, 4.11, and 4.12,

respectively, in Chapter 4.

Impact and Management of land is
given in Section 4.10 (page no. 4-33),

of Chapter 4.

14.

Details of the land for any Over Burden
Dumps outside the mine lease, such as
extent of land area, distance from mine
lease, as land us, R&R issues, if any,
should be given

There will be no overburden dumps
outside mine lease area and no R & R
issues are there within the proposed

mine.

15.

A Certificate from the Competent
Authority in the State Forest Department
should be provided, confirming the
involvement of forest land, if any, in the
project area. In the event of any contrary
claim by the Project Proponent regarding
the status of forests, the site may be
inspected by the State Forest
Department along with the Regional
Office of the Ministry to ascertain the
status of forests, based on which, the
Certificate in this regard as mentioned
above be issued. In all such cases, it
would be desirable for representative of
the State Forest Department to assist the
Expert Appraisal Committees.

No Forest land is present within Lease

area as per land schedule.

16.

Status of forestry clearance for the
broken up area and virgin forestland
involved in the Project including
deposition of net present value (NPV)
and compensatory afforestation (CA)
should be indicated. A copy of the
forestry clearance should also be
furnished.

Forest land is not present within Lease

area as per Land Schedule.
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Ref. SI. Description as per MOEF&CC Compliance
No. of
TOR
17. Implementation status of recognition of|Not Applicable since no forestland is

forest rights under the Scheduled Tribes |present within mine lease area
and other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006
should be indicated.

18. |The vegetation in the RF/PF areas in the| The natural vegetation in the study
study area, with necessary details,|area  predominantly consist  of
should be given. Prosopis juliflora. Reserve Forest
present in the study area are RF near
Patwa (2.1 km, S), RF near Dudheri
vilage (3.9 km, SE), RF near
Gujarada village (4.3 km, SE), RF
near Doliya village (3.3 km, SSE), RF
near Khared village (6.3 km, ESE).

Vegetation in study area (including

forests) is given in Section 3.10 (page
no. 3-34) of Chapter 3.

19. A study shall be got done to ascertain|Impact and management of project on
the impact of the Mining Project on|wildlife is given in Section 4.12 (page
wildlife of the study area and details|no. 4-43) of Chapter 4. Peafowl,
furnished. Impact of the project on the|Chinkara and Asiatic Lion are reported
wildlife in the surrounding and any other|as the only Schedule | species present
protected area and accordingly, detailed|in the study area. Conservation Plan
mitigative measures required, should be|for the same has been made and
worked out with cost implications and|submitted for approval to PCCF. Copy
submitted. of submission is given in Annexure
XXIII

20. Location of National Parks, Sanctuaries, | There are no National parks, Wildlife
Biosphere Reserves, Wildlife Corridors,|Sanctuary, Biospheres reserves or
Ramsar site Tiger/Elephant Reserves|Wildlife corridor of any Schedule-1
(existing as well as proposed), if any,|species within 10 km radius. Nearest
within 10 km of the mine lease should be |National Park & Wildlife Sanctuary is
clearly indicated, supported by a location|the Gir National Park, Gir Wildlife
map duly authenticated by Chief Wildlife| Sanctuary &  Mithyala  Wildlife
Warden. Necessary clearance, as may|Sanctuary located at a nearest
be applicable to such projects due to|distance of 76 km, 44.2 km and 43.5
proximity of the ecologically sensitive km respectively. Map showing
areas as mentioned above, should be|aforesaid distance duly authenticated
obtained from the Standing Committee of |by DCF, Bhavnagar vide letter dated
National Board of Wildlife and copy|09.11.2020 is attached herewith as
furnished. Annexure - XIV

21. A details biological study of the study|Ecology of the study area is given in
area [core zone and buffer zone (10 km|Section 3.10 (page no. 3-34) of
radius of the periphery of the mine|Chapter 3. List of Flora and Fauna
lease)] shall be carried out. Details of|found in core and buffer zone is given
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Ref. SI.
No. of
TOR

Description as per MOEF&CC

Compliance

flora and fauna, endangered, endemic
and RET Species duly authenticated,
separately for core and buffer zone
should be furnished based on such
primary field survey, clearly indicating
the Schedule of the fauna present. In
case of any scheduled-l fauna found in
the study area, the necessary plan along
with budgetary provisions for their
conservation should be prepared in
consultation with State Forest and
Wildlife  Department and  details
furnished. Necessary allocation of funds
for implementing the same should be
made as part of the project cost.

in Annexure Xlll and letter from DFO

is given in Annexure XIV.

Peafowl, Chinkara and Asiatic Lion
are the Schedule | species reported
from the study area. Conservation
Plan for the same has been made and
submitted for approval to PCCF. Copy
is of submission given in Annexure
XXIll. Budgetary provision of Rs. 2.1
lakhs as capital & Rs.
towards recurring has been allocated

for the same.

7.7 Lakhs

22. Proximity to Areas declared as ‘Critically| The project does not lie in critically
Polluted’ or the Project areas likely to|polluted area. The nearest critically
come under the ‘Aravali Range’,|polluted area is Gujarat Industrial
(attracting court restrictions for mining|Development  Corporation, Chitra
operations), should also be indicated and |present at a distance of about 90 km,
where (o] required, clearance |N.
certifications  from  the prescribed|The project does not fall in Aravalli
Authorities, such as the SPCB or State |range.

Mining Dept. should be secured and
furnished to the effect that the proposed
mining activities could be considered.

23. Similarly, for coastal Projects, A CRZ|The proposed project lies at a
map duly authenticated by one of the|distance of 3.8 km from High Tide Line
authorized agencies demarcating LTL.|of Arabian Sea Coast.
HTL, CRZ area, location of the mine|The CRZ map has been prepared by
lease w.r.t CRZ, coastal features such as||nstitute of Remote Sensing, Anna
mangroves, if any, should be furnished.|university, Chennai and reproduced in
(Note: The Mining Projects falling under| Annexure XIX along with the report.
CRZ would also need to obtain approval
of the concerned Coastal Zone
Management Authority).

24. |R&R Plan/compensation details for the/No R&R Plan has been separately

Project Affected People (PAP) should be
furnished. While preparing the R&R
Plan, the relevant State/National
Rehabilitation & Resettlement Policy
should be kept in view. In respect of
SCs/STs and other weaker sections of
the society in the study area, a need
based sample survey, family-wise,
should be undertaken to assess their

prepared as no habitation is present in
the Mine Lease area of 612.1336 ha.
Hence, there will be no displacement
of villagers. Few huts/ structures can
be seen in Agriculture Land of the ML
as per Google earth. Although the
rehabilitation and resettlement issue
are not involved in the project, if
required, it will be sorted out by mutual
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Ref. SI. Description as per MOEF&CC Compliance
No. of

TOR
requirements, and action programmes|consense/ in consultation with the
prepared and submitted accordingly, |district authorities as per rules related
integrating the sectoral programmes of|to the Land Acquisition.
the line departments of the State Out of total ML area, Govt. land is
Government. It may be clearly brought|25654 ha and private land s
out whether the village(s) located in the|586.4789 ha.
mine lease area will be shifted or not.|The private land is under process of
The issues relating to shifing  of| hrchasing/obtaining  consent  for
village(s) including their R&R and socio- mining on mutually agreed rates and
economic aspects should be discussed|ierms.
in the Report.

25. One season (non-monsoon) [i.e. March-|Base line data for water quality, noise
May (Summer Season); October-|level, soil and flora and fauna has
December (Post monsoon season);|been collected in summer season (1%
December — February (winter season)]|March- 2" June 2021).
primary baseline data on ambient air
quality as per CPCB Notification of 2006, | sjte specific meteorological data is
water quality, noise level, soil and flora|given in Section 3.3.3 (page no. 3-9)
and fauna shall be collected and the| ot chapter 3.
AAQ and other data so complied
presented date-wise in the EIA and EMP| . . .
Report. Site-Specific meteorological data AIr monitoring station has been
should also be collected. The location of chos_en as per In view ¥he pre-
the monitoring stations should be such doml_nant down_vylnd direction an_d
as to represent whole of the study area Io_catlo_n of sensitive receptors a_md IS
and justified keeping in view the pre-|91VEN In Table 3.5 and shown in Fig
dominant downwind direction and 3.9 of Chapter 3.
location of sensitive receptors. There
should be at least one monitoring station
within 500 m of the mine lease in the
pre-dominant downwind direction. The
mineralogical composition of PM10,
particularly for free silica, should be
given.

26. |All quality modelling should be carried|Air quality modelling is given in

out for prediction of impact of the project
on the air quality of the area. It should
also take into account the impact of
movement of vehicles for transportation
of mineral. The details of the model used
and input parameters used for modelling
should be provided. The air quality
contours may be shown on a location
map clearly indicating the location of the
site, location of sensitive receptors, if
any, and the habitation. The wind roses

Section 4.4.1 (page no. 4-5) of
Chapter 4 and details is given in
Annexure XX and cumulative impact
for 3 mines and cement Plant is given
in Annexure XXI.
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Ref. SI.
No. of
TOR

Description as per MOEF&CC

Compliance

showing pre-dominant wind direction
may also be indicted on the map.

27. The water requirement for the project, its|Water requirement and source is
availability and source should be|given in Section 2.12 (page no. 2-25)
furnished. A detailed water balance|and water balance is shown in Fig 2.9
should also be provided. Fresh water|of Chapter 2.
requirement for the project should be
indicated.

28. Necessary clearance from the|Water permission is given in
Competent Authority for drawl of|Annexure XXIV
requisite quantity of water for the Project
should be provided.

29. Description of water conservation|Water conservation measures is given
measures proposed to be adopted in the|in Section 4.6.1 (page no. 4-23) of
project should be given. Details of|Chapter 4.
rainwater harvesting proposed in the
project, if any, should be provided.

30. Impact of the project on the water|Impact and mitigation measures of the
quality, both surface and groundwater, | project on water quality is given in
should be assessed and necessary|Section 4.6 (page no. 4-22) of Chapter
safeguard measures, if any required,|4.
should be provided.

31. Based on actual monitoring data, it may | There will be no intersection of ground

clearly be shown whether working will
intersect groundwater. Necessary data
and documentation in this regard may be
provided. In case the working will
intersect groundwater table, a detailed
Hydro Geological Study should be
undertaken and Report furnished. The
report inter-alia, shall include details of
the aquifers present and impact of
mining activites on these aquifers.
Necessary permission from Central
Ground Water Authority for working
below ground water and for pumping of
ground water should also be obtained
and copy furnished.

water table during five years of
commencement of work.

Ground water will not encounter in first
5-years. However, during post
monsoon period ground water will
encounter at the end of mine life (13th
year). However, these shallow depth
pits shall be backfilled simultaneously
after mining for limestone as per
conceptual plan of approved review
Mining Plan. Details are given in Table
4.7 of Chapter 4.

M/s Ground Water & Mineral
Investigation Consultancy Centre (P)
Ltd., Jaipur has assessed the
hydrogeological conditions and impact
of mining. Extract from the same has
been included in Section 3.5 (page no.
3-19) of Chapter 3 and Section 4.5.1
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(page no. 4-16) of Chapter 4

The permission for mine seepage
shall be obtained prior to the
deepening of the mine workings below
the ground water table and no mining
shall be carried out below ground
water  table  without obtaining
permission from CGWB. At present,
CGWB issues permissions for a
maximum of 5 vyears while the
proposed project will not have any
seepage in first 5 years. Hence,
application shall be made 1 year prior
to seepage year.

32. Details of any stream. Seasonal or|There are few second order streams,
otherwise, passing through the lease|passing close to each other, through
area and modification/diversion |the lease area near Vangar and
proposed, if any, and the impact of the|Madhiya villages. All  streams
same on the hydrology should belultimately lead to Samadiyala

brought out. Bandhara, which overflows into the
sea. The drainage pattern is dendritic
in nature.

Impact and management of drainage
system is given in Section 4.2.2 (page
no. 4-2) of Chapter 4

33. Information on site elevation, working|Site elevation and working depth is
depth, groundwater table etc. should be|given in Table 4.7, chapter 4.

provided both in AMSL and BGL. A
schematic diagram may also be provided
for the same.

34. A time bound Progressive Greenbelt|Details of plantation is given in Section
Development Plan shall be prepared in a|4.12.1 (page no. 4-45) of Chapter 4
tabular form (indicating the linear and|Trees recommended for plantation is
quantitative coverage, plant species and | given in Table 4.19 of Chapter 4

time frame) and submitted, keeping in|The plant species have been selected
mind, the same will have to be executed |fom native species and shall aid in

up front on commencement of the pollution abatement.
project. Phase-wise plan of plantation
and compensatory afforestation should
be charted clearly indicating the area to
be covered under plantation and the
species to be planted. The details of
plantation already done should be given.
The plant species selected for green belt

The phase wise plantation is given in
Table 4.20, Chapter 4.
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should have greater ecological value and
should be of good utility value to the
local population with emphasis on local
and native species and the species
which are tolerant to pollution.

35.

Impact on local transport infrastructure
due to the Project should be indicated.
Projected increase in truck traffic as a
result of the project in the present road
network (including those outside the
Project area) should be worked out,
indicating whether it is capable of
handling the incremental load.
Arrangement for improving the
infrastructure, if contemplated (including
action to be taken by other agencies
such as State Government) should be
covered. project proponent shall conduct
impact of transportation study as per
Indian Road Congress Guidelines.

Impact on transport is given in Section
4.9 (page no. 3-32), Chapter 4

36.

Details of the onsite shelter and facilities
to be provided to the mine workers
should be included in the EIA Report.

Details of Onsite services and facilities
is given in Section 2.9 (page no. 2-24)

of Chapter 2

37.

Conceptual post mining land use and
Reclamation and Restoration of mined
out areas (with plans and with adequate
number of sections) should be given in
the EIA Report.

Conceptual post mining land use is
given in Table 4.13 and conceptual
Mine Plan and section are shown in
Fig 4.4 and 4.5 of Chapter 4.

38.

Occupational Health impacts of the
Project should be anticipated and the
proposed preventive measures spelt out
in details. Details of pre-placement
medical examination and periodical
medical examination schedules should
be incorporated in the EMP. The project
specific occupational health mitigation
measures  with  required facilities
proposed in the mining area may be
details.

As this is

a proposed project,
anticipated occupational Health and

safety impact and

measures are given in Section 4.14
(page no. 4-54) of Chapter 4

preventive

39.

Public health implications of the Project
and related activities for the population in
the impact zone should be systematically
evaluated and the proposed remedial
measures should be detailed along with
budgetary allocations.

Implications and mitigation measures
on health of surrounding public is
given in section 4.14.3 (page no. 4-57)

of Chapter 4.
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Ref. SI. Description as per MOEF&CC Compliance
No. of
TOR
40. Measures of socio economic significance | Measures of socio-economic

and influence to the local community
proposed to be provided by the project
proponent should be indicated. As far as
possible, quantitative dimensions may be
given with time frames for
implementation.

significance is given in Section 4.13
(page no. 4-52) of Chapter 4 and
under CSR planning in section 8.4

(page no. 8-10) of Chapter 8.

41.

Detailed environmental management
plan (EMP) to mitigate the environmental
impacts which, should inter-alia include
the impacts of change of land use, loss
of agricultural and grazing land, if any,
occupational health impacts besides
others impacts specific to the proposed
project.

EMP is given in Chapter 10

42.

Public Hearing points raised and
commitment of the project proponent on
the same along with time bound action
plan with budgetary provisions to
implement the same should be provided
and also incorporated in the final
EIA/EMP Report of the Project.

Public hearing is yet to be held

43.

Details of litigation pending against the
project, if any, with direction/order
passed by any court of Law against the
project should be given.

There is no litigation pending against

the project as on 17.09.2021.

44.

The cost of the project (capital cost and
recurring cost) as well as the cost
towards implementation of EMP should
be clearly spelt out.

Cost of the project is 24 crores.

Capital and recurring cost towards
implementation of EMP is given in
Table 6.2 and 6.3, respectively, of

Chapter 6

45.

A disaster management Plan shall be
prepared and included in the EIA/EMP
Report

Disaster management Plan is given in

Chapter 7

46.

Benefits of the Project if the project is
implemented should be spelt out. The
benefits of the project shall clearly
indicate environmental, social economic,
employment potential, etc.

Project Benefits is given in chapter 9

47.

The KML file for the revised reduced
area to be submitted to the Ministry
within 7 days of issue of this letter.

Submitted

Besides the above, the below mentioned
general points are also to be followed:-

Draft EIA/EMP for Vangar and Madhiya Limestone Mine
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Ref. SI. Description as per MOEF&CC Compliance
No. of
TOR
48. All documents to be properly referenced|All documents are properly referenced

with index and continuous page
numbering

with index and continuous numbering

49.

Where data are presented in the Report
especially in Tables, the period in which
the data were collected and the sources
should be indicated.

The data is presented with the period

of collection/ source.

50.

Project Proponent shall enclose all the
analysis/testing reports of water, air, soil,
noise etc. using the MoEF&CC/NABL
accredited laboratories. All the original
analysis/testing reports should be
available during appraisal of the project.

All the analysis reports are enclosed
and has been done by NABL
Accredited Min Mec R & D laboratory.
The certificate is given in Annexure
l1l. All the test reports have been given

in the Annexures.

51.

Where the documents provided are in a
language other than English, an English
translation should be provided.

All documents are provided in English.

52.

The Questionnaire for environmental
appraisal of mining projects as devised
earlier by the Ministry shall also be filled
and submitted.

It shall be filled after Public Hearing.

53.

While preparing the EIA report, the
instructions for the Proponents and
instructions for the Consultants issued by
MoEF vide O.N. No. J-11013/41/2006-
IA.1I(1) dated 4™ August, 2009, which are
available on the website of this Ministry,
should be followed.

O.M. No. J-11013/41/2006-1A.11(1)
dated 4" August, 2009, has been
followed while preparing EIA Report.

54.

Changes, if any made in the basic scope
and project parameters (as submitted in
Form-I and the PFR for securing the
TOR) should be brought to the attention
of MOEF&CC with reasons for such
changes and permission should be
sought, as the TOR may also have to be
altered. Post public hearing changes in
structure and content of the draft
EIA/JEMP  (other than modifications
arising out of the P.H. process) will entail
conducting the PH again with the revised
documentation.

No change is there after the grant of

TOR

55.

As per the circular no. J-
11011/618/2010-IA.11(I) dated 30.5.2012,
certified report of the status of
compliance of the conditions stipulated in

As the project is

Environment Clearance is yet to be

obtain.

proposed,
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Ref. SI. Description as per MOEF&CC Compliance
No. of
TOR

the environment clearance for the
existing operations of the project should
be obtained from the Regional office of
ministry of environment, forest and
climate change, as may be applicable.

56. The EIA report should also include (i)| The EIA report includes

surface plan of the area indicating|(ij) Surface plan of the ML area is
contours of main topographic features, given in Fig 2.1 of chapter 2.

drainage and mining area, (i) geological| (i) Topography map indicating
maps and sections and (iii) sections of| " contours of main  topographic

the mine pit and external dumps, if any,|  features, drainage and mining area-
clearly showing the land features of the|  rig 3.2 Chapter 3

adjoining area. (iii) Geological map and section Fig

2.2 and 2.3 of Chapter 2.

(iv) Section of the mine pit-five year
development Plan in Fig 2.4 to 2.8
of Chapter 2.
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CHAPTER 2

PROJECT DESCRIPTION

The data used in this EIA/JEMP Report has been taken from approved
Review of Mining Plan with Progressive Mine Closure Plan of Vangar &
Madhia Limestone mine. The approval letter of Review of Mining Plan with
Progressive Mine Closure Plan issued by IBM is attached as Annexure
XXII.

216

2.1 GEOLOGY
2.1.1 Regional geology
The Saurashtra coastal tract is composed extensively of tertiary sediments,
which are mostly calcareous in nature. The mainland however, is covered
by extensive flows of basalt and its derivatives, developed over a period of
time. These basalts have been intersected by a number of acidic and basic
dykes. The regional geological setup of the region is defined by the
stratigraphic sequence given in Table 2.1.
TABLE 2.1: REGIONAL GEOLOGICAL SEQUENCE OF THE AREA
Formation Age
Alluvium and Blown Sand Recent
Loose Grits and Conglomerates Sub-Recent
Miliolitic Limestone Late Tertiary
Gaj sediments comprising of limestone and clays Miocene
Lateritized/ Bauxitized Volcanics Post Eocene
Basalt and its variants forming regional bed rock Eocene to Cretaceous
Source: Table Al1.1 of Review of Mining Plan with Progressive Mine Closure Plan
2.1.2 Local geology
The area under reference forms part of the Late Tertiary Miliolitic
Limestone, which is believed to have been deposited under a marine
transgressive environment. Apart from the miliolitic limestone, lithological
units of recent age are also seen in the area under reference.
The Vangar & Madhiya limestone deposit forms part of a vast flat plain,
which has very gentle undulations and is seen to be overlain by the alluvium
and windblown sand of recent origin. The deposit is underlain by the Gaj
Limestone and clays that have been encountered in the boreholes drilled in
the adjoining areas which have similar geological setup. The following rock
types are encountered over the lease area:
» Wind Blown Sand/Overlain soil
» Miliolitic Limestone
Draft EIA/EMP for Vangar and Madhiya Limestone Mine 2-1
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ANNEXURE A-11

NIRMA LIMITED

REGD. OFFICE : NIRMA HOUSE, ASHRAM ROAD, AHMEDABAD - 380 009. PHONE : 079 - 27546565, 27549000 FAX : 079 - 27546603, 27546605
CIN : U24240GJ1980PLC003670 » Email : info@nirma.co.in ¢ www.nirma.co.in

Ref no.: NL/BH/ENV-152/1932/2022 Dated :16.11.2022

To,

The Director, IA (Non-Coal Mining)

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, 3" Floor, Vayu Wing,
Aliganj, Jor Bagh Road,

New Delhi-110003

Sub: Application for TOR of Vangar and Madhiya Limestone Mine (612.1336
ha) by M/s Nirma Limited located at villages Vangar and Madhiya, District
Bhavnagar, Gujarat.

Ref.: TOR issued by MoEF&CC vide Letter no. J-11015/152/2016-IA. II (M) dated
3'January, 2017 and extended vide letter dated 16t March 2020.

Dear Sir,

With reference of the above mentioned subject, we would like to submit that we had
received TOR issued by MoEF&CC vide Letter no. J-11015/152/2016-IA. II (M) dated
3January, 2017 and extended vide letter dated 16t March 2020.

However, the public hearing could not have held due to unforeseen reasons on the
basis of the ToR issued on 03.01.2017 & extended on 16.03.2020. We had submitted
the EIA report for public hearing to the Gujarat Pollution Control Board and public
hearing was to be scheduled on 16.12.2021. However, Public hearing has been
postponed by Gujarat Pollution Control Board due to “unavoidable circumstances” vide
Boards letter no. GPCB/PH/2020-21/Bhavnagar-42/608748 dated 13.12.2021. Since
the conduct of public hearing has got delayed, we anticipate that we shall not get
adequate time, within the validity period of the TOR, to include the public hearing issues
and submit the final report to MOEF&CC.

Hence, we are now submitting a fresh application for the grant of ToR on parivesh
portal comprising of:

1. Form- 1 (Part - A & Part - B) duly filled & signed in alongwith annexure

2. Proposed Term of Reference for conducting EIA study

3. Pre-feasibility Report

Better Products. Better Value. Better Living.
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NIRMA LIMITED

REGD. OFFICE : NIRMA HOUSE, ASHRAM ROAD, AHMEDABAD - 380 009. PHONE : 079 - 27546565, 27549000 FAX : 079 - 27546603, 27546605
CIN : U24240GJ1980PLC003670 ¢ Emall : info@nirma.co.in ¢ www.nirma.co.in

Our baseline data was generated in during Summer season of 2021 and is still within
the validity period of 3 years. Hence we proposed to use the same data for the EIA
report.

We request your good self to kindly process our application for grant of TOR so that we
can proceed for the public hearing.
Thanking You,

Yours Faithfully
For Nirma Limited

Asfish Desai

Authorized Signatory
Enclosed: As above

Better Products. Better Value. Better Living.
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the pnpact zanc should ke systematicaly evaluazd and ihe proposed remadial
measues snould be detailed along with budgstary allocations.

41 Measures of socis-economic sigriftance ard (afluence o the joos| cammunity
proposed to e providsd By the Project Proponant sheuld be Indicated, Az far az
possiols, quantitative dimensions may be given with times frames for implementation

47y Public Hearing peints raisad and commibinesl af the Project Proponant on the sams
along with time bound Actioh Plan with budgstary provisions te implsment the sams
should be prowdad and also incorporated in thefinal EIAENMP Raeport of tha Projact

431 Actlvity-wise time-bound sction plan on the Issues raised and commiiment made
during public hearng to be submittied as part of the final EMP Report in compliance
af the Miristry's OM F.Na 22-65/2017-1A || dated 309 September, 2020,

Xil.  Envirenmental Monitoring and Majiagement

44y |1 ghould be ¢leany stated whelher the prapanent Campany has & well laid down
Enviraniment Pelicy. approved by ils Board of Diectors? I so, It may. be spell out In
tho EXA Report with description of the prescribed pperating process/procadures 1o
bring inle focus any nfiingsmentfdeviation’ violation of the environmental o: farest
norms/ conditions? The hisfarchical system or administrative order of the Company
to deal with the envirenmental issuss and for ensuring compliance with the EQ
conditions may alse he divan, The systam of repoting of noncomplisness: |
vidglations of anviraamental nerms o (e Board of Directors of the Company and!or
sharaholders of stakanclders st large, may siso be detailed In the proposcd
ratequand mensues if each case shoyld also be providad.

45 Detalled emvironmantal management ptan (EMP) to mitigale the giwiranmanial
impacts which, should mer-alia inclide the impacts of change of land uze, lnss of
agricultural and grazing. land, It any, ooccupalional health impacts: besides. offier
impacts speciic o the proposed Prajesl

%|l. Critically Polluted Areas, Aravall & CRZ

48)  Proximity to Areas declared as 'Critically Palluted’ or the Projoct areas tkeady 1o come
undar the 'Aravali Range'. (attracting court restrictions for mining operations), should
also be indicated and whers so reguired. Clearance  certifications from the
orescribed Aulhartiss, sach 55 the SPCB or State Mining Dapt. Should be GECUMa
and furnizhiad @ tha affoct thal the propozas mining activities could be sonsidered

A7} Gimilarly, for coastel Projscts, & CRZ map duly aulhenticated by one of the
suttiorized agencies demursating LTL. HTL. CRZ area, location of the mine lease
wriCRZ coastal faatures such as mangroves, If any. should be furmished. (Note:
The Mining Prejocts fallng under CRZ would also need 1o obtan agproval of the
concertied Crastal Zone Management Authority).

XY, Risk Assessmeni & Disaster Management

48)  |ssues relafing to Mive Safety, including subsidance shudy in case af undarground
mining and slope study i case of open cast mining, plasting study eto should ba

ToR-M's Mirma Lledted - Giiaray Page 12 of 14
i
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THE SUNDAY EXPRESS, MARCH 26,2023

(GUJARAT

Ganja, phones seized from state’s 2 Covid deaths instate, cases
prisons in surprise inspection

19-year-old
woman’s death in
Narmada canal:
Police track
down ‘missing’
acquaintance

EXPRESS NEWS SERVICE
VADODARA,MARCH 25

A DAY after the decomposed
body of a 19-year-old woman
was recovered from the
Narmada canal, the Jarod police
inVadodara tracked down a fam-
ily acquaintance, Abhay Palas,
who had "gone missing". The de-
ceased Prerna Sharma’s family
had accused Palas of “killing” her.

However, Palas, 45, has told
the police that Sharmaallegedly
"slipped and fell into the canal”
while trying to retrieve her mo-
bile phone from the water
Monday evening when the two
had visited the canal. He said he
tried to save her but as she was
swept away by the currents, he
fled "fearing accusation”, said a
senior Jarod police official.

He was picked up by the Jarod
police from the Vadodara railway
station where he had arrived af-
ter being on the run for two days
atIndore in Madhya Pradesh. He
told the police that he was on the
run as he was "scared" of being
framed. The Jarod police handed
over Palas to their counterparts
inBapod where Sharma's family
had registered a 'missing person’
complaint Monday. The Bapod
police began questioning Palas
Saturday.

Sharma had gone missing
while returning from her work-
place in Sayajipura.

However, officials said the
postmortem note has not indi-
cated any foul play. Assistant
Commissioner of Police, H
Division, MP Bhojani, told The
Sunday Express that the police
are investigating the unnatural
death of Sharma. "We have de-
tained Palas as her family has cast
a doubt on him but the post-
mortem has only mentioned the
cause of death as drowning... At
this moment, there is no evi-
dence to suggest a crime... If dur-
ing the course of the probe of the
accidental death, we come across
incriminating evidence, we will
register the FIR," said Bhojani.

On Thursday evening, after
Sharma's decomposed body was
found in the Chhani canal, her
family had contended that the
Bapod police had not "paid
heed" to the missing person
complaint filed Monday in
which the family has expressed
suspicion over Palas’ involve-
ment in her death. On Friday,
Palas' wife had also approached
the Jarod police saying her hus-
band had been "missing” since
Monday.

EXPRESS NEWS SERVICE
AHMEDABAD, MARCH 25

CANNABIS (GANJA), mobile
phones, lethal items were seized
during surprise checks conducted
on Friday in district jails, sub-jails
and special jails of Gujarat for
which 1,700 police personnel
were deployed across the state.

According to police, cannabis
weighing 100 grams were recov-
ered from the cell of a convicted
criminal in Sabarmati Central Jail
in Ahmedabad.

Director General of Police
Vikas Sahay told The Sunday
Express Saturday that this was the
first time body worn cameras
were used for the searches "in a
massive and effective way".

As part of the “mega search
operation” 16 mobile phones, 10
electric (sic) and 39 lethal items,
519 smoking items and three nar-
cotic substances were found,
state-wide and "FIRs have been
lodged in the respective jurisdic-
tional police stations", said Sahay.

According to a press note is-
sued by the home department
Saturday, “under the instructions
and guidance given by Chief
Minister Bhupendra Patel to carry
out surprise checkinginall jails of
the state”, Minister of State of
Home Department Harsh
Sanghavi held an “important,
high-level meeting at the DGP of-
fice at Gandhinagar Police Bhavan
Friday evening” with top police of-
ficials of district police divisions
and districtjails joining in through
video conference.

Simultaneous surprise checks

Minister of State for Home
Harsh Sanghavi during a
surprise inspection of a jail
on Saturday. ANI

wereinitiated in 17 jails across the
state Friday night.

Sahay said, “We were very
clear that there will be no ex-
cesses and the entire search will
be conducted cordially with no
hardship to the jail authorities or
the prisoners. We wanted to
maintain the human dignity of
the prisoners and conduct the
searches professionally, efficiently
and with full transparency. The
body worn cameras enabled live
contact with the search party. The
feeds, bothaudio and videos were
of very good quality and we could
seeitallsittingin the Netram con-
trol room at Gandhinagar”.

Sanghavi, Sahay and other
senior officials were stationed at
the control room monitoring and
supervising the operation. The
searches come close on the heels
of a “surprise visit” of the Sabar-
mati Central Jail that Sanghavi
conducted on March 21. Among
the jails inspected were the four
central jails —Sabarmati Central
Jail in Ahmedabad, Vadodara jail,

RECRUITMENT

WAPCOS Limited, An ISO 9001:2015 Gouvt.
of India Undertaking intends to engage
Experts (JLE) on fixed term basis for work
relating to EMRS Project, Odisha.

For further details
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www.wapcos.co.in. In case of any further
changes, the same shall be notified on the
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Sr.GM(CMU-II), Gurgaon

116

Rajkot jail, Lajpore jail in Surat —
alongwith 11 districtjails and two
jails in Kutch —Palara jail in Bhuj
where former IAS officer Pradeep
Sharma is lodged, and Galpadar
district jail.

While MoS Sanghavi refused
todetail why the mega-drive was
initiated, the press release notes
that the search operation was con-
ducted to “eradicate the illegal
nest of prison contraband”.

The pressrelease claims this to
be “perhaps for the first time in the
entire country, a mega surprise
check has taken place in prisons
across the state”.

According to Assistant
Commissioner of Police (ACP-
Ahmedabad city) Neerajkumar
Badgujar, the seizure in Sabarmati
Central Jail was made from the cell
of Akram Sheikh, a convict serv-
ing a sentence for looting.

An FIR is being registered in
connection with the seizure at
Ranip police station under the
Narcotic Drugs and Psychotropic
Substances (NDPS) Act.

The ACPadded that the search
operation was conducted for 10
consecutive hours —from9pmon
Friday until 730 am on Saturday
- at Sabarmati Central Jail with
cells and barracks double-
checked by ateam of 45 police of-
ficers and 100 police personnel.

Badgujar said the most com-
mon contraband seized at
Sabarmati Central Jail included to-
baccoand paan masala, while oth-
ersincluded electrichot plates and
utensils for making food.

Sabarmati Central Jail houses
many high-profile convicts and
undertrials including Uttar

GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan, Sector 10 A, Gandhinagar 382 010

Tel 079-23232152 Fax 079-23222784, www.gpch.gujarat.gov.in

Pradesh gangster Atig Ahmed,
several convicted of serial blasts
in Ahmedabad, TMC spokesper-
son Saket Gokhale and accused in
the Mundra drug haul case. The
ACP said “some tobacco” was
seized from Atig Ahmed’s cell. No
contraband was found in the
women’s barracks or from bar-
racks where the 2008 serial blast
convicts are housed, he added.
Sahay said that the prisoners
were “searched at random”.

InVadodara Central Jail, about
100 policemen joined three units
of scrutiny officers, according to
city police officials. The prison cur-
rently houses convicts of the 2002
Sabarmati Express firein Godhra.

A senior police officer of
Vadodara, who was among the
150 personnel that went into the
Vadodara Central Jail late on Friday
evening, said that the instruction
was "executed within minutes" of
being communicated.

The officer said that many of
the tobacco products were hidden
in unreachable corners and dis-
covered with the help of search
mirrors. The officer did not con-
firm if narcotics were also recov-
ered during the raid at Vadodara
jail. The raid wentonuntil 7amon
Saturday.

InSurat, police seized tobacco,
ganja and charas and 10 mobile
phones. According toa police offi-
cer,some of the inmates set some
items on fire as the police person-
nel arrived for inspection. The fire
was brought control and the po-
lice are trying to figure out the
items burnt in the fire.

WITHINPUTS FROMENS
VADODARA, SURAT

EXPRESS NEWS SERVICE
AHMEDABAD, MARCH 25

GUJARAT REPORTED 402 new
Covid-19 cases Saturday with
the day’s test positivity rate inch-
ing towards two per cent—anin-
crease from the one per cent test
positivity rate recorded 10 days
ago on March 16. The state also
reported two patients succumb-
ing to the infection, one from
Ahmedabad city and another
from Kutch.

After reporting 241 new
cases on March 24, casesrose by
66 per cent within a day to 402
cases. Active cases have now
risen to 1,529 cases, seven of

ANNEXURE A-13

A Covid ward at Civil
Hospital, Sola. Nirmal Harindran

whom are on ventilators.

The state conducted nearly
21,000 tests Saturday but only
2,400-odd tests were conducted
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jump by 66 pc in a day to 402

in Ahmedabad, including the
city and rural limits. Ahmedabad
recorded 220 cases, of which all
but one were reported from
Ahmedabad city. The city also re-
ported a patient succumbing to
Covid-19. The day’s test positiv-
ity rate for the district (city and
rural combined) stood at nearly
10 per cent.

Surat city reported 25 new
cases, while seven other cases
were reported from the rural
parts of the district. The Rajkot
Municipal Corporation reported
28 new cases and 12 cases were
reported from its rural parts.
Among the smaller districts,
Morbi reported 18 cases and
Amreli reported 15 new cases.
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Employment Notification

Recruitment for the Post of Senior Medical Officer

Advt. No. RO/MA/23/04 Date: 24.03.2023
Applications in the prescribed format are invited from the eligible Indian
Nationals for recruitment to the post of Senior Medical Officer directly
/ on deputation (including Short Term Contract) at the Indian Institute of
Engineering Science and Technology, Shibpur.

SI. Name of the No. of

No. Post Post Pay Band & Grade Pay Category
Pay Band 3 (Rs. 15600 - Rs.
1 Senior Medical 1 39100) with Grade Pay of Rs. UR

Officer 7600/- + NPA as per Govt.

instructions

The application form, general instructions, qualifications, experience,
upper age limit and other conditions required for the above posts may
be downloaded from the Institute’s website www.iiests.ac.in

The application duly filled in all respects should reach the Office of the
Registrar, Indian Institute of Engineering Science and Technology, Shibpur,
West Bengal, Howrah-711103 on or before 24.04.2023 by 5.30 p.m.

Incomplete applications will not be entertained. The Applicants
previously applied for the post of Senior Medical Officer as per earlier
advertisement no. RO/AU/21/07 dated 08.08.2021, may submit

PUBLIC NOTICE

It is hereby to inform that as per Ministry of Environment, Forest & Climate

Change, Government of India, New Delhi vide its Notification no. S.0. 1533

(E) dated September 14, 2006; Public Hearing has been fixed for M/s Nirma

Limited (Mine lease Area: 681.62 Ha) for Proposed Gujarda, Dudheri &

Dudhala Limestone Mining — Rate Of Mining 2.7 - MTPA, at Villages:

Gujarda, Dudheri & Dudhala, Taluka. Mahuva, Dist: Bhavnagar. Covered

under Project Category “A” as mentioned in their request application.

All local affected persons of the project are requested to remain present in

the public hearing or send their response in writing to Member Secretary,

Guijarat Pollution Control Board before the hearing date.

Other concerned persons having a plausible stake in environment aspects of

the project or activity can submit their responses to Member Secretary,

Guijarat Pollution Control Board in writing before the hearing date.

It may be noted that draft Environmental Impact Assessment Report and

Executive Summary of the Environment Impact Assessment Report of the

project has been sent to the following authorities or offices to make it

available for inspection to the public during normal office hours till the Public

Hearingis over.

1. District Collector Office, Bhavnagar.

2. District Development Office, Bhavnagar.

3. District Industry Centre, Bhavnagar.

4. Taluka Development Office, Ta. Mahuva, Dist. Bhavnagar.

5. Regional Officer, Integrated Regional Office, Ministry of Environment,
Forests and Climate Change, Room No. 407, Aranya Bhawan, Near CH-3
Circle, Sector—10A, Gandhinagar, Gujarat—382010.

6. Regional Office, Gujarat Pollution Control Board, Bhavnagar. Swastik
Complex, First Floor, Plot No. 1616/1617, Near Vir Mokhdaiji Circle,
Ghogha Road, Bhavnagar 364 001.

The District Magistrate /District Collector / Deputy Commissioner or his/her

representative not below the rank of an Additional District Magistrate or any

other District Level Officer authorized by him/herin this behalf shall supervise
and preside over the entire public hearing process.

(Note:- If a project or activity is confined to the territorial jurisdiction of one

sub-division, the District Magistrate/District Collector/Deputy Commissioner

may alternatively authorize any officer not below the rank of Sub-Divisional

Magistrate to supervise and preside over the entire public hearing process).

The Public Hearing is scheduled to be held on 28/04/2023 at 16:00 Hrs,

Venue: Nirma Cement Plant Area, NH 8 E/51, Survey No. 80, Village:

Padhiarka, Ta. Mahuva, Dist: Bhavnagar.

Considering the present situation of pandemic of Covid-19 all concerned

are hereby informed to follow Government guidelines regarding Covid-19

pandemic.

PUBLIC NOTICE

It is hereby to inform that as per Ministry of Environment, Forest & Climate

Change, Government of India, New Delhi vide its Notification no. S.0. 1533

(E) dated September 14, 2006; Public Hearing has been fixed for M/s Nirma

Limited (Mine lease Area: 332.24 Ha) for Proposed Padhiarka-Doliya

Limestone Mining — Rate Of Mining 1.5 MTPA, at Villages: Padhiarka &

Doliya, Taluka. Mahuva, Dist: Bhavnagar. Covered under Project Category

“A” as mentioned in their request application.

All local affected persons of the project are requested to remain present in

the public hearing or send their response in writing to Member Secretary,

Guijarat Pollution Control Board before the hearing date.

Other concerned persons having a plausible stake in environment aspects of

the project or activity can submit their responses to Member Secretary,

Guijarat Pollution Control Board in writing before the hearing date.

It may be noted that draft Environmental Impact Assessment Report and

Executive Summary of the Environment Impact Assessment Report of the

project has been sent to the following authorities or offices to make it

available for inspection to the public during normal office hours till the Public

Hearingis over.

1. District Collector Office, Bhavnagar.

2. District Development Office, Bhavnagar.

3. District Industry Centre, Bhavnagar.

4. Taluka Development Office, Ta. Mahuva, Dist. Bhavnagar.

5. Regional Officer, Integrated Regional Office, Ministry of Environment,
Forests and Climate Change, Room No. 407, Aranya Bhawan, Near CH-3
Circle, Sector—10A, Gandhinagar, Gujarat—382010.

6. Regional Office, Gujarat Pollution Control Board, Bhavnagar.

Swastik Complex, First Floor, Plot No. 1616/1617,
Near Vir Mokhdaiji Circle, Ghogha Road, Bhavnagar 364 001.

The District Magistrate /District Gollector / Deputy Commissioner or his/her

representative not below the rank of an Additional District Magistrate or any

other District Level Officer authorized by him/her in this behalf shall
supervise and preside overthe entire public hearing process.

(Note:- If a project or activity is confined to the territorial jurisdiction of one

sub-division, the District Magistrate/District Collector/Deputy Commissioner

may alternatively authorize any officer not below the rank of Sub-Divisional

Magistrate to supervise and preside over the entire public hearing process).

The Public Hearing is scheduled to be held on 28/04/2023 at 13:00 Hrs,

Venue: Nirma Cement Plant Area, NH 8 E/51, Survey No. 80, Village:

Padhiarka, Ta. Mahuva, Dist: Bhavnagar.

Considering the present situation of pandemic of Covid-19 all concerned

are hereby informed to follow Government guidelines regarding Covid-19

pandemic.

PUBLIC NOTICE

It is hereby to inform that as per Ministry of Environment, Forest & Climate
Change, Government of India, New Delhi vide its Notification no. S.0. 1533
(E) dated September 14, 2006; Public Hearing has been fixed for M/s Nirma
Limited (Mine lease Area: 612.1336 Ha) for Proposed Vangar-Madhiya
Limestone Mining — Rate Of Mining - 1.6 MTPA, at Villages: Vangar &
Madhiya, Taluka. Mahuva, Dist: Bhavnagar. Covered under Project
Category “A” as mentioned in their request application.

All local affected persons of the project are requested to remain present in
the public hearing or send their response in writing to Member Secretary,
Guijarat Pollution Control Board before the hearing date.

Other concerned persons having a plausible stake in environment aspects of
the project or activity can submit their responses to Member Secretary,
Guijarat Pollution Control Board in writing before the hearing date.

It may be noted that draft Environmental Impact Assessment Report and
Executive Summary of the Environment Impact Assessment Report of the
project has been sent to the following authorities or offices to make it
available for inspection to the public during normal office hours till the Public
Hearingis over.

1. District Collector Office, Bhavnagar.

2. District Development Office, Bhavnagar.

3. District Industry Centre, Bhavnagar.

4. Taluka Development Office, Ta. Mahuva, Dist. Bhavnagar.

5. Regional Officer, Integrated Regional Office, Ministry of Environment,
Forests and Climate Change, Room No. 407, Aranya Bhawan, Near CH-3
Circle, Sector—10A, Gandhinagar, Gujarat—382010.

6. Regional Office, Gujarat Pollution Control Board, Bhavnagar. Swastik
Complex, First Floor, Plot No. 1616/1617, Near Vir Mokhdaiji Circle,
Ghogha Road, Bhavnagar 364 001.

The District Magistrate /District Collector / Deputy Commissioner or his/her

representative not below the rank of an Additional District Magistrate or any

other District Level Officer authorized by him/her in this behalf shall
supervise and preside over the entire public hearing process.

(Note:- If a project or activity is confined to the territorial jurisdiction of one
sub-division, the District Magistrate/District Collector/Deputy Commissioner
may alternatively authorize any officer not below the rank of Sub-Divisional
Magistrate to supervise and preside over the entire public hearing process).
The Public Hearing is scheduled to be held on 28/04/2023 at 09:30 Hrs,
Venue: Nirma Cement Plant Area, NH 8 E/51, Survey No. 80, Village:
Padhiarka, Ta. Mahuva, Dist: Bhavnagar.

Considering the present situation of pandemic of Covid-19 all concerned
are hereby informed to follow Government guidelines regarding Covid-19
pandemic.

updated CV only.

Registrar

Place : Gandhinagar
Date : 23/03/2023

D.M. Thaker
Member Secretary

Place : Gandhinagar
Date : 23/03/2023

D.M. Thaker
Member Secretary

Place : Gandhinagar
Date : 23/03/2023

D.M. Thaker
Member Secretary

Ahmedabad
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ﬂ#ﬂ;& POLLUTION CONTROL BOARD A v
Parfaviian Bhavan, Secior 10 A, Gandhinagar 382 010

Phone: 079 23232152, 23241514 Fax: 079 — 23222784 Website: www.epch gujarat.gov.in.

No. GPCB/PH/2023-24/BHV-42 /o \, W E R 1 9 MAY 7077
Time Limit

ByRPAD/H.D.
To, | . B Ee
The Director, B> vt e, _
L.A ,Division, —AD Y‘Sl T e, 2o .
nistry of Environment, Forest and Climatés hange e
Indira Paryavaran Bhavan,

Aliganj, Jorbagh Roead,
New Delhi-110003.
Sub: To furnish a copy of the Public Hearing proceeding.
Ref: {1] Notification no. S.0. 1533 (E) dated September 14, 2006 published by the Ministry of Environment,
Forest & Climate Change, Government of India, New Delhi.
21 MoEF&CC's Notification no. S.0.948 dated 12.6.2007 and the Forest and Environment Department,
Government of Gujarat's GR no. ENV/10.2006/ 176/P, dated 25.7.2007

[3] Request Application of from M/s Nirma Limited (Mine lease Area: 612.1336 Ha) to organize
Public Hearing.

Sir,

Based on request received for public hearing M/s Nirma Limited {Mine lease Area:
612.1336 Ha) for Proposed Vangar-Madhiya Limestone Mining — Rate Of Mining 1.8
MTPA, at Villages: Vangar & Madhiya, Taluka. Mahuva, Dist: Bhavnagar, Public hearing

was organized 28/04/2023 at 09:30 Hrs, Venue: Nirma Cement Plant Area, NH 8 E/51, Sur-
vey No. 80, Village: Padhiarka, Ta. Mahuva, Dist: Bhavnagar.

The Public Hearing proceeding along with CD and VCD is enclosed herewith for your
information and further necessary action please.

This order is issued after a_ppmvaf of competent authority.
For and on behalf of
Gujarat Pollution Control Board,
(Smt. 1. P. Shah)

Senior Environmental Engineer
Encl: As above.(Original copy) ‘

Copy te:
1. District Collector, Collector Office,
District: Bhavnagar... for information Please.
2. The Unit Head, Bhavnagar.
...along with the original case file of aforesaid applicant for further suitable action.
3. The Regional Officer, Bhavnagar..... For further suitable action, if any.
4. M/s Nirma Limited (Mine lease Area: 612.1336 Ha).
At Villages: Vangar & Madhiya, Taluka. Mahuva, Dist: Bhavnagar... Along with a copy
of Public Hearing proceeding.

5. File copy.

E:\Himu Pate\PUBLIC HEARING\DRAFT EIA REPORT\BHAVNAGAR\BHV-42 NIRMA LTD
(612.1336 HA).Doc
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FIAL ANNEXURE %ﬁ 8
ENVIRONMENTAL IMPACT ASSESSMENT
AND

ENVIRONMENTAL MANAGEMENT PLAN

OF

VANGAR & MADHIYA LIMESTONE MINE
AT
VILLAGES VANGAR & MADHIYA,
TALUKA MAHUVA, DISTRICT BHAVNAGAR, GUJARAT
(EXTENT 612.1336 Ha., 1.6 MTPA R.0.M)

Project Proponent:

wren NTRMA LTD.

Nirma House, Ashram Road, Ahmedabad (Gujarat)
Phone - 079-27546565-74. Fax — 079-27546999

ToR Granted: Letter No. J-11015/152/2016-IA.1I1 (M)
Dated 23 December, 2022

Baseline Monitoring Period: 15t March - 2" June 2021
(Summer Season) by Min Mec R&D Laboratory

AUGUST 2023
(Issue 02, Rev. 0)

EIA Consultant:

Centre for Envotech and Management Consultancy Pvt. Lid.

-

@)CEMC

- AN 1SO: 9001:2015, 1SO 14001:2015 & ISO 45001:2018 certified company,

Empanelled with OCCL, Govt. of Odisha, OSPCB as Category “A” Consultant Organization,

Accredited by NABET, Quality Council of India for EIA studies
As Category “A” Consultant Organization
Regd. Off: Plot No. 522/3458, Pahal, Bhubaneswar-752101, Odisha.
E-mail: cemc_consultancy@yahoo.co.in, cemc122@gmail.com
Website: www.cemcpl.com
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NIRMA LIMITED

REGD. OFFICE - NIRMA HOUSE, ASHRAM ROAD, AHMEDABAD-380 009. PHONES : 079-27546565 - 74. FAX (079) 27546603 - 27546605 Email  info@nirma.co.n

UNDERTAKING

I, Ashish Desai, S/O Shri Kantilal Desai, hereby, undertake that
prescribed Terms of Reference received vide letter No. J-
11015/152/2016-1A. II(M) dated 23.12.2022 with respect to
EIA/JEMP studies of Vangar & Madhiya Limestone Mine (Extent
612.1336 Ha., 1.6 MTPA R.0.M) located at Village Vangar &
Madhiya, Taluka Mahuva, District Bhavnagar, Gujarat, has been
complied while conducting the EIA studies. The contents
(Information and data) as given by our consultant in the EIA/JEMP
report are factually correct, with full knowledge of the undersigned.

Asloch Desas-
Place: Ahmedabad Ashish Desai
Dated: 04.01.2023 Authorized Signatory

ﬁcttcr Products. Better Value. Better Liviri.
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DECLARATION BY EXPERTS CONTRIBUTING TO THE EIA

EIA/EMP Report for Vangar & Madhiya Limestone Mine of M/s Nirma Ltd. located at
Village Vangar and Madhiya, Taluka Mahuva, District Bhavnagar, Gujarat” of M/s Nirma

Ltd.

The baseline data was generated by MoEF & NABL Accredited Laboratory M/s Min Mec

R&D Laboratory, a division of Min Mec Consultancy Pvt. Ltd., New Delhi.

We have carried out verified the baseline measurements carried out by M/s Min Mec R&D

Laboratory.

I, hereby certify that I was a part of the EIA team in the following capacity that
developed the above EIA.

EIA Coordinator:

Name:

Signature and Date: 14.08.2023

Mr. Debashish Mishra

Period of Involvement: December 2022-till date
Contact Information: 9438500471

Functional area experts:

Sl. |Functional Area| Name of Involvement Signature and date
No. the (period and task)
expert/s

1 |Air pollution|Mr. Period: December 2022-till date
monitoring, Dayananda |Task: |Prediction of Air Pollution and
prevention and|Pandey its Impacts & Mitigation
control (AP) Measures. Interpretation of

Baseline Environment.

2 |Water pollution|Mrs. Period: December 2022-till date
monitoring, Anupama Task: |Prediction of Water Pollution
prevention and|Swain and its Impacts & Mitigation
control (WP) Measures. Interpretation of

results, comparison  with
limits for writing in present
baseline scenario.

3 |Solid and|Er. Ananta |Period:December 2022-till date
hazardous waste|Prasad Barik |[Task: |Identification of nature of
management waste, categorization, and
(SHW) quantity of generated waste.

Prediction of waste pollution
and its management.

[1]
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Sl. |Functional Area| Name of Involvement Signature and date
No. the (period and task)
expert/s

4 |Socio-economics |Dr. Nihar Period: December 2022-till date

(SE) Ranjan Das |Task: |Secondary data of Census of
India, 2011.
Socio-Economic Survey;
Socio Economic Impact
Assesment.

5 |Ecology and|Mr. Period: December 2022-till date

biodiversity (EB) |Debashish |Task: |Ecological and biodiversity
Mishra survey. Identification of
species (flora and fauna) and
preparation ofecology section
in EIA/EMP report.

6 |Hydrogeology Mr. Period: December 2022-till date
(HG) Ashutosh Task: |Hydrogeological survey for

Kanungo assessing aquifer distribution
of the area. Water resource
evaluation of the area.Pre-
monsoon & Post-monsoon
collection of water level &
quality data.

7 |Geology (Geo) Mr. Period: December 2022-till date

Ashutosh Task: |Geological survey for

Kanungo assessing aquifer distribution
of the area. Water resource
evaluation of the area. Pre-
monsoon & Post-monsoon
collection of water level &
quality data.

8 |Soil conservation |Dr. Rabindra |Period:|December 2022-till date
(sC) Kumar Task: |Identification of  existing

Mishra quality of soil. UL W/\L‘,——
Prediction of Impact and its
management.

9 |Meteorology, air|Mr. Period: December 2022-till date
quality modeling|Dayananda |[Task: |Study of primary data, Air
and prediction|Pandey Quality Modelling and
(AQ) itsinterpretation.

(2]



195

312

Sl. |Functional Area| Name of Involvement Signature and date
No. the (period and task)
expert/s
10 |Noise and|Dr. Dilip Period: December 2022-till date
vibration (NV) Kumar Task: |Prediction of Noise Pollution
Pandey & its Mitigation Measures.| K. PCMNDL’?
Review of the section of "
noise and vibration and
recommended mitigation
measures for control of noise
and vibration.
11 |Land use (LU) Dr. Nihar Period:|December 2022-till date
Ranjan Das |Task: |Satellite image interpretation
and preparation of land use
map of study area, prediction
of impact on land use pattern
(existing & proposed),
suggest mitigation measures.
12 |Risk Assessment|Er. Ananta |Period:|December 2022-till date

and hazard|Prasad Barik |Task: |Assess risk due to projectand

management (RH) prepare chapter on disaster
management plan & safety
measures.

Declaration by the Head of the Accredited Consultant Organization

I, Dr. Bidyut Kumar Patra, hereby, confirm that the above mentioned experts prepared
the EIA for Vangar & Madhiya Limestone Mine of M/s Nirma Ltd. located at Village
Vangar and Madhiya, Taluka Mahuva, District Bhavnagar, Gujarat” of M/s Nirma Ltd. I
also confirm that I shall be fully accountable for any misleading information mentioned in
this statement.

Signature:
Name: Dr. Bidyut Kumar Patra

Designation: Director

Name of the EIA Consultant Organization: Centre for Envotech & Management
Consultancy Pvt. Ltd.

NABET Certificate No. & Issue Date: NABET/EIA/2124/RA 0243, dated 05.09.2022
and Valid upto 18.03.2024.

3]
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QUALITY COUNCIL®
OF INDIA
QC | Creating an Ecosystem for Quality

National Accreditation Board
for Education and Training

Certificate of Accreditation

Centre for Envotech & Management Consultancy Pvt. Ltd., Bhubaneswar

N5/305, IRC Village, Nayapalli, Bhubaneswar-751015, Odisha

The organization is accredited as Category-A under the QCI-NABET Scheme for Accreditation of EIA Consultant
Organization, Version 3: for preparing EIA-EMP reports in the following Sectors —

- Sector (as per)

S.No Sector Description NABET | MoEFCC Cat.
1 | Mining of minerals — opencast only 1 1 (a) (i) A
2 | River Valley projects 3 1 (c) A
3 | Thermal power plants 4 1(d) B
4 | Coal washeries 6 2 (a) A
5 | Mineral beneficiation 7 2 (b) A
6 | Metallurgical industries (ferrous & non-ferrous) 8 3 (a) A
7 | Petroleum refining industry 10 4 (a) A

Petro-chemical complexes (industries based on processing of
8 ’ - X 18 5(c) A
petroleum fractions & natural gas and/or reforming to aromatics)
9 | Highways 34 7 (f) A
10 | Common Municipal Solid Waste Management Facility (CMSWMF) 37 7 (i) B
11 | Building and construction projects 38 8 (a) B

Note: Names of approved EIA Coordinators and Functional Area Experts are mentioned in RAAC minutes dated
May 06, 2022 and posted on QCI-NABET website.

The Accreditation shall remain in force subject to continued compliance to the terms and conditions mentioned in
QCI-NABET’s letter of accreditation bearing no QCI/NABET/ENV/ACO/22/2511 dated Sept 05, 2022. The
accreditation needs to be renewed before the expiry date by Centre for Envotech & Management Consultancy Pvt.
Ltd., Bhubaneswar following due process of assessment.

Sr. Director, NABET Certificate No. Valid up to
Dated: Sept 05, 2022 NABET/EIA/2124/RA 0243 March 18, 2024

For the updated List of Accredited EIA Consultant Organizations with approved Sectors please refer to the QCI-NABET Webs&)
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EIA/EMP for Vangar and Madhiya Limestone Mine of M/s Nirma Ltd.

CONTENTS
Sl. No. Description Page No.
COMPLIANCE OF TERMS OF REFERENCE (TOR) lto 21
CHAPTER 1 : INTRODUCTION
1.1 Purpose of the EIA report Ci-1
1.2 Identification of the project Ci-1
1.3 Project proponent C1-6
1.4 Brief description of the project C1-7
1.5 Importance in the region and country C1-9
1.6 Scope of the study C1i-10
1.7 Status of litigation C1-12
CHAPTER 2 : PROJECT DESCRIPTION
2.1 Geology Cc2-1
2.2 Details of exploration C2-3
2.3 Reserves estimation c2-7
2.4 Quality parameters C2-10
2.5 Mining Cc2-11
2.6 Tentative year wise development programme C2-13
2.7 Production C2-22
2.8 List of mining equipment C2-24
2.9 Site services and infrastructures C2-25
2.10 Fuel and storage of explosives C2-26
2.11 Power requirement Cc2-27
2.12 Water requirement Cc2-27
2.13 Employment potential C2-28
CHAPTER 3 : DESCRIPTION OF THE ENEVIRONMENT
3.1 General C3-1
3.2 Topography and drainage C3-2
3.3 Climate and meteorology C3-4
3.4 Ambient air quality C3-11
3.5 Water resources C3-18
3.6 Land environment C3-30
3.7 Soil quality C3-33
3.8 Noise environment C3-37
3.9 Traffic volume survey C3-38
3.10 Ecology C3-39

CEMC PVT. LTD.
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EIA/EMP for Vangar and Madhiya Limestone Mine of M/s Nirma Ltd.

SI. No. Description Page No.
3.11 Socio-economic conditions C3-48
3.12 Amenities C3-52
3.13 Seismicity C3-54
3.14 Industries or polluted area around the project area C3-54
3.15 Places of tourist/religious/historical interest/ national park/sanctuary C3-55
3.16 CRZ, coastal features, mangroves, etc. C3-55

CHAPTER 4 : ENVIRONMENTAL IMPACT ASSESSMENT AND

MITIGATION MEASURES
4.1 General aspects C4-1
4.2 Topography and drainage C4-1
4.3 Climate C4-4
4.4 Ambient air quality C4-4
4.5 Water Environment C4-16
4.6 Water quality C4-23
4.7 Noise level C4-26
4.8 Ground vibrations- impact and management C4-28
4.9 Traffic volume C4-32
4.10 Land use C4-33
4.11 Solid waste - impact and management C4-40
4.12 Ecology C4-43
4.13 Socio-economic conditions C4-56
4.14 Occupational health and safety C4-59
4.15 Conservation of natural resources C4-63

CHAPTER 5 : ANALYSIS OF ALTERNATIVES
5.1 Site alternatives C5-1
5.2 Technology alternatives C5-2

CHAPTER 6 : ENVIRONMENTAL MONITORING PROGRAMME
6.1 Introduction Cé6-1
6.2 Proposed set-up C6-1
6.3 Monitoring schedule and parameters C6-3
6.4 Budgetary provision for environmental management C6-6

CHAPTER 7 : ADDITIONAL STUDIES: RISK ASSESSMENT,

DISASTER MANAGEMENT PLAN AND PUBLIC CONSULTATION
7.1 Risk analysis and disaster management plan C7-1
7.2 Care and maintenance during temporary discontinuance C7-6
7.3 Disaster management plan Cc7-7

CEMC PVT. LTD.
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EIA/EMP for Vangar and Madhiya Limestone Mine of M/s Nirma Ltd.

SI. No. Description Page No.
7.4 Off-site emergency planning C7-9
7.5 Summary of the proceeding of public consultation C7-14
7.6 Budget of welfare expenditure based on public consultation C7-151
CHAPTER 8 : PROJECT BENEFITS
8.1 Employment potential C8-1
8.2 Physical & social infrastructure development due to mine C8-1
8.3 Social welfare initiatives undertaken by M/s Nirma Ltd. C8-2
8.4 Need assessment C8-7
8.5 Proposed CSR Expenditure C8-13
8.6 Environmental benefit C8-13
CHAPTER 9 : ENVIRONMENTAL COST BENEFIT ANALYSIS Co-1
CHAPTER 10 : ENVIRONMENT MANAGEMENT PLAN
10.1 Environment management plan C10-1
10.2 Corporate environment policy C10-12
10.3 Standard operating process / procedures to address deviation/ C10-13
violation
CHAPTER 11 : SUMMARY OF CONCLUSION
11.1 Introduction C11-1
11.2 Project Description C11-3
11.3 Present environmental scenario Cl11-4
11.4 Anticipated environmental impact and mitigation measures C11-8
11.5 Analysis of alternatives Cl1-14
11.6 Environmental control and monitoring organisation Cl1-14
11.7 Additional studies: Disaster Management Plan C11-15
11.8 Project benefits C11-15
11.9 Consultants C11-15
CHAPTER 12: DISCLOSURE OF CONSULTANTS ENGAGED
12.1 Centre for Envotech and Management Consultancy (P) Ltd. (CEMC) Ci2-1

CEMC PVT. LTD.
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EIA/EMP for Vangar and Madhiya Limestone Mine of M/s Nirma Ltd.

LIST OF TABLES

Table No. Particulars Page No.
Table No. C1-1 Salient Features of the Project C1-5
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Table No. C2-1 Regional geological sequence of the area Cc2-1
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Table No. C2-7 Blasting parameters for limestone Cc2-21
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Table No. C2-10 |Phasewise working programme for mine life C2-22
Table No. C2-11 |Removal of soil and its disposal C2-23
Table No. C2-12 |Programme of backfilling C2-24
Table No. C2-13 |List of other miscellaneous mining equipment C2-24
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Table No. C3-1 List of water bodies in 10 km radius of mine C3-4
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AMSL - Above mean sea level

AAQ - Ambient Air Quality

APHA - American Public Health Association
ANFO - Ammonium Nitrate-Fuel Oil

BDL - Below Detectable Limit

BGL - Below Ground Level

°C - Degree centigrade

CER - Corporate Environment Responsibility
CcGWB - Central Ground Water Board

CHC - Community Health Centres

cm - Centi meter

CPCB - Central Pollution Control Board

CRZ - Coastal Regulation Zone

CSM - Continuous Surface Miner

CSR - Corporate Social Responsibility

CTE - Consent to establish

Cum/day - Cubic metres per day

Cum/hr - Cubic metres per hour

CGM - Commissioner of Geology and Mining
CCOM - Office of the Chief Controller of Mines
D - Dispensary

dB - Decibel

DCAS - Degree College Arts & Science only
DFO - Divisional Forest Officer

DG - Diesel Generator

DGMS - Director General of Mines Safety

E - East

EAC - Expert Appraisal Committee

EC - Environmental Clearance

EC - Engineering College

EIA - Environment Impact Assessment
EMD - Environment Management Department
EMP - Environmental Management Plan

EO - Others

FWC - Family Welfare Centre

FY - Financial Year

G - Gram

GDP - Gross Domestic Project
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Ground Level Concentration
Government of Gujarat
Hectare

Hospital Allopathic

Hospital Alternative Medicine
Heavy Earth Moving Machinery
Head Quarters

High Tide Line

Horsepower

High Speed Diesel

Hours

Heavy Motor Vehicles

Indian Meteorological Department
Indian Bureau of Mines
Kilogram

Kilo litre

Kilo litre/day

Kilo litres per hour

Kilo Volt Ampere

Kilo Watt

Kilo Watt Hour

Litres

Litres per day

Letter of Intent

Low Tide Line

Light Motor Vehicles

Meter

Square meter

Cubic meter

Medicine College

Million Cubic Meter

Maternity And Child Welfare Centre
Miligram per litre

Mobile Health Clinic
Management Institute

Mine Lease

Ministry of Environment, Forest and Climate Change
Memorandum of Understanding
Middle school

Million Tonnes
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Million Tonnes Per Annum

Mega Volt Ampere

Mega watt

Mines and Minerals (Development and Regulation) Act
The Metalliferous Mines Regulations, 1961

The Minerals(Evidence of Mineral Contents) Rules, 2015
Mineral Conservation and Development Rules, 2017
North

National Accreditation Board of Laboratories

Non Formal Training Centre

Non Govt. Medical Facilities: Charitable

Non Govt. Medical Facilities: In&Out patient

Non Govt. Medical Facilities: Medical practitioner with
MBBS degree

Non Govt. Medical Facilities: Medicine shop

Non Govt. Medical Facilities: Medical practitioner with no
degree

Non Govt. Medical Facilities: Others

Non Govt. Medical Facilities: Medical practitioner with other
degree

Non Govt. Medical Facilities: Out Patient

Non Govt. Medical Facilities: Traditional practitioner and
faith healer

National Highway

No objection certificate

Numbers

North- East

National Ambient Air Quality Standards
overburden

Occupational Safety & Health Administration
Oil & Natural Gas Corporation

Ordinary Portland Cement

Polytechnic

Protected Forest

Primary Health Centre

Primary Health Sub-Centre
Pre-Primary School

Primary school

Pollution Under Control

Particulate Matter

Passenger Car Unit
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Personal Protection Equipment
Resettlement and Rehabilitation
Reserve Forest

Run of Mine

Respirable Particulate Matter

Reverse Osmosis/ Demineralised

Rare, Endangered and Threatened species
School For Disabled

Survey of India

State Pollution Control Board
Suspended Particulate Matter

Square metre

Secondary school

Senior Secondary School

Scheduled Caste

Scheduled Tribe

Tonnes

TB Clinic

Terms of Reference

Tonnes Per Annum

United Nations Framework Classification
Veterinary Hospital

Vocational Training School/ Industrial Training Institute
West
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COMPLIANCE OF TERMS OF REFERENCE (TOR)

Table No. 1 gives the compliance of Terms of Reference (TOR) for Vangar and Madhiya

limestone mining project (capacity 1.6 MTPA

in lease area 612.1336 Ha) of M/s Nirma

Ltd., issued by Ministry of Environment, Forest and Climate Change vide Letter No.
J-11015/152/2016-IA. II(M) dated 23™ December, 2022.

TABLE NO. 1: COMPLIANCE OF GENERIC TOR FOR OPENCAST MINE PROJECT

SI. No.
of TOR

Description as per MOEF&CC

Compliance

SPECIFIC TERMS OF REFRERENCE

1. In view of the agricultural land
proposed under the mining lease area,
the Project Proponent needs to submit
the Cost Benefit analysis comparing
the current agricultural production and
annual turnover including the cost and
the benefits drawn by the local villages
vis-a-vis the mineral cost and
beneficiaries.

Cost Benefit analysis has been given in Table
No. C9-1, Chapter 9.

2. The Project Proponent shall ensure
that the Shallow pits to depth of 4 mts
will be refilled and reclaimed and given
back to the farmers as agriculture
land. Return all the proposed non-
mining area to farmers/owners of the
Land. The mining plan, inter-alia,
includes the above mentioned details
with regard to pits and reclamation.

The shallow pit of depth <4.0 mts. will be
backfilled. The area of <4 m depth pits will be
36.36 Ha as shown in conceptual plan (Fig No.
C4-4, Chapter 4). Backfilling is proposed after
2026-27/ 2027-28. Backfilled area shall be
utilized for agriculture in case of private land

and for plantation purpose in case of
government land. Refer section 4.10.2,
Chapter 4.

Only that land shall be purchased from

farmers that will be required for mining &
allied activities (including greenbelt). Based on
observations of EAC, MoEF&CC during
meetings dated 23-24 May 2016 & 22-23
August 2016, the Company revised the initial
mine lease proposal of 1225.8553 ha to a
reduced area of 612.1336 ha, thus,
minimizing the impact on private agricultural
land. Furthermore, the shallow pit in southern
side of approximately <4 m depth & 36.36 ha
area shall be backfilled and the private land
portion of the backfilled area shall be returned
to the owner. Accordingly, an agreement shall
be executed prior to commencement of
mining.

CEMC PVT. LTD.
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SI. No. Description as per MOEF&CC Compliance

of TOR
The approved review of mining plan includes
the details of pits and reclamation area. The
review of mining plan has been approved by
IBM and the copy of the approval letter is
given in Annexure XXII.

3. The Project Proponent needs to be|Detailed note on use of Continuous Surface
submit the detailed note on mining|Miner is given at section 2.5.1 in Chapter 2 &
methodology with specific reference to|alternatives of the technology in respect of
Continuous Surface Miner. Continuous Surface Miner is given at section

5.2 in Chapter 5

4, The Project Proponent needs to submit|Action plan for backfilling is given at Section
action plan for backfilling. 2.7.1 in Chapter 2.

5. The Project Proponent needs to submit|The ecological sensitives areas Turtle breeding
the detailed measures to be taken for|sites are not in vicinity of proposed site. The
protection of turtle breeding sites and|letter no. A/GMN/T-11/2075/22-23 dated
also needs to specifically address the|27.01.2023 from Deputy Chief Conservator of
movement of Lions and conservation|Forest, Bhavnagar certifying that the nearest
in the Wildlife Conservation plan in|turtle breeding centre is approximately 70 km
consultation with the Forest|from the limestone mines is given in
Department. Annexure- XXV.

As per authenticated map provided by the
forest department, there is no been any
National Park, Sancturies, Biosphere Reserve,
Wildlife Corridor, Ramsar Site, Tiger/Elephant
Reserves in 10 km area of the mine (Letter
given in Annexure XXV). Financial layout for
conservation plan along with approval letter is
given in Annexure XXIII.

6. The Project Proponent should prepare|The EMP considering the scenario of pollution
the EMP considering the scenario of|to be generated for normative and peak total
pollution to be generated for|excavation for assessing air is given at section
normative and peak total excavation|4.4.1 & 4.4.2 in chapter 4 and for noise
for assessing air and noise pollution. |pollution given at section 4.7.1 & 4.7.2 in
PP also needs to submit the breakup of |[chapter 4. The expected excavation during
total excavation in tonnes. first plan period in terms of million tonnes is

given in Table C2-9 of chapter 2.
7. The Project Proponent needs to|Ambient air quality and noise level has been

monitor the ambient air quality and
noise level at the mine lease
boundary, nearest village,
predominant downwind direction and

monitored as a part of baseline study and is
given at Section 3.4 & 3.8 in Chapter 3.
Continuous ambient air quality monitoring
station will be installed after commencement

CEMC PVT. LTD.
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SI. No.
of TOR

Description as per MOEF&CC

Compliance

at other sensitive receptors.
Accordingly, Project Proponent shall
propose to_ install Continuous
Ambient Air Quality Monitoring Station
within certain timeline.

of operation of mine during the first year of
operation.

The Project Proponent needs to carry
out the cumulative impact assessment
by considering all the mining activity
including the transport scenario of the
mines in the study area and should
indicate the capacity of each mine
considered for predication of air quality
modeling. The control case and worst-
case scenario needs to be
demonstrated with controlling factor
and GLCs values for all the pollutants
needs to be clearly mentioned. The
input parameters used for the
modeling also needs to be submitted.

The cumulative impact assessment due to 3
mines is given at Section 4.4.1, Table No. C4-
3 & Table No. C4-4 in Chapter 4.

The project proponent needs to revisit
the location of the waste dump
proposed in mineralized zone and
accordingly shall submit the map
showing the revised location.

Addressed at section 2.7.1 in Chapter 2

10.

The Project Proponent needs to submit
the detailed R&R plan covering all the
components viz. number of Project
Affected Families (PAF) and details of
the land owned by them, break up of
total compensation to be paid
including method of calculation
including the sources/references
adopted and mode of payment etc. PP
need to submit the plan for Socio
economic development of the
neighbourhood habitats based on the
need based survey along with the time
bound action plan. PP also needs to
submit the possession certificate and
timeline for acquiring the land at the
time of appraisal of EC.

Detailed R&R Plan is given at section 3.11,
Chapter 3, section 4.13 Chapter 4, Table No.
C10-1 Chapter 10 & section 11.3.8 & 11.4.11
Chapter 11.

Plan for socio economic development of the
neighbourhood habitats based on the need
based assessment along with the time bound
action plan is given in section 8.4, Chapter 8.

The company has purchased/ obtained surface
rights (i.e. consented land) of some land and
shall purchase/ obtain surface rights (i.e.
consented land) as per the timeline given in
Section 4.13, Chapter 4

11.

The Project Proponent shall carry out
the assessment of impact due to the

There will be no intersection of ground water
table during five years of plan period or upto

CEMC PVT. LTD.
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SI. No.
of TOR

Description as per MOEF&CC

Compliance

proposed project as per the guidelines
issued by the Central Ground Water
Authority from time to time and
submit the same as a part of the
EIA/EMP. The project proponent shall
conduct hydrological study for projects
involving intersection of ground water
table as per the guidelines issued by
the Central Ground Water Authority
from time to time and submit the
same as a part of the EIA/EMP.

13% year of operation. i.e. end of mine life.
The shallow depth pits shall be backfilled
simultaneously after mining for limestone and
shall be converted into agriculture land /
utilized for plantation purpose.

M/s Ground Water & Mineral Investigation
Consultancy Centre (P) Ltd., Jaipur has
assessed the hydrogeological conditions and
impact of mining in “Report on hydrogeological
& hydrological studies of core and buffer zone
of Vangar & Madhiya limestone mine and
impact of mining on water regime near village
Vangar & Madhiya, Taluka Mahuva, district
Bhavnagar, Gujarat” in January 2022. Extract
from their report has been included in Section
3.5, Chapter 3 and Section 4.5.1, Chapter 4.
Since the proposed mine pits will not intersect
the ground water table, no mine seepage is
envisaged and hence no permission is required
from Central Ground Water Authority.

12.

The Project Proponent shall explore
the possibility of reduction of specific
water requirement by optimization /
technology up gradation, etc. The
efforts shall be delineated in the
EIA/EMP.

Optimised water requirement and source is
given in section 2.13 and water balance is
shown in Fig No. C2-9 of Chapter 2.

13.

The Project Proponent shall prepare
the scheme for mandatory recycle/re-
use of water as specified by the
Central Ground Water Authority for
different category areas

seeking NoC for ground water
withdrawal and the shall submit as
part of EIA/EMP report.

No ground water withdrawal is envisaged for
this project.

The rain water collected in mine pits as well
reject from RO / DM plant of the proposed
cement plant (when it becomes operational)
shall be used to minimise fresh water
requirement.

14.

The Project Proponent needs to carry
out the Public Hearing as per
provisions of EIA Notification, 2006. PP
should also submit the time bound
action plan on concerns of the public
through a separate budget with capital
expenditure with a timeline of 3 years.
The Project proponent shall ensure
that the activities proposed under the

The time bound action plan on concerns of the
public has been incorporated in Table C7-3 of
Chapter 7 after conducting the public hearing
on 28.04.2023.

We have completely ensured that the activities
proposed under the public hearing is different
from the CSR activities and public hearing
activities have been given in the Table No.

CEMC PVT. LTD.
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SI. No. Description as per MOEF&CC Compliance
of TOR
public hearing shall be different from|C7-3 and CSR activities proposed have been
the CSR activities. given in the table Table No. C8-2
15. The Project Proponent needs to submit|LOI was granted for an area 1225.8553 ha
the documents related to part|vide letter dated 15.02.2008.
surrender of the mine lease area at|The EC process, for this proposal had
the time of appraisal of EC. previously also initiated in 2016 (ToR lapsed).
During the process of grant of that TOR, MoEF
& CC, New Delhi had directed to reduce the
area and TOR was recommended for an area
of 612.1336 ha. Accordingly, on our request
vide letter dated 30.12.2016, the State Govt.
had issued grant order for an area of
612.1336 ha vide letter dated 08.01.2017.
Copy of grant order dated 08.01.2017 is
attached herewith as Annexure II.
16. The Project Proponent shall conduct|Drone image attached in Annexure XXVIII.
drone survey of the mine lease area
and buffer area and submit during the
appraisal for EC.
STANDARD TOR FOR MINING
PROJECT
17. Year-wise production detail since 1994 | Not Applicable. This is a new mine and no
should be given, clearly stating the|production has been done till date.
highest production achieved in any one
year prior to 1994. It may also be
categorically informed whether there
had been any increase in production
after the EIA Notification 1994 came
into force, w.r.t the highest production
achieved prior to 1994. The production
details need to submit since inception
of mine duly authenticated by
Department of Mines & Geology, State
Government.
18. A copy of the document in support of |Copy of Grant of Order of Mining Lease dated

rightful lessee of the mine should be

submitted. In case of new mines copy
of Lol granted by State Government to
be submitted. PP should ensure that
Lol is valid at the time of grant of ToR.
PP should submit the copy of lease
deed/supplementary lease

08.01.2017 is in the name of Nirma Ltd. and
the mining lease deed dated 11.01.2017 for
50 years i.e. upto 10.01.2067 is given
Annexure II.

in
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deed/extension letter/transfer deed,

from its initial grant to subsequent

renewals/ transfer/extension of

validity.

19. All documents including approved mine|All the documents are compatible to each
plan, EIA and Public Hearing should be|other. The project data given in the EIA
compatible with one another in terms|Report has been taken from approved Review
of the mine lease area, production|of Mining Plan. The final Draft EIA report has
levels, waste generation and its|been prepared.
management, mining technology etc.
and should be in the name of the
lessee.

20. PP should submit the District Survey|Not applicable since this project is proposed
Report (DSR) as per S.0. 3611(E)|for mining of major minerals only
dated 25.07.2018 in case of minor
minerals.

21. Brief of proposal to be submitted which |Brief of proposal can be seen in Chapter 1,
include total excavation of the material | Section 1.4
required for the production of certain|Total excavation for production is given in
quantity of the minerals, location of|Taple C2-8, Chapter 2.
the project, mining lease area, latitude || o tion of the project along with latitude
longitude, seismic zone etc. In case of longitude can be seen in Chapter 1, Section
expansion project details of expansion 1.4.3 and 1.4.4.
viz- ex;.)ansm.n " mmmg.lease area or Mining lease area boundary can be seen in Fig
expénsmn .|n productlon. of any C2-1, Chapter 2.
particular mineral or expansion in total| o _ )
excavation, latest certified Compliance Seismic zone is given in Chapter 3, Section
report (CCR) from IRO of conditions 3.13.
granted in existing EC needs to be CCR and expansion not Applicable. This is a
submitted. new mine. Hence no production has been done

till date.

22, The PP should submit the real-time|Drone image attached in Annexure XXVIII.
aerial video footage & video of the|photos of road also given in Annexure
mining lease area and of the|xxvIII.
transportation route. Video shall be submitted to and presented to

MOEF during appraisal for EC since there is no
provision to upload a video file of such large
size in Form C on parivesh.nic.in, which is the
application for the environmental clearance.

23. All corner coordinates of the mine|The boundary of the mine lease area
lease area, superimposed on a high|superimposed on high resolution satellite

resolution imagery/ Toposheet,

image sourced from Google Earth is given in

CEMC PVT. LTD.

333




217

EIA/EMP for Vangar and Madhiya Limestone Mine of M/s Nirma Ltd.

SI. No. Description as per MOEF&CC Compliance
of TOR
topographic sheet, geomorphology and |Section 1.4.3 earlier along with the
geology of the area should be|coordinates.
provided. Such an Imagery of the|A map showing mine lease area and the 10
proposed area should clearly show the|km radius around it superimposed on the SOI
land use and other ecological features|open series map is shown in Fig No. C3-1 of
of the study area (core and buffer|Chapter 3.
zone) The geological map of the mine lease area is
given in Fig No. C2-2, Chapter 2.
The interpreted satellite image showing the
present land use of the project area and the
area within 10 km of the project is given in Fig
No. C3-12, Chapter 3.

24. Information should be provided in|As toposheet of the area is restricted, it is not
Survey of India Toposheet in 1:50,000 |available. However, open series map is
scale indicating geological map of the|available and the project area superimposed
area, geomorphology of land forms of|on the same is shown in Fig No. C3-1 of
the area, existing minerals and mining|Chapter 3.
history of the area, important water|The geological map of the area is given in Fig
bodies, streams and rivers and soil|No. C2-2, Chapter 2.
characteristics. Geomorphology of the area has been

discussed in terms of topography and drainage
in Section 3.2, Chapter 3.
Existing minerals were assessed through
exploration carried out by CGM, GoG as
explained in section 2.2.1, Chapter 2.
Mining history of the area- old pits have been
found and mapped in present surface plan in
Fig No. C2-1, of Chapter 2.
Important water bodies, streams and rivers
have been tabulated in Table No. C3-1 and
can be seen in various maps such as Fig No.
C3-2 (SOI map) and Fig No. C(C3-12
(interpreted satellite image), Chapter 3.
Soil characteristics area discussed in Section
3.7 of Chapter 3.

25. The PP should collect the Baseline data |Baseline study has been carried out. (Chapter

(BLD) in respect of initial level of the

mining lease. For this permanent
bench marks (BM) needs to be
established at prominent location

preferably close to mining leases in

03).
Permanent Ground Control Points as

permanent benchmarks have been established
in lease area as follows:
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question and should have precisely Bench Mark
known relationship to the level datum Ground Control Points survey by DGPS
. Sr. | Latitude, N | Longitude, E | Altitude in

of the area, typically mean sea level. No. m, AMSL
1 21.04827 71.6451 16.406
2 21.04411 71.66768 11.551
3 21.04431 71.66841 12.023
4 21.04324 71.66608 10.882
5 21.04066 71.66793 8.472
6 21.03918 71.66814 7.847

26. In case of sand mining, the entire|Not applicable.

mining lease area should be divided

suitably into grids of 25 m x 25 m with

the help of sections across the width of

river and along the direction of flow of

the river. The levels (MSL & RL) of the

corner point of each grid

needs to be recorded. Each Grid

should be suitably numbered for

identification. PP should identity grids

which will be worked out and grids

which will come under no mining zone

i.e. safety barriers from the river bank.

PP should comply with the sustainable

sand mining management guidelines

2016 and enforcement and monitoring

guidelines, 2020 etc.

27. A time bound progressive Greenbelt|Details of plantation is given in para 4.12.1 of

Development Plan shall be prepared in
a tabular form (indicating the linear
and quantitative coverage, plant
species and time frame) and
submitted, keeping in mind, the same
will have to be executed up front on
commencement of the project. Phase-
wise plan of plantation and
compensatory afforestation should be
charted clearly indicating the area to
be covered under plantation and the
species to be planted. The details of
plantation already done should be
given. The plant species selected for
green belt should have greater
ecological value and should be of good

Chapter 4.

Trees recommended for plantation is given in
Table No. C4-19 of Chapter 4.

The plant species have been selected from
native species and shall aid in pollution
abatement.

The phase wise plan for plantation is given in
Table No. C4-20, Chapter 4.
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utility value to the local population
with emphasis on local and native
species and the species which are
tolerant to pollution.

28.

Details of the onsite shelter and
facilities to be provided to the mine
workers should be included in the EIA
Report

Details of Onsite services and facilities is given
in section 2.10 of Chapter 2.

29.

Conceptual post mining land use and
Reclamation and Restoration of mined
out areas (with plans and with
adequate number of sections) should
be given in the EIA Report

Conceptual post mining land use is given in
Table No. C4-14 and conceptual Mine Plan and
section are shown in Fig No. C4-7 and C4-8
respectively of Chapter 4.

30.

The cost of the project (Capital cost
and recurring cost) as well as the cost
towards implementation of EMP should
be clearly spelt out.

Capital and recurring cost towards
implementation of EMP is given in Table No.
C6-2 and C6-3, respectively of Chapter 6.

31.

Benefits of the project if the project is
implemented should be spelt out. The
benefits of the project shall clearly
indicate environmental, social,
economic, employment potential, etc.

This is a new mine. There is no violation in
this mine, hence, not applicable.

32.

Compliance of the Ministry’s Office
Memorandum No. F: 3-50/2017-IA.III
(Pt.), dated 30.05.2018 on the
judgment of Hon’ble Supreme Court,
dated the 2nd August, 2017 in Writ
Petition (Civil) No. 114 of 2014 in the
matter of Common Cause versus Union
of India needs to be submitted and
included in the EIA/EMP Report.

Noted

33.

PP shall submit a certificate from Chief
Conservator of Forests regarding
involvement of Forest Land in the
mining lease area if any. In case forest
land is involved i) PP should submit
the proof of application made for
obtaining forest clearance and ii) a
map clearly showing the forest & non-
forest area.

Not applicable as no forest land is involved.

34.

Status of forestry clearance for the
broken up area and virgin forestland

Forest land is not present within Lease area.
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involved in the Project including

deposition of net present value (NPV)

and compensatory afforestation (CA)

should be indicated. A copy of the

forestry clearance should also be

furnished.

35. Implementation status of recognition|Not Applicable since no forestland is present
of forest rights under the Scheduled|within mine lease area
Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights)

Act. 2006 should be indicated.

36. The vegetation in the RF/PF areas in|The natural vegetation in the study area
the study area, with necessary details, | predominantly consist of Prosopis juliflora.
should be given. Reserve Forest present in the study area are

RF near Patwa (2.1 km, S), RF near Dudheri
village (3.9 km, SE), RF near Gujarada village
(4.3 km, SE), RF near Doliya village (3.3 km,
SSE), RF near Khared village (6.3 km, ESE).
The vegetation in the study area (including
forests) is given in Section 3.10, Chapter 3.

37. Details of litigation pending against the|There is no litigation against this mining
project, if any, with direction/order|Project.
passed by any Court of Law against
the project should be given Company’s adjoining proposed cement plant

Environment Clearance is sub-judice before
Hon. Supreme Court. Earlier, EC was cancelled
by MoEF, New Delhi. However, NGT has set
aside the cancellation of EC. An appeal has
been filed in Hon. Supreme Court against the
NGT order by the opponent and the matter is
sub-judice, there is no stay in the matter.
As per the direction of Hon. Gujarat High
Court vide order dated: 26.04.2010, 100 Ha
plant land was surrendered and required to be
deepened to store more fresh water. Some
part of this surrendered land is falling in
mining lease area which will be deepened in
process of mining with consultation of
irrigation dep’t and surrendered to the State
Government.

38. PP should submit the details of survey|Mining lease deed has been executed in favour

in
land

number
hectare,

[viz. survey no,
classification

area
of

of PP on 11.01.2017 by the State Government
and details of survey number [viz. survey no,
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(government, private, forest, grazing
land etc.), villages] duly authenticated
by State Government, falling in the
mining lease area.

area in hectare, classification of land
(government, private, forest, grazing land
etc.), villages] duly authenticated by State
Government, falling in the mining lease area
has been given in lease deed. Copy of details
of survey nos authenticated by DILR, State

Government is given in Annexure-XXVI.

39.

The study area will comprise of 10 km
zone around the mine lease from lease
periphery and the data contained in
the EIA such as waste generation etc.
should be for the life of the mine/lease
period.

The study area map is given in Fig No. C3-1,
Chapter 3. The waste generation in the plan
period is given in Table No. C4-16 and
limestone produced is given in section 2.8 of
Chapter 2.

40.

Land use of the study area delineating
forest area, agricultural land, grazing
land, wildlife sanctuary, national park,
migratory routes of fauna, water
bodies, human settlements and other
ecological features should be
indicated. Land use plan of the mine
lease area should be prepared to
encompass pre-operational,
operational and post operational
phases and submitted, impact, if any,
of change of land use should be given.

Land use of the study area as per Census
2011 is given in Table No. C3-12 of Chapter 3
and as per the interpretation for 10km
satellite imagery is given in Fig No. C3-12,
Chapter 3.

The land use plan for existing, after five years
and end of life of mine is given in Table No.
C4-10, C4-11 and C4-12 respectively.

Impact and Management of land is given in
section 4.10 of Chapter 4.

41.

Details of the land for any Over Burden
Dumps outside the mine lease, such as
extent of land area, distance from
mine lease, its land use, R&R issues, if
any, should be given.

There will be no overburden dumps outside
mine lease area and no R & R issues are there
for the proposed mine.

42.

A study shall be got done to ascertain
the impact of the Mining Project on
wildlife of the study area and details
furnished. Impact of the project on the
wildlife in the surrounding and any
other protected area and accordingly,
detailed mitigative measures required,
should be worked out with cost
implications and submitted.

Impact and management of project on wildlife
is given in section 4.12 of Chapter 4. Peafowl,
Chinkara and Asiatic Lion are reported as the
only Schedule I species present in the study
area as per Wildlife Protection Act 1972 as
amended upto 2019. Wildlife Conservation
Plan for the same had been approved by the
Forest Department on 20.12.2021. Approval
letter & conservation plan are given in
Annexure XXIII

43.

A detailed biological study of the study
area [core zone and buffer zone (10

Ecology of the study area is given in section
3.10 of Chapter 3. List of Flora and Fauna
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km radius of the periphery of the mine
lease)] shall be carried out. Detailed of
flora and fauna, endangered, endemic
and RET Species duly authenticated,
separately for core and buffer zone
should be furnished based on such
primary field survey, clearly indicating
the Schedule of the fauna present. In
case of any scheduled-I fauna found in
the study area, the necessary plan
alongwith budgetary provisions for
their conservation should be prepared
in consultation with State Forest and
Wildlife  Department and details
furnished. Necessary allocation of
funds for implementing the same
should be made as part of the project
cost. Proof of its submission of
conservation plan to the CWLW needs
to be submitted.

found in core and buffer zone is given in
Annexure XIII and letter from DFO is given
in Annexure XIV.

Peafowl, Chinkara and Asiatic Lion area the
Schedule I species reported from the study
area. Conservation Plan for the same has been
approved from Chief Wildlife Warden.,
Gandhinagar. Approval letter & conservation
plan are given in Annexure XXIII. Rs. 19.9
lakh has been approved for the conservation
of wildlife in the study area.

44,

PP shall submit a certificate from Chief
Wildlife Warden regarding distance of
mining lease from the protected area
falling within 10 KM of the mining
lease. In case project requires
clearance under Wildlife (Protection)
Act, 1972 then copy of application
made for the same needs to be
submitted.

There are no National parks, Wildlife
Sanctuary, Biospheres reserves or Wildlife
Corridor within 10 km radius. However,
nearest National Park & Wildlife Sanctuary is
the GIR National Park, GIR Wildlife Sanctuary
& Mitiyala Wildlife Sanctuary located at a
nearest distance of 76.0 km, 44.2 km and
43.5 km respectively. Duly authenticated map
showing aforesaid distance alongwith
certificate issued by the Chief Wildlife Warden,
Gandhinagar vide letter dated: 13.01.2022 &
14.02.2022 are attached herewith as
Annexure XIV

45.

One Season (non-monsoon) [i.e.
March - May (Summer Season);
October-December (Post monsoon
Season); December - February (winter
Season)] primary baseline data on
ambient air quality as per CPCB
Notification of 2009, water quality,
noise level, soil and flora and fauna
shall be collected and the AAQ and

other data so compiled presented

Base line data for water quality, noise level,
soil and flora and fauna has been collected in
summer season (15t March- 2" June 2021).
Site specific meteorological data is given in
para 3.3.3 of Chapter 3.

Air monitoring station has been chosen as per
in view the pre-dominant downwind direction
and location of sensitive receptors and is given
in Table No. C3-5 and shown in Fig No. C3-8
of Chapter 3.
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data-wise in the EIA and EMP Report.
Site-specific meteorological data
should also be collected. the location
of the monitoring stations should be
such as to represent whole of the
study area and justified keeping
view the pre-dominant downwind
direction and location of sensitive
receptors. There should be at least one
monitoring station within 500 m of the
mine lease in the pre-dominant
downwind direction. The mineralogical
composition of PM10, particularly for
free silica, should be given.

in

The mineralogical composition of PM10 of core
zone is given in Annexure V.

46.

Air quality modelling should be carried
out for prediction of impact of the
project on the air quality of the area.
It should also take into account the
impact of movement of vehicles for
transportation of mineral. The details
of the model wused and input
parameters used for modelling should
be provided. The air quality contours
may be shown on a location map
clearly indicating the location of the
site, location of sensitive receptors, if
any, and the habitation. The wind
roses showing pre-dominant wind
direction may also be indicated on the
map.

Air quality modelling is given in section 4.4.1
of Chapter 4 and details is given in Annexure
XX and cumulative impact for 3 mines is given
in Annexure XXI.

47.

The PP should submit the photograph
of monitoring stations & sampling
locations. The photograph should bear
the date, time, latitude & longitude of
the monitoring station/sampling
location. In addition to this, PP should
submit the original test reports and
certificates of the labs from which
samples were analyzed.

The photograph of monitoring stations &
sampling locations are given in Annexure-
XXVII.

Test Reports for Air, Water, Noise & Soil are
given in Annexure V, VII, X & XV and
certificates of the labs are given in Annexure
III.

48.

The water requirement for the Project,
its availability and source should be
furnished. Quantity of surface or
ground water to be used for the

Water requirement and source is given in
section 2.13 and water balance is shown in Fig
No. C2-9 of Chapter 2.

The rain water collected in mine pits as well

CEMC PVT. LTD.

13

340




224

EIA/EMP for Vangar and Madhiya Limestone Mine of M/s Nirma Ltd.

SI. No. Description as per MOEF&CC Compliance
of TOR
Project should be indicated. A detailed |reject from RO / DM plant of the proposed
water balance should also be provided. |cement plant (when it becomes operational)
Submit the vyear wise target for|shall be used to minimize fresh water
reduction in consumption of the|requirement.
ground/surface water by developing
alternative source of water through
rain water harvesting measures.
Description of water conservation
measures proposed to be adopted in
the Project should be given. Details of
rainwater harvesting proposed in the
Project, if any, should be provided.
The capital and recurring expenditure
to be incurred needs to be submitted.

49, Impact of the project on the water|Impact and mitigation measures of the project
quality, both surface and groundwater, |on water quality is given in section 4.6 of
should be assessed and necessary|Chapter 4.
safeguard measures, if any required,
should be provided.

50. Details of any stream, seasonal or|There are few second order streams, passing
otherwise, passing through the lease|close to each other, through the lease area
area and modification/diversion |near Vangar and Madhiya villages. All streams
proposed, if any, and the impact of the |ultimately lead to Samadiyala Bund which
same on the hydrology should be. overflows into the sea. The drainage pattern is

dendritic in nature.

Rainwater will fall directly into the mine pit
and reused, to the extent possible prior to
discharge into the salinity ingress control
Bandhara, after passing through the settling
tank. There will be garland drains around all
pits to protect from runoff inflow into the
mine.

51. Information on site elevation, working |Site elevation, working depth is given in Table
depth, groundwater table etc. should|No. C4-7, Chapter 4.
be provided both in AMSL and BGL. A
schematic diagram may also be
provided for the same.

52. Based on actual monitored data, it|There will be no intersection of ground water

may clearly be shown whether working
will intersect groundwater. Necessary
data and documentation in this regard

table during five years of plan period.Only
during post-monsoon period, ground water will
be encountered in 13%" year i.e. end of mine
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may be provided. In case the working|life period in pit no. 4 & 5. However,
will intersect groundwater table, a|conceptual pit bottom level will be kept above
detailed Hydro Geological Study should |ground water level i.e. +2.0m AMSL to avoid
be undertaken and Report furnished.|intersecting ground water level. The shallow
The report inter-alia, shall include|depth pits shall be backfilled simultaneously
details of the aquifers present and|after mining for limestone and shall be
impact of mining activities on these|converted into agriculture land / utilized for
aquifers. Necessary permission from |plantation purpose.
Central Ground Water Authority for
working below ground water and for|M/s Ground Water & Mineral Investigation
pumping of ground water should also|Consultancy Centre (P) Ltd., Jaipur has
be obtained and copy furnished. In|assessed the hydrogeological conditions and
case of surface water is proposed to be|impact of mining. Extract from the same has
utilized then Necessary clearance from|peen included in Section 3.5, Chapter 3 and
the Competent Authority for drawl of|Section 4.5.1, Chapter 4.
requisite quantity of water for the|gjnce the proposed mine pits will not intersect
Project should be provided. the ground water table, no mine seepage is
envisaged and hence no permission is required
from Central Ground Water Authority.

53. Impact on local transport|Impact on transport is given in section 4.9 of
infrastructure due to the project|Chapter 4.
should be indicated. Projected increase
in truck traffic as a result of the
project in the present road network
(including those outside the project
area) should be worked out, indicating
whether it is capable of handling the
incremental load, arrangement for
improving the infrastructure, if
contemplated (including action to be
taken by other agencies such as State
Government) should be covered.
project proponent shall conduct impact
of Transportation study as per Indian
Road Congress Guidelines.

54. Details about the land proposed for|{The proposed land use at the end of plan

mining activities should be given with
information as to whether mining
conforms to the land use policy of the
State; land diversion for mining should
have approval from State land use
board or the concerned authority.

period and life of mine is given in Table No.
C4-11 and No. C4-12 of Chapter 4.

The mine lease has been executed with
District Collector, Bhavnagar. The change in
land use from its present land use has to be
carried out prior to commencement of mining,
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as per applicable rules of Govt. of Gujarat.
Since the execution of lease deed, the second
rights in case of government land has already
been granted to the Company for mining. In
case of private agricultural land, as and when
the land becomes available for use by
obtaining consent for mining/ownership, the
change in land use to non-agriculture shall be
obtained.

55.

R&R Plan/compensation details for the
Project Affected People (PAP) should
be furnished. While preparing the R&R
plan, the relevant State/National
Rehabilitation & Resettlement Policy
should be kept in view. In respect of
SCs/STs and other weaker sections of
the society in the study area, a need
based sample survey, family-wise,
should be undertaken to assess their
requirements and action programmes
prepared and submitted accordingly,
integrating the sectoral programmes of
line departments of the State
Government. It may be clearly brought
out whether the village(s) located in
the mine lease area will be shifted or
not. The issues relating to shifting of
village(s) including their R&R and
socio-economic aspects should be
discussed in the Report.

The R&R Plan/compensation details for the
Project Affected People (PAP) has been
incorporated in Chapter 3 within the private
land in conceptual pits at initial stage, as per
latest survey carried out there are 24
houses/hutments in Vangar (17 nos.) &
Madhiya (7 Nos.) villages. There will be direct
purchase or leasing of private land, with the
willing consent of the private land owners. The
detailed R&R Plan is given at section 3.11,
Chapter 3, section 4.13 Chapter 4, Table No.
C10-1 Chapter 10 & section 11.3.8 & 11.4.11
Chapter 11. Table C8-3, Chapter-8 is need
based assessment.

There are no ST in the villages touched by
mine lease area as per Census 2011. SC are
17 in Padhiarka. The schemes available for
them from government are given in point 9,
Table C8-3 along with action plan (proposed
intervention) to aid them to use these
schemes efficiently.

56.

Public health implications of the
project and related activities for the
population in the impact zone should
be systematically evaluated and the
proposed remedial measures should be
detailed along with budgetary
allocations.

Implications and mitigation measures of
surrounding public is given in section 4.14.2
of Chapter 4.

57.

Measures of socio economic
significance and influence to the local
community proposed to be provided by
the project proponent should be

Measures of socio economic significance is
given in section 4.13 of Chapter 4 and under
CSR and CER planning in sections 9.3 & 9.4 of
Chapter 9.
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indicated. As far as possible,
quantitative dimensions may be given
with time frames for implementation.

58.

Public Hearing points raised and
commitment of the project proponent
on the same along with time bound
Action plan with budgetary provisions
to implement the same should be
provided and also incorporated in the
final EIA/EMP Report of the project.

The points raised in Public hearing &
commitments have been incorporated in Table
C7-3 of Chapter 7 after conducting the public
hearing on 28.04.2023.

59.

Activity-wise time-bound action plan
on the issues raised and commitment
made during public hearing to be
submitted as part of the final EMP
Report in compliance of the Ministry’s
OM F.No.22-65/2017-IA.II1 dated 30°
September, 2020.

The time bound action plan on concerns of the
public has been incorporated in Table C7-3 of
Chapter 7 after conducting the public hearing
on 28.04.2023.

60.

It should be clearly stated whether the
proponent Company has a well laid
down Environment Policy approved by
its Board of Directors? If so, it may be
spelt out in the EIA Report with
description of the prescribed operating
process/procedures to bring into focus
any infringement/deviation/violation of
the environmental or forest
norms/conditions? The hierarchical
system or administrative order of the
Company to deal with environmental
issues and for ensuring compliance
with the EC conditions may also be
given. The system of reporting of non-
compliances/violations of
environmental norms to the Board of
Directors of the Company and/or
shareholders or stakeholders at large,
may also be detailed in the proposed
safeguard measures each case
should also be provided.

in

Nirma Ltd. has a well laid down Environment
policy as given in section 10.2 of Chapter 10.

Hierarchical system or administrative order of
the Company to deal with environmental
issues and for ensuring compliance with the
EC conditions is given in section 10.3.1 of
Chapter 10. The hierarchy of environmental
cell is given in Fig C6.1 of Chapter 6 also.

61.

Detailed environmental management
plan (EMP) to mitigate the
environmental impacts which, should
inter-alia include the impacts of

EMP is given in Chapter 10.

CEMC PVT. LTD.
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SI. No.
of TOR

Description as per MOEF&CC

Compliance

change of land use, loss of agricultural
and grazing land, if any, occupational
health impacts besides other impacts
specific to the proposed project.

62.

Proximity to Areas declared as
‘Critically Polluted’ or the project areas
likely to come under the ‘Aravali
Range’ (attracting court restrictions for
mining operations), should also be
indicated and where so required,
clearance certifications from the
prescribed Authorities, such as the
SPCB or State Mining Dept. should be
secured and furnished to the effect
that the proposed mining activities
could be considered.

The project does not lie in critically polluted
area. The nearest critically polluted area is
Gujarat Industrial Development Corporation,
Chitra, Bhavnagar present at a distance of 89
km, NE. The project does not fall in Aravalli
range.

63.

Similarly, for coastal Projects, A CRZ
map duly authenticated by one of the
authorized agencies demarcating LTL.
HTL, CRZ area, location of the mine
lease w.r.t CRZ, coastal features such
as mangroves, if any, should furnished
(Note: The mining projects falling
under CRZ would also need to obtain
approval of the concerned Coastal
Zone Management Authority).

The proposed project lies beyond distance of
0.5 km from High Tide Line of Arabian Sea
Coast.

The CRZ map has been prepared by Institute
of Remote Sensing, Anna University, Chennai
and reproduced in Annexure XIX along with
report.

64.

Issues relating to Mine Safety,
including subsidence study in case of
underground mining and slope study in
case of opencast mining, blasting
study etc. should be detailed. The
proposed safeguard measures in each
case should also be provided.

Mine safety parameters are addressed as

follows:

» Subsidence - not applicable as this is an
open cast mine

= Slope stability- The standard practice of
maintaining the slopes below the angle of
repose of the material to be handled will
be followed for ensuring safe opencast
mining. The bench and ultimate pit slope
shall be maintained below 45 degree and
gradient of ramp at 1 in 16 shall be
maintained as per MMR, 1961 as detailed
in Approved Review of Mining Plan. After
commencement of mine, geo-technical
investigations on excavated and dumped
material shall be carried out for identifying
any mid course corrections, if needed.
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SI. No.
of TOR

Description as per MOEF&CC

Compliance

Blasting - It may be noted that only 50% of
the mining operations shall be blasting based
and balance shall be through surface miners.
Safeguard measures that will be taken for
blasting have been given in section 4.4.2,
point 15 of Chapter 4. Blasting shall be carried
out in compliance to DGMS, Dhanbad (Circular
No. 7 dated 29-08-1997) as detailed in
Section 4.8, Chapter 4. After commencement
of operation, blasting studies shall be
periodically carried out to check whether any
modifications needed as per actual ground
conditions.

65.

Occupational Health impacts of the
Project should be anticipated and the
proposed preventive measures spelt
out in detail. Details of pre-placement
medical examination and periodical
medical examination schedules should
be incorporated in the EMP. The
project specific occupational health
mitigation measures with required
facilities proposed in the mining area
may be detailed.

As this is a proposed project, anticipated
occupational Health and safety impact and
preventive measures are given in section 4.14
of Chapter 4.

The general
followed: -

points are also to be

66.

A Disaster management Plan shall be
prepared and included in the EIA/EMP
report

Disaster management Plan is given in Chapter
7

All documents to be properly
referenced with index and continuous
page numbering

All documents are properly referenced with
index and continuous numbering

b)

Where data are presented in the
Report especially in Tables, the period
in which the data were collected and
the sources should be indicated.

The data
collection.

is presented with the period of

c)

Project Proponent shall enclose all the
analysis/testing reports of water, air,
soil, noise etc. using the
MoEF&CC/NABL accredited
laboratories. original
analysis/testing should be

All the
reports

All the analysis reports are enclosed and has
been done by NABL Accredited Min Mec R & D
laboratory. The certificate is given in
Annexure-III.
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SI. No.
of TOR

Description as per MOEF&CC

Compliance

available during appraisal of the
project.

Where the documents provided are in
a language other than English, an
English translation should be provided.

All documents are provided in English

d)

The Questionnaire for environmental
appraisal of mining projects as devised
earlier by the Ministry shall also be
filled and submitted.

The latest forms of MOEF&CC on parivesh

portal shall be filled.

e)

While preparing the EIA Report, the
instructions for the Proponents and
instructions for the Consultants issued
by MoEF vide O.M. No. J-
11013/41/2006-IA.1I(I) dated 4th
August, 2009, which are available on
the website of this Ministry, should be
followed.

O.M. No. J-11013/41/2006-IA.1I(I) dated 4t
August, 2009, has been followed while

preparing EIA Report.

f)

Changes, if any made in the basic
scope and project parameters (as
submitted in Form-I and the PFR for
securing the TOR) should be brought
to the attention of MoEF&CC with
reasons for such changes and
permission should be sought, as the
TOR may also have to be altered. Post
Public Hearing Changes in structure
and content of the draft EIA/EMP
(other than modifications arising out of
the P.H. Process) will entail conducting
the PH again with the revised
documentation.

No change is there after the grant of TOR

h)

As per the  circular no. J-
11011/618/2010-IA.1I(I) dated
30.5.2012, certified report of the
status of compliance of the conditions
stipulated in the environment
clearance for the existing operations of
the project, should be obtained from
the Regional office of ministry of
environment, forest and climate
change, as may be applicable

As the project is proposed, Environment

Clearance is under process.
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SI. No. Description as per MOEF&CC Compliance
of TOR
i) The EIA report should also include (i)|The EIA report includes

surface plan of the area indicating
contours of main topographic features, | (i)  Surface plan of the ML area is given in
drainage and mining area, (i) Fig No. C2-1 of Chapter 2.

geological maps and sections and (iii)
sections of the mine pit and external|(ii) Topography map indicating contours of
dumps, if any, clearly showing the land main topographic features, drainage and
features of the adjoining area. mining area- Fig No. C3-1, Chapter 3

(iii) Geological map and section Fig No. C2-2
and No. C2-3, respectively, of Chapter 2.

(iv) Section of the mine pit-five vyear
development Plan in Fig No. C2-4 to C2-
8 of Chapter 2.
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CHAPTER 1
INTRODUCTION

1.1 PURPOSE OF THE EIA REPORT

Environmental Clearances is a statutory requirement for the projects listed in
the Schedule of EIA notification dated 14" September 2006 and its
amendments till date. Leases more than 250 ha mining lease area fall under Sl.
No. 1(a) in category A of the schedule to the EIA Notification 2006. Category A
project shall seek Environmental clearance from the Ministry of Environment,
Forest & Climate Change (MoEF&CC), New Delhi. The procedure covers
submission of application with Form 1(Part-A & B) and pre-feasibility report to
MoEF&CC, preparation of draft EIA/EMP in line with the Terms of Reference,
applying to the State Pollution Control Board for public hearing, recording of
suggestions/ objections and statements of the public and finalizing the EIA/EMP
report after incorporating the responses and action plans to the points raised by
the public. The final EIA/EMP report shall be submitted to the MoEF&CC which
shall be appraised by the Expert Committee and thereafter only the
Environmental Clearance is granted.

To obtain the Environmental Clearance for the proposed project, environmental
studies have been carried out and draft Environmental Impact Assessment
(EIA) / Environment Management Plan (EMP) has been prepared in line with
Terms of References (TOR) issued by Ministry of Environment, Forest & Climate
Change, New Delhi. This EIA/EMP report has been prepared for proposed 1.6
million tonnes per annum (MTPA) ROM production of Limestone by mechanized
open cast method in the total ML area of 612.1336 ha. (reduced from
1225.8553 ha) by M/s Nirma Limited in villages Vangar and Madhiya, Tehsil
Mahuva, District Bhavnagar, Gujarat.

1.2 IDENTIFICATION OF THE PROJECT

Nirma Ltd. (NL) is setting up a Cement Plant (Cement 1.91 MTPA) and Captive
Power Plant (capacity 50 MW) in first phase at village Padhiarka, in District
Bhavnagar of Gujarat State. Company is also having Soda ash plant near
Bhavnagar & limestone is used for manufacturing of Soda ash & company is
proposing to use limestone in Soda ash plant with the permission of the State
Govt.

In order to source the major raw material for the cement plant, the company
had applied for various mining leases of limestone for captive use in Cement
Plant located at Taluka Mahuva, district Bhavnagar. The State Govt. had issued
Letter of Intent (LOI) to grant the mining lease near village Vangar and
Madhiya over an area of 1225.8553 ha vide letter no. MCR-102004-1827-CHH
dated 15.02.2008. A copy of Letter of Intent (LOI) is attached as Annexure II.
Mining of limestone will be carried out as per Review of Mining Plan with
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Progressive Mine Closure Plan approved by IBM on 05.08.2021. The proposed
run of mine (R.0.M.) excavation of limestone is 5300 tonnes per day i.e.1.6
MTPA.

The proposed “Vangar & Madhiya Limestone Mines” of M/s Nirma Ltd. having
lease area of 612.1336 ha of land, according to the environmental notification
14t September, 2006 at project identification schedule read at 1(a)” Mining of
Mineral”’, comes under category ‘A’ project.

The project is located within village Vangar & Madhiya in under Mahuva Taluka
of District Bhavnagar, Gujarat.

Background of the Project

Company submitted the fresh Form I(Part A & Part B) and Pre-feasibility Report
for grant of Terms of Reference vide letter No. NL/BH/ENV-152/1932/2022
dated 18.11. 2022. The EAC recommended the proposal in the 7" EAC (Non-
Coal Mining) meeting held during 5%-6™ December, 2022 for grant of Terms of
Reference (ToR) under the provisions of EIA Notification, 2006 for M/s Nirma
Limited for mining of Limestone in Vangar and Madhiya Limestone mine with
production capacity of 1.6 MTPA in the mine lease area of 612.1336 ha. The
Terms of Reference were issued for the preparation of EIA/EMP Report vide
MOEF&CC’s letter no. J-11015/152/2016-IA. II(M) dated 23.12.2022 (copy
given in Annexure I).

The chronology regarding the project is as follows:

i. Company applied for mineral Limestone & Marl over an area of
1225.8553 Ha at villages Vangar & Madhiya, Taluka Mahuva in District
Bhavnagar (Gujarat).

ii. The State Govt. issued LOI to grant the mining lease for mineral
Limestone and Marl over an area of 1225.8553 ha Vide Letter No. MCR-
102004-1827-CHH Dated 15.02.2008.

iii. Meantime, the Environmental Clearance was accorded for company’s
proposed cement plant at village Padhiarka, District Bhavnagar by MOEF,
New Delhi vide letter no. J-11011/992/2007-IAII(I) dated 11.12.2008.

iv. As per the statutory provisions in MCR at the time of fresh grant, State
Government had asked for Mining Plan. Thus the Mining Plan including
Progressive Mine Closure Plan as per Rule 22 of MCR 1960 for said
Limestone Deposit at villages Vangar & Madhiya was prepared and its
approval obtained from competent authority i.e. IBM vide Letter No.
682(23)(622)/2008-Udp Dated 24.03.2009.

CEMC PVT. LTD. C1-2
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The company submitted the project proposal to Ministry of Environment
and Forests, Govt. of India which issued Terms of Reference (ToR) for
the said mining lease area vide letter dated 24.03.2009.

However, the Environmental Clearance of the cement plant was revoked
by MoEF, New Delhi vide their order dated 01.12.2011. Hence, in the
corresponding time period, the process of Environmental Clearance of
the said mining lease was also stalled.

The revoked order of the cement plant was challenged in National Green
Tribunal (NGT), which vide their order dated 14.01.2015 in the appeal
no. 04 of 2012 has set aside MOEF’s revocation order dated 01.12.2011.

Accordingly, Company re-initiated the process for grant of Environmental
Clearance for the mining lease area as per LOI by submission of a fresh
proposal in April 2016 to Ministry of Environment, Forest & Climate
Change (MoEF & CC), New Delhi.

The Expert Appraisal Committee (Mining) of MOEF&CC recommended the
proposal for grant of ToR in Vangar & Madhiya Limestone Mining Lease
with reduced Mining Lease Area i.e. 612.1336 Ha. and issued Terms of
Reference (ToR) Vide Letter No. J-11015/152/2016-IA II(M) dated
03.01.2017 for the Mining Lease. The Same has been extended vide
letter no. F. No. J-11015/152/2016-IA-I1 (M) dated 16.03.2020 by
MOEF&CC.

Ministry of Mines, Govt. of India, New Delhi issued order titled “Mines &
Minerals (Development and Regulations) Removal of Difficulties Order
2017” dated 04.01.2017. It permitted to consider the grant of the
mining lease in those cases where in the condition of obtaining
Environment Clearance has not been complied by the applicant on or
before 11.01.2017 but all other conditions specified in LOI have been
fulfilled.

Accordingly, the order for grant of mining lease was issued by Industries
and Mines Department, Govt. of Gujarat, Gandhinagar vide order no.
MCR-102004-1827-CHH Dated 08.01.2017 in an area of 612.1336 Ha for
50 years (refer Annexure II).

Thereafter, the mining lease deed was executed on 11.01.2017 between
Dist. Collector, Bhavnagar, State Govt. and the lessee Nirma Ltd. for a
period of 50 years under the provision of MMDR Amendment Act, 2015
and also registered the executed mining lease deed with Sub, Registrar,
Mahuva on 11.01.2017.

Under provision of Minerals (other than Atomic & Hydro Carbons Energy
Minerals) Concession Rules, 2016, “"Mine Development and Production
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Agreement” (MDPA) was signed between State Govt. and company on
11.01.2017.

xiv. Accordingly, the proposal of Nirma Ltd. for seeking Environmental
Clearance for production capacity 1.6 MTPA was considered by MoEF&CC
and issued Terms of Reference (TOR) vide letter no. J-11015/152/2016-
IAIIM) Dated 03.01.2017 for the reduced area 612.1336 ha. The area
reduction took place due to exclusion of Gaucher land, part of the Private
Land, villages periphery and highway & its periphery area as safety
barrier as per directions of EAC, MoEF&CC, New Delhi.

xv. Modified Mining Plan along with Progressive Mine Closure Plan over an
area of 612.1336 ha for Vangar & Madhiya Limestone Mining Lease has
been approved by Indian Bureau of Mines, Gandhinagar, Gujarat vide
letter No. 684 (4) (1)/MP-196/2018-GNR dated 04.02.2019. Thereafter
Review of Mining Plan with progressive Mine closure Plan over area of
612.1336 ha for Vangar & Madhiya Limestone Mining Lease has been
approved by Indian Bureau of Mines, Gandhinagar, Gujarat vide letter
no. 684(4)(1)/MP-347(196)/2021-22 GNR/1125 dated 05.08.2021.
Approval of the mine plan is enclosed as Annexure XXII.

The land ownership within the lease is private & government land as per
revenue records and no Gauchar land is involved in the lease area. Lease area
does not form a part of any Reserve Forest, National park, Wild life Sanctuary
or National biosphere reserve.

It is pertinent to be noted here that mining lease of Nirma Ltd. with the
condition is that the lessee will have to produce Environment Clearance
Certificate issued by MoEF & CC, New Delhi before commencing mining activity
as stated in MM(DR) Removal of Difficulties order 2017, dated: 04.01.2017.

Looking towards its date of execution, lease period as well as the five years
block period of mining lease period has been started from year 2016-17. The
date of expiry of mining lease period is 10.01. 2067.Furthermore, the
applicability of approved mining plan has also been started from the date of
execution i.e. 11.01.2017 (FY 2016-17) and shall five year block period will be
up to FY 2020-21 (31.03.2021).

Modified Mining Plan has been approved by IBM which was valid up
31.03.2021. On expiry of Modified Mining Plan, Review of Mining Plan with
Progressive Mine Closure Plan for further five years period from 2021-22 to
2025-26 has been approved by Indian Bureau of Mines, Gandhinagar on
05.08.2021 as discussed earlier.

Salient features

The salient features of the project are summarized in Table No. C1-1.
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TABLE NO. C1-1: SALIENT FEATURES OF THE PROJECT

Project name Vangar and Madhiya Limestone Mine

Project proponent Nirma Limited

Villages in block area Vangar and Madhiya village

Coordinates Latitute : 21901'44.5493" to 21° 03' 40.04" N
Longitute: 71938' 35.63" to 71°941'32. 67" E

Mining Lease Area 612.1336 Ha

Rated Capacity 1.6 MTPA

Mineable Reserves 14.913 million tonnes

Life of the mine 13 vyears (Life of mine may be increased

subject to conversions of resources under 333
category to category of reserves 111)

Stripping ratio for plan period 1:0.00 tonne/ cum
Total Soil Generation during life | 1.37 mio. cum
of mine
Method of Mining Opencast Mechanized (Conventional & Non-
conventional)
Working days 300 days/ year, 2 shifts of 8 hours each
Manpower 58
Transportation Internal haul road from mine face to crusher
and by conveyor from crusher to the Cement
plant adjacent to the mine lease/ through
dumpers/ trucks to the Soda Ash Plant located
at Kalatalav, Bhavnagar.
Expected cost of the project Rs. 25 Crores
Elevation of lease area 5 m to 20.27 m AMSL
Topography Mostly plain with minor undulations
Water requirement 42 cum/day
Source of water (i) Water harvested within mine lease during
rainy season.
(i) Narmada water pipeline, permission has
been taken vide letter No.
GWIL/Bhavnagar/Ind.conn. /1257 dated
4.06.2008 or private water tankers.
(iii) Reject water of RO /DM plant (proposed
at Cement plant)
Power requirement 100 KW, DG Set-5 KVA
Power source Gujarat State Electricity Board / Captive
Power Plant located at Cement Plant near
Padhiarka.
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1.3 PROJECT PROPONENT

M/s Nirma Ltd. (a Public Limited Company) is having its registered office at
“Nirma House” on Ashram Road, Ahmedabad- 380 009, Gujarat. Nirma Ltd. is
one of the leading soda ash producing company in India.

Nirma Ltd. is a part of the Nirma Group engaged in the business of consumer
products like Soap, Detergent and Industrial products like Sulphuric acid,
Oleum, Distilled Fatty acids, Linear Alkyl Benzene, Soda ash (Light & Dense),
Salt & Caustic Soda etc. This Group came in existence in the year 1980.
Company has established Soda Ash manufacturing plant located in Bhavnagar
and also acquired Soda Ash plant in Porbandar District of Gujarat. The present
capacity of Soda ash plant is 10,08,000 TPA for Bhavnagar location and
5,40,000 TPA for Porbandar location. Company is also having captive Power
Plants along with its Soda Ash plants in Bhavnagar & Porbandar District.

The high quality of Limestone i.e. CaO >48% is one of the basic raw materials
used in boiler of Power Plant for de-sulfurization process and soda ash
manufacturing process. Company is continuously expanding its wings for
increase in production capacities and diversification and set up a cement plant
in Rajasthan. It has overall about 18000 employee-base and annual turnover of
around Rs. 7000 crores.

Production facilities of the Nirma group at its various units are given in Table
No. C1-2.

TABLE NO. C1-2: PRODUCTION FACILITIES OF NIRMA GROUP IN GUJARAT

Sl. | Location District State Products Manufactured
No.

1. |Kalatalav |Bhavnagar Gujarat |Soda Ash, Detergent Powder & Cake,
Toilet Soap, Edible Salt & Caustic Soda

etc.

2. |Alindra Baroda Gujarat |Linear Alkyl Benzene, Detergent Powder
& Cake etc.

3. |Mandali Mehsana Gujarat |Oleum, Sulphuric Acid, Fatty Acids, Alpha

Olefin Sulphonate, Glycerin, Toilet Soap,
Detergent Powder & Cake etc.

4. |Moraiya Ahmedabad |Gujarat |Detergent Powder & Cake, Single Super
Phosphate, Packaging materials etc.

5. |Porbandar |[Porbandar Gujarat |Soda Ash

6. |Sachana Ahmedabad |Gujarat |Intravenous Fluids, Large Volume
Parenterals (LVP), Small Volume
Parenterals (SVP), Medical Devices etc.
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The company (Nirma Ltd.) diversifying its activities into cement manufacturing
in Gujarat.

BRIEF DESCRIPTION OF THE PROJECT
Nature of project

The proposed project will be an Opencast Mechanized limestone mine having
production capacity 1.6 MTPA.

Size

The proposed capacity will be 1.6 million tonnes per annum (MTPA) ROM
production by mechanized open cast method (Conventional & Non-
conventional) in the total ML area of 612.1336 ha.

Location

The proposed project is a limestone Mine present in villages Vangar and
Madhiya, Tehsil Mahuva, District Bhavnagar, Gujarat.

The lease area falls within the Survey of India Toposheet No. 41 0/12
(restricted). The area is bounded by the following geographical coordinates as
per approved mining plan. Complete geographical coordinates are given in Fig
No. C1-1.

355

Point Latitude, N Longitude, E Remark
(Refer Fig 1.1)

A 21° 03' 40.04" 71°41'14.39” Pillar 314
B 21°0326.80" 71°41'32.67" Pillar 330
Cc 21°01'44.54" 71°39'11.76" Pillar 104
D 21°03'5.03" 71°38'35.63" Pillar 200

The location of the project can be seen in Fig No. C1-1.

1.4.49 Communication

Road link

The mining lease area is located at a distance of 6.2 km, NE of Mahuva town
(Tehsil Headquarter) and is easily approachable by road. National Highway NH-
51/NH-8E (Una/Rajula-Mahuva/Bhavnagar highway) passes through the ML
area. Mahuva is Taluka Head Quarter in Bhavnagar district of Gujarat. Mahuva
is about 94 km from District HQ Bhavnagar.
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FIG NO. C1-1: LOCATION MAP OF THE PROJECT
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Rail link

The nearest railway station is Mahuva located at approximately 7.7 km by road
in NE and lies on Mahuva-Rajula broad gauge section of Western Railway Zone.

Air link

The nearest airport for regular commercial flight is Bhavnagar, situated at
about 92 km in NE of mining lease area.

Arabian sea coast

The nearest Arabian sea coast is 3.4 km to HTL from mine lease.

Port

Pipavav is the nearest Port at about 25 kms in west of mining lease area.
1.5 IMPORTANCE IN THE REGION AND COUNTRY

The principal use of limestone is in the Cement Industry. Other important uses
are in boiler of Power Plant for de-sulfurization process, as well as in soda ash
manufacturing process as raw material and manufacture of quicklime (Calcium
Oxide), slaked lime (Calcium hydroxide) and mortar. Pulverized limestone is
used as a soil conditioner to neutralize acidic soils (agricultural lime). It is used
in sculptures because of its suitability for carving. It is often found in medicines
and cosmetics. In some circumstances, limestone is used for glass making. As a
reagent in fuel-gas de-sulphurization, it reacts with sulphur dioxide for air
pollution control. It can suppress methane explosions in underground coal
mines. It is added to toothpaste, paper, plastic, paint, tiles and other materials
as both white pigment and cheap filler. In blast furnaces, limestone binds with
sillica and other impurities to remove them from the iron.

India has huge resources of limestone distributed over different parts of the
country. It is comfortably placed in terms of annual capacity and production of
cement. Cement-grade limestone occurs in all the limestone-bearing areas,
while SMS, BF and chemical-grade limestone occur in selective areas.
Concerted efforts to locate SMS and BF grade limestone along with cement-
grade limestone are imperative to meet the growing demand.

As per Indian Minerals Yearbook 2018 (Part- III: Mineral Reviews), published
by IBM in August 2019, the demand of raw materials for cement, such as
limestone and gypsum is expected to cause disruptive growth in the next few
decades. The second largest Cement Industry in the world, the Indian Cement
Industry, is expected to grow to an extent of 550 million tonnes per annum of
capacity by FY2025 from 502 mtpa recorded in 2018. The demand for paper in
India is expected to rise at a healthy rate by 2020, due to the Packing Industry
and the increasing number of schools. The increasing number of construction
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projects is expected to lead to a thriving Building and Construction Industry in
India. This is anticipated to contribute to around 10% to the GDP of India. Also
with rising Indian pharmaceutical, food and beverage industries the
consumption of calcium carbonate (limestone) in India is expected to increase.

The company is leading producer of Soda Ash in the country and are now
diversifying into the Cement manufacturing sector. The Vangar and Madhiya
Limestone mine will be captive mine to the proposed adjacent cement plant of
the company, therefore maintaining self-reliance of the state as well as the
country. The project will be contributing to the state exchequer, by paying the
mineral royalty and strengthening the self-sufficiency in cement industry in the
country and if and when required, will earn foreign exchange in the future
through exports. Lessee also propose to utilize high quality of Limestone
(Ca0>48%) to its existing Power Plant and Soda Ash plant in Gujarat State for
captive purpose.

1.6 SCOPE OF THE STUDY

The Environmental Impact Assessment and Environment Management Plan for
the mine addressing the environment related issues are prepared in accordance
with the requirements of Terms of Reference prescribed by Ministry of
Environment, Forest & Climate Change, Govt. of India.

The study evaluates the prevailing environmental conditions. The adverse
impacts have been identified and possible mitigation measures have been
drawn in order to protect the environment. In order to carry out the study, the
baseline environmental scenario has been established and the project activities
superimposed on them to assess the impact and subsequent mitigation.

The main objectives of the present EIA study are briefly summarized below:

- To establish the baseline environmental scenario.

- To identify, predict and assess the future impacts of proposed project on
the environment.

- To prepare a detailed action plan for implementation of mitigation
measures.

- To suggest preventive measures to minimize adverse impacts and to
maximize beneficial impacts.

- To suggest a monitoring programme to evaluate the effectiveness of
mitigation measures.

- To suggest the formation of a core group responsible for implementation
of the EMP.

- To prepare a capital cost estimate for environment management plan.

- To address the concerns of disaster management, R&R plan, CSR and
points raised in public hearing.

CEMC PVT. LTD. C1-10
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EIA/EMP for Vangar and Madhiya Limestone Mine of M/s Nirma Ltd.

The scope of the present study is to conduct EIA covering all the disciplines of
environment and field monitoring in relevant disciplines over one full season of
3 (three) months (excluding monsoon months). The draft EIA report is

prepared as per the MoEF&CC Notification dated 14.09.2006 and

amendments till date to submit at GPCB for Public Hearing.

Study area:

it's

The mine lease (ML) area (612.1336 ha) is termed as "core zone". The area
within 10 km radius around the periphery of the ML boundary has been
considered as the “buffer zone” for identifying and assessing impact with
respect to air, water, noise, land use, ecology, socio-economic environment,
etc. The core zone and buffer zone together comprise the "study area". After
public hearing, Final Report has been prepared for submission to MoEF&CC.

Data Generation:

The data that had been generated during summer season from 1%t March to 2™
June 2021 by NABL accredited and MoEF&CC recognized Min Mec R&D

Laboratory,

New Delhi,

in accordance with the requirement of statutory

agencies, is given in Table No. C1-3. since there are two other mines also
proposed by Nirma Ltd. in the vicinity of Vangar & Madhiya Limestone Mine i.e.
(1) Padhiarka & Doliya Limestone mine in South and (2) Gujarda, Dudheri &
Dudhala Limestone Mine in South East direction and EIA/ EMP is also being
prepared for the other two mines together, air quality stations were established
giving due consideration to all three mines in core zone and buffer zone. The
monitoring and testing have been done as per the guidelines of MOEF&CC,
CPCB and the Indian standards.

TABLE NO. C1-3: BASELINE DATA GENERATED AS PER TOR

Description No. of Total No of

Locations samples

Air 16 384

Ambient air monitoring (24 hourly (1in core

samples), twice a week for 3 months for sone & 15 in

one season for PMio, PMas, SOz, NO2,

Heavy Metals (Pb, Ni & As) and silica buffer zone)

Meteorological parameters 1 90 days

Measured at hourly duration

simultaneously in the project area for 3
months. Parameters monitored:

A. Wind speed, direction
B. Relative humidity

C. Temperature

D. Rainfall

CEMC PVT.
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EIA/EMP for Vangar and Madhiya Limestone Mine of M/s Nirma Ltd.

Description No. of Total No of
Locations samples

Water (For all 3 mines) Ground 15
Water/ effluent samples collected from water-12
various locations (surface and ground Surface
water) in core and buffer zone (10 km water -3
radius) and tested for physical, chemical
and biological parameters according to
applicable standards
Soil (For all 3 mines) 12 12
Noise (For all 3 mines) 16 16
Hourly readings taken for 24 hours (Leq)
Traffic Density 1 1

Secondary and primary data collection was done comprising of, but not
restricted to the following:

>

Long Term Climatic data from Indian Meteorological Department (IMD)
for available previous decade.

Geo-hydrological aspects based on available data from various sources
as well as field survey.

Identification of water bodies, hills, roads etc. within 10 km radius.

Details of fauna, flora, information in forests, major habitats,
sanctuaries, sensitive places within a distance of 10 km from the project
site (including forest details).

Major industries within 10 km radius.
Historical monuments and sanctuaries within 10 km radius.

Land use pattern within core zone and buffer zone (10 km radius around
the core zone), Cropping pattern.

Demography and Socio-economic based on last available Census data for
entire study area, etc.

The preparation of the EIA/EMP report has been done as per the generic
structure prescribed in EIA Notification dated 14th September 2006.

1.7

STATUS OF LITIGATION

There is no litigation against this mining project.

Company’s adjoining proposed cement plant Environment Clearance is sub-

judice
Delhi.

before Hon. Supreme Court. Earlier, EC was canceled by MoEF, New
However, NGT has set aside the cancellation of EC. An appeal has been

CEMC PVT. LTD.
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EIA/EMP for Vangar and Madhiya Limestone Mine of M/s Nirma Ltd.

filed in Hon. Supreme Court against the NGT order by the opponent and the
matter is sub-judice, there is no stay in the matter.

As per the direction of Hon. Gujarat High Court vide order dated: 26.04.2010,
100 Ha plant land was surrendered and required to be deepen to store more
fresh water. Some part of this surrendered land is falling in mining lease area
which will be deepen in process of mining with consultation of irrigation dep't
and surrendered to the State Government.

//TRUE COPY//

CEMC PVT. LTD. C1-13
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ANNEXURE A-16 3 62

Government of India
Ministry of Environment, Forest and Climate Change

| A Division

(Non-Coal Mining)

* k%

Minutes of AGENDA FOR 21ST EAC MEETING OF THE EXPERT APPRAISAL
COMMITTEE (NON-COAL MINING SECTOR), SCHEDULED TO BE HELD pate 27/10/2023
DURING 18-20 OCTOBER, 2023 THROUGH VIDEO CONFERENCE. meeting

Non-Coal Mining held from 18/10/2023 to 19/10/2023

MoM ID: EC/MOM/EAC/313507/10/2023

Agenda ID: EC/AGENDA/EAC/313507/10/2023

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:
18/10/2023 10:30 AM 05:30 PM
19/10/2023 10:30 AM 05:30 PM

1. Opening remarks

The 21st meeting of the Re-Constituted Expert Appraisal Committee (EAC) for Environmental Appraisal of Mining
Projects (Non-Coal) of the Ministry of Environment, Forest and Climate Change was held during 18-20 October, 2023
through video conference. The list of participants is annexed herewith. After login of the Committee Members through
video conference link provided by NIC discussion on each of the Agenda Items was taken up ad-seriatim.

2. Confirmation of the minutes of previous meeting

The minutes of the 20th EAC meeting held during 21-22 September, 2023 were placed before the members of the EAC.

3. Details of proposals considered by the committee

Day 1-18/10/2023
3.1. Agendaltem No 1:

3.1.1. Details of the proposal

EC for Ravirala Limestone Mine (Revenue); Extent 124.33 Ha & Production of Limestone-0.115 M TPA (ROM),
Topsoil-0.005 MTPA, Over Burden-0.211 MTPA (Total Excavation- 0.331 MTPA) at Sy. No. 20, 28, 38, 39, 41,
42, etc., of Ravirala village, Jaggayyapeta Mandal, NTR District, Andhra Pradesh by The Ramco Cements
Limited by THE RAMCO CEMENTSLIMITED located at NTR,ANDHRA PRADESH

Proposal For

Fresh EC

Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 1 of 236
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3.6. Agenda ltem No 6:

3.6.1. Details of the proposal

Vangar & Madhiya Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT

Proposal For Fresh EC

i . Activity
Proposal No FileNo Submission Date (Schedule I tem)

IA/GIMIN/443498/2023 | J11015/152/2016-IA-11(NCM) 13/09/2023 Mining of minerals (1(a))

3.6.2. Project Salient Features

The proposal is for mining of Limestone in Vangar & Madhiya Limestone Mine of M/s Limited for
mining of Limestone with production capacity of 1.6 MTPA in the mine lease area of 612.1336 ha,
located at Villages Vangar & Madhiya, Tehsil: Mahuva, District: Bhavnagar, Gujarat.

2. The details of the project as ascertained from the document submitted by the Project Proponent

and revealed from the discussions held during the meeting are given as under:

i. The mine lease area is located between Latitude 21°01'44.54" to 21° 03' 40.04" N and Longitude
71°39'18.3"E to 71°41'05"E. The mine lease area falls under the Survey of India Toposheet No: 41
O/12 (restricted)and falls in Seismic Zone-I11.

ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and falls under
Category “A” asthe mining lease area is greater than 250ha and appraised at the Central level.

iii. Details of Terms of Reference (ToR):

363

Date of Proposal No/ File | Consideration by Detailsof TOR Date of
application No EAC accord
18.11.2022 IA/GIMIN/ 5-6 Dec.,, 2022 | Terms of Reference (ToR) | 23.12.2022
403568/2022 for mining of Limestone in

Vangar & Madhiya
J-11015/152/ Limestone Mine of M/s
2016-1A.11(M) Nirma Limited for mining

of Limestone with production
capacity of 1.6 MTPA in the
mine lease area of 612.1336
ha, located a Villages
Vangar & Madhiya, Tehsl:
Mahuva, District:
Bhavnagar, Gujarat for
undertaking detailed
EIA/EMP study

iv. Detailsof Mine Lease: -

The Project Proponent has submitted that initially the State Govt has granted the Letter of Intent for grant
of mining lease vide letter no. MCR-102004-1827-CHH dated 15.02.2008 for mineral Limestone and
Marl over an area of 1225.8553 ha for a period of 30 years.

Then, the Govt. of Gujarat, Industries and Mines Department, vide Order no: MCR102004-1827-CHH
dated 08.01.2017 granted the mining lease for Limestone and Marl to M/s Nirma Limited over an area of
612.1336 hafor a period of 50 years for its captive consumption.

The mining lease deed was executed on 11.01.2017 between Dist. Collector, Bhavnagar, State Govt. and
the Project Proponent, M/s Nirma Ltd. for a period of 50 years and also registered the executed mining

Address: IA Division, Ministry of Environment, Forest and Climate Change,
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lease deed with Sub, Registrar, Mahuva on 11.01.2017under the provision of MMDR Amendment Act,

2015.

v. Land Use/Land Cover of the Mine Lease Area:-
Private land 586.4789 ha
Government land 25.6547 ha
Forest land -

Total Mining lease area (MLA), ha 612.1336 ha

Private land for crusher, workshop &
other infrastructure outside the MLA

No any facilities outside the ML area. However crusher
will be installed at company’s Cement Plant.

Review of Mining Plan including
Progressve Mine Closure Plan was
approved by Indian Bureau of Mines

L etter No. File No.: 684(4)(1)/MP-
347(196)/2021-22 GNR/1125

Date 05.08.2021

Mineral & | Limestone, Mg or mineral

(Major/Minor)

Mine Lease Area, | 612.1336
Ha
Validity 2021-22 to 2025-26

Mining Parameters

Quantitative Description

Method of Mining

Opencast mechanized

Drilling/Blasting

Multi-row drilling and V-pattern drill holes for deep hole
drilling and blasting. Slurry explosive -cap sensitive and
non-cap sensitive.

Geological Reserves

35.539 Million tonnes

Mineable Reserves

14.913 million tonnes

Breakup of Total Excavation | Top soil- 0.99 mi.cum

(Topsoil/OB/SB/IB/Mineral Rejects | OB/SB/IB/Minera Rejects- Nil

Waste, MTPA) Waste-Nil

Life of mine 13 years (Life of mine may be increased subjectto

conversions of resources under 333 categoryinto category
of reserves 111)

Mine Bench Height & Bench Width

6.0 m, for working bench 12-15 m for closing
(conceptual) bench Optimum

No. of Mine Benches 2
Existing Depth, m bgl New mine
Ultimate Depth of Mining, m bgl 10 m

Ground Water Table, m bgl

15 m (Post monsoon)

Details of ground water intersection

No ground water will be encountered during planning
stage i.e. in 5 years of working plan in neither pre
monsoon nor post monsoon season in any of the pits.
However, the ground water table may get touched in post
monsoon in pit no. 4 & 5 when the proposed conceptual
pit bottom level of +1.0 m AMSL is achieved. To avoid
any accidental intersection of ground water table, the
Company has now decided to restrict mining depth to
+2.0mAMSL inpitno. 4 & 5.

Individual bench slope

80-85°

Overall pit slope

~45°

Details of existing/ proposed Crusher

Proposed crusher will beinstalled at Cement Plant.

Mineral Beneficiation

RoM output size

Address: 1A Division, Ministry of Environment, Forest and Climate Change,
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Transportation details including capacity
of dumper/tipper, mode of transport and
distance

Internal haul road from mine face to crusher and by
conveyor from crusher to the Cement plant adjacent to
the mine lease.

For the Soda Ash Plant located at approx.100 km at
Kalatalav, Bhavnagar limestone will be transported in
dumpers/ trucks through National Highway 51.

Internal haul road from mine face to crusher means of
dumper/tippers of 25 tonnes capacity.

Generation of Topsoil/OB & its
Management during plan period &
conceptual period

Top soil at 13 plan period- 150000 cu.m, temporary
stacking at one location
Top soil at 2" plan period- 840000 cu.m, temporary
stacking at one location

its Management during plan period &
conceptual period

Top soil a conceptual  period-380000 cu.m,
simultaneously backfilling
Generation of Mineral Rejects Waste & | Nil

Additional information(if any)

Surface miner as well as ripper/dozer & rock breaker will

be used for mining to minimize drilling & blasting.

vii. Water requirement:

Total water requirement 42 KLD

Fresh water 3KLD

365

Treated water 39KLD

Source i
ii.
iii.

Fresh water source Narmada water pipeline/Water tanker.
Water harvested within mine lease during rainy season.

Treated water source- Reject water of RO /DM plant

& Reject water of RO /DM plant (proposed at Cement plant)

Permission for  withdrawal/
intersection along with details

Permission for water withdrawal from Narmada water pipeline has
been taken vide letter No. GWIL/ Bhavnagar/Ind.conn./1257 dated

of grant and its validity 4.06.2008.
Particulars Particular’ s Name Distance & Directions
Village Vangar 0.25 km, NW
Madhiya 0.25km, SE
Town Mahuva 6.2km, ENE
Highway NH-51 (Una-Mahuva highway) Within
Interstate Boundary Rajasthan Approx.500 KM,N
Railway Station/Railway line Amrutvel 20km, N
Water Bodies Arabian Sea Coast 3.4km Stothe HTL
Samdiyala Salinity ingress 2.3km, SSW
control bund
Bhambhali River 0.9Km, W
Garasawo River 2.5 Km,NE
Forest RF near Patwa 2.1 KM,S
RF near Doliya 3.3KM,SSE
RF near Dudheri 3.9KM,SE
RF near Gujarda 4.3 KM,SE
Forest Land/ Protected Ared Yed Details of Certificate/letter issued by the
Environmental Sensitivity Zone No concerned Department mentioning the Lr no, date

of grant and remarks
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Forest Land within the mine lease
area and (if yes) status of Forest
Clearance

No

National Park

No

Wildlife Sanctuary

No

Elephant/Tiger Reserve

No

Eco-Sensitive  Zone(ESZ)  /Eco-
Sensitive Area (ESA)

No

The Project Proponent has submitted the letter
from the Office of the Principal Chief
Conservator  of  Forests vide  Lr.No:
WLP/32/C826-827/2021-22 dated 13.01.2022
regarding the map showing the location of
protected areas within 10km of the Limestone
mining project and the and distance of protected
areas and proposed Limestone mine.
Protected areas Distance between
Limestone mines and
Protected areas

76.0 km

44.2 km

43.5 km

Gir National Park

Gir Wildlife Sanctuary
Mitiyala Wildlife
Sanctuary

The Project Proponent has submitted the letter
from the Office of the Deputy Chief Conservator
of Forest, Bhavnagar vide letter no.
A/GMN/T11/2075/22-23  dated  27.01.2023
certifying that the nearest turtle rearing/breeding
site is located at a distance of about 70km away
from the mines.

Coastal Regulation Zone (CRZ)

No

Arabian Sea Coast: 3.4 km Stothe HTL

The proposed project lies beyond distance of 0.5
km from High Tide Line of Arabian Sea Coast.
The CRZ map has been prepared by Institute of
Remote Sensing, Anna University, Chennai.

Schedule-l species (No.s and name
of  schedule-l species  with
authenticated letter)

Yes

The Project Proponent has submitted the
authenticated list of flora and fauna from the
Office of the Deputy Forest Conservator vide
Lr.No: AlJaman/ Tell/233/ 17-18 dated
08.02.2018 stating that there are three Schedule-|
species such as Peafowl, Chinkara and Asiatic
lion in the study area.

After the amendment of the Wild Life
(Protection) Amendment Act, 2022,No 18 of
2022, a number of additional species have been
added into Schedule-l such as Leopard, Striped
hyaena, Jackal, Bengal fox, Indian porcupine,
Jungle cat, Grey wolf, Dog faced water snake,
Russell viper, Checkered Keelback, Indian Rat
snake, Red sand boa and Naag/cobra.

Wildlife Conservation Plan

Yes

On the basis of the fauna study findings & list of
fauna authenticated by Forest Department,
Wildlife Conservation Plan was prepared and
submitted for approval.

The Wildlife Conservation Plan was approved by
the Chief Wildlife Warden vide Lr.No:
WLP/32/C670-672 dated 20.12.2021 with a
budget of Rs. 19.9 Lakhs for the conservation of
wildlife in the study area.
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X. Green belt/plantation details:

Proposed area for green belt/plantation and no. of
saplings proposed

26.50 Ha

Budget for green plant & plantation till the end of life

Rs 80.35 Lakhs

of mine.

Budget for nursery

Details of existing plantation and its survival rate -

compensatory afforestation

No. of tree cuts in the mine lease area and

As per actual during mining

Particulars for Green belt/plantation

Areacovered (in Ha)

7.5 m barrier & non-mineralized zone

16.50

50 m safety zone of nallah, roads, electric lines

10.00

xi. Basdine detail:

Baseline Data (Air / Water / Noise / Soil / Hydro geological study/ Traffic Study/ others)

Period of baseline data collection 01.03.2021 to 02.06.2021
Season (Summer / Preemonsoon / Post- | Summer

monsoon / Winter)

Predominant Wind direction (From) South

Ambient Air Quality (no. of locations) and
results — 16 locations

PM10: 27.6 —71.1 g/m3
PM2.5: 11.2 — 40.0 g/m3
S02: 2.7-10.2 g/m3
NO2: 3.6 — 14.5 g/m3

Noise level (no. of locations) and results— 16
locations

Day Time: 47.57 dB(A) —52.46 dB(A)
Night Time: 39.42 dB(A) - 42.89 dB(A)

Water Quality (no. of locations) and results -
12Ground water and 3 Surface water

Soil Quality (no. of locations) and results —
12 locations

Soil quality was monitored at 12 no. of stations. The
result indicates that the maximum and minimum
values of pH ranges between 7.7 - 8.2, Potassium
ranges from 157.0 - 845.0 kg/ha and Nitrogen ranges
from 0.01 - 12.57mg/kg.

Hydro geological study and results

Traffic study (no. of locations) and results

The traffic volume survey was conducted on
Bhavnagar to Una Road (NH8E/51) Near Vangar
Village. Total numbers of vehicles were found as
6793 per day and equivalent PCUs is 9382 per
day.There will be daily movement of 512 numbers of
dumpers (to & fro) per day or 1536 PCU/ day on the
road. V/C = 31.27.

xii. Public Hearing (PH) Details:

Advertisement for PH with date (name of major
national daily and one regiona vernacular daily

26.03.2023 in Sandesh Newspaper (Gujarati) &
Indian Express (English)

newspaper)

Date of PH 28.04.2023 @ 9:30 AM

Venue At the premises of Nirma Cement Plant Area, NH
8E/51, Survey No. 80, Village: Padhiyarka,
Taluka: Mahuva, Dist. Bhavnagar

Chaired by Shri RK Mehta (IAS), District Collector &

District Magistrate, Bhavnagar District &
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Regional Officer, GPCB Bhavnagar

during PH over 3 years

Main issues raised during PH Air pollution, salinity ingression, wildlife
protection, acquisition of agriculture land
Budget proposed for addressing issues raised | Rs 34 Lakhs

R & R details

The total mine lease area is 612.1336 ha, out of which Govt. land is 25.6547
ha and Private land is 586.4789 ha.Land will be required for quarrying an area
of 197.0 ha of Private land and Government land including houses/hutment in
Vangar village (17 No.s)& houses/hutments Madhiyavillage (7 No.s). The
houses/hutment fall in the conceptual pits of the mine lease. There will be total
of 494 land losers. There will be direct purchase or leasing of private land,
with the willing consent of the private land owners. Approx. total
compensation will be Rs 24.0 Lakhs. In addition to above, the registration cost
of sale of the land and homesteads shall be borne by the Company.

xiv. Court case details:

Court Case, No and its present status

Undertaking by Project Proponent
w.r.t court case

The Project Proponent has submitted an undertaking vide
letter dated 07.10.2023 stating that there is no litigation on the
project either at NGT or any other court of law related to
environment and pollution matters in which the project
proponent is a respondent.

Affidavit as per Ministry’'s OM
dated 30.05.2018

The Project Proponent has submitted an undertaking by way
of notarized Affidavit dated 09.10.2023 stating that the
proposal does not involve violation of Ministry’s OM dated
30.05.2018.

Undertaking by Project Proponent in
EIA/EMP report

The Project Proponent has submitted an undertaking vide
letter dated 04.01.2023 stating that the contents (information
and data) as given by the Consultant in the EIA/EMP report
are factually correct with full knowledge of the undersigned
(Shri Ashish Desai).

Undertaking by Consultant in
EIA/EMP report

The Director of the EIA Consultant (M/s Centre for Envotech
& Management Consultancy Pvt. Ltd) has informed that the
baseline data was generated by MoEF & NABL Accredited
Laboratory M/s Min Mec R&D Laboratory, a division of Min
Mec Consultancy Pvt. Ltd., New Delhi and the same has been
verified and also confirmed that he shall be fully accountable
for any misleading information mentioned in this statement.

xvi. Details of the Environmental Management Plan (EMP):
Activities Capital cost (Crores) Recurring cost
(Lakhs/annum)
Pollution Control 0.241 9.54
Pollution monitoring 0.016 3.88
Occupational health 0.011 0.65
Environmental Studies, etc. 0.10 _
Green belt _ 5.10
Reclamation _ 11.39
Others (Environmental studies, _ 5.28
Rehabilitation, Realignment, Expert
advice, fencing etc.
Overheads _ 0.30
Total 0.3680 36.12
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Particulars (Rs. In Crore)

Total cost of EMP (Capital Cost of EMP + capital cost | 0.70
of Public hearing)

Project Cost 25
Employment (No.s) 58

3.6.3. Deliberations by the EAC in previous meetings

N/A

3.6.4. Deliberations by the EAC in current meetings

The EAC deliberated the instant proposal along withGujarda, Dudheri & Dudhala Limestone
Mine and Padhiarka & Doliya Limestone mine. The Project Proponent has informed the EAC that the
proposed method of mining is same in all three mines such as Vangar & Madhiya Limestone Mine,
Gujarda, Dudheri & Dudhala Limestone Mine and Padhiarka and Doliya Limestone mine. NH-51 (Una-
Mahuva highway) is passing within the mine lease area. A safety distance of 45m will be maintained.
The underpass road has been proposed below Highway by NHAI for the safe passage of the villagers.
The EAC asked the Project Proponent to explore the possibility of laying overbridge over the Highway.
In the proposed 3" pit, displacement will be taking place. Discrete houses are located within the mine
lease area. The total mine lease area is 612.1336 ha, out of which Govt. land is 25.6547 haand Private
land is 586.4789 ha. In this project, Pvt land is more than the previous project. There are 5 mine pits are
proposed. Project Affected Families will be 494 no.s. In this project, a budget of Rs 34.0 Lakhs has been
earmarked to address the concerns of the public hearing. The geological conditions, method of mining,
environmental sensitivity and implications, impact on socio economic are similar in all these three
mines.

After detailed deliberations made by the Project Proponent and the Consultant, the EAC noted that the project
is part of three contiguous projects namely Padhiarka and Doliya Limestone mine (332.24 ha), Vangar & Madhiya
Limestone Mine (612.336 ha) and Gujarda, Dudheri & Dudhala Limestone Mine (681.62 ha) and together it extends
over an area of 1626.196 ha. The mine lease area comprises of partly Private Agriculture land and partly Govt. land.
NH-51 (Una-Mahuva highway) is passing within the mine lease area. Also, Vangar (0.25 km, NW) and Madhiya
villages (0.25 km, SE) are located close to the proximity of the mine lease area. The EAC was not convinced with the
proposed backfilling plan and the activities proposed under the Wildlife Conservation Plan. The EAC observed that the
pits are isolated and the mine lease areais partly Private and Govt. land. The EAC also observed that there will be direct
purchase or leasing of private land with the willing consent of the private land owners. The EAC was of the view that
what if the land owners are not willing to give their land. There are likely chances that mining will not take place
sequentially if the land acquisition does not happen. There will be failure of scientific mining. Large no. of Project
Affected Families is involved in al these projects. The EAC opined that the Saltwater intrusion through surface or
ground water sources may diminish the availability or quality of source waters for drinking water utilities. Some salt
pans i.e., salt manufacturing industries and few wind mills exists in the study area. Old mine pits also exist within the
mine lease area. The EAC noted that the Bhavnagar is categorized as a Severely Polluted Areas. The EAC reiterated the
Ministry of Defence letter dated 08.05.2023 regarding security considerations for construction activities/other activities
in Border areas/other areas wherein it has been mentioned that “ all activities connected with mining within 20kms from
all the borders including seaboard frontier should be planned in consultation with Ministry of Defence” . Accordingly,
EAC opined that PP should obtain NOC from Ministry of Defence.

Thus the EAC opined that there is a need to ascertain the ground reality w.r.t natural low lying
areas, water logging areas, old mine pits, sequence of mining, feasibility for backfilling, impact on socio
economic, agriculture land, transportation route, traffic congestion, salt pans, effectiveness of salinity
ingress control bund, proximity of habitations, schools, water bodies, roads etc., The EAC was of the
view that a site visit needs to be conducted by a sub-committee comprising of EAC Members and
officers from MoEF& CC. The EAC opined that the Ministry may constitute a sub-committee and submit
its report to enable the committee to take a decision on the proposal. Therefore, the EAC deferred the
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proposal for want of following additional information: -
I The site visit report of the subcommittee.

ii. Since the mine site is located within 20 km from seaboard frontier, the Project Proponent shall
submit No Objection Certificate from Ministry of Defence for consideration of the instant
project.

iii.  The Project Proponent needs to submit the action for laying common Over Land Belt Conveyor
(OLBC) for transportation of mineral from mine lease area to the Cement Plant. The Project
Proponent also needs to submit the action plan for expansion of road with a width of 7m and by
passing the village road till the commission of the Over Land Belt Conveyor (OLBC).

iv.  The Project Proponent needs to explore the possibility of laying overbridge over the Highway
and shall submit the permission from the National Highways Authority of India (NHAI).

V. The Project Proponent needs to submit the protection measures to be taken for salt water
intrusion and the effectiveness of the salinity ingress control bund.

vi.  The Project Proponent needs to submit the site specific mitigation measures for backwaters from
Arabian Sea coming into the mine lease area.

vii.  The Project Proponent needs to revisit the plan for backfilling with clearly indicating the voids
area and the capacity available/required for backfilling.

viii.  The Project Proponent needs to revise the activities proposed under the Wildlife Conservation
Plan. The Project Proponent also needs to ensure that the Schedule-1 species as per the latest
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation
Plan for their conservation.

iX.  The EAC was of the view that the compensation rate is very less and asked the Project proponent
to revisit and justify the budget proposed for Resettlement & Rehabilitation (R&R). The Project
Proponent also needs to submit the action plan for land acquisition and timeline.

X. The Project Proponent needs to submit the action plan for year wise exploration program.

xi.  The Project Proponent needs to submit the copy of the permission letter obtained from the State
Gouvt. for utilization of Chemical Grade of Limestone for non-cement purposes.

xii.  The Project Proponent needs to submit a letter from the Department of Geology and Mining,
Government of Gujarat clarifying whether any illegal mining within the mine lease area has
been carried out or not and whether the same has been carried out by M/s. Nirma Limited or
not?

3.6.5. Recommendation of EAC
Deferred for ADS

4. Any Other Item(s)
N/A

5. List of Attendees //TRUE COPY//
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ANNEXURE A-17 3 7 1

Government of India
Ministry of Environment, Forest and Climate Change

| A Division

(Non-Coal Mining)

* k%

Minutes of AGENDA FOR 25 TH EAC MEETING OF THE EXPERT
APPRAISAL COMMITTEE (NON-COAL MINING SECTOR), SCHEDULED TOpgate 15/01/2024
BE HELD DURING 9-10 JANUARY, 2024 THROUGH VIDEO CONFERENCE.
meeting Non-Coal Mining held from 09/01/2024 to 10/01/2024

MoM ID: EC/MOM/EAC/580285/12/2023

Agenda ID: EC/AGENDA/EAC/580285/12/2023

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:
09/01/2024 10:30 AM 05:30 PM
10/01/2024 10:30 AM 05:30 PM

1. Opening remarks

The 25thmeeting of the Re-Constituted Expert Appraisal Committee (EAC) for Environmental Appraisal of Mining
Projects (Non-Coal) of the Ministry of Environment, Forest and Climate Change was held during 9-10 January,
2024through video conference. The list of participants is annexed herewith. After login of the Committee Members
through video conference link provided by NIC discussion on each of the Agenda Items was taken up ad-seriatim.

2. Confirmation of the minutes of previous meeting

The minutes of the 24thEA C meeting held during 26-28 December, 2023 were placed before the members of the EAC.

3. Details of proposals consider ed by the committee

Day 1 -09/01/2024
3.1. Agendaltem No 1:

3.1.1. Details of the proposal

Choutapalli Limestone Mine of M/s. My Home Industries Private Limited, with production of Limestone: 1.82
MTPA and Top Soil : 0.35 MTPA (Total Excavation of 2.17 MTPA) over an area of 262.247 Ha (Amalgamated
Mining Lease Area) by SURESH BATTU located at SURYAPET, TELANGANA

Proposal For

Fresh EC
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Village: Damanjodi, Tehsil: Pottangi, District: Koraput, Odisha — [F.No: J-
11015/49/2008-1A-1I(M), Proposal no: IA/OR/MIN/455896/2023; EIA Consultant:
M/s Global Tech Enviro Experts Pvt., Ltd.] - Amendment in ToR

The instant proposal is for amendment in ToR dated 14.11.2023 for mining of
Bauxite in Panchpatmali Central and North Block Bauxite Mine of M/s National
Aluminium Company Limited (NALCO) with production capacity of 6.825 MTPA of
Bauxite along with existing crusher of 2 x 900 TPH & SMCP- 1x 900 TPH and
proposed crusher of 1 x 900 TPH in the mine lease area of 1315.264 ha, located at
Village: Damanjodi, Tehsil: Pottangi, District: Koraput, Odisha.

2. Observation and Recommendation of the EAC: -

The EAC noted that the Hon’ble Supreme Court vide its order dated
02.01.2024 in Writ Petition(s)(Civil) No(s). 1394/2023in the matter of Vanashakti
versus Union of India directed that “Until further orders, there shall be stay of
operation of the Office Memoranda dated 7% July, 2021 and 28" January, 2022
issued by the Ministry of Environment, Forest and Climate Change”.The EAC also
noted that the Ministry issued an Office Memorandum dated 08.01.2024 regarding
the stay imposed by the Hon’ble Supreme Court with reference to the SOP dated 7t
July, 2021 and OM dated 28.01.2022. In view of the above Hon’ble Supreme Court
order dated 02.01.2024, the EAC deferred the proposal.

Additional Agenda:

2.4 Site Visit Report to three projects of M/s Nirma Limited in Bhavnagar
Gujarat

Three proposals of M/s Nirma Limited namely Padhiarka and Doliya
Limestone mine (MLA: 332.24 ha, Proposal No. IA/GJ/MIN/443206/2023) located at
Villages Padhiarka & Doliya, Tehsil: Mahuva, District: Bhavnagar, Gujarat and
Gujarda, Dudheri & Dudhala Limestone Mine (MLA: 681.62 ha, Proposal No.
IA/GJ/MIN/443968/2023) located at Villages Gujarda, Dudheri & Dudhala, Tehsil:
Mahuva, District: Bhavnagar, Gujarat and Vangar & Madhiya Limestone Mine (MLA:
612.1336 ha, Proposal No. IA/GJ/MIN/443498/2023) located at Villages Vangar &
Madhiya, Tehsil: Mahuva, District: Bhavnagar, Gujarat was considered in the 21st
EAC-NCM Meeting held during 18-19 October 2023.

2. After detailed deliberations made by the Project Proponent and the
consultant, the EAC opined that these projects are part of three contiguous projects
namely Padhiarka and Doliya Limestone Mine (332.24 ha), Vangar & Madhiya
Limestone Mine (612.1336 ha) and Gujarda, Dudheri & Dudhala Limestone mine (
681.62 ha) and together it extends over an area of 1626.196 ha. The EAC also
opined that there is a need to ascertain the ground reality w.r.t natural low lying
areas, water logging areas, old mine pits, sequence of mining, feasibility for
backfilling, impact on socio economic, agriculture land, transportation route, traffic
congestion, salt pans, effectiveness of salinity ingress control bund, proximity of
habitations, schools water bodies roads etch. The EAC was of the view that a site

21
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visit needs to be conducted by a sub- committee comprising of EAC members and
officers from the Ministry.

3.

In view of the aforesaid recommendation of EAC, the Ministry constituted a

sub-committee comprising of the following members to undertake the site visit during
22-25 December 2023:

Al

4.

Shri Avijit Ghosh, EAC Member

Dr. K.G. Asha Manjari, EAC Member

Shri Pankaj Verma, Scientist E & Member Secretary, EAC (NCM), MoEF&CC
Dr. Yogesh Kumar, Scientist C, MOEF&CC, Regional Office Gandhinagar
Shri Vidyasagar Jha, Research Officer, MOEF&CC

The committee undertook the site visit during 22-25 December 2023 and

observed the following in each of the mine which are given as under:

A. Padhiarka and Doliya Limestone mine (MLA: 332.24 ha, Proposal No.
IA/GJ/MIN/443206/2023)

Observations of the sub-committee

]

The Padhiarka and Doliya Limestone Mine is located in the villages Padhiarka
and Doliya, Taluka Mahuva, Dist Bhavanagar,Gujarat. As submitted by the
Project Proponent, the Total Geological reserves are estimated to 28.177
Million Tonnes and Mineable reserves are 10.707 million tonnes. The life of
mine is 11 years in accordance with the mining plan and PP intends to
produce 1.5 Million Tonnes per annum (ROM).

As submitted by PP, the mine site is located at 0.5 km from High Tide line
and the samdhiyala salinity ingress control bund is located at a distance of 2.3
km. Habitations were about 0.12 to 0.45 km away from Padhiarka village and
0.05 km away from Doliya village. The school nearest to Padhiarka & Doliya
Limestone mine is Doliya Primary school located at distance of 0.13 km. The
National Highway 51 was at a distance of 0.8 km. Reserve Forest Doliya was
at a distance of 0.4 km, the committee visited this area. There are other
reserves forests in nearby vicinity extending from a distance between 0.4 km
to 5.8 km. Only one salt pan exists and that too at a distance of 4.3 Km

PP have proposed 6 pits in the mine lease area, the committee visited the
Pit 1 of the Padhiarka Mine and it was informed by PP that maximum pit depth
would be around 11 m. The land is mostly agricultural land used for farming at
present along with bushy vegetation. Sub- Committee also enquired about the
dump site for soil overburden; PP indicated the same on the map and
provided the geo-coordinates of the same.

It was also observed that PP has not placed any boundary pillars alongside
the lease boundary; accordingly, with the GPS device sub-committee visited
some of the proposed boundary pillars.

The sub-committee also observed huge patch of low lying area that has
developed into a wetland near pit 4, pit 3 and pit 2. The wetlands were full of
avian biota predominantly having native bird species mostly Painted Storks

22

373

Page 48 of 56



Minutes of 25" EAC (Non-Coal Mining) meeting held during 9-10 January, 2024 374

(Mycterialeucocephala) and other avian species. PP informed that these low
lying areas are mostly filled during rainy seasons.

6. PP informed that for they will fill pit 4, pit 3 and pit 2 during 2026-2031 and the
rest pits are proposed to be used for rainwater storage at the end of
conceptual period. The limestone produced in these mines will be used by PP
in their soda ash plant and cement plant. PP is yet to purchase the lands
coming under these proposed pits. The majority junks of land in most of the
proposed pits are private lands held by farmers.

7. The sub-committee observed that most of the mine lease area is under
cultivation and major crop was cotton. Pit 1 was accessible from village road
and was located approx at a distance of 500 meters.

8. The sub-committee observed several low lying areas other than the wetlands
in the lease area.

9. The sub-committee also visited Doliya Sea Coast side. It was informed that
mine lease is 500 m away from HTL from the sea side.

10. The sub-committee also visited the Samdhaliya Salinity Ingress Control Bund
which is located at a distance of 2.3 km to 4.3 km from all three mine lease
area. Samdiyala Salinity ingress control bund is situated on the western side
on the mine lease area. Part of the Doliya Village is located within the mine
lease area on southern side. No mining activity is proposed in the side of the

Doliya Village.
Padhiarka & Doliya Mine Low lying areas in Padhiarka & Doliya
Link Road to proposed Pit 1, Limestone | Mine that have developed into a
Exposures wetland

23
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Outside the Padhiyarka & Doliya Mine Proposed soil stacking area in
Doliya Sea Coast towards Landward Padhiarka & Doliya limestone mine

B.

Gujarda, Dudheri & Dudhala Limestone Mine (MLA: 681.62 ha, Proposal

No. IA/GJ/MIN/443968/2023)

Observations of the sub-committee

1.

The Gujarda, Dudheri Limestone Mine is located in the villages Gujarada,
Dudheri & Dudhala, Taluka Mahuva, Dist Bhavanagar,Gujarat. As submitted
by the Project Proponent, the Total Geological reserves are estimated to be
57.280 Million Tonnes and Mineable reserves are 20.574 million tonnes. The
life of mine is 11 years in accordance with the mining plan and PP intends to
produce 2.7 Million Tonnes per annum (ROM).

As submitted by PP, the mine site is located at 0.5 km from High Tide line
and the samdhiyala salinity ingress control bund is located at a distance of 2.3
km. Habitations were about 0.05 to 0.5 km away from Gujarada village, 0.015
km to 0.25 km away from Dudhala village and 0.08 km to 0.25 km from
Dudheri village. Few habitations were also observed within the lease area.
The school nearest to Gujarada, Dudheri & Dudhala limestone mine is Bellur
school located at distance of 0.17 km. The National Highway 51 is located
within the mine lease area. Reserve Forest Gujarada is located at a distance
of 0.2 km. There are other reserves forests in nearby vicinity extending from a
distance between 0.2 km to 7.4 km. Only one salt pan exists and that too at a
distance of 6.10 km.

PP have proposed 6 pits in the mine lease area and it was informed by PP
that maximum pit depth would be around 10 m. The land is mostly agricultural
land used for farming at present along with bushy vegetation. Sub- Committee
also enquired about the dump site for soil overburden, PP indicated the same
on the map and provided the geo-coordinates of the same.
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. It was also observed that PP has not placed any boundary pillars alongside
the lease boundary; accordingly, with the help of handheld GPS device sub-
committee visited some of the proposed boundary pillars.

. The sub-committee also observed huge patch of low lying area developed into
a wetland near pit 4, pit 5 and pit 6. The wetlands were full of avian biota
predominantly having native bird species (Painted Stork
(Mycterialeucocephala) and other avian species.

. PP informed that for they will only fill the pit 6 and rest pits are proposed to be
used for rainwater storage at the end of conceptual period i.e 2026-2031. PP
also informed that there are couple of old mining pits. The limestone produced
in these mines will be used by PP in their soda ash plant and cement plant.
PP is yet to purchase the lands coming under these proposed pits. The
majority junks of land in most of the proposed pits are private lands held by
farmers.

. The sub-committee observed that most of the mine lease area is under
cultivation and major crop was cotton.

. Sub-committee also observed that pit1, pit 2 and pit 5 are near to the existing
village road which of very poor quality and mostly broken roads.

. The sub-committee observed several low lying areas other than the wetlands
in the lease area.

Gujarda, Dudheri & Dudhala Mine Gujarda, Dudhala & Dudhala Mine
Amrutvel Road_Pillar No. 51 Amrutvel Road_Pillar No. 36
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Proposed soil stacking area in Gujarada, SamadhiyalaBund

Dudheri & Dudhala Limestone mine

C.

Vangar & Madhiya Limestone Mine (MLA: 612.1336 ha, Proposal No.

IA/IGJ/IMIN/443498/2023)

Observations of the sub-committee

1.

The Vangar & Madhiya Limestone Mine is located in the villages Vangar and
Madhiya, Taluka Mahuva, Dist Bhavanagar,Gujarat. As submitted by the
Project Proponent, the total Geological reserves are estimated to be 35.539
Million Tonnes and Mineable reserves are 14.913 million tonnes. The life of
mine is 13 years in accordance with the mining plan and PP intends to
produce 1.6 Million Tonnes per annum (ROM).

As submitted by PP, the mine site is located at 3.4 km from High Tide line
and the samdhiyala salinity ingress control bund is located at a distance of 4.5
km. Habitations were about 0.12 to 0.45 km away from vangar village and 0.2
km to 0.3 km away from Madhiya village. Few habitations were also observed
within the lease area. The school nearest to Vangar & Madhiya limestone
mine is Bellur school located at distance of 0.04 km. The National Highway 51
is located within the mine lease area. Reserve Forest Patwa is located at a
distance of 2.1 km. There are other reserves forests in nearby vicinity
extending from a distance between 3.3 km to 6.3 km. Only one salt pan exists
and that too at a distance of 3.20 km.

PP have proposed 5 pits in the mine lease area and it was informed by PP
that maximum pit depth would be around 10 m. The land is mostly agricultural
land used for farming at present along with bushy vegetation. Sub- Committee
also enquired about the dump site for soil overburden, PP indicated the same
on the map and provided the geo-coordinates of the same.

It was also observed that PP has not placed any boundary pillars alongside
the lease boundary, accordingly with the help of handheld GPS device sub-
committee visited some of the proposed boundary pillars.

PP informed that for they will only back fill the pit 4 and pit 6 and rest pits are
proposed to be used for rainwater storage at the end of conceptual period i.e
2026-2031. The limestone produced in these mines will be used by PP in their
soda ash plant and cement plant. PP is yet to purchase the lands coming
under these proposed pits. The majority junks of land in most of the proposed
pits are private lands held by farmers.
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6. The sub-committee observed that most of the mine lease area is under
cultivation and major crop was cotton.

7. Sub-committee also observed that except the newly constructed village road,
all other existing village roads are not in proper condition, mostly broken not
suitable for dumpers.

8. Sub-committee also visited the proposed pit 1 and pit 2 in the mine lease
area. Sub-committee also observed the presence of a water park in the mine
lease area.

Vangar & Madhiya Mine Proposed Pit | Vangar & Madhiya Mine Proposed Pit

No. 1 No. 2
Vangar & Madhiya Mine Boundary on | Proposedsoilstack Vangar &
Amrutvel Road Madhiyamine

Recommendations of the sub-committee

1. PP should submit an action plan and timeline to indicate the purchase of
lands across all three mining leases wherein it has proposed mining pits to
initiate mining activities since as on date PP has only purchased/obtained
surface rights over 101.1967 ha out of 1351.6489 ha of private agriculture
land.

2. Since PP envisages to handover the land with shallow quarry having depth
upto 4 m to land owners for farming and mostly all three mining leases are
having agricultural land PP is requested to conduct a survey to indicate the
present status and number of low lying areas, their respective areas which

27
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may be backfilled with available capacity of top soil/overburden and can be
handed over to farmers for agricultural purpose.

3. Project Proponent needs to provide year wise exploration plan for all the
three mining leases.

4. Since Bhavanagar falls under severely Polluted Area Category, PP shall
ensure that during initiation phase itself they should include the provision of
permanent water sprinklers across the haul roads in all three mining leases

5. Since Bellur and other schools are in close proximity to mine lease area, PP
shall ensure that necessary safety measures are taken as per DGMS norms
for all three mining leases.

6. PP shall ensure to construct bunds near the existing low lying areas that has
developed into wetland to prevent the ingress of sea water in Padhiarka &
Doliya Limestone mine lease area and Gujarada, Dudheri & Dudhala
limestone mine lease area.

7. The Project Proponent needs to submit the integrated management plan
describing the strategies and actions for achieving wise use of the wetland
and the plan shall include objectives of site management; management
actions required to achieve the objectives; factors that affect, or may affect,
the various site features; monitoring requirements for detecting changes in
ecological character and for measuring the effectiveness of management; and
resources for management implementation.

8. PP needs to engage and impart skill among the villagers and local population
mainly the land losers and also submit a plan for their alternate livelihood
arrangement since most of them will be losing their fertile lands.

9. PP should widen the existing village roads before using it for transportation in
all three mining leases, wherever widening is not possible PP shall submit an
action plan for making alternate roads.

10.PP should engage wildlife experts/avian experts for conservation of the avian
fauna within and near its mine lease.

11.PP shall plant native fruit bearing plants across all the proposed green
patches.

12.PP shall put up boundary pillars across all mining leases.

13.The Project Proponent needs to submit a letter from the Department of
Geology and Mining, Government of Gujarat clarifying whether any illegal
mining within the mine lease area has been carried out or not and whether the
same has been carried out by M/s. Nirma Limited or not?

14.PP needs to submit plan to transport crushed limestone from all the three
leases to plant

15.PP need to take some measures to keep the migration bird ponds un harmed
and protected by activity of mining in future.

16.PP needs to install water treatment plant to reduce the hardness of water.

17.PP needs to explore possibility of deploying surface miners for mining.

Observation and Recommendation of the EAC: -
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The EAC noted that the site visit was conducted by the subcommittee during

subcommittee.

k*kkkk

recommendations of the

List of members of Expert Appraisal Committee participated through VC

S.No Member Name Member Address Designation gth 10tJa
Jan., n.,
2024 2024
1 |Dr. Dinesh Misra, Plot No 65, Sector 8, | Chairman Yes Yes
IFS (Retd.) Gandhinagar, Gujarat, 382
008
2 Sh. Niranjan Kumar 816, Shanti Nagar, Member Yes Yes
Vasu,IFS (Retd.) Opposite Durgapur
Railway Station, Jaipur-
Rajasthan, 302018
3 [Dr. Asha RajvanshiB/104/106 Rock Valley| Member Yes Yes
Scientist 'G' (Retd.),Apartments, GMSRoad,
WII Sewla Kalan, P.O. Majra,
Dehradun, Uttarakhand-
248171.
4 Shri. Avijit Ghosh Singhee Marg, A- 604 Member Yes Yes
(CMD- Heavy [Shahadeo Tower,
Engineering P.P.Compound, Ranchi
Corporation 834001, Jharkhand
Limited) (Retd.)
5 [Shri. Flat No-503 A, Jyoti Member Yes Yes
BandiRamchandra  |Cosmos, White Fields, Hi-
Reddy Tech City,
(Former CMD-South Kondapur,Hyderabad-
Eastern  Coalfields (500081
Limited)-(Retd.)
6 |Prof. Pramod Kumar, Shri Aurobindo College, Member No No
Professor,ShriAurobi [University of Delhi 1372, B-
ndoCollege,Universit |1, Vasant Kunj, New Delhi-
y of Delhi 110070
7 |Prof.DeveshWalia, |Department off Member Yes Yes
Department ofEnvironmental Studies,
Environmental NEHU,Shillong-793022
Studies Meghalaya
8 [Dr. Suresh Tiwari Indian Institute of Tropical| Member Yes Yes
Scientist-F Meteorology, Pune,New
Delhi Branch, Prof. Ram
NathVijMargRajinder
Nagar, New Delhi — 110060
9 Dr. K.G Asha Manjari,10/B, "SPARSHA", 2nd Member Yes Yes
Professor, UniversityMain, 2"9Cross,Bhogadillnd
of Mysore Stage, Mysore-570026,
Karnataka
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10 [Prof. Dev Dutt [Sardar Patel| Member No No
Sharma, Vice- [University,Mandi H.P.
Chancellor 175001
11 (Shri V. K. Soni, Government of India,|] Member No No
Representative of Ministry of Earth Sciences,
India India Meteorological
Meteorological Department,
Department MausamBhawan, Lodi
Road, New Delhi — 110003
12 Shri Yogesh Kale/ |Controller of Mines, IBM Member Yes Yes
Shri Abhay Agarwal, Block D, Second Floor,
Representative of Indira Bhavan, Civil Lines,
Indian Bureau of Nagpur - 440001
Mines
13 [Shri Niazi Directorate  General of| Member Yes Yes
Mohammed,RepresenMines Safety
tative of Directorate
General of Mines
Safety
14 Shri Pankaj Verma  [3™Floor, Vayu Block, Indira| Member Yes Yes
ParyawaranBhawan, Secretary
MoEF&CC, Jorbagh, New
Delhi- 110003.
15 Dr. Saurabh2"9Floor, Vayu Block, Indira | Scientist C Yes Yes
Upadhyay Paryawaran Bhawan,
MoEF&CC, Jorbagh, New
Delhi- 110003.
//TRUE COPY//
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Ministry of Environment, Forest and Climate Change

| A Division
(Non-Coal Mining)
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Minutes of AGENDA FOR 28th MEETING OF THE EXPERT APPRAISAL COM
MITTEE (NON-COAL MINING SECTOR), SCHEDULED TO BE HEL D DURIN pate: 22/03/2024
G 14th & 15th MARCH, 2024 THROUGH VIDEO CONFERENCING (VC) meetin

g Non-Coal Mining held from 14/03/2024 to 15/03/2024

MoM ID: EC/MOM/EAC/446256/3/2024

Agenda ID: EC/AGENDA/EAC/446256/3/2024

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:
14/03/2024 10:30 AM 05:30 PM
15/03/2024 10:30 AM 05:30 PM

1. Opening remarks

The 28th meeting of the Re-Constituted Expert Appraisal Committee (EAC) for Environmental Appraisal of Mining
Projects (Non-Coal) of the Ministry of Environment, Forest and Climate Change was held during 14-15th March, 2024
through video conference. The list of participants is annexed herewith. After login of the Committee Members through
video conference link provided by NIC discussion on each of the Agenda Items was taken up ad-seriatim.

2. Confirmation of the minutes of previous meeting

The minutes of the 27th Meeting of the EAC (NoN-Coal) held during 20th February, 2024 & 21st February, 2024 were
placed before the members of the EAC and confirmed by the Chairman.

3. Details of proposals considered by the committee

Day 1 -14/03/2024
3.1. Agendaltem No 1.

3.1.1. Details of the proposal

Expansion of Sanu-I Limestone Mining Project (ML No. 27/1996, Area-1000 Ha.) with Mine M aterial handling c
apacity from 3.3 MTPA to 3.848 MTPA (Lessthan 20 %) in second phase which includes keeping ROM SMSgra
de Limestoneresource- 3.3 MTPA same (SM S Grade Limestone-1.50 MTPA) & recovery of mineral from Handl
ing of old backfilled limestone size r g ect dumps (0-30 mm size)- 0.548 M TPA along with Crushing (1X300 TPH,
1X250 TPH, 1X200 TPH, 1X150 TPH), Screening plant (2X300TPH, 2X250TPH, 2X200TPH) by RAJASTHAN
STATE MINES & MINERALSLIMITED located at JAISALMER,RAJASTHAN
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detailed deliberations , EAC deferred the proposal for the want of following information:-I. The
Proponent shall submit No Objection Certificate from Ministry of Defence for consideration of the
instant project.

[1. PP needs to undertake a study to showcase the probable impact of mining on migratory bird species
and their fly-way passage (Central Asian Flyway). Accordingly, PP shall submit the revised conservation
plan for the migratory bird species.

[11. The Project Proponent needs to underatake a study and submit the action for laying common Over
Land Belt Conveyor(OLBC) for transportation of mineral from mine lease area to the proposed Cement
Plant.

IV. The project proponent needs to submit a letter from the Commissioner of Geology & Mining, Govt.
of Gujarat, clarifying whether any illegal mining within the mine lease area has been carried out or not
and whether the same has been carried out by M/s Nirma Limited or not?

V. PP submitted that National Highway is under construction, and they have submitted letter to National
Highway Authorities of India(NHAI) regarding grant of permission to provide Underpass near their
proposed cement plant entry. Accordingly, PP needs to submit the permission letter for the underpass.

V1. The Project Proponent needs to carry out study by reputed institute to ascertain hardness of strata for
deployment of surface miners for mining.

V1. The Project Proponent needs to submit time line for acquiring land from the villegers.

3.3.5. Recommendation of EAC
Deferred for ADS

3.4. Agendaltem No 4:

3.4.1. Details of the proposal

Vangar & Madhiya Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT
Proposal For Fresh EC
i N Activity
Proposal No FileNo Submission Date (Schedule Item)
IA/GJMIN/443498/2023 J11015/152/2016-IA-11(NCM) 13/09/2023 Mining of minerals (1(a))

3.4.2. Project Salient Features

The proposal is for Environmental Clearance for mining of Limestone in Vangar & Madhiya Limestone

Mine of M/s Limited for mining of Limestone with production capacity of 1.6 MTPA in the mine lease

area of 612.1336 ha, located at Villages Vangar & Madhiya, Tehsil Mahuva, District Bhavnagar

(Gujarat).

2. The details of the project as ascertained from the document submitted by the Project Proponent and

revealed from the discussions held during the meeting are given as under:

I. The mine lease area is located between Latitude 21°01'44.54" to 21° 03 40.04" N and Longitude
71°39'18.3"E to 71°41'05"E. The mine lease area falls under the Survey of India Toposheet No:
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41 O/12 (restricted)and fallsin Seismic Zone-111.

ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and falls under
Category “A” asthe mining lease area is greater than 250ha and appraised at the Central level.

iii. Details of Terms of Reference (ToR):

Date of appl Proposal No/ | Consideration b Details of TOR Date of acco
ication File No y EAC rd
18.11.2022 IA/GIMIN/40 06.12.2022 Letter no. J11015/152/2016-1 | 23d Decem
3568/2022 A.ll (M) ber, 2022
iv. Details of Mine Lease in chronological manner:
S.n | Prospecting Lic | Date of theg | Name of th | Period of | Granted by Mine lease
o] ense/ Letter of | | rant e Minera | Grant areain Ha
ntent (Lol)/ Gra & (Magor/
nt of Mine lease Minor)
and Lr No
1 MCR-102004-1 | 15.02.2008 Limestone | 30years IMD, Govern | 1225.8553
827-CHH ment of Gujar
at
2 MCR-102004-1 | 08.01.2017 Limestone | 50 years IMD, Govern | 612.1336
827-CHH ment of Gujar
at
S.No | Details of grant of Mine Period of Grant Name of | Mine lea
L ease deed execution the Mine | seareain
From To ral Ha
1 MCR-102004-1827-CH | 11.01.2017 10.01.2067 Limeston | 612.1336
H e

v.Land Use/Land Cover of the Mine Lease Area:

Private land 586.4789
Government land 25.6547
Forest land -

Total Mining lease area (MLA), ha 612.1336

Private land for crusher, workshop & oth | No any facilities outside the ML area. However crusher
er infrastructure outside the MLA will be installed at company’s Cement Plant.

Additional information (if any)

vi. Mining plan details:

Mining Planinc | Letter No. File No.: 684(4)(1)/MP-347(196)/2021-2
luding Progress 2 GNR/1125

ive Mine Closu

re Plan (approv | Date 05.08.2021
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ed by Indian Bu
reau of Mined
DMG)

Mineral & (Major/Minor) Major
Mine Lease Area, Ha 612.1336
Validity 31.03.2026

Mining Parame
ters

Quantitative Description

Method of Mini | Opencast mechanized

ng

Drilling/Blastin | Multi-row drilling and VV-pattern drill holes for deep hole drilling and blasting. Slu
g rry explosive- cap sensitive and non-cap sensitive.

Geological Res | 35.539 Million tonne

erves

Mineable Reser | 14.913 million tonnes

ves

Breakup of Tot

Top soil- 0.99 million cum

al Excavation ( | OB/SB/IB/Mineral Rejects- Nil

Topsoil/OB/S Waste-Nil

B/IB/Mineral R

gectd Waste,

MTPA)

Life of mine 13 years (Life of mine may be increased subject

to conversions of resources under 333 category
into category of reserves 111)

Mine Bench He
ight & Bench
Width

6.0 m, for working bench 12-15 m for closing (conceptual) bench Optimum

No. of Mine Be
nches

Existing Depth,
m bgl

New mine

Ultimate Depth
of Mining, m b
al

10m

Ground Woater
Table, m bgl

15 m (Post monsoon)

Details of grou
nd water interse

No ground water will be encountered during planning stagei.e. in 5 years of work
ing plan in neither pre monsoon nor post monsoon season in any of the pits. Grou
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ction

nd water will also not intersect during mining at the end of mine life. However, th
e ground water table may get touched in post monsoon in pit no. 4 & 5 when the p
roposed conceptual pit bottom level of +1.0 m AMSL is achieved. To avoid any a
ccidental intersection of ground water table, the Company has now decided to rest
rict mining depth to +2.0 m AMSL in pit no. 4 & 5.

Individual benc
h slope

80-85°

Overal pit slop
e

~45°

Details of existi
ng/ proposed Cr
usher

Proposed crusher will beinstalled at Cement Plant.

Mineral Benefi
ciation

RoM output siz
e

Transportation
details includin
g capacity of du
mper/tipper, mo
de of transport
and distance

Internal haul road from mine face to crusher and by conveyor from crusher to the
Cement plant adjacent to the mine |ease.

For the Soda Ash Plant located at approx.100 km at Kalatalav, Bhavnagar limesto
ne will be transported in dumpers trucks through National Highway 51.

Internal haul road from mine face to crusher means of dumper/tippers of 25 tonne

S capacity.

Generation of T
opsoil/OB & its
Management d
uring plan perio
d & conceptual
period

Top soil at 15t plan period- 150000 cu.m, temporary stacking at one location
Top soil a 2"d plan period- 840000 cu.m, temporary stacking at one location
Top soil at conceptual period-380000 cu.m, simultaneously backfilling

Generation  of
Minera Reject
g Waste & its
Management d
uring plan perio
d & conceptual
period

Nil

Additional info
rmation(if any)

Surface miner as well as ripper/dozer & rock breaker will be used for mining to m
inimize drilling & blasting.

vii. Water requirement:

Total water requirement

42 KLD Fresh water 3KLD

386

Treated water 39KLD
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Source

i. Fresh water source Narmada water pipeline/Water tanker.

ii. Water harvested within mine lease during rainy season.

iii. Treated water source- Reject water of RO /DM plant & Reject
water of RO /DM plant (proposed at Cement plant)

Permission for withdrawal/ inte
rsection along with details of gr
ant and its validity

Permission for water withdrawal from Narmada water pipeline has
been taken vide letter No. GWIL/Bhavnagar/Ind.conn./1257 dated

4.06.2008.

viii. Nearest village/town/ highway/interstate boundary/railway station/water bodies/monument/ forest

Particulars Particular’ s Name Distance & Directions
Village Vangar 0.25 km, NW
Madhiya 0.25km, SE
Town Mahuva 6.2km, ENE
Highway NH-51 (Una-Mahuva highway) Within
Interstate Boundary Rajasthan Approx.500 KM,N
Railway Station/Railway line Amrutvel 20km, N
Water Bodies Arabian Sea Coast 3.4km Stothe HTL
Samdiyala Salinity ingress contr 2.3 km, SSW
ol bund
Bhambhali River 0.9Km, W
Malan River 7.4 KM,E
Malan Bandhara 5.4KM,SE
Garasawo River 2.5 Km,NE
Forest RF near Patwa 2.1KM,S
RF near Doliya 3.3KM,SSE
RF near Dudheri 3.9KM,SE
RF near Gujarda 4.3KM,SE
RF near Khared 6.3 KM,SE

iX. Presence of Environmentally Sensitive areasin the study area

nmental Sensitivity Zone

Forest Land/ Protected Area/ Enviro

Yes/No

Details of Certificate/letter issued by the co
ncerned Department mentioning the Lr no,
date of grant and remarks
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Forest Land within the mine lease ar
ea and (if yes) status of Forest Clear
ance

No

National Park

No

Wildlife Sanctuary

No

Elephant/Tiger Reserve

No

Eco-Sensitive Zone(ESZ) /Eco-Sens
itive Area (ESA)

No

The Project Proponent has submitted the le
tter from the Office of the Principal Chief
Conservator of Forests vide Lr.No: WLP/3
2/C826-827/2021-22 dated 13.01.2022 reg
arding the map showing the location of pro
tected areas within 10km of the Limestone
mining project and the and distance of prot
ected areas and proposed Limestone mine.

Protected areas Distance between
Limestone mines a
nd Protected areas

Gir National Park | 76.0 km

Gir Wildlife Sanct | 44.2 km

uary

Mitiyala Wildlife | 43.5 km

Sanctuary
The Project Proponent has submitted the le
tter from the Office of the Deputy Chief C
onservator of Forest, Bhavnagar vide letter
no. AIGMN/T11/2075/22-23 dated 27.01.2
023 certifying that the nearest turtle rearin
g/breeding site is located at a distance of a
bout 70km away from the mines.

Coastal Regulation Zone (CRZ)

Yes

Arabian Sea Coast: 3.4 km Stothe HTL T
he proposed project lies beyond distance of
0.5 km from High Tide Line of Arabian Se
a Coast. The CRZ map has been prepared b
y Institute of Remote Sensing, Anna Unive
rsity, Chennai.

ML area outside CRZ- GCZMA letter no.E
NV-10-2023-170-T dated 19.07.2023

Schedule-1 species (Nos. and name o
f schedule- species with authenticat
ed letter)

Yes

As per WLCP approved on 20.12.2021 (3
nos.) : Peafowl, Chinkaraand Asiatic lion
Additional as per WPA amendment of 202
2 (9 nos.): Indian Leopard, Striped Hyena,
Jungle Cat, Indian Fox, Jackal, Indian Grey
Mongoose, Indian Porcupine, Indian Grey
Wolf, and Eurasian Spoonbill

The above have been updated in WLCP.

Wildlife Conservation Plan

Yes

On the basis of the fauna study findings &
list of fauna authenticated by Forest Depart
ment, Wildlife Conservation Plan (WLCP)
was prepared and submitted for approval.
The said Wildlife Conservation Plan had b
een approved by the Forest Department on
20.12.2021. Rs. 19.9 lakh had been approv
ed for the conservation of wildlife in the st
udy area.

The WLCP has been updated w.r.t. Schedu
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le-l species as per WPA amendment of 202
2 and budget allocation has been increased
to Rs.65.9 Lakh for all 3 mines.

X. Green belt/plantation details:

Proposed area for green belt/plantation and no. of sapli | 26.50 Ha.
ngs proposed
Budget for green plant & plantation till the end of life | 80.35 Lakhs

of mine.

Budget for nursery

Details of existing plantation and its survival rate

No. of tree cuts in the mine lease area and compensato
ry afforestation

As per actual during mining

Particulars for Green belt/plantation

Areacovered (in Ha)

7.5 m barrier & non-mineralized zone

16.50

50 m safety zone of nallah, roads, electric lines

10.00

500 m safety zones of nearest habitation villages

xi.Basealine detail ;

Baseline Data (Air / Water / Noise/ Soil / Hydro geological study/ Traffic Study/ others)

Period of baseline data collection 01.03.2021 to 02.06.2021
Season (Summer / Pre-monsoon / Post-monsoon / W | Summer

inter)

Predominant Wind direction (From) South

Ambient Air Quality (no. of locations) and results 16

Core zone (1 no.) - PM10 from 40.8 to 68.8
g/m3, PM2.5 from 21.7 to 37.4 g/m3, SO, fro
m 4.8 to 7.7 g/m3 and NO, from 4.9 to 10.5 p
g/m3.

Buffer zone (15 nos.) : PM10 from 27.6 to 7
1.7 g/m3, PM2.5 from 11.2 to 40.0 g/m3, SO
5> from 2.7 to 10.2 g/m3 and NO, from 3.6 to
14.5 g/m3.

Noise level (no. of locations) and results

16

Buffer zone : Between 47.57 dB(A) to 52.46
dB(A) during day time and 39.42 dB(A) to 4
2.89 dB(A) during night time.
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Water Quality (no. of locations) and results

15 (12 ground water and 3 surface) water sa
mpling stations were monitored within the st
udy area. All the parameters of ground water
were well within the permissible limits as per
IS 10500: 2012. The surface water quality in
all samples was found B to below E class. Th
e result indicates that the maximum and mini
mum values of DO ranges between 5.8 t0 6.3
mg/l, hardness ranged between 360 - 8300 m
g/l in surface water.

Soil Quality (no. of locations) and results

12

pH ranges between 7.7 - 8.2, Potassium rang
es from 157.0 - 845.0 kg/ha and Nitrogen ran
gesfrom 0.01 - 12.57 mg/kg

Hydro geological study and results

As per planned mining and Report of hydrog
eological & hydrological studies of core and
buffer zone of Vangar & Madhiya limestone
mine, the groundwater table may get touched
in post - monsoon in pit no. 4 & 5when thep
roposed conceptual pit bottom level of +1.0
m AMSL is achieved. To avoid any accident
al intersection of ground water table, the Co
mpany has now decided to restrict mining de
pthto +2.0 m AMSL inpit no. 4 & 5.

Traffic study (no. of locations) and results

The traffic volume survey was conducted on
Bhavnagar to Una Road (NH8E/51) Near Va
ngar Village. Total numbers of vehicles were
found as 6793 per day and equivalent PCUs
$ 9382 per day.There will be daily movement
of 512 numbers of dumpers (to & fro) per da
y or 1536 PCU/ day on the road.

01 location & V/C = 31.27

xii. Public Hearing (PH) Details:

Advertisement for PH with date (name of major
national daily and one regional vernacular daily

newspaper)

26.03.2023 in Sandesh Newspaper & Indian Exp
ress

Date of PH 28.04.2023

Venue At the premises of Nirma Cement Plant Area, N
H 8E/51, Survey No. 80, Village: Padhiyarka, Ta
luka: Mahuva, Dist. Bhavnagar

Chaired by District Collector & District Magistrate, Bhavna

gar Digtrict & Regiona Officer, GPCB Bhavnag
ar

Main issues raised during PH

Air pollution, salinity ingression, wildlife protect
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ion, acquisition of agriculture land

ing PH over 3 years

Budget proposed for addressing issues raised dur | 34 Lakhs

Additional information (if any)

of the mine;

xiii. Details of CTE/CTO, Certified Compliance Report, Certified Production Details from the inception

Particulars

Details of Letter along with date of grant and validity

Consent to Establish GPCB CTE granted vide dated 25/01/2021 & valid upto 24/
01/2028.

Consent to Operate -

ection date

Certified Compliance Report and Insp | -

Certified Production Details from the
inception of the mine (in tabular form
against the EC capacity)

Fresh mine

xiv. Rehabilitation & Resettlement (R&R):

R & R details

For private land, company has obtained surface rights for
mining by purchasing land/consent in some of the land
& for remaining land, company isin process to procure o
wnership or surface right for mining on mutually agreed
commercial terms. Rs. 2466.88 lakhs cost envisaged for |
and (189.76 ha) and Rs. 48 lakhs approx. for homestead.

xv.Court case details:

Court Case, No and its present status

Undertaking by Project Proponent w.r.t c
ourt case

The Project Proponent has submitted an undertaking vid
e letter dated 07.10.2023 stating that there is no litigation
on the project either at NGT or any other court of law rel
ated toenvironment and pollution matters in which the pr
0j ect proponent is a respondent.

xvi. Affidavit/Undertaking details:

Affidavit as per Ministry’s OM dated 30.
05.2018

The Project Proponent has submitted an undertaking by
way of notarized Affidavit dated 09.10.2023 stating that
the proposal does not involve violation of Ministry’s OM
dated 30.05.2018.

Undertaking by Project Proponent in El
A/EMP report

The Project Proponent has submitted an undertaking vid
e letter dated 04.01.2023 stating that the contents (inform
ation and data) as given by the Consultant in the EIA/E
MP report are factually correct with full knowledge of th
e undersigned (Shri Ashish Desai)

Undertaking by Consultant in EIA/EMP

The Director of the EIA Consultant (M/s Centre for Env

Page 73 of 357



275

report

otech & Management Consultancy Pvt. Ltd) has informe
d that the baseline data was generated by MoEF & NABL
Accredited Laboratory M/s Min Mec R&D Laboratory, a
division of Min Mec Consultancy Pvt. Ltd., New Delhi a
nd the same has been verified and also confirmed that he
shall be fully accountable for any misleading informatio
n mentioned in this statement.

Plagiarism Certificate

xvii. Earlier the Proposal was considered in the 21 EAC meseting held during 18-20™" October, 2024
wherein the Committee has deferred the proposal for the submission of requisite information. The
Project Proponent ha submitted the relevant information on Parivesh are as follows:

submit the action for laying co
mmon Over Land Belt Conveyo
r (OLBC) for transportation of
mineral from mine lease area to
the Cement Plant. The Project P
roponent also needs to submit t
he action plan for expansion of
road with a width of 7m and by
passing the village road till the
commission of the Over Land B
elt Conveyor (OLBC).

S.N | Observation of EAC inthe 21 Reply by Project Proponent

0 Smeeting held during 18-20th

October, 2023

1 The site visit report of the subco | Site visit has been conducted by subcommittee on 22nd -
mmittee. 25th December, 2023.

2. Since the mine site is located wi | We have submitted letter via registered post to Ministry
thin 20 km from seaboard fronti of Defense, New Delhi, Govt.of Indiafor issuance of
er, the Project Proponent shall s NOC in this regard. Copy of the same is attached on
ubmit No Objection Certificate Parivesh Portal.
from Ministry of Defense for co | \We also have submitted letter to Department of Geology
nsideration of the instant projec & Mining, Govt.of Gujarat, Bhavnagar for recommen
t. dation to issue NOC to Ministry of Defense, Govt.of |

ndia. Copy of the same is attached on Parivesh Portal.
As per our understanding, there is no clarity or guideline
In respect of process to be followed to obtain NoC of
Ministry of Defense(MoD), therefore, our humble req
uest is that issue the EC without condition of obtainin
g NOC from MaD.
3. The Project Proponent needs to | The mine is captive mine to proposed cement plant at M

ahuva and Highgrade limestone to be used in compan
y's own existing Soda Ash plant located at Kalatalav,
Bhavnagar as per permission accorded by the Govt. of
Gujarat vide letter dated: 17.08.2023. (Copy attached
on Parivesh Portal).

-The cement plant is adjoining to the mine lease while the
Soda ash plant is located around 100 km away and acc
essed through National Highway

‘Establishment of cement plant may take some time as th
e appedl is pending before Hon' ble Supreme Court wh
ile the soda ash plant is already operational.

Hence, till the commencement of proposed cement plant,
maximum 5% i.e. 265 TPD chemical grade limestone
will be transported through dumpers @11 trips per da
y viaexisting village road of 7 m (out of which4 mis
black topped) to National Highway and ultimately So
da Ash plant at Bhavnagar.
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Company is very much keen to establish cement plant as
early as possible & will produce & consume required |
imestone for cement manufacturing on its highest rate
d capacity.

We assure your kind authority that we will widen the bla
ck top of the existing village road from mines to Natio
nal Highway prior to commencement of Proposed Ce
ment Plant. Section plan of proposed road black top w
idening is attached on Parivesh Portal.

Also, as discussed during the EAC meeting, we will expl
ore the possibility of Over Land Belt Conveyor (OLBC)
on either side of the highway based on the technical poss
ibility & feasibility by reputed consultant. We are going
to approach M/s. Holtec Consultants for regulatory, com
mercial & technical feasibility for above stated OLBC.

The Project Proponent needs to
explore the possibility of laying
over bridge over the Highway a
nd shall submit the permission f
rom the National Highways Aut
hority of India (NHALI).

The Project Proponent needs to
submit the protection measures t
0 be taken for salt water intrusio
n and the effectiveness of the sal
inity ingress control bund.

Samdhiyala Salinity Ingress Control bund (Samdhiyala b
und) was constructed by Government of Gujarat in the
year 2000 on Motpet Creek to prevent sea water from
coming towards landward side. On the landward side,
rain water gets accumulated as well.

Presently, the accumulated rain water of Samdhiyala bun
d is being used during post monsoon by adjoining agri
culture land owners and in other seasons they are extr
acting ground water through borewell. For agriculture
land which is away from Samdhiyala bund, farmers ar
e extracting ground water through borewell for agricul
ture due to which salinity & TDS are increasing in gro
und water.

AS per company’ s water management strategy, after com
mencement of cement plant, company will undertake
deepening of 100 ha surrendered land out of our total
alotted plant land and also pledged to construct garla
nd drains around the proposed plant area which will i
mprove the overall fresh water storage capacity of Sa
mdhiyala bund on landward side. Regular desiltation
of canal will improve water retention capacity of Sam
dhiyala bund.

At the time of mining, bottom level of conceptua pit wil
| be kept above ground water level to avoid intersectio
n.

‘Hydrogeological monitoring network will be established
by constructing piezometers in and around the lease.
During mining, present hydrological system will keep int

act by constructing garland drain around the pits to ma
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intain present hydraulic gradient towards the Samdhiy
alaBund.

After exhaustion of mineral, voids left will act as natural
water harvesting structures. Collected rain water will s
tand and gradually percolate into the sub surface wate
r & inlong term improve the quality of ground water.

‘Positive pressure of fresh water on landward side will be
created, which will aid in pushing back the saline fron
t, which may be at alower elevation.

1n view of the above, due to mining there is no possibilit
y of salt water intrusion in the area & effectiveness of
the salinity ingress control bund as well as hydrogeolo
gical system of bund will not be disturbed & infact wi
Il significantly improve the effectiveness of salinity in
gress control bund.

The Project Proponent needs to | In this regard, following site specific mitigation measures

submit the site specific mitigatio | will be taken:

n measures for backwaters from | -Arabian seais situated at a distance of 3.8 km in the sou

Arabian Sea coming into the mi th of the said mine lease & it is outside of CRZ area.

ne lease area. ‘There was only one probability of sea water coming to
mine lease area which is through Motpet Creek. Sam
dhiyala Salinity ingress bund has been constructed on
Motpet Creek to restrict backwater coming from Arab
lan sea towards landward side. Therefore, there is no
possibility of backwater from Arabian seato come to
mine lease area.

Hydrogeological monitoring network will be established
by constructing piezometers in and around the lease t
0 monitor the water level & water salinity.

‘Positive pressure of fresh water on landward site will be
created due to water storage in mine pits, which will a
id in pushing back the saline front as well.

The Project Proponent needs to revisit the plan for backfilling with clearly indicating the void
s area and the capacity available/required for backfilling.

The Indian Bureau of Mines, Govt. of India, Gandhinagar has approved the Mining Plan vide
its letter dated: 05.08.2021 for the period of 5 yearsi.e. up to 2025-26.
As per approved Mining Plan, Removal of soil and its disposal as below.

Mine plan perio | Remov| Means of disposal Areacovered
d a under stackin
of soil g (ha)
(mio. ¢
um)
FY 2021-22 to K Temporary stacking at one location near Prop
Y 2025-26 osed Pit no.1. Then, temporary stacked soil w
015 ill be shifted for Backfilling of shallow pits o 463
' f around 4.0 m depth (Proposed Pit No. 4 & '
5) after five year mine plan period. (As demo
nstrated in map attached on Parivesh Portal).
FY 2026-27 to 0.84 | No stacking proposal is envisaged as simult nil
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FY 2030-31 aneously backfilled material will be utilize

FY 2031-32to d for shallow pits of around 4.0 m depth Pr

FY 2033-34 0.38 | oposed Pit No. 4 & 5) (As demonstrated in nil
(conceptual stage map attached on Parivesh Portal).

Total 1.37 - nil

L ooking towards availability of topsoil, backfilling of part areais envisaged.

conceptual period = 197.00ha

Total soil removal envisaged till
conceptual period = 1.37 million cum

(197 Ha*0.7m avg. soil thickness)

Total backfilling area envisaged till
conceptual period = 36.36 ha
Ultimate Dimensions of Pits at the end of minelife

1 92.57 20to 15 10 10to 5 | No backfilling proposal
2 40.84 15t013 7 8to6 | No backfilling proposal
3 14.47 18to0 16 10 8to 6 | No backfilling proposal
4 12.76 11to7 2 8to4 | No backfilling proposal
16.84 7t06 3to2 4 Backfilling of Pit area of 16.84 Ha
for entire depth. (618480 cu.m)
5 19.52 95t075 |2 7.5to | Backfilling of Pit of 19.52 Ha for
B 4.0 m depth (751520 cu.m)
Total | 197 Ha 36.36 Ha (1370000 cu.m)

The Project Proponent needsto r
evise the activities proposed und
er the Wildlife Conservation Pla
n. The Project Proponent also ne
eds to ensure that the Schedule-|
species as per the latest Wildlife
Protection Amendment Act, 202
2 shall also be included in the W
ildlife Conservation Plan for the
ir conservation.

As advised, revised wildlife conservation plan incorporati
ng the Schedule-1 species as per the latest Wildlife Protect
ion Amendment Act, 2022 is attached on Parivesh Portal.

The EAC was of the view that the compensation rate is very less and asked the Project propo
nent to revisit and justify the budget proposed for Resettlement & Rehabilitation (R&R). The
Project Proponent also needs to submit the action plan for land acquisition and timeline.

Land rate, Rs. Land Total Amount
Private 13.00 * 189.76 2466.88
Government | On mining lease 7.24 -
Total 197.0 2466.88

*: Total amount given considering as per DLC rate. However, land will be procured/get conse
nt for mining purpose on mutual agreed commercial rates.

Type of Rate, Rs. / Approx. Homestea | Total compensation,
d

Pucca 10000

Semi pucca | 5000 480 48

Kutcha 2000

Total 480 48

** Company will consider homestead losers falling in proposed mine area on actual basis at t
he time of starting of mining activity and such homestead |osers shall be compensated on mut
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ually agreed commercial terms.

Since the land owners as well as homestead owners shall be compensated on commercial ter
ms, therefore, they will have better economic strength to rehabilitate or reinvest the compensa

tion amount. Hence, no separate R & R plan is envisaged.
Action plan for land acquisition and timeline is as bel ow:

Sr. | Timeline for land requirement Pvt. Lan | Govt. La | Total, Ha

No. d, Ha nd, Ha

1 Present

1.1 | Purchased 0 0 0

1.2 | Consented 25.14 0 25.14

1.3 | Leased 0 25.65 25.65

2 Future

2.1 | 13 to 51 year mining 42.94 0 42.94

2.2 | 6™ year to Conceptual stage-13t | 194.36 7.24 201.60
hyear

2.3 | Minelife (up to lease period) 586.48 25.65 612.13

Mining lease deed has already been executed for said mining lease so mining can be started |
n Govt. lease land. Asfar as private land is concerned, company has obtained surface rights f
or mining by purchasing land/consent in some of the land & for remaining land, company isi
N process to procure ownership or surface right for mining on mutually agreed commercial te
rms. We hereby assure that company will obtain surface rights of the land before entry in pv
t. land for starting mining activity in the mining lease area.

10.

The Project Proponent needs to
submit the action plan for year
wise exploration program

The Indian Bureau of Mines, Govt. of India, Gandhinaga
r has approved the Mining Plan vide its letter dated: 05.0
8.2021 for the period of 5 yearsi.e. up to 2025-26.
Looking towards the systematic exploration of the entire
area, 183 nos. of Core Bore Holes has been proposed in t
he area in order to bring the ML area within G1 stage in
accordance with MEMC Rules 2015 and MCDR 2017 as
per approved mining plan.

The deposit is sedimentary origin and simple in nature, th
erefore boreholes are kept at an interval of 200m grid pat
tern. A total of 183 number of Core Boreholes are propos
ed up to alevel of +1.0 MRL. Initially BH drilling shall
be at an interval of 400m. If limestone potentiality prove
s, then further BH can be done closely at 200m interval.
All proposed BH shall be drilled vertically. The explorati
on shall be carried out in five years of workingi.e. year 2
021-22 to 2025-26. Exploration shall be carried out as sh
own in table to bring BH at 200m interval

Program of Future Exploration

YEAR No. of BH Grid Inter| Tota Meter
val age
2021-22 to| PBH-1to PB|400 m & | Up to +1.0
2025-26 H-119 200 m MRL
PBH-120 to P| 200 m Up to +1.0
BH -183 MRL

The exploration shall be started as soon as mining work is
started on grant of EC and try to accomplish within shorte
r period if conditions are favorable.

The location of Proposed BH is depicted in Surface Geolo
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gical plan of the approved mine plan and given in EIA rep
ort in figure no. C 2-2 in Chapter 2. (Copy given on Pariv
esh Portal).

11.

The Project Proponent needs to
submit the copy of the permissio
n letter obtained from the State
Gouvt. for utilization of Chemical
Grade of Limestone for non-cem
ent purposes.

Permission accorded by the Govt. of Gujarat vide order d
ated: 17.08.2023 for utilization of Chemica Grade of Lim
estone for non-cement purposes is attached on Parivesh p
ortal.

12

The Project Proponent needs to
submit a letter from the Depart
ment of Geology and Mining, G
overnment of Gujarat clarifying
whether any illegal mining with
in the mine |lease area has been
carried out or not and whether t
he same has been carried out by
M/s. Nirma Limited or not?

The company has not carried out any mining within the le
ase area much less any illegal mining in the lease area. T
here are old pits pre-dating the allotment of the lease to th
e company, which were received in legacy and shownint
he present surface geological plan (Copy given on Parive
sh portal). Request letter in this regard has been submitte
d to Department of Geology and Mining, Government of
Gujarat on 03.11.2023. Acknowledgement of the same is
attached on Parivesh portal.

397

xviii. Compliance of Sub-Committee Site Visit Recommendation given in 25" EAC meting MoM held
on 9" — 10t January, 2024.

Sr.
No.

Recommendation of Sub-Committee

Reply by Project Proponent

1

PP should submit an action plan and time
line to indicate the purchase of lands acro
ssall three mining leases wherein it has p
roposed mining pits to initiate mining act
ivities since as on date PP has only purch
ased / obtained surface rights over 101.19
67 Haout of 1351.6489 of Private Agricu
lture Land.

Action plan and Timeline indicating the
purchase /obtain surface rights of land fo
r mining for al three mining leasesto init
late mining activities is attached on Pariv
esh Portal.

Since PP envisages to handover the land
with shallow quarry having depth upto 4
m to landowners for farming and mostly
all three mining leases are having agricult
ural land.

PP is requested to conduct asurvey to ind
icate the present status and number of lo
w-lying areas, their respective which may
be backfilled with available capacity of t
op soil/overburden and can be handed ov
er to farmers for agricultural purpose.

In said mine, survey has been conducted
& 2 nos. of pitsi.e. Pit No. 4 & 5 (tota P
It area -49.12 Ha) will have shallow dept
h pit in Pit area-36.36 Ha, will be backfil
led for entire depth / partial depth, lookin
g to availably of Soil for backfilling.

‘Pit no. 4 -16.84 Ha Pit area of 4.0 m bgl
for entire depth out of total pit area of
29.6 Ha.

Pit No. 5-19.52 Ha Pit area of 4.0 m bg
| for entire pit areain partial depth.
Action plan for backfilling of shallow de
pth pits of depth up to 4.0 m and handing
over to farmers for agriculture is attached

on Parivesh Portal..

Project Proponent needs to provide year

Exploration plan of said mining leaseis a
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wise exploration plan for al the three mi
ning leases.

ttached on Parivesh Portal ..

Since, Bhavnagar falls under severely Pol
luted Area category, PP shall ensure that
during initiation phase itself they should i
nclude the provision of permanent water
sprinklers across the haul roadsin all thre
e mining leases.

ChitraIndustrial area (severely polluted a
rea) in Bhavnagar city is located around
100 km away from our said mining lease
area.

On initial stage, company will engage wa
ter tanker with sprinkler arrangement to s
uppress the dust on haul road and compa
ny will make provision of permanent wat
er sprinklers across the haul roadsin all t
hree mining |eases.

Since, Bellur and other schools are in clo
se proximity to mine lease area, PP shall
ensure that necessary safety measures are
taken as per DGMS norms for all three m
ining leases.

Company will ensure to maintain require
safety measures & distance from Bellur S
chool & other schools as per DGMS nor
ms for al three mining leases during min

ing.

PP shall ensure to construct bunds near th
e existing low lying areas that has develo
ped into wetland to prevent the ingress of
sea water in Padhiyarka and Doliya Lime
stone Mine lease area and Gujarada, Dud
heri & Dudhala limestone mine lease are
a

Not applicable

The project Proponent needs to submit th
e integrated management plan describing
the strategies and actions for achieving w
ise use of the wetland and the plan shall i
nclude objectives of the site managemen
t, management actions required to achiev
e the objectives, factors that affects, or m
ay affect, the various site features, monit
oring requirements for detecting changes
in ecological character and for measuring
the effectiveness of management, and res
ources for management implementation.

Not applicable

PP needs to engage and impart skill amo
ng the villagers and local population mai
nly the land losers and also submit a plan
for their aternate livelihood arrangement
since most of them will be losing their fer
tile lands.

Company will not acquire any agricultur
e land through land acquisition by Govt.
or without willingness of land owner and
will purchase / obtain surface rights for
mining on market commercial negotiated
rates.

Land owners may purchase agriculture la
nd in nearby area in the amount which is
to be paid to them against their land and
can continue their livelihood.

Company will give priority to engage lan
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d owners who have given land for minin
g purposes as per requirement of manpo
wer for mines.

Also, company will arrange to impart trai
ning to build capacity for self-employme
nt [stitching, embroidery, tailoring, pickl
es, dairy improvement, poultry farming,
etc.] to land losers and will facilitate voc
ationa training along with skill develop
ment for getting better job opportunities (
Budget Rs. 3 lakhs/year).

PP should widen the existing village road
s before using it for transportation in all t
hree mining leases, wherever widening is
not possible, PP shall submit an action pl
an for making alternate roads.

On initial stage, company has proposed t
0 mine out limestone for Soda ash plant i
n lower capacity and company will use e
xisting village road for transportation of |
imestone by maintaining the existing vill
age road as number of trips of truck / du
mpers will be very lessi.e. around 11 nu
mbers of trips/day maximum in this min
e.

Company will widen the existing village
road or make alternate road in all threem
ining leases on installation of cement pla
nt. Section plan of the road widening is a
ttached on Parivesh Portal..

10.

PP should engage wildlife experts/ avian
experts for conservation of the avian faun
awithin and near its mine lease.

Company has already engaged wildlife e
xpert / avian expert for conservation of th
e avian fauna within and near its mine lea
se.

11.

PP shall plant native fruit bearing plants
across all the proposed green patches.

Native fruit bearing plants will be plante
d across all the proposed green patches.

12.

PP shall put boundary pillars across all m
ining leases.

Company had erected boundary pillars at
the time of lease deed execution and got
authentication of all boundary pillars co-
ordinates through the DILR / State Govt.
and provided in the approved mining pla
n for all three mining leases. Some pillars
have been dislodged/ removed by local p
eople. Company will put such boundary
pillars again prior to commencement of
mine so that they can be maintained.

13.

The project proponent needs to submit al
etter from the Department of Geology &
Mining, Govt. of Gujarat, clarifying whet
her any illegal mining within the mine le
ase area has been carried out or not and
whether the same has been carried out by

The company has not carried out any ille
ga mining in the lease area and request |
etter to provide required certificate regar
ding no mining carried out by company o
r others has been submitted to the Distric
t Geologist, Department of Geology and
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M/s Nirma Limited or not?

Mining, Government of Gujarat, Bhavna
gar vide letter dated: 01.11.2023. In turn,
the District Geologist, Bhavnagar has sub
mitted his report to the Commissioner of
Geology & Mining, Govt. of Gujarat, Ga
ndhinagar vide its letter dated: 01.02.202
4 to communicate the same to MoEF and
copy endorsed to us. As per his report, N
o case of Illegal mining of limestone min
era has been registered within the minin
g lease area against the company M/s Nir
ma Limited or against any other individu
al or entity.

Copy of our submitted letter dated: 01.1
1.2023 and copy of report of the District,
Geologist, Geology & Mining Dep't, Bh
avnagar dated 01.02.2024 is annexed on
Parivesh Portal..

14.

PP needs to submit plan to transport crus
hed limestone from all the three leases to
plant.

The mine is captive mine to proposed ce
ment plant at Padhiarka, Mahuva and Hi
gh grade limestone to be used in compan
y's own existing Soda Ash plant located
as Kalatalav, Bhavnagar.

The cement plant is adjoining to the mine
lease while the Soda ash plant is located
around 100 km away and accessed throu
gh National Highway.

Establishment of cement plant may take s
ome time while the soda ash plant is are
ady operational.

Hence, till the commencement of propos
ed cement plant, maximum 5% i.e. 265 T
PD limestone will be transported to Soda
ash plant located near Bhavnagar through
dumpers @11 trips per day. The trucks w
ill pass through existing Madhiya - Amru
tvel village road of 7 m width (out of whi
ch 4 m is black topped) for around 1.0 k
m and meet National Highway no. 51, fr
om where the truck will move around 10
0 km.

15.

PP needs to take some measures to keep t
he migration bird ponds un harmed and p
rotected by activity of mining in future.

Migratory birds are seen in Malan Bandh
araas well as other nearby Bandhara area
s, which areas |located at distance of 5.4 k
m and 2.3 km from our mining lease are
a, respectively.

Birds are also seen in low lying area, in
which rain water accumulates temporaril
y during monsoon. However, they are pr
e-dominantly resident water birds.

The company is committed to the measur
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es proposed in the site specific wildlife ¢
onservation plan (summarised in point 7
earlier), which include points related to p
rotection of shallow ponds, ecology and
birds.

The company will mine above 2m AMS
L in low lying areas to maintain the fresh
water nature of the water in it. The enlarg
ening of the low lying areain pit no. 2 &
3 of Padhiaryka & Doliya Mine and pit n
0. 5 & 6 of Gujarda, Dudheri & Dudhala
will provide more area to birds. Also co
mpany will ensure that transportation wil
| be carried out by maintaining safety dist
ance from low lying areas.

16.

PP needs to install water treatment plant t
o reduce the hardness of water.

Drinking water is provided in every near
by villages through Narmada water pipeli
ne by the State Govt. and drinking water
requirements for mines shall also be fulfi
Iled through Narmada water pipe line wh
ich is passing through nearby area. Henc
e, presently there is no proposal to use th
e hard ground water. However, if any req
uirement sought in future we will provide
treatment plant.

17.

PP needs to explore possibility of deployi
ng surface miners for mining.

Company has proposed mining with surf
ace miner (50% quantity) in IBM approv
ed mine plan and also in EIA report. Co
mpany explored use of Ripper dozer for ¢
ement plant use to eliminate drilling & bl
asting in the remaining 50% and committ
ed the same in point no. 3, Specific Term
s of Reference received from MOEF&C
C vide Letter no. J-11015/154/2016-1A. |
[(M) dated November 28, 2022.

For soda ash plant, we need sized limesto
nei.e. 25 mm to 100 mm, so surface min
er cannot be deployed for limestone mini
ng for Soda ash plant use. However, com
pany will deploy rock breaker to avoid bl
asting during mining.

Activities Capital cost (Crores) Recurring cost
(Lakhs/annum)
Pollution Control 0.241 9.54
Pollution monitoring 0.016 3.88
Occupational health 0.011 0.64
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Environmental Studies, etc.

0.10

Green bdlt

5.10

Reclamation

11.39

Others (Environmental studies, Rehabilit
ation, Realignment, Expert advice, fenci
ng etc.

5.28

Overheads

0.30

Total

0.3680

36.12

Particulars

(Rs. In Crore)

Total cost of EMP (Capital Cost of EMP + capital cost
of Public hearing)

0.70

Project Cost

25

Employment (No.s)

58

3.4.3. Deliberations by the committee in previous meetings

Date of EAC 1:19/10/2023
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Deliberationsof EAC 1:

The EAC deliberated the instant proposal along withGujarda, Dudheri & Dudhala Limestone
Mine and Padhiarka & Doliya Limestone mine. The Project Proponent has informed the EAC that the
proposed method of mining is same in al three mines such as Vangar & Madhiya Limestone Mine,
Gujarda, Dudheri & Dudhala Limestone Mine and Padhiarka and Doliya Limestone mine. NH-51 (Una-
Mahuva highway) is passing within the mine lease area. A safety distance of 45m will be maintained.
The underpass road has been proposed below Highway by NHAI for the safe passage of the villagers.
The EAC asked the Project Proponent to explore the possibility of laying overbridge over the Highway.
In the proposed 3" pit, displacement will be taking place. Discrete houses are located within the mine
lease area. The total mine lease area is 612.1336 ha, out of which Govt. land is 25.6547 haand Private
land is 586.4789 ha. In this project, Pvt land is more than the previous project. There are 5 mine pits are
proposed. Project Affected Families will be 494 no.s. In this project, a budget of Rs 34.0 Lakhs has been
earmarked to address the concerns of the public hearing. The geological conditions, method of mining,
environmental sensitivity and implications, impact on socio economic are similar in al these three
mines.

After detailed deliberations made by the Project Proponent and the Consultant, the EAC noted that the project
is part of three contiguous projects namely Padhiarka and Doliya Limestone mine (332.24 ha), Vangar & Madhiya
Limestone Mine (612.336 ha) and Gujarda, Dudheri & Dudhala Limestone Mine (681.62 ha) and together it extends
over an area of 1626.196 ha. The mine lease area comprises of partly Private Agriculture land and partly Govt. land.
NH-51 (Una-Mahuva highway) is passing within the mine lease area. Also, Vangar (0.25 km, NW) and Madhiya
villages (0.25 km, SE) are located close to the proximity of the mine lease area. The EAC was not convinced with the
proposed backfilling plan and the activities proposed under the Wildlife Conservation Plan. The EAC observed that the
pits are isolated and the mine lease areais partly Private and Govt. land. The EAC a so observed that there will be direct
purchase or leasing of private land with the willing consent of the private land owners. The EAC was of the view that
what if the land owners are not willing to give their land. There are likely chances that mining will not take place
sequentially if the land acquisition does not happen. There will be failure of scientific mining. Large no. of Project
Affected Families is involved in all these projects. The EAC opined that the Saltwater intrusion through surface or
ground water sources may diminish the availability or quality of source waters for drinking water utilities. Some salt
pans i.e., salt manufacturing industries and few wind mills exists in the study area. Old mine pits also exist within the
mine lease area. The EAC noted that the Bhavnagar is categorized as a Severely Polluted Areas. The EAC reiterated the
Ministry of Defence letter dated 08.05.2023 regarding security considerations for construction activities/other activities
in Border areas/other areas wherein it has been mentioned that “ all activities connected with mining within 20kms from
all the borders including seaboard frontier should be planned in consultation with Ministry of Defence” . Accordingly,
EAC opined that PP should obtain NOC from Ministry of Defence.

Thus the EAC opined that there is a need to ascertain the ground reality w.r.t natural low lying
areas, water logging areas, old mine pits, sequence of mining, feasibility for backfilling, impact on socio
economic, agriculture land, transportation route, traffic congestion, salt pans, effectiveness of salinity
ingress control bund, proximity of habitations, schools, water bodies, roads etc., The EAC was of the
view that a site visit needs to be conducted by a sub-committee comprising of EAC Members and
officers from MoEF& CC. The EAC opined that the Ministry may constitute a sub-committee and submit
its report to enable the committee to take a decision on the proposal. Therefore, the EAC deferred the
proposal for want of following additional information: -

I The site visit report of the subcommittee.

ii. Since the mine site is located within 20 km from seaboard frontier, the Project Proponent shall
submit No Objection Certificate from Ministry of Defence for consideration of the instant
project.

iii.  The Project Proponent needs to submit the action for laying common Over Land Belt Conveyor
(OLBC) for trangportation of mineral from mine lease area to the Cement Plant. The Project
Proponent also needs to submit the action plan for expansion of road with a width of 7m and by
passing the village road till the commission of the Over Land Belt Conveyor (OLBC).

iv.  The Project Proponent needs to explore the possibility of laying overbridge over the Highway
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and shall submit the permission from the National Highways Authority of India (NHAI).

V. The Project Proponent needs to submit the protection measures to be taken for salt water
intrusion and the effectiveness of the salinity ingress control bund.

vi.  The Project Proponent needs to submit the site specific mitigation measures for backwaters from
Arabian Sea coming into the mine lease area.

vii.  The Project Proponent needs to revisit the plan for backfilling with clearly indicating the voids
area and the capacity available/required for backfilling.

viii.  The Project Proponent needs to revise the activities proposed under the Wildlife Conservation
Plan. The Project Proponent also needs to ensure that the Schedule-1 species as per the latest
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation
Plan for their conservation.

iX.  The EAC was of the view that the compensation rate is very less and asked the Project proponent
to revisit and justify the budget proposed for Resettlement & Rehabilitation (R&R). The Project
Proponent also needs to submit the action plan for land acquisition and timeline.

X.  The Project Proponent needs to submit the action plan for year wise exploration program.

xi.  The Project Proponent needs to submit the copy of the permission letter obtained from the State
Govt. for utilization of Chemical Grade of Limestone for non-cement purposes.

xii.  The Project Proponent needs to submit a letter from the Department of Geology and Mining,
Government of Gujarat clarifying whether any illegal mining within the mine lease area has
been carried out or not and whether the same has been carried out by M/s. Nirma Limited or
not?

3.4.4. Deliberations by the EAC in current meetings

The EAC deliberated the instant proposal along with Padhiarka & Doliya Limestone Mine and
Gujarda, Dudheri & Dudhala Limestone Mine. The Project Proponent presented its reply to the ADS
points raised vide minutes of the 218 EAC as well as the recommendation of the sub-committee. After
detailed deliberations, EAC deferred the proposal for the want of following information:-

I. The Proponent shall submit No Objection Certificate from Ministry of Defence for consideration of the
instant project.

[1. PP needs to undertake a study to showcase the probable impact of mining on migratory bird species
and their fly-way passage (Central Asian Flyway). Accordingly, PP shall submit the revised conservation
plan for the migratory bird species.

[11. The Project Proponent needs to underatake a study and submit the action for laying common Over
Land Belt Conveyor(OLBC) for transportation of mineral from mine lease area to the proposed Cement
Plant.

IV. The project proponent needs to submit a letter from the Commissioner of Geology & Mining, Govt.
of Gujarat, clarifying whether any illegal mining within the mine lease area has been carried out or not
and whether the same has been carried out by M/s Nirma Limited or not?

V. PP submitted that National Highway is under construction, and they have submitted letter to National
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Highway Authorities of India(NHAI) regarding grant of permission to provide Underpass near their
proposed cement plant entry. Accordingly, PP needs to submit the permission letter for the underpass.

V1. The Project Proponent needs to carry out study by reputed institute to ascertain hardness of strata for
deployment of surface minersfor mining.

VII1. The Project Proponent needs to submit time line for acquiring land from the villegers.

3.4.5. Recommendation of EAC
Deferred for ADS

Day 2 -15/03/2024
3.1. Agenda ltem No 1:

3.1.1. Details of the proposal

Gandhamardan Block B Iron Ore Mining Project by ODISHA MINING CORPORATION LIMITED located at
KENDUJHAR,ODISHA

Proposal For Amendment in EC

. A Activity
Proposal No FileNo Submission Date (Schedule Item)
|A/OR/MIN/451209/2023 J-11015/1084/2007-1A.11(M) 04/11/2023 Mining of minerals (1(a))

3.1.2. Project Salient Features

The proposal is for amendment in EC dated 03.02.2009 w.r.t specific condition no. xx of Gandhamardan

Block B Iron Ore Mining Project of M/s Odisha Mining Corporation Limited for production capacity of

9.12 MTPA in the mine lease area of 1590.8673 ha, located at Village: Upper Jagar, Urumunda,

UparKainsari, Nitigotha, Ambadahara, Salarapentha, Daonla & Gandhamardan Protected Reserve

Forest, Tehsil Banspal, Dist. Keonjhar, Odisha.

2. The details of the project as ascertained from the documents submitted by the Project Proponent and

revealed from the discussions held during the meeting are given as under:

i. Initjally, the Project Proponent obtained Environmental Clearance vide EC letter dated 03.02.2009 for an

annual production capacity of 91,20,000 tonnes (9.12 million tonnes) of Iron Ore over an area of

1590.8673 ha. One of the specific condition no: xx states that “Vehicular emissions shall be kept under

control and regularly monitored. Measures shall be taken for maintenance of vehicles used in mining

operations and in transportation of mineral within the mine lease. The mineral transportation shall be

carried out through the covered trucks only and the vehicles carrying the mineral within the mine lease

shall not be overloaded. No transportation of ore outside the mine lease area shall be carried out after the

sunset”.

ii. Now, the Project Proponent has requested for amendment in EC dated 03.02.2009 to allow the transportation

of ore outside the mine lease area after the sunset in respect of Gandhamardan Block B Iron ore mines of

OMC.

. Justification for amendment in EC:

a. The Project Proponent has submitted that the total mine lease area is 1590.8673 ha, out of
which 1409.6489 hais aforest land and 181.2184 hais a non-forest land.

b. Stage-11 Forest Clearance was granted in two phases. (i) MoE& F vide letter dated 17.08.2007
granted forest clearance under Section-2 of the Forest (Conservation) Act, 1980 for diversion

Page 87 of 357


https://parivesh.nic.in/newupgrade/#/trackYourProposal//proposal-details?proposalId=IA/OR/MIN/451209/2023&proposal=21580463

289 406

ANNEXURE A-19

Government of India
Ministry of Environment, Forest and Climate Change
| A Division
(Non-Coal Mining)

* k%

Minutes of AGENDA FOR 30th MEETING OF THE EXPERT APPRAISAL COM
MITTEE (NON-COAL MINING SECTOR), SCHEDULED TO BE HELD DURIN pate: 26/06/2024
G 12th, 13th & 14th JUNE, 2024 THROUGH VIDEO CONFERENCING (VC) mee

ting Non-Coal Mining held from 12/06/2024 to 14/06/2024

MoM ID: EC/MOM/EAC/548553/5/2024

Agenda ID: EC/AGENDA/EAC/548553/5/2024

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:
12/06/2024 10:30 AM 06:30 PM
13/06/2024 10:30 AM 06:30 PM
14/06/2024 10:30 AM 06:30 PM

1. Opening remarks

The 30" meeting of the Re-Constituted Expert Appraisal Committee (EAC) for Environmental
Appraisal of Mining Projects (Non-Coal) of the Ministry of Environment, Forest and Climate Change
was held during 12-14" June, 2024 through video conference. The list of participants is annexed
herewith. After login of the Committee Members through video conference link provided by NIC
discussion on each of the Agenda Items was taken up ad-seriatim.

2. Confirmation of the minutes of previous meeting

The minutes of the 29" Meeting of the EAC (Non-Coal) held during 9-10" May were placed
before the members of the EAC and confirmed by the Chairman.

3. Details of proposals considered by the committee

Day 1 -12/06/2024
3.1. Agendaltem No 1.

3.1.1. Details of the proposal

Unroi-l SMS Grade Limestone Mines, ML-05/2020, LEASE AREA : 998.00 Hectares by RAJASTHAN STATE
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describing their process layout and probable emission rate in terms of incremental increase in terms of
Air & Water during the 2015 and as of now.

In view of the above, the Committee deferred the proposal for the submission of following information:
I. PP needs to submit a report on the difference between the technologies mentioned w.r.t. the process
layout and complete technological process in the EC dated 13th March, 2015 and in the proposed
application of Amendment in EC with regard to installation of wet beneficiation plant. ii. PP needs to
submit a report on the difference of probable emission rate in terms of incremental increase in Air &
Water pollution during the issuance of EC dated 13.03.2015 and as per proposed scenario. iii. PP needs
to submit the detail plan for Zero liquid discharge for the proposed wet beneficiation plant. iv. PP needs
to submit the copy of DPR and approved mining plans. v. The Project Proponent should confirm whether
same capacity of beneficiation plant with similar technology has been included in approved Mining Plan.
vi. At the time of auction, EC for 6M TPA beneficiation plant was not in place. This needs to be clarified.

3.8.5. Recommendation of EAC
Deferred for ADS

Day 3 -14/06/2024
3.1. Agendaltem No 1:

3.1.1. Details of the proposal

Vangar & Madhiya Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT
Proposal For Fresh EC
) L Activity
Proposal No FileNo Submission Date (Schedule Item)
IA/GIMIN/443498/2023 J-11015/152/2016-1A-11(NCM) 13/09/2023 Mining of minerals (1(a))

3.1.2. Project Salient Features

The proposal is for Environmental Clearance for mining of Limestone in Vangar & Madhiya Limestone
Mine of M/s Limited for mining of Limestone with production capacity of 1.6 MTPA in the mine lease
area of 612.1336 ha, located at Villages Vangar & Madhiya, Tehsil Mahuva, District Bhavnagar
(Gujarat).

3.1.2 The details of the project as ascertained from the document submitted by the Project Proponent are
given as under: i. The mine lease area is located between Latitude 21°01'44.54" to 21° 03' 40.04" N and
Longitude 71°39'18.3"E to 71°41'05"E. The mine lease area falls under the Survey of India Toposheet
No: 41 O/12 (restricted)and falls in Seismic Zone-lll. ii. The proposed project activity is listed at
schedule no. 1(a) Mining of Minerals and falls under Category “A” as the mining lease area is greater
than 250ha and appraised at the Central level. iii. Details of Terms of Reference (ToR):

Date of ap Proposal No/ File No Consideration Details of TOR Date of ac
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plication by EAC cord
| A/GIMIN/403568/202 Letter no. J-1101 | 23 Dece
18.11.2022 | 2 06.12.2022 5/152/2016-1A.11 | mber, 202
(M) 2
iv. Details of Mine Lease in chronological manner:
Prospecting
License/ Lett Name of th .
. Period .
Sn | er of Intent ( | Date of the | e Mineral of Gra | Granted b Mine lease
o] Lol)/ Grant o | grant & (Maor/ = y areain Ha
f Mine lease Minor)
and Lr No
IMD, Gover
MCR-10200 . 30 yea ’ :
1 4-1897-CHH 15.02.2008 | Limestone A nment of Guj | 1225.8553
arat
IMD, Gover
MCR-10200 : 50 yea ’ .
2 4-1897-CHH 08.01.2017 | Limestone 1 nment of Guj | 612.1336
arat
Details of t of M Period of Grant :
S . o= R VT Name of the | Mine lease ar
ine Lease deed execu ; :
No | .. Mineral eain Ha
tion From To
1 2:5'102004'1827' 11.01.2017 | 10.01.2067 | Limestone 612.1336
v. Land Use/Land Cover of the Mine Lease Area:
Private land 586.4789
Government land 3.6547
Forest land -
Total Mining lease area (MLA), ha 612.1336
N faciliti ide the ML H
Private land for crusher, workshop & ot 0 any ac ! |t|gsoutsdet © ar,ea owever ¢
. . rusher will be installed at company’s Cement Pla
her infrastructure outside the MLA nt

vi. Mining plan details:
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Mining Plan including Progressiv
e Mine Closure Plan (approved b
y Indian Bureau of MinessDMG)

File No.: 684(4)(1)/MP-347(19

Letter No. 6)/2021-22 GNR/1125
Date 05.08.2021
Mineral & (Magjor/ .
. Major
Minor) A
Mine Lease Area, H 6121336
a
Validity 31.03.2026

Mining Parameters

Quantitative Description

Method of Mining

Opencast mechanized

Drilling/Blasting

Multi-row drilling and V-pattern drill holes for deep ho
le drilling and blasting. Slurry explosive- cap sensitive
and non-cap sensitive.

Geological Reserves

35.539 Million tonne

Mineable Reserves

14.913 million tonnes

Breakup of Total Excavation (To
psoil/OB/SB/IB/Mineral Rejects/
Waste, MTPA)

Top soil- 0.99 million cum
OB/SB/IB/Minera Rejects- Nil
Waste-Nil

Life of mine

13 years (Life of mine may be increased subject
to conversions of resources under 333 category
into category of reserves 111)

Mine Bench Height & Bench Wi
dth

6.0 m, for working bench 12-15 m for closing (concept
ual) bench Optimum

No. of Mine Benches 2
Existing Depth, m bgl New mine
Ultimate Depth of Mining, mbgl | 10 m

Ground Water Table, m bgl

15 m (Post monsoon)

Details of ground water intersecti

No ground water will be encountered during planning s
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on

tagei.e. in 5 years of working plan in neither pre mons
00N nor post monsoon season in any of the pits. Groun
d water will also not intersect during mining at the end
of mine life. However, the ground water table may get
touched in post monsoon in pit no. 4 & 5 when the pro
posed conceptual pit bottom level of +1.0 m AMSL is
achieved. To avoid any accidental intersection of groun
d water table, the Company has now decided to restrict
mining depth to +2.0 m AMSL in pit no. 4 & 5.

Individual bench slope

80-85°

Overal pit slope

~45°

Details of existing/ proposed Cru
sher

Proposed crusher will beinstalled at Cement Plant.

Mineral Beneficiation

RoM output size

Transportation details including ¢
apacity of dumper/tipper, mode o
f transport and distance

Internal haul road from mine face to crusher and by co
nveyor from crusher to the Cement plant adjacent to th
emine lease.

For the Soda Ash Plant located at approx.100 km at Ka
latalav, Bhavnagar limestone will be transported in du
mpers/ trucks through National Highway 51.

Internal haul road from mine face to crusher means of
dumper/tippers of 25 tonnes capacity.

Generation of Topsoil/OB & its
Management during plan period
& conceptua period

Top soil at 1% plan period- 150000 cu.m, temporary sta
cking at one location

Top soil at 2™ plan period- 840000 cu.m, temporary sta
cking at one location

Top soil at conceptual period-380000 cu.m, simultaneo
usly backfilling

Generation of Mineral Rejects W
aste & its Management during pla
n period & conceptual period

Nil

Additional information(if any)

Surface miner as well as ripper/dozer & rock breaker w
ill be used for mining to minimize drilling & blasting.

vii. Water requirement:
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1

Total water requirement 42 KLD
i. Freshwal
Source ii. Water ha
iii.  Treated
Permission for withdrawal/ intersection along with details of grant and itsvalidity | Permission for watel

viii. Nearest village/town/ highway/interstate boundary/railway station/water bodies/monument/ forest

Distance & Directions

Particulars Particular’ s Name
Village Vangar 0.25 km, NW
« Madhiya 0.25 km, SE
Town Mahuva 6.2km, ENE
. NH-51 (Una-Mah high ..
Highway - - Within
ay)
Interstate Boundary Rajasthan Approx.500 KM,N
Rail ion/Ralil li
eal way Station/Railway lin Amrutvel 2.0km, N
Water Bodies Arabian Sea Coast 3.4km Stothe HTL
Samdiyala Salinity ingress co 23 km. SSW
ntrol bund
Bhambhali River 0.9Km, W
Maan River 74KM,E
Malan Bandhara 54 KM,SE
Garasawo River 25 Km,NE
Forest RF near Patwa 2.1KM,S
RF near Doliya 3.3KM,SSE
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RF near Dudheri 3.9KM,SE
RF near Gujarda 4.3KM,SE
RF near Khared 6.3 KM,SE

iX. Presence of Environmentally Sensitive areas in the study area

Forest Land/ Protecte

. Yes/N | Details of Certificate/letter issued by the concerned Dep
d Areal Environment o
al Sensitivity Zone o] artment mentioning the Lr no, date of grant and remarks
Forest Land within th The Project Proponent has submitted the letter from the
e mine lease area and Office of the Principal Chief Conservator of Forests vid
(if yes) status of Fore No e Lr. No: WLP/32/C826-827/2021-22 dated 13.01.2022
st Clearance regarding the map showing the location of protected are
as within 10km of the Limestone mining project and the
National Park No and distance of protected areas and proposed Limestone
mine.
Wildlife Sanctuary No Protected areas Distance between Limest
one mines and Protected
Elephant/Tiger Reser NG areas
ve Gir National Park 76.0 km
Gir Wildlife Sanctuary 44.2 km
Mitiyala Wildlife Sanctu | 43.5 km
ay
Eco-Sensitive Zone(E The Project Proponent has submitted the letter from the
S7) /Eco-Sensitive A No Office of the Deputy Chief Conservator of Forest, Bhav
rea (ESA) nagar vide letter no. A/IGMN/T11/2075/22-23 dated 27.
01.2023 certifying that the nearest turtle rearing/breedin
g Siteislocated at a distance of about 70km away from t
he mines.
Arabian Sea Coast: 3.4 km S to the HTL The proposed
project lies beyond distance of 0.5 km from High Tide L
ine of Arabian Sea Coast. The CRZ map has been prepa
Coastal Regulation Z ves | redby Institute of Remote Sensing, Anna University, C
one (CRZ) hennai.
ML area outside CRZ- GCZMA letter no. ENV-10-202
3-170-T dated 19.07.2023
Schedule-l species (N As per WLCP approved on 20.12.2021 (3 nos.): Peafow
0s. and name of sched Ves |, Chinkara and Asiatic lion. Additional as per WPA am

ule-l species with aut
henticated |etter)

endment of 2022 (9 nos.): Indian Leopard, Striped Hyen
a, Jungle Cat, Indian Fox, Jackal, Indian Grey Mongoos
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e, Indian Porcupine, Indian Grey Wolf, and Eurasian Sp
oonbill

The above Schedule-1 species have been updated in WL
CP.

Wildlife Conservatio

Y
n Plan s

On the basis of the fauna study findings & list of faunaa
uthenticated by Forest Department, Wildlife Conservati
on Plan (WLCP) was prepared and submitted for approv
al. The said Wildlife Conservation Plan had been appro
ved by the Forest Department on 20.12.2021. Rs. 19.9 la
kh had been approved for the conservation of wildlifein
the study area.

The WL CP has been updated w.r.t. Schedule-1 species a
s per WPA amendment of 2022 and budget allocation h
as been increased to Rs.65.9 Lakh for all 3 mines.

X. Green belt/plantation details:

Proposed area for green belt/plantation and no. of

saplings proposed

26.50 Ha.

Budget for green plant & plantation till the end of

life of mine.

80.35 Lakhs

No. of tree cutsin the mine lease area and compe

nsatory afforestation

As per actual during mining

Particulars for Green belt/plantation

Areacovered (in Ha)

7.5 m barrier & non-mineralized zone 16.50

50 m safety zone of nallah, roads, electric lines 10.00

xi. Basaline detail :

Baseline Data (Air / Water / Noise/

Soil / Hydro geological study/ Traffic Study/ others)

Period of baseline data collection 01.03.2021 to 02.06.2021
Season (Summer / Pre-monsoon / Post-monsoo
: Summer
n/ Winter)
Predominant Wind direction (From) South
Ambient Air Quality (no. of locations) and resu | 16
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Its

Core zone (1 no.) - PM10 from 40.8 to 6
8.8 g/mé, PM2.5 from 21.7 to 37.4 g/m?,
SO, from 4.8 to 7.7 g/m® and NO, from
4.9 t010.5 g/ma.

Buffer zone (15 nos.) : PM10 from 27.6 t
0 71.7 g/m3, PM2.5 from 11.2t0 40.0 g/
m3, SO, from 2.7 to 10.2 g/m? and NO, fr
om 3.6 t014.5 g/md.

Noise level (no. of locations) and results

16

Core zone: 48.95 dB(A) during day time
and 41.42 dB(A) during night time, Buff
er zone : Between 47.57 dB(A) to 52.46
dB(A) during day time and 39.42 dB(A)
to0 42.89 dB(A) during night time.

Water Quality (no. of locations) and results

15 (12 ground water and 3 surface) water
sampling stations were monitored within
the study area. All the parameters of grou
nd water were well within the permissibl
e limits as per IS 10500: 2012. The surfa
ce water quality in all samples was found
B to below E class. The result indicates t
hat the maximum and minimum values o
f DO ranges between 5.8 to 6.3 mg/l, har
dness ranged between 360 - 8300 mg/l in
surface water.

Soil Quality (no. of locations) and results

12

pH ranges between 7.7 - 8.2, Potassium r
anges from 157.0 - 845.0 kg/ha and Nitro
gen ranges from 0.01 - 12.57 mg/kg

Hydro geological study and results

As per planned mining and Report of hy
drogeological & hydrological studies of
core and buffer zone of Vangar&Madhiy
a limestone mine, the groundwater table
may get touched in post - monsoon in pit
no. 4 & 5 when the proposed conceptual
pit bottom level of +1.0 m AMSL is achi
eved. To avoid any accidental intersectio
n of ground water table, the Company ha
s now decided to restrict mining depth to
+20mAMSL inpitno. 4 & 5.
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Traffic study (no. of locations) and results

The traffic volume survey was conducted
on Bhavnagar to Una Road (NH8E/51) N
ear Vangar Village. Total numbers of ve
hicles were found as 6793 per day and eq
uivalent PCUs is 9382 per day. There wil
| be daily movement of 512 numbers of d
umpers (to & fro) per day or 1536 PCU/
day on the road.

01 location & V/C =31.27

xii. Public Hearing (PH) Detalils:

Advertisement for PH with date (name of
major national daily and one regional vern
acular daily newspaper)

26.03.2023 in Sandesh Newspaper & Indian
Express

Date of PH 28.04.2023

At the premises of Nirma Cement Plant Area,
Venue NH 8E/51, Survey No. 80, Village: Padhiyark

a, Taluka: Mahuva, Dist. Bhavnagar

District Collector & District Magistrate, Bhav
Chaired by nagar District & Regional Officer, GPCB Bha

vnagar

Main issues raised during PH

Air pollution, salinity ingression, wildlife prot
ection, acquisition of agriculture land

Budget proposed for addressing issues rais
ed during PH over 3 years

34 Lakhs

xiii. Details of CTE/CTO, Certified Compliance Report, Certified Production Details from the inception of ther

Particulars

Details of Letter along with date of grant and validity

Consent to Establish

GPCB CTE granted vide dated 25/01/2021 & valid up
to 24/01/2028.

Certified Production Details from
the inception of the mine (in tabul
ar form against the EC capacity)

Fresh mine

xiv. Rehabilitation & Resettlement (R&R):

R & R details

For private land, company has obtained surface righ
ts for mining by purchasing land/consent in some of
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theland & for remaining land, company isin proces
s to procure ownership or surface right for mining o
n mutually agreed commercial terms. Rs. 2466.88 |
akhs cost envisaged for land (189.76 ha) and Rs. 48
lakhs approx. for homestead.

xv. Court case details;

Court Case, No and its present status | The Project Proponent has submitted an undertakin

r.t court case

g vide letter dated 07.10.2023 stating that thereisn
o litigation on the project either at NGT or any othe

Undertaking by Project Proponent w. | r court of law related to environment and pollution

matters in which the project proponent is a respond
ent.

xvi. Affidavit/Undertaking details:

Affidavit as per Min
istry’s OM dated 30.
05.2018

The Project Proponent has submitted an undertaking by way of notar
ized Affidavit dated 09.10.2023 stating that the proposal does not in
volve violation of Ministry’s OM dated 30.05.2018.

Undertaking by Proj
ect Proponent in El
A/EMP report

The Project Proponent has submitted an undertaking vide letter date
d 04.01.2023 stating that the contents (information and data) as give
n by the Consultant in the EIA/EMP report are factually correct with
full knowledge of the project proponent.

Undertaking by Con
sultant in EIA/EMP
report

The Director of the EIA Consultant (M/s Centre for Envotech& Man
agement Consultancy Pvt. Ltd) has informed that the baseline data w
as generated by MoEF& NABL Accredited Laboratory M/s Min Mec
R&D Laboratory, a division of Min Mec Consultancy Pvt. Ltd., Ne
w Delhi and the same has been verified and also confirmed that he s
hall be fully accountable for any misleading information mentioned i
n this statement.

xvii. The Proposa was considered in the 21st EAC meeting held during 18-20th October, 2023 wherein
the Committee has deferred the proposal for the submission of requisite information. The Project
Proponent has submitted the relevant information on Parivesh, accordingly the proposal was considered in
the 28th EAC (NCM) during 14-15th March, 2024 wherein the Committee deferred the proposal for the
submission of requisite information. The Project Proponent vide letter dated 10.05.2024 submitted the

reply against the observation of 28th EAC meeting are asfollows:

zZ v

Observation of EAC in the
28" meeting held during 1 Reply by Project Proponent
o | 4-15"March, 2024

1. | The Proponent shall submi e Mine is concerned, the PP has submitted thr

-As far as NOC for Vangar& Madhiya Limeston
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t No Objection Certificate
from Ministry of Defence
for consideration of the ins
tant project.

ee separate mines wise application to Ministr
y of Defence, New Delhi vide letter dated: 10.
11.2023 and document verification & site visi
t has been done for three mines. But, two min
esi.e. Padhiarka& Doliya and Gujarada, Dudh
ala& Dudheri Mine mentioned in said security
clearance / NOC letter dated: 22.04.2024. As
Padhiarka& Doliya Mine and Gujarada, Dudh
ala& Dudheri Mine are located near sea coast
(0.5 km) where as Vangar& Madhiya mines is
located 1.3 km far from the sea coast, so it ma
y be presumed that security clearance of Mini
stry of Defense for said Vangar& Madhiya Mi
nes may not be necesaary. However, to get cl
arification / NOC, PP have submitted request
letter dated 01.05.2024 to Ministry of Defenc
e, New Delhi.

PP needs to undertake a st
udy to showcase the proba
ble impact of mining on m
igratory bird species and t
heir fly-way passage (Cent
ral Asian Flyway). Accord
ingly, PP shall submit ther
evised conservation plan f
or the migratory bird speci
es.

- The PP has engaged Dr. Bharat kumarJethva, NA

BET Accredited Ecology & Biodiversity Expert,
Ahmedabad to undertake study on the probable i
mpact of mining of threei.e. 1) Padhiarka& Doli
ya, 2) Vangar& Madhiya and 3) Gujarda, Duder
i& Dudhala limestone mines on migratory bird s
pecies and their fly-way passage (Central Asian
Flyway) due to mining activity and conservation
plan for migratory bird species. Dr. Bharat kum
arJethva& his team has conducted the study duri
ng month of April & May 2024 and prepared re
port with mitigation measures for conservation o
f migratory bird species.

The Project Proponent nee
ds to undertake a study an
d submit the action for layi
ng common Over Land Be
It Conveyor(OLBC) for tra
nsportation of mineral fro
m mine lease area to the pr
oposed Cement Plant.

- The PP has submitted and represented during the

28" EAC meeting about the establishment of ce
ment plant which may take 3-4 years' time.

- S0 till the commencement of proposed cement pla

nt, maximum 5% i.e. 270 TPD chemical grade i
mestone will be transported through @ 11 trip o
f dumper per day via existing village tar road of
7m (out of which 4 m istar road) to National Hi
ghway and ultimately Soda Ash plant at Bhavna
gar and presently no need of Over Land Belt Co
nveyor for conveying limestone from mineto S
oda ash plant.
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- For conveying limestone from mines to cement pl

ant, the PP will explore the possibility of Over L
and Belt Conveyor (OLBC) either side of the hi
ghway based on the technical possibility & feas
bility by reputed consultant M/s. Holtec Consult
ants and ensure for action to lay OLBC for conv
eying limestone on establishment of Cement Pla
nt as per its possibility.

-Land availability for laying OLBC in private land

faling in alignment is prime concern at the time
of planning. Land purchase/ obtaining consent f
or mining activity will be taken place as soon as
starting construction work for establishment of ¢
ement plant so OLBC laying alignment can be p
lanned properly on basis of land availability.

The project proponent nee
ds to submit a letter from t
he Commissioner of Geolo
gy & Mining, Govt. of Guj
arat, clarifying whether an
y illegal mining within the
mine lease area has been ¢
arried out or not and wheth
er the same has been carrie
d out by M/s Nirma Limite
d or not?

- The District Geologist, Geology & Mining Depar

tment, Govt. of Gujarat, Bhavnagar has submitte
d his report to the Commissioner of Geology &
Mining, Govt. of Gujarat, Gandhinagar stating th
at there is no any case registered against the Nir
ma Limited or any other for illegal mining in the
lease area.

- The Commissioner of Geology & Mining (CG

M), Govt. of Gujarat, Gandhinagar vide his |etter
dated 07.03.2024 authorized the District Geologi
st, Geology & Mining Department, Govt. of Guj
arat, Bhavnagar to issue such letter. Copy of lett
er CGM, Gandhinagar vide letter dated 07.03.20
24 in English version has been submitted.

- The PP has highlighted that the District Geologis

t, Bhavnagar is the District authority of Dep’t of
Geology & Mining, Govt. of Gujarat working un
der Commissioner of Geology & Mining, Gandh
inagar.

PP submitted that National
Highway is under construc
tion, and they have submitt
ed letter to National High
way Authorities of India(N
HALI) regarding grant of pe
rmission to provide Under

- At present the construction of National Highway

near cement plant area has been completed and t
wo UNDERPASSES have been provided by NH
Al to cross over the National Highway i.e. 1) ne
ar Village Madhiya& 2) another near Samdhiyal
avillage road for all public use which are locate
d at around 450 m & 3.0 km from plant area entr
y respectively which shall be used for crossover
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pass near their proposed ce
ment plant entry. Accordin
gly, PP needs to submit th
e permission letter for the
underpass.

the National Highway during transportation of li
mestone for Cement Plant as well as Soda ash pl
ant. As per NHAI, these Underpasses are constru
cted for all public use and no need to provide sep
arate permission for its use to crossover.
-However, on request the Project Director, NHAI,
Bhavnagar has provided permission to use said
Underpasses for transportation of limestone raw
material from limestone mines to cement plant v
ide its letter no. NHAI1/2024/PIU-Bhavnagar/Pk
g-111/Vol-11/D-82, dated: 13.04.2024.

The Project Proponent nee
ds to carry out study by re
puted institute to ascertain
hardness of strata for depl
oyment of surface miners f
or mining.

- Limestone sample of Vangar& Madhiya mine h
as been collected and tested in the laboratory
of Reputed Institutei.e. LD Collage of Engin
eering, Govt. of Gujarat, Ahmedabad and as
per test report, Hardness of the limestone is
2.80 on Mohs scale of Hardness & Uniaxial
Compressive Strength (UCS) of limestone is
23.80 MPa which is suitable for deployment
of Surface miners for mining. Copy of Hardn
ess & UCS test report of limestone provided
by LD Collage of Engineering, Govt. of Guj
arat, Ahmedabad vide letter no. LDCE/AM
D/SOIL/559, dated: 02.05.2024 has been sub
mitted.

- The PP reported that Milliolitic [imestone of co
astal belt of Saurashtra from Bhavnagar to O
kha, Gujarat state is sedimentary deposit of r
ecent age which is soft and brittle in nature a
nd number of cement plants located on this ¢
oastal belt which are near mining lease area a
nd are using Surface Miners for limestone mi
ning. The mining leases are located in the co
astal belt of milliolitic limestone, so there is
no any doubt in deployment of Surface Mine
rsfor mining for cement plant.

The Project Proponent nee
ds to submit time line for a
cquiring land from the vill

agers.

The timeline for land acquisition submitted vide lett
er no. NL/ENV-152/2262/2023-24 dated 05/02/202

4.
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xviii. Details of the Environmental Management Plan (EMP):

Capital cost (Crores)

Recurring cost

Activities (Lakhs/annum)
Pollution Control 0.241 9.54
Pollution monitoring 0.016 3.88
Occupational health 0.011 0.64
Environmental Studies, etc. 0.10 _
Green belt | 5.10
Reclamation _ 11.39
Others (Environmental studies, Reha
bilitation, Realignment, Expert advic _ 5.28
e, fencing etc.
Overheads - 0.30
Total 0.3680 36.12

xix. Details of project cost and employment:

Particulars

(Rs. In Crore)

Total cost of EMP (Capital Cost of EMP + ¢

. : . 0.70
apital cost of Public hearing)
Project Cost 25
Employment (No.S) 58

3.1.3. Deliberations by the committee in previous meetings

Date of EAC 1 :14/03/2024

Page 126 of 384



304 421
Deliberationsof EAC 1:

The EAC deliberated the instant proposal along with Padhiarka & Doliya Limestone Mine and
Gujarda, Dudheri & Dudhala Limestone Mine. The Project Proponent presented its reply to the ADS
points raised vide minutes of the 213 EAC as well as the recommendation of the sub-committee. After
detailed deliberations, EAC deferred the proposal for the want of following information:-

I. The Proponent shall submit No Objection Certificate from Ministry of Defence for consideration of the
instant project.

[1. PP needs to undertake a study to showcase the probable impact of mining on migratory bird species
and their fly-way passage (Central Asian Flyway). Accordingly, PP shall submit the revised conservation
plan for the migratory bird species.

[11. The Project Proponent needs to underatake a study and submit the action for laying common Over
Land Belt Conveyor(OLBC) for transportation of mineral from mine lease area to the proposed Cement
Plant.

IV. The project proponent needs to submit a letter from the Commissioner of Geology & Mining, Govt.
of Gujarat, clarifying whether any illegal mining within the mine lease area has been carried out or not
and whether the same has been carried out by M/s Nirma Limited or not?

V. PP submitted that National Highway is under construction, and they have submitted letter to National
Highway Authorities of India(NHAI) regarding grant of permission to provide Underpass near their
proposed cement plant entry. Accordingly, PP needs to submit the permission letter for the underpass.

V1. The Project Proponent needs to carry out study by reputed institute to ascertain hardness of strata for
deployment of surface minersfor mining.

VII. The Project Proponent needs to submit time line for acquiring land from the villegers.

Date of EAC 2:19/10/2023
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Deliberations of EAC 2:

The EAC deliberated the instant proposal along withGujarda, Dudheri & Dudhala Limestone
Mine and Padhiarka & Doliya Limestone mine. The Project Proponent has informed the EAC that the
proposed method of mining is same in al three mines such as Vangar & Madhiya Limestone Mine,
Gujarda, Dudheri & Dudhala Limestone Mine and Padhiarka and Doliya Limestone mine. NH-51 (Una-
Mahuva highway) is passing within the mine lease area. A safety distance of 45m will be maintained.
The underpass road has been proposed below Highway by NHAI for the safe passage of the villagers.
The EAC asked the Project Proponent to explore the possibility of laying overbridge over the Highway.
In the proposed 3" pit, displacement will be taking place. Discrete houses are located within the mine
lease area. The total mine lease area is 612.1336 ha, out of which Govt. land is 25.6547 haand Private
land is 586.4789 ha. In this project, Pvt land is more than the previous project. There are 5 mine pits are
proposed. Project Affected Families will be 494 no.s. In this project, a budget of Rs 34.0 Lakhs has been
earmarked to address the concerns of the public hearing. The geological conditions, method of mining,
environmental sensitivity and implications, impact on socio economic are similar in al these three
mines.

After detailed deliberations made by the Project Proponent and the Consultant, the EAC noted that the project
is part of three contiguous projects namely Padhiarka and Doliya Limestone mine (332.24 ha), Vangar & Madhiya
Limestone Mine (612.336 ha) and Gujarda, Dudheri & Dudhala Limestone Mine (681.62 ha) and together it extends
over an area of 1626.196 ha. The mine lease area comprises of partly Private Agriculture land and partly Govt. land.
NH-51 (Una-Mahuva highway) is passing within the mine lease area. Also, Vangar (0.25 km, NW) and Madhiya
villages (0.25 km, SE) are located close to the proximity of the mine lease area. The EAC was not convinced with the
proposed backfilling plan and the activities proposed under the Wildlife Conservation Plan. The EAC observed that the
pits are isolated and the mine lease areais partly Private and Govt. land. The EAC a so observed that there will be direct
purchase or leasing of private land with the willing consent of the private land owners. The EAC was of the view that
what if the land owners are not willing to give their land. There are likely chances that mining will not take place
sequentially if the land acquisition does not happen. There will be failure of scientific mining. Large no. of Project
Affected Families is involved in all these projects. The EAC opined that the Saltwater intrusion through surface or
ground water sources may diminish the availability or quality of source waters for drinking water utilities. Some salt
pans i.e., salt manufacturing industries and few wind mills exists in the study area. Old mine pits also exist within the
mine lease area. The EAC noted that the Bhavnagar is categorized as a Severely Polluted Areas. The EAC reiterated the
Ministry of Defence letter dated 08.05.2023 regarding security considerations for construction activities/other activities
in Border areas/other areas wherein it has been mentioned that “ all activities connected with mining within 20kms from
all the borders including seaboard frontier should be planned in consultation with Ministry of Defence” . Accordingly,
EAC opined that PP should obtain NOC from Ministry of Defence.

Thus the EAC opined that there is a need to ascertain the ground reality w.r.t natural low lying
areas, water logging areas, old mine pits, sequence of mining, feasibility for backfilling, impact on socio
economic, agriculture land, transportation route, traffic congestion, salt pans, effectiveness of salinity
ingress control bund, proximity of habitations, schools, water bodies, roads etc., The EAC was of the
view that a site visit needs to be conducted by a sub-committee comprising of EAC Members and
officers from MoEF& CC. The EAC opined that the Ministry may constitute a sub-committee and submit
its report to enable the committee to take a decision on the proposal. Therefore, the EAC deferred the
proposal for want of following additional information: -

I The site visit report of the subcommittee.

ii. Since the mine site is located within 20 km from seaboard frontier, the Project Proponent shall
submit No Objection Certificate from Ministry of Defence for consideration of the instant
project.

iii.  The Project Proponent needs to submit the action for laying common Over Land Belt Conveyor
(OLBC) for trangportation of mineral from mine lease area to the Cement Plant. The Project
Proponent also needs to submit the action plan for expansion of road with a width of 7m and by
passing the village road till the commission of the Over Land Belt Conveyor (OLBC).

iv.  The Project Proponent needs to explore the possibility of laying overbridge over the Highway
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and shall submit the permission from the National Highways Authority of India (NHAI).

V. The Project Proponent needs to submit the protection measures to be taken for salt water
intrusion and the effectiveness of the salinity ingress control bund.

vi.  The Project Proponent needs to submit the site specific mitigation measures for backwaters from
Arabian Sea coming into the mine lease area.

vii.  The Project Proponent needs to revisit the plan for backfilling with clearly indicating the voids
area and the capacity available/required for backfilling.

viii.  The Project Proponent needs to revise the activities proposed under the Wildlife Conservation
Plan. The Project Proponent also needs to ensure that the Schedule-1 species as per the latest
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation
Plan for their conservation.

iX.  The EAC was of the view that the compensation rate is very less and asked the Project proponent
to revisit and justify the budget proposed for Resettlement & Rehabilitation (R&R). The Project
Proponent also needs to submit the action plan for land acquisition and timeline.

X.  The Project Proponent needs to submit the action plan for year wise exploration program.

xi.  The Project Proponent needs to submit the copy of the permission letter obtained from the State
Govt. for utilization of Chemical Grade of Limestone for non-cement purposes.

xii.  The Project Proponent needs to submit a letter from the Department of Geology and Mining,
Government of Gujarat clarifying whether any illegal mining within the mine lease area has
been carried out or not and whether the same has been carried out by M/s. Nirma Limited or
not?

3.1.4. Deliberations by the EAC in current meetings

The Project Proponent and the Consultant presented the reply with regard to the ADS raised vide
minutes of the 28" EAC (NCM) during 14-15" March, 2024 . The EAC noted that PP has not yet
obtained the NoC from Ministry of Defence for the instant project. Accordingly, EAC stated that they
cannot proceed further without the submission of NoC and asked the PP to submit the same for
consideration of the project.

Based on above, the EAC deferred the proposal for want of the following information:

i. The PP needs to submit the NoC from the Ministry of Defence for consideration of the instant
project.

ii. The PP needs to get their report entitled “Study of Probable Impact of Mining on Migratory
Bird Species and Their flyway passage”’ vetted by institute of National repute having specialization on
conservation and protection of migratory birds. The engaged institute shall also submit site specific
tangible mitigative measures to ensure the protection of these migratory birds.

iii. PP needs to submit the timeline for completing the installation of OLBC upon the setting up
of cement plant in the form of an undertaking.
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3.1.5. Recommendation of EAC

Deferred for ADS

3.2. Agendaltem No 2:

3.2.1. Details of the proposal

Gujarda, Dudheri & Dudhala Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT

Proposal For Fresh EC

Activity

Submission Date (Schedule Item)

Proposal No FileNo

IA/GIYMIN/443968/2023 | J11015/153/2016-IA-11(NCM) 13/09/2023 Mining of minerals (1(a))

3.2.2. Project Salient Features

The proposal is for mining of Gujarda, Dudheri& Dudhala Limestone Mine for production capcity of 2.7
MTPA in the mine lease area of 681.62 ha by M/s Nirma Limited located at Villages Gujarda,
Dudheri& Dudhala, Tehsil Mahuva, District Bhavnagar (Gujarat).

3.2.2 The details of the project as ascertained from the document submitted by the Project Proponent are
given as under: i. The mine lease area is located between Latitude 21°01'1.31"N to 21°03' 44.86" N and
Longitude 71°41'15.21"E to 71°43'38.54"E. The mine lease area falls under the Survey of India
Toposheet No: F42R12and falls in Seismic Zone-lll. ii. The proposed project activity is listed at
schedule no. 1(a) Mining of Minerals and falls under Category “A” as the mining lease area is greater
than 250ha and appraised at the Central level. iii. The Project Proponent has obtained the ToR for mining
of Limestone in Gujarda, Dudheri&Dudhala Limestone Mine of M/s Nirma Limited vide letter no. J-
11015/153/2016-1A. 11(M) dated 06.02.2023.

iv. Details of Mine Lease in chronological manner:

Prospecting
License/ Lett Name of th .
. Period .
Sn | er of Intent ( | Date of the | e Minera Mine lease
. of Gra | Granted by .
0 Lol)/ Grant o | grant & (Magor/ t areain Ha
f Mine lease Minor)
and Lr No
IMD, Gover
MCR-10200 . 30 yea ’ .
1 4-1943-CHH 15.02.2008 | Limestone s nment of Guj | 1497.4701
arat
2 MCR-10200 | 02.02.2011 | Limestone | 30 yea | IMD, Gover | 1489.4701

4
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ANNEXURE A-20

Government of India
Ministry of Environment, Forest and Climate Change
| A Division
(Non-Coal Mining)

* k%

Minutes of AGENDA FOR 32nd MEETING OF THE EXPERT APPRAISAL CO
MMITTEE (NON-COAL MINING SECTOR), SCHEDULED TO BE HELD DURI pgte: 02/09/2024
NG 12th & 13th AUGUST, 2024 THROUGH VIDEO CONFERENCING (VC) mee

ting Non-Coal Mining held from 12/08/2024 to 13/08/2024

MoM ID: EC/MOM/EAC/924217/7/2024

Agenda ID: EC/AGENDA/EAC/924217/7/2024

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:
12/08/2024 10:30 AM 05:30 PM
13/08/2024 10:30 AM 05:30 PM

1. Opening remarks

The 32 meeting of the Re-Constituted Expert Appraisal Committee (EAC) for Environmental
Appraisal of Mining Projects (Non-Coal) of the Ministry of Environment, Forest and Climate Change
was held during 12-13" August 2024 through video conference. The list of participants is annexed here
with. After login of the Committee Members through video conference link provided by NIC discussion
on each of the Agenda Items was taken up ad-seriatim.

2. Confirmation of the minutes of previous meeting

(1.0) Deliberation & Circulation on the Minutes of 31% EAC (Non-Coa Mining) meeting held during 4-
5t July 2024.

3. Details of proposals considered by the committee

Day 1 -12/08/2024
3.1. Agendaltem No 1:

3.1.1. Details of the proposal

Jaisinghpura North Iron Ore Block (298.59 ha) of M/sJSW Steel Limited. by JSW STEEL LTD BELLARY locat
ed at BALLARI,KARNATAKA
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India, the mining lease holder shall after ceasing mining operations, undertake regrassing the mining area and any
other area which may have been disturbed due to other mining activities and restore the land to a condition which
isfit for growth of fodder, flora, fauna etc.

The Ministry or any other competent authority may alter/modify the above conditions or stipulate any further
condition in the interest of environment protection.

Concealing factual data failure to comply with any or submission of false/ fabricated data and of the conditions
8. | mentioned above may result in withdrawa of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act,
9. | 1986 and the Public Liability Insurance Act, 1991 along with their amendments and rules made there under and
also any other orders passed by the Hon'ble Supreme Court of India/High Court and any other Court of Law
relating to the subject matter.

1 | Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a
0. | period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

3.5. Agendaltem No 5:

3.5.1. Details of the proposal

Vangar & Madhiya Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT
Proposal For Fresh EC
i y Activity
Proposal No FileNo Submission Date (Schedule Item)
IA/GJMIN/443498/2023 J11015/152/2016-IA-11(NCM) 13/09/2023 Mining of minerals (1(a))

3.5.2. Project Salient Features

The proposal is for mining of Limestone in Vangar&Madhiya Limestone Mine of M/s Limited for
mining of Limestone with production capacity of 1.6 MTPA in the mine lease area of 612.1336 ha,
located at Villages Vangar& Madhiya, Tehsil Mahuva, District Bhavnagar, Gujarat.

2. The details of the project as ascertained from the document submitted by the Project Proponent and
revealed from the discussions held during the meeting are given as under:

I. The mine lease area is located between Latitude 21°01'44.54" to 21° 03' 40.04" N and Longitude
71°39'18.3"E to 71°41'05"E. The mine lease area falls under the Survey of India Toposheet No.
41 O/12 (restricted)and fallsin Seismic Zone-l11.

li. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and falls under
Category “A” asthe mining lease areais greater than 250ha and appraised at the Central level.

lii. Details of Terms of Reference (ToR):
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Da_Ie qf ap Prop_)osﬁj No/ | Consideration Detsils of TOR Date of acc
plication FileNo by EAC ord

Terms of Reference (To
R) for mining of Limest
one in Vangar& Madhiy
a Limestone Mine of

IA/GIMIN/ M/s Nirma Limited for
mining ofLimestone wit
403568/2022 5.6 Dec.. 202 h production capacity of
18.11.2022 5 ; 1.6 MTPA inthe mine| | 23.12.2022
J11015/152/ ease area of 612.1336 h
2016-1A.11( a, located at Villages V
M) angar&Madhiya, Tehsl|

Mahuva, District Bhavn
agar, Gujarat for undert
aking detailed EIA/EM
P study

iv. Details of Mine Lease: -

a) The Project Proponent has submitted that initially the State Govt has granted the Letter of Intent for
grant of mining lease vide letter no. MCR-102004-1827-CHH dated 15.02.2008 for mineral
Limestone and Marl over an area of 1225.8553 hafor aperiod of 30 years.

b) Then, the Govt. of Gujarat, Industries and Mines Department, vide Order no: MCR102004-1827-CHH
dated 08.01.2017 granted the mining lease for Limestone and Marl to M/s Nirma Limited over an
area of 612.1336 hafor a period of 50 years for its captive consumption.

¢) The mining lease deed was executed on 11.01.2017 between Dist. Collector, Bhavnagar, State Govt.
and the Project Proponent, M/s Nirma Ltd. for a period of 50 years and also registered the executed
mining lease deed with Sub, Registrar, Mahuva on 11.01.2017under the provison of MMDR
Amendment Act, 2015.

v.Land Use/Land Cover of the Mine Lease Area: -

Private land 586.4789 ha
Government land 25.6547 ha
Forest land -
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Total Mining lease area (MLA), ha

612.1336 ha

Private land for crusher, workshop
& other infrastructure outside the

No any facilities outside the ML area. However ¢
rusher will be installed at company’s Cement Pla

MLA nt.
vi. Mining plan details:
File No. 684(4)(1)/MP-347(1
L etter No.
etter No 96)/2021-22GNR/1125
Date 05.08.2021

Review of Mining Plan includin
g Progressive Mine Closure Plan
was approved by Indian Bureau

Minera & (Major/

_ Limestone, Major minerda
Minor) 3

of Mines

Mine Lease Area,

12.1
Ha 612.1336

Validity 2021-22 to 2025-26

Mining Parameters

Quantitative Description

Method of Mining

Opencast mechanized

Drilling/Blasting

Multi-row drilling and V-pattern drill holes for deep
hole drilling and blasting. Slurry explosive -cap sen
sitive and non-cap sensitive.

Geological Reserves

35.539 Million tonnes

Mineable Reserves

14.913 million tonnes

Breakup of Total Excavation (To
psoil/OB/SB/IB/Mineral Rejects/
Waste, MTPA)

Top soil- 0.99 mi.cum

OB/SB/IB/Minera Rejects- Nil
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Waste-Nil

Life of mine

13 years (Life of mine may be increased subjectto ¢
onversions of resources under 333 categoryinto cate
gory of reserves 111)

Mine Bench Height & Bench Wi
dth

6.0 m, for working bench 12-15 m for closing (conc
eptual) bench Optimum

No. of Mine Benches 2
Existing Depth, m bgl New mine
Ultimate Depth of Mining, mbgl | 10 m

Ground Water Table, m bgl

15 m (Post monsoon)

Details of ground water intersect
ion

No ground water will be encountered during planni
ng stagei.e. in 5 years of working plan in neither pr
€ Monsoon nor post monsoon season in any of the p
its. However, the ground water table may get touch
ed in post monsoon in pit no. 4 & 5 when the propo
sed conceptual pit bottom level of +1.0 m AMSL is
achieved. To avoid any accidental intersection of gr
ound water table, the Company has now decided to
restrict mining depth to +2.0 m AMSL in pit no. 4
& 5.

Individual bench slope

80-85°

Overdl pit Sope

~ 45°

Details of existing/ proposed Cru
sher

Proposed crusher will beinstalled at Cement Plant.

Mineral Beneficiation
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RoM output size

Transportation details including
capacity of dumper/tipper, mode
of transport and distance

Internal haul road from mine face to crusher and by
conveyor from crusher to the Cement plant adjacent
to the mine lease.

For the Soda Ash Plant located at approx.100 km at
Kaatalav, Bhavnagar limestone will be transported
in dumpers/ trucks through National Highway 51.

Internal haul road from mine face to crusher means
of dumper/tippers of 25 tonnes capacity.

Generation of Topsoil/OB & its
Management during plan period
& conceptual period

Top soil at 1% plan period - 150000 cu.m, temporary
stacking at one location

Top soil at 2™ plan period- 840000 cu.m, temporary
stacking at one location

Top soil at conceptua period-380000 cu.m, simulta
neously backfilling

Generation of Minera Rejects/
Waste & its Management during
plan period & conceptual period

Nil

Additional information(if any)

Surface miner as well as ripper/dozer & rock breake
r will be used for mining to minimize drilling & bla
sting.

vii. Water requirement:

Total water requirement

42 KLD

Fresh water 3KLD

Treated water 39KLD
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Source

I. Fresh water source Narmada water pipeline/Wat

er tanker.

Ii. Water harvested within mine lease during rainy

season.

ilii. Treated water source- Reject water of RO /DM
plant & Reject water of RO /DM plant (prop

osed at Cement plant)

Permission for withdrawal/ i
ntersection along with detail
sof grant and its validity

Permission for water withdrawal from Narmada water pi
peline has been taken vide letter No. GWIL/ Bhavnagar/

Ind.conn./1257 dated 4.06.2008.

viii. Nearest village/town/ highway/interstate boundary/railway station/water bodies/monument/

forest:
: . Dist & Directi
Particulars Particular’ s Name : ancens IFecto
Vangar 0.25 km, NW
Village
Madhiya 0.25 km, SE
Town Mahuva 6.2km, ENE
Highway NH-51 (Una-Mahuva highway) Within
Interstate Boundary Rajasthan Approx.500 KM,N
' i ' Amrutvel
Rallway Station/Railway | 20km. N
ine
Arabian Sea Coast 3.4km Stothe HTL
Samdiyala Salinity ingress control 23km,
bund
Water Bodies
Bhambhali River 0.9Km, W
Garasawo River 25 Km,NE
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Forest

RF near Patwa 2.1KM,S
RF near Doliya 3.3KM,SSE
RF near Dudheri 3.9KM,SE
RF near Gujarda 4.3KM,SE

iX. Presence of Environmentally Sensitive areas in the study area:

Forest Land/ Protected Areal E Yeg/ Details of Certificate/letter .iSSl.Jed by the c
nvironmental Sensitivity Zone \ oncerned Department mentioning the Lr n
0 0, date of grant and remarks

Forest Land within the mine lea The Project Proponent has submitted the |

se area and (if yes) status of Fo No etter from the Office of the Principal Chie

rest Clearance f Conservator of Forests vide Lr.No: WL
P/32/C826-827/2021-22 dated 13.01.2022
regarding the map showing the location of

National Park No protected areas within 10km of the Limest

one mining project and the and distance of

Wildlife Sanctuary No protected areas and proposed Limestone

mine.

Elephant/Tiger Reserve N Protected areas | Distance between Lim
estone mines and Prot
ected areas

Gir Nationa P 76.0 km

ark

Gir Wildlife S 44.2 km

anctuary

Mitiyala Wildl 43.5km
Eco-Sensitive Zone(ESZ) /Eco- No ife Sanctuary

Sensitive Area (ESA)

The Project Proponent has submitted the |
etter from the Office of the Deputy Chief
Conservator of Forest, Bhavnagar vide lett
er no. A/IGMN/T11/2075/22-23 dated 27.0
1.2023 certifying that the nearest turtle rea
ring/breeding siteis located at a distance o
f about 70km away from the mines.
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Coastal Regulation Zone (CR
Z)

No

Arabian Sea Coast3.4 kmm Stothe HTL

The proposed project lies beyond distance
of 0.5 km from High Tide Line of Arabian
Sea Coast. The CRZ map has been prepar
ed by Institute of Remote Sensing, Anna
University, Chennai.

Schedule-l species (No.s and n
ame of schedule-l species with
authenticated letter)

Yes

The Project Proponent has submitted the a
uthenticated list of flora and fauna from th
e Office of the Deputy Forest Conservator
vide Lr.No. A/Jaman/Te.11/233/17-18 dat
ed 08.02.2018 stating that there are three
Schedule-l species such as Peafowl, Chin
karaand Asiatic lion in the study area.

After the amendment of the Wild Life (Pr
otection) Amendment Act, 2022,No 18 of
2022, a number of additional species have
been added into Schedule-l such as Leopa
rd, Striped hyaena, Jackal, Bengal fox, Ind
ian porcupine, Jungle cat, Grey wolf, Dog
faced water snake, Russell viper, Checker
edK eelback, Indian Rat snake, Red sand b
oaand Naag/cobra.

Wildlife Conservation Plan

Yes

On the basis of the fauna study findings &
list of fauna authenticated by Forest Depar
tment, Wildlife Conservation Plan was pre
pared and submitted for approval.

The Wildlife Conservation Plan was appr
oved by the Chief Wildlife Warden vide L
r.No: WLP/32/C670-672 dated 20.12.202
1 with a budget of Rs. 19.9 Lakhs for the
conservation of wildlife in the study area.

X. Green belt/plantation details:

Proposed area for green belt/plantation and no. of saplings pr | 26.50 Ha.
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oposed

Budget for green plant & plantation till the end of life of min

e.

Rs 80.35 Lakhs

Budget for nursery

Details of existing plantation and its survival rate

No. of tree cutsin the mine lease area and compensatory affo

restation

As per actual during mi
ning

Particulars for Green belt/plantation

Areacovered (in Ha)

7.5 m barrier & non-mineralized zone

16.50

50 m safety zone of nallah, roads, electric lines

10.00

xi.Basdine detail:

Baseline Data (Air / Water / Noise / Soil / Hydro geological study/ Traffic Study/ others)

Period of baseline datac

) 01.03.2021 to 02.06.2021
ollection
Season (Summer / Pre-
monsoon / Post-monsoo | Summer
n/ Winter)
Predominant Wind dir
edominant Wind direc South

tion (From)

Ambient Air Quality (n
0. of locations) and resu
Its— 16 locations

PM10: 27.6 —71.1 g/m®
PM2.5: 11.2 - 40.0 g/m®
S02: 2.7-10.2 g/m?
NO2: 3.6 —14.5g/m?
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Noise level (no. of locat
ions) and results — 16 lo
cations

Day Time: 47.57 dB(A) — 52.46 dB(A)
Night Time: 39.42 dB(A) - 42.89 dB(A)

Water Quality (no. of lo
cations) and results - 12
Ground water and 3 Sur
face water

All the parameters of ground water were well within the per
missible limits as per IS 10500: 2012. The surface water qua
lity in all samples was found B to below E class. Theresult i
ndicates that the maximum and minimum values of DO rang
es between 5.8 to 6.3 mg/l, hardness ranged between 360 - 8
300 mg/l in surface water.

Soil Quality (no. of loca
tions) and results—12 lo
cations

Soil quality was monitored at 12 no. of stations. The result i
ndicates that the maximum and minimum values of pH rang
es between 7.7 - 8.2, Potassium ranges from 157.0 - 845.0 k
g/haand Nitrogen ranges from 0.01 - 12.57mg/kg.

Hydro geological study
and results

As per Hydrogeological & Hydrological Studies of core and
buffer zone of Vangar& Madhiya Limestone Mine, the qualit
ative aspects of ground water show that salinity ingress from
sea has taken place up to over 3 km from Arabian sea reachi
ng center of buffer zone including mines falling in core zon
e.The ground water flow direction is towards south in genera
I. As the mining (ultimate pit limit) is proposed up to (+) 1/
(+) 2m amdl, the mining pit will not have mine seepage till 1
3th year except direct rainfall as water level will not be inter
sected.

Traffic study (no. of loc
ations) and results

The traffic volume survey was conducted on Bhavnagar to U
na Road (NH8E/51) Near Vangar Village. Total numbers of
vehicles were found as 6793 per day and equivalent PCUs is
9382 per day.There will be daily movement of 512 numbers
of dumpers (to & fro) per day or 1536 PCU/ day on the road.
V/C =31.27.

xii. Public Hearing (PH) Details:

Advertisement for PH with date (name of
major national daily and one regional vern

acular daily newspaper)

26.03.2023 in Sandesh Newspaper (Gujara
ti) & Indian Express (English)
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Date of PH

28.04.2023 @ 9:30 AM

Venue

At the premises of Nirma Cement Plant Ar
ea, NH 8E/51, Survey No. 80, Village: Pa
dhiyarka, Taluka: Mahuva, Dist. Bhavnag
ar

Chaired by

Shri RK Mehta (IAS), District Collector
& District Magistrate, Bhavnagar District
& Regional Officer, GPCB Bhavnagar

Main issues raised during PH

Air pollution, salinity ingression, wildlife
protection, acquisition of agriculture land

Budget proposed for addressing issues rais
ed during PH over 3 years

Rs. 34 Lakhs

xiii. Resettlement & Rehabilitation (R&R):

R & R details

Y.

The total mine lease areais 612.1336 ha, out of which Govt. land is
25.6547 haand Private land is 586.4789 ha.Land will be required fo
r quarrying an area of 197.0 ha of Private land and Government lan
d including houses’hutment in Vangar village (17 No.s)& houses/h
utments Madhiya village (7 Nos). The houses/hutment fall in the co
nceptual pits of the mine lease. There will be total of 494 land loser
s. There will be direct purchase or leasing of private land, with the
willing consent of the private land owners. Approx. total compensat
ion will be Rs. 24.0 Lakhs. In addition to above, the registration cos
t of sale of the land and homesteads shall be borne by the Compan

xiv. Court case details;

Court Case, No and its present
status

Undertaking by Project Propon
ent w.r.t court case

The Project Proponent has submitted an undertaking
vide letter dated 07.10.2023 stating that there is no lit
igation on the project either at NGT or any other cour
t of law related to environment and pollution matters
in which the project proponent is a respondent.

xv. Affidavit/Undertaking details:
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Affidavit as per Ministry’s OM
dated 30.05.2018

The Project Proponent has submitted an undertaking
by way of notarized Affidavit dated 09.10.2023 statin
g that the proposal does not involve violation of Mini
stry’s OM dated 30.05.2018.

Undertaking by Project Propon
ent in EIA/EMP report

The Project Proponent has submitted an undertaking
vide letter dated 04.01.2023 stating that the contents (
information and data) as given by the Consultant in th
e EIA/EMP report are factually correct with full kno
wledge of the undersigned (Shri Ashish Desal).

Undertaking by Consultant in
EIA/EMP report

The Director of the EIA Consultant (M/s Centre for E
nvotech& Management Consultancy Pvt. Ltd) has inf
ormed that the baseline data was generated by MoE
F&NABL Accredited Laboratory M/s Min Mec R&D
Laboratory, a division of Min Mec Consultancy Pvt.
Ltd., New Delhi and the same has been verified and a
Iso confirmed that he shall be fully accountable for an
y misleading information mentioned in this statemen
t.

xvi. Details of the Environmental Management Plan (EMP):

Capital cost ( | Recurring cost
Activities Crores)
(Lakhs/annum)
Pollution Control 0.241 9.54
Pollution monitoring 0.016 3.88
Occupational health 0.011 0.65
Environmental Studies, etc. 0.10 _
Green belt _ 5.10
Reclamation _ 11.39
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Others (Environmental studies, Rehabilitation, Real 528
ignment, Expert advice, fencing etc. - '

Overheads _ 0.30
Tota 0.3680 36.12

xvii. Details of project cost and employment:

Particulars (Rs. In Crore)

Total cost of EMP (Capital Cost of EMP +

v
capital cost of Public hearing) §™
Project Cost 25
Employment (No.s) 58

xviii. The Proposal was considered in the 21% EAC meeting held during 18-20" October, 2023
wherein the Committee deferred the proposal for the submission of requisite information.The
Project Proponent has submitted the relevant information on Parivesh, accordingly the proposal
was considered in the 28" EAC (NCM) during 14-15" March 2024 wherein the Committee
deferred the proposal for the submission of requisite information. The Project Proponent vide
letter dated 10.05.2024 submitted the reply against the observation of 28" EAC meeting. As per
the submission of Project Proponent, the Committee considered the proposal again during the 30™
EAC meeting held during 12-14" June 2024 wherein EAC deferred the proposal for want of
certain information. The Committee raised ADS and the PP submitted its reply on Parivesh Portal
vide letter dated 11.07.2022. The ADS and reply is given as under:

jN ADS Reply by PP
PP have submitted the Security cleara
The PP needs to submit the NoC from | nce/ NOC for Vangar and Madhiya Li
1 the Ministry of Defence for considerat | mestone Mine from the Ministry of De
ion of the instant project. fence, Govt. of India, New Delhi vide
letter no. 23(06)2022-D (G &GSHII)-
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pt, dated 05.07.2024.

The PP needs to get their report entitle
d “Study of Probable Impact of Minin
g on Migratory Bird Species and Their
flyway passage’ vetted by institute of
National repute having specialization
on conservation and protection of mig
ratory birds. The engaged institute sha
Il also submit site specific tangible mit
igative measures to ensure the protecti
on of these migratory birds.

PP have submitted the vetting of repor
t entitled “ Study of Probable Impact of
Mining on Migratory Bird Species and
Thelr flyway passage’ to Salim Ali Ce
nter for Ornithology and Natural Histo
ry (SACON), Coimbatore, South India
Centre of Wildlife Institute of India &
an initiative of MoEF& CC, Gol.

The Project Proponent informed that t
he SACON would submit the site-spec
ific mitigative measure, if any, other th
anmentioned in the vetted report, after
their site visit in the winter season.

Nirma Ltd. has reported that they will
comply the recommendations of SAC
ON.

PP needs to submit the timeline for co
mpleting the installation of OLBC upo
n the setting up of cement plant in the
form of an undertaking.

PP have submitted an undertaking date
d 11.07.2024 stating the following:

-PP will establish OLBC either sid
e of the highway based on the t
echnical possibility & feasibilit
y for conveying limestone fro
m mines to cement plant on set
ting up of cement plant.

- The OLBC is proposed in norther
n side of the National Highway
from Pit No. 1 of Gujarda, Dud
hala& Dudheri mine and Pit no.
1 of Vangar& Madhiya Mine to
National Highway for conveyi
ng limestone.

- The exact length and alignment of
OLBC shall be based on techni
cal possibility & feasibility rep
ort and will be installed within
two years upon setting up of ce
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ment plant.

As per the submission of above ADS reply, the Committee considered the proposal in this 32 EAC
meeting.

3.5.3. Deliberations by the committee in previous meetings

Date of EAC 1:14/06/2024
Deliberationsof EAC 1:
The Project Proponent and the Consultant presented the reply with regard to the ADS raised vide

minutes of the 28" EAC (NCM) during 14-15" March, 2024 . The EAC noted that PP has not yet
obtained the NoC from Ministry of Defence for the instant project. Accordingly, EAC stated that they
cannot proceed further without the submission of NoC and asked the PP to submit the same for
consideration of the project.

Based on above, the EAC deferred the proposal for want of the following information:

i. The PP needs to submit the NoC from the Ministry of Defence for consideration of the instant
project.

ii. The PP needs to get their report entitled “Study of Probable Impact of Mining on Migratory
Bird Species and Their flyway passage”’ vetted by institute of National repute having specialization on
conservation and protection of migratory birds. The engaged institute shall also submit site specific
tangible mitigative measures to ensure the protection of these migratory birds.

iii. PP needs to submit the timeline for completing the installation of OLBC upon the setting up
of cement plant in the form of an undertaking.

Date of EAC 2 :14/03/2024
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Deliberations of EAC 2:

The EAC deliberated the instant proposal along with Padhiarka & Doliya Limestone Mine and
Gujarda, Dudheri & Dudhala Limestone Mine. The Project Proponent presented its reply to the ADS
points raised vide minutes of the 213 EAC as well as the recommendation of the sub-committee. After
detailed deliberations, EAC deferred the proposal for the want of following information:-

I. The Proponent shall submit No Objection Certificate from Ministry of Defence for consideration of the
instant project.

[1. PP needs to undertake a study to showcase the probable impact of mining on migratory bird species
and their fly-way passage (Central Asian Flyway). Accordingly, PP shall submit the revised conservation
plan for the migratory bird species.

[11. The Project Proponent needs to underatake a study and submit the action for laying common Over
Land Belt Conveyor(OLBC) for transportation of mineral from mine lease area to the proposed Cement
Plant.

IV. The project proponent needs to submit a letter from the Commissioner of Geology & Mining, Govt.
of Gujarat, clarifying whether any illegal mining within the mine lease area has been carried out or not
and whether the same has been carried out by M/s Nirma Limited or not?

V. PP submitted that National Highway is under construction, and they have submitted letter to National
Highway Authorities of India(NHAI) regarding grant of permission to provide Underpass near their
proposed cement plant entry. Accordingly, PP needs to submit the permission letter for the underpass.

V1. The Project Proponent needs to carry out study by reputed institute to ascertain hardness of strata for
deployment of surface minersfor mining.

VII. The Project Proponent needs to submit time line for acquiring land from the villegers.

Date of EAC 3:19/10/2023
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Deliberations of EAC 3::

The EAC deliberated the instant proposal along withGujarda, Dudheri & Dudhala Limestone
Mine and Padhiarka & Doliya Limestone mine. The Project Proponent has informed the EAC that the
proposed method of mining is same in al three mines such as Vangar & Madhiya Limestone Mine,
Gujarda, Dudheri & Dudhala Limestone Mine and Padhiarka and Doliya Limestone mine. NH-51 (Una-
Mahuva highway) is passing within the mine lease area. A safety distance of 45m will be maintained.
The underpass road has been proposed below Highway by NHAI for the safe passage of the villagers.
The EAC asked the Project Proponent to explore the possibility of laying overbridge over the Highway.
In the proposed 3" pit, displacement will be taking place. Discrete houses are located within the mine
lease area. The total mine lease area is 612.1336 ha, out of which Govt. land is 25.6547 haand Private
land is 586.4789 ha. In this project, Pvt land is more than the previous project. There are 5 mine pits are
proposed. Project Affected Families will be 494 no.s. In this project, a budget of Rs 34.0 Lakhs has been
earmarked to address the concerns of the public hearing. The geological conditions, method of mining,
environmental sensitivity and implications, impact on socio economic are similar in al these three
mines.

After detailed deliberations made by the Project Proponent and the Consultant, the EAC noted that the project
is part of three contiguous projects namely Padhiarka and Doliya Limestone mine (332.24 ha), Vangar & Madhiya
Limestone Mine (612.336 ha) and Gujarda, Dudheri & Dudhala Limestone Mine (681.62 ha) and together it extends
over an area of 1626.196 ha. The mine lease area comprises of partly Private Agriculture land and partly Govt. land.
NH-51 (Una-Mahuva highway) is passing within the mine lease area. Also, Vangar (0.25 km, NW) and Madhiya
villages (0.25 km, SE) are located close to the proximity of the mine lease area. The EAC was not convinced with the
proposed backfilling plan and the activities proposed under the Wildlife Conservation Plan. The EAC observed that the
pits are isolated and the mine lease areais partly Private and Govt. land. The EAC a so observed that there will be direct
purchase or leasing of private land with the willing consent of the private land owners. The EAC was of the view that
what if the land owners are not willing to give their land. There are likely chances that mining will not take place
sequentially if the land acquisition does not happen. There will be failure of scientific mining. Large no. of Project
Affected Families is involved in all these projects. The EAC opined that the Saltwater intrusion through surface or
ground water sources may diminish the availability or quality of source waters for drinking water utilities. Some salt
pans i.e., salt manufacturing industries and few wind mills exists in the study area. Old mine pits also exist within the
mine lease area. The EAC noted that the Bhavnagar is categorized as a Severely Polluted Areas. The EAC reiterated the
Ministry of Defence letter dated 08.05.2023 regarding security considerations for construction activities/other activities
in Border areas/other areas wherein it has been mentioned that “ all activities connected with mining within 20kms from
all the borders including seaboard frontier should be planned in consultation with Ministry of Defence” . Accordingly,
EAC opined that PP should obtain NOC from Ministry of Defence.

Thus the EAC opined that there is a need to ascertain the ground reality w.r.t natural low lying
areas, water logging areas, old mine pits, sequence of mining, feasibility for backfilling, impact on socio
economic, agriculture land, transportation route, traffic congestion, salt pans, effectiveness of salinity
ingress control bund, proximity of habitations, schools, water bodies, roads etc., The EAC was of the
view that a site visit needs to be conducted by a sub-committee comprising of EAC Members and
officers from MoEF& CC. The EAC opined that the Ministry may constitute a sub-committee and submit
its report to enable the committee to take a decision on the proposal. Therefore, the EAC deferred the
proposal for want of following additional information: -

I The site visit report of the subcommittee.

ii. Since the mine site is located within 20 km from seaboard frontier, the Project Proponent shall
submit No Objection Certificate from Ministry of Defence for consideration of the instant
project.

iii.  The Project Proponent needs to submit the action for laying common Over Land Belt Conveyor
(OLBC) for trangportation of mineral from mine lease area to the Cement Plant. The Project
Proponent also needs to submit the action plan for expansion of road with a width of 7m and by
passing the village road till the commission of the Over Land Belt Conveyor (OLBC).

iv.  The Project Proponent needs to explore the possibility of laying overbridge over the Highway
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and shall submit the permission from the National Highways Authority of India (NHAI).

V. The Project Proponent needs to submit the protection measures to be taken for salt water
intrusion and the effectiveness of the salinity ingress control bund.

vi.  The Project Proponent needs to submit the site specific mitigation measures for backwaters from
Arabian Sea coming into the mine lease area.

vii.  The Project Proponent needs to revisit the plan for backfilling with clearly indicating the voids
area and the capacity available/required for backfilling.

viii.  The Project Proponent needs to revise the activities proposed under the Wildlife Conservation
Plan. The Project Proponent also needs to ensure that the Schedule-1 species as per the latest
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation
Plan for their conservation.

iX.  The EAC was of the view that the compensation rate is very less and asked the Project proponent
to revisit and justify the budget proposed for Resettlement & Rehabilitation (R&R). The Project
Proponent also needs to submit the action plan for land acquisition and timeline.

X.  The Project Proponent needs to submit the action plan for year wise exploration program.

xi.  The Project Proponent needs to submit the copy of the permission letter obtained from the State
Govt. for utilization of Chemical Grade of Limestone for non-cement purposes.

xii.  The Project Proponent needs to submit a letter from the Department of Geology and Mining,
Government of Gujarat clarifying whether any illegal mining within the mine lease area has
been carried out or not and whether the same has been carried out by M/s. Nirma Limited or
not?

3.5.4. Deliberations by the EAC in current meetings

The instant proposal was considered along with Padhiarka and Doliya Limestone Mine Limestone Mine
and Gujarda, Dudheri & Dudhala Limestone Mine proposal of M/s Nirma Limited. The Project
Proponent and the Consultant presented the ADS reply to the EAC. PP informed the committee that they
have obtained NoC from Ministry of Defence vide letterletter no. 23(06)2022-D (G & GS-11)-pt, dated
05.07.2024.The EAC noted that the PP has obtained the vetting of the report entitled “ Study of Probable
Impact of Mining on Migratory Bird Species and Their flyway passage (Centra Asian Flyway)” from
Salim Ali Center for Ornithology and Natural History (SACON) Coimbatore. The Project Proponent also
submitted the conclusion of the vetting report wherein SACON has stated the following:-

“ (g) Though the report provides an overview of management requirements for mitigation of potential
impacts of mining on migratory birds, a systematic field survey covering the main winter migratory
season would enable us to develop a site-specific action plan for the conservation of migratory birds and
other avifauna of conservation significance in the landscape.

h) A detailed field survey on abundance, distribution, and habitat use of the migratory

birdsin and around the mining blocks (esp. the IBA covering the Nikol-Samadhiyala-
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Malan bandharas) during the peak migratory season (December-January) needs to be conducted for
understanding any site- and species-specific impacts arising from mining and associated activities. In
particular migratory taxa like cranes, waders, ducks & geese, and migrant passerines should be studied.

To address the shortcomings of the study as discussed above, SACON has just initiated a study to cover
the upcoming winter migratory season of birds. The SACON study will update the migratory season data
and would bring out detailed site-specific recommendations, which shall be implemented by the Project
Proponent to minimize and mitigate the impacts of the proposed limestone mines by Nirma Ltd. on the
migratory birds and their habitats in Mahuva tehsil of Bhavnagar district in Gujarat.”

In view of the above conclusion of the study, the EAC was of the opinion that PP should implement the
site specific recommendations under the supervision of SACON to mitigate the effects of mining on
migratory species and should submit an action taken report to the Ministry on yearly basis. In this regard
PP submitted and undertaking dated 11.07.2024 stating that they will implement all the mitigative
measures mentioned in the aforesaid study report and it will comply with all the additional specific
mitigative measures suggested by SACON.

Further EAC enquired about the timeline for installation of OLBC. PP informed that they will be
completing the installation of OLBC within two years upon the setting up of cement plant and also
submitted an undertaking dated 11.07.2024. As per the undertaking the OLBC is proposed in the
northern side of the National Highway (NH) from Pit no. 1 of Gujarda, Dudhala & Duheri mine and Pit
no. 1 of Vangar & Madhiya Mine to National Highway for conveying the limestone.Project Proponent
during the EAC meeting presented that the they will not use drilling blasting operations and they will use
only the surface miner-dumper and ripper dozer for mining purposes and implementation report will be
submitted to Ministry’s Regional Office within six months.

Based on the above discussion, EAC recommended the proposal in the 32" EAC meeting held during
12-13" August 2024 for Environmental Clearance for Vangar & Madhiya Limestone Mine of M/s Nirma
Limited for mining of Limestone with production capacity of 1.6 MTPA in the mine lease area of
612.1336 ha, located at Villages Vangar& Madhiya, Tehsil: Mahuva, District: Bhavnagar, Gujaratunder
provisions of EIA Notification, 2006 and its amendments therein with following specific conditions in
addition to standard conditions applicable to the non-coal mining projects:-

3.5.5. Recommendation of EAC

Recommended

3.5.6. Details of Environment Conditions

3.5.6.1. Speific

Specific Conditions

1. | PP should implement the site specific recommendations as advised by SACON to mitigate the
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effects of mining on migratory species and should submit an action taken report to the Ministry on
yearly basis.

PP needs to complete the installation of OLBC (Over Land Belt Conveyor) in the northern side of
the National highway from pit no. 1 of Gujarda, Dudhala and Dudheri mine and pit no. 1 of Vangar
& Madhiya mine to national highway for conveying limestone within 2 years upon the setting up of
Cement plant.

PP shall use only the surface miner- and ripper dozer for mining purposes and an implementation
report to be submitted to Ministry’s Regional Office within six months. As committed by the
Project Proponent during the Presentation drilling/blasting methods will not be followed.

The PP needs to execute the progressive backfilling plan in order to restore the land for the
Agriculture or Pisciculture activity.

The Project Proponent shall also organize employment-based apprenticeship/ internship training
program every year with appropriate stipend for the youth and other programs to enhance the skill
of the local people. The data should be maintained for the training imparted to the persons and the
outcome of the training, for the assessment of the training program should be analyzed periodically
and improved accordingly. The preference shall be given to the local people for the purpose of
employment. PP shall undertake skill development programme for the local population as per
Apprenticeship Act 1961. An implementation report in this regard shall be submitted to Ministry’s
Regional Office on an annual basis.

The Project Proponent needs to submit the proof of submission of funds for Wildlife Conservation
plan and its initiation/commencement by Forest Department to Regional Office of the Ministry. The
Project Proponent should follow-up the status of implementation on Wildlife Conservation Plan
from the Forest Officials and the same shall be submitted to the Ministry’s Regional Office in the
six monthly compliance reports.

The Project Proponent shall monitor the air quality, noise level, water quality, water level and
ground vibration during drilling and blasting at the edge of the mine, near the village, school and at
other sensitive receptors and such collected data shall be submitted quarterly to the Ministry’s
Regional Office.
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The Project Proponent needs to install the permanent water sprinklers along the haul road and the
approach road. Further, 10 nos. of fog canon/mist sprayer of atleast 40 m throw shall be installed at
various locations in the mine area. Effective dust suppression system shall aso be adopted at other
parts of the mining lease to arrest the fugitive dust emission.

The air pollution control equipment’s like bag filters, vacuum suction hoods, dry fogging system
etc. shal be installed at areas prone to air pollution. PP shall take necessary measures to avoid
generation of fugitive dust emissions. The dense plantation shall be carried out in the vicinity of the
crusher. The Stack emission monitoring of the Crusher shall be carried out at periodic intervals.

or

The Project Proponent shall ensure that the transportation shall not occur through village road or
any other public road.

=

The Project Proponent needs to explore the possibility to reduce the water consumption by using
non-toxic chemicals.

=

The Project Proponent needs to complete the entire 7.5 m peripheral plantation, safety barrier
plantation and gap plantation within three years. The Project Proponent should plant quality sapling
of appropriate height of native and fruit bearing species. In case of tall transplants (seedlings), the
seedlings should have proper-trained rootstock with root biomass commensurate with seedling
height to ensure good growth after out planting. Plantation shall be undertaken in consultation with
the State Forest Department. The Project Proponent shall make the actual count on the saplings
planted and its survival rate and in case of failure of achievement of 95% survival rate, action plan
for achieving the target survival rate shall be submitted to the Ministry’ s Regional Office.

The Project Proponent shall conduct third party audit of compliance of EC condition at an interval
one year and its report shall be submitted to IRO, MoEF& CC.

The Project Proponent shall create awareness among the local people working within the project
area as well as its surrounding area on the ban of Single Use Plastic (SUP) in order to ensure the
compliance of Notification published by MoEF&CC on 12/08/2021. A report, along with
photographs, on the measures taken shall also be included in the six monthly compliance report.

The Project Proponent shall explore the possibility of using atleast 20% of Electric
vehicles/ CNG/Solar instead of diesel operation within three years.PP shall explore possibility of
generation of electricity through Solar Power Plant.
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The Project Proponent shall provide the rainwater harvesting structure at mine office and other
infrastructures to recharge the ground water.

The Project Proponent needs to provide the RO drinking water supply and aso by laying network of
pipelines to the nearby villages at free of cost.

The Project Proponent needs to obtain the permission from CGWA before intersection of ground
water.

The Project Proponent should periodically monitor and maintain the health records of the mine
workers digitally prior to mining operations, at the time of operation of mine and post mining
operations. Regular surveillance on Silicosis shall be carried through regular occupational health
check-up every year for mine workers. PP shall also organize medical camp for the benefit of the
local people and also the monitor the health impacts due to mining activity.

The mining lease holders shall, after ceasing mining operations, undertake regrassing the mining
area and any other area which may have been disturbed due to their mining activities and restore the
land to a condition which is fit for growth of fodder, flora, fauna etc. The implementation report of
the above said condition shall be submitted to the Ministry’s Integrated Regional Office.

=N

The Project Proponent should install the Continuous Ambient Air Quality Monitoring Stations
(CAAQMYS) as per the scientific study and in consultation with CPCB/SPCB. The real time data so
generated should be displayed digitaly at entry and exit gate of mine lease area for public display
and shall be linked to server of CPCB/SPCB.

NN

The Project Proponent needs to use modern equipment’s such as Camera Traps for ensuring
presence and movement of wild animals in the study area in consultation with Wildlife Wing of
Forest Department. Appropriate interventions shall be taken to minimise stress conditions for wild
animals and to avoid Man-Animal conflict.

The Project Proponent should adopt the proper mitigation measures as proposed under EMP with
the budget of Rs. 0.3680 Crores (Capital cost) and 36.12 Lakhs/Annum (Recurring cost). The
adoption of mitigation measures and monitoring of the same as proposed in the EMP shall be done
under the supervision of the qualified environmental personnel. The implementation status of the
same shall be submitted to the Ministry’ s Regional Office.

The budget on Public Hearing for Vangar&Madhiya Limestone Mine of Rs. 34 Lakhs (for 3 years,
as per the EIA_EMP chapter no. 7.6) to address the concerns raised by the public in the public
hearing is to be completed within 3 years from the date of start of mining operations. PP shall
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comply with all action plans made for public hearing concerns and make regular maintenance and
record the progressive activity outcomes. The Project proponent shall ensure that the activities
proposed under the public hearing is different from the CSR activities.

PP needs to comply the OM dated 27.07.2024, where it is categorically stated that the plantation of
2 | saplings shall be carried out in the earmarked 33% greenbelt area as part of the tree plantation
campaign

3.5.6.2. Standard

1
a)

Mining of minerals

Statutory compliance

This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble Supreme Court of India, Hon’ble
High Court, Hon’ble NGT and any other Court of Law, Common Cause Conditions as may be applicable.

The Project proponent complies with all the statutory requirements and judgment of Hon’ ble Supreme Court dated
2. | 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India
& Ors before commencing the mining operations.

The State Government concerned shall ensure that mining operation shall not be commenced till the entire
compensation levied, if any, for illegal mining paid by the Project Proponent through their respective Department
of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court dated 2nd August, 2017 in
Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India& Ors.

The Project Proponent shall follow the mitigation measures provided in MoEFCC' s Office Memorandum No. Z-
11013/57/2014-1A.11 (M), dated 29th October, 2014, titled “Impact of mining activities on Habitations-l1ssues
related to the mining Projects wherein Habitations and villages are the part of mine lease areas or Habitations and
villages are surrounded by the mine lease area’.

A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom suggestion /
representation has been received while processing the proposal.

State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional office,
District Industries Centre and Collector’ s office/ Tehsildar’ s Office for 30 days.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in at least
two local newspapers, one of which shall be in vernacular language of the concerned area. The advertisement shall
be done within 7 days of the issue of the clearance letter mentioning that the instant project has been accorded EC
and copy of the EC letter is available with the State Pollution Control Board/Committee and web site of the
Ministry of Environment, Forest and Climate Change (www.parivesh.nic.in). A copy of the advertisement may be
forwarded to the concerned MoEFCC Regional Office for compliance and record.

The Project Proponent shall inform the MoEF& CC for any change in ownership of the mining lease. In case there
8. | isany changein ownership or mining lease istransferred. PP needs to apply for transfer of EC as per provisions of
the para 11 of EIA Notification, 2006 as amended from time to time.

Air quality monitoring and preservation

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations with 1
(one) in upwind and 2 (two) in downwind direction based on long term climatological data about wind direction
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such that an angle of 120° is made between the monitoring locations to monitor critical parameters, relevant for
mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as per the methodology mentioned
in NAAQS Notification No. B-29016/20/90/PCl/I, dated 18.11.2009 covering the aspects of transportation and
use of heavy machinery in the impact zone. The ambient air quality shall aso be monitored at prominent places
like office building, canteen etc. as per the site condition to ascertain the exposure characteristics at specific
places. The above data shall be digitally displayed within 03 monthsin front of the main Gate of the mine site.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular water
sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution wherein high levels
of PM10 and PM2.5 are evident such as haul road, loading and unloading point and transfer points. The Fugitive
2. | dust emissions from all sources shall be regularly controlled by installation of required equipments/ machineries
and preventive maintenance. Use of suitable water-soluble chemical dust suppressing agents may be explored for
better effectiveness of dust control system. It shall be ensured that air pollution level conform to the standards
prescribed by the MoEFCC/ Central Pollution Control Board.

Water quality monitoring and preservation

In case, immediate mining scheme envisages intersection of ground water table, then Environmental Clearance
shall become operational only after receiving formal clearance from CGWA. In case, mining operation involves
1. | intersection of ground water table at a later stage, then PP shall ensure that prior approval from CGWA and
MOEFCC is in place before such mining operations. The permission for intersection of ground water table shall
essentially be based on detailed hydro-geological study of the area.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in and around
the mine lease by establishing a network of existing wells as well as new piezo-meter installations during the
2. | mining operation in consultation with Central Ground Water Authority/ State Ground Water Department. The
Report on changes in Ground water level and quality shall be submitted on six-monthly basis to the Regional
Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control Board.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ springs and
perennial nallahs existing/ flowing in and around the mine lease including upstream and downstream. Sufficient
number of gullies shall be provided at appropriate places within the lease for management of water. The
parameters to be monitored shall include their water quality vis-a-vis suitability for usage as per CPCB criteria
and flow rate. It shall be ensured that no obstruction and/ or ateration be made to water bodies during mining
3. | operations without justification and prior approval of MoEFCC. The monitoring of water courses/ bodies existing
in lease area shall be carried out four times in a year viz. pre- monsoon (April May), monsoon (August), post-
monsoon (November) and winter (January) and the record of monitored data may be sent regularly to Ministry of
Environment, Forest and Climate Change and its Regional Office, Central Ground Water Authority and Regional
Director, Central Ground Water Board, State Pollution Control Board and Central Pollution Control Board.
Clearly showing the trend analysis on six-monthly basis.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand (COD) in
mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along with Total
Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The monitored data
4. | shall be uploaded on the website of the company as well as displayed at the project site in public domain, on a
display board, at a suitable location near the main gate of the Company. The circular No. J- 20012/1/2006-1A.11
(M) dated 27.05.2009 issued by Ministry of Environment, Forest and Climate Change may also be referred in this
regard.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis to
5. | augment ground water resources in the areain consultation with Central Ground Water Board/ State Groundwater
Department. A report on amount of water recharged needs to be submitted to Regional Office MoEFCC annually.

Industrial waste water (workshop and waste water from the mine) should be properly collected and treated so asto
conform to the notified standards prescribed from time to time. The standards shall be prescribed through Consent
to Operate (CTO) issued by concerned State Pollution Control Board (SPCB). The workshop effluent shall be
treated after itsinitial passage through Oil and grease trap.

7. | The water balance/water auditing shall be carried out and measure for reducing the consumption of water shall be
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taken up and reported to the Regional Office of the MoEF& CC and State Pollution Control Board/Committee.

Noise and vibration monitoring and prevention

The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be
monitored periodically as per applicable DGM S guidelines.

The illumination and sound at night at project sites disturb the villages in respect of both human and animal
population. Consequent sleeping disorders and stress may affect the health in the villages located close to mining
2. | operations. Habitations have a right for darkness and minimal noise levels at night. PPs must ensure that the
biological clock of the villages is not disturbed; by orienting the floodlights/ masks away from the villagers and
keeping the noise levels well within the prescribed limits for day /night hours.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work environment. The
workers engaged in operations of HEMM, etc. should be provided with ear plugs /muffs. All personnel including
3. | laborersworking in dusty areas shall be provided with protective respiratory devices along with adequate training,
awareness and information on safety and health aspects. The PP shall be held responsible in case it has been found
that workers/ personals/ |aborers are working without personal protective equipment.

Mining plan

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation (quantum of
mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; scope of working (
1. | method of mining, overburden & dump management, O.B& dump mining, mineral transportation mode, ultimate
depth of mining, concurrent reclamation and reclamation at mine closure; land-use of the mine lease area at
various stages of mining scheme as well as at the end-of-life; etc.).

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall be
governed as per the approved Mining Plan. The excavation vis-avis backfilling in the mine lease area and
2. | corresponding afforestation to be raised in the reclaimed area shall be governed as per approved mining plan. PP
shall ensure the monitoring and management of rehabilitated areas until the vegetation becomes self-sustaining.
The compliance status shall be submitted half-yearly to the MOEFCC and its concerned Regional Office.

L and reclamation

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at earmarked
OB dump site(s) only and it should not be kept active for a long period of time. The physical parameters of the
1. | OB / waste dumps / topsoil dump like height, width and angle of slope shall be governed as per the approved
Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil shall be used for land reclamation and
plantation.

The dope of dumps shall be vegetated in scientific manner with suitable native species to maintain the slope
stability, prevent erosion and surface run off. The selection of local species regulates local climatic parameters and
help in adaptation of plant species to the microclimate. The gullies formed on slopes should be adequately taken
care of asit impacts the overall stability of dumps. The dump mass should be consolidated with the help of dozer/
compactors thereby ensuring proper filling/ leveling of dump mass. In critical areas, use of geo textiles geo-
membranes/ clay liners/ Bentonite etc. shall be undertaken for stabilization of the dump.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine working,
mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments directly into the
3. | water bodies (Nalah/ River/ Pond etc.). The collected water should be utilized for watering the mine area, roads,
green belt development, plantation etc. The draing/ sedimentation sumps etc. shal be de-silted regularly,
particularly after monsoon season, and maintained properly.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps to
prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be kept for
designing of sump structures over and above peak rainfall (based on 50 years data) and maximum discharge in the
mine and its adjoining area which shall also help in providing adequate retention time period thereby allowing
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proper settling of sediments/ silt material. The sedimentation pits’ sumps shall be constructed at the corners of the
garland drains.

Transportation

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. In such
cases, PP shall construct a ‘bypass' road for the purpose of transportation of the minerals leaving an adequate gap
(say at least 200 meters) so that the adverse impact of sound and dust along with chances of accidents could be
mitigated. All costs resulting from widening and strengthening of existing public road network shall be borne by
the PP in consultation with nodal State Govt. Department. Transportation of minerals through road movement in
1. | caseof existing village/ rural roads shall be allowed in consultation with nodal State Govt. Department only after
required strengthening such that the carrying capacity of roads is increased to handle the traffic load. The
pollution due to transportation load on the environment will be effectively controlled and water sprinkling will
also be done regularly. Vehicular emissions shall be kept under control and regularly monitored. Project should
obtain Pollution Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If
applicable in case of road transport].

The Main haulage road within the mine lease should be provided with a permanent water sprinkling arrangement
for dust suppression. Other roads within the mine lease should be wetted regularly with tanker-mounted water
sprinkling system. The other areas of dust generation like crushing zone, material transfer points, material yards
2. | etc. should invariably be provided with dust suppression arrangements. The air pollution control equipments like
bag filters, vacuum suction hoods, dry fogging system etc. shall be installed at Crushers, belt-conveyors and other
areas prone to air pollution. The belt conveyor should be fully covered to avoid generation of dust while
transportation. PP shall take necessary measures to avoid generation of fugitive dust emissions.

Green Belt

The Project Proponent shall develop greenbelt in 7.5m wide safety zone al along the mine lease boundary as per
the guidelines of CPCB in order to arrest pollution emanating from mining operations within the lease. The whole
1. | Green belt shall be developed within first 5 years starting from windward side of the active mining area. The
development of greenbelt shall be governed as per the EC granted by the Ministry irrespective of the stipulation
made in approved mine plan.

null

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining lease,
around water body, along the roadsides, in community areas etc. by planting the native species in consultation
with the State Forest Department/ Agriculture Department/ Rural development department/ Tribal Welfare
Department/ Gram Panchayat such that only those species be selected which are of use to the local people. The
CPCB guiddlines in this respect shall also be adhered. The density of the trees should be around 2500 saplings per
Hectare. Adeguate budgetary provision shall be made for protection and care of trees.

The Project Proponent shall make necessary aternative arrangements for livestock feed by developing grazing
land with a view to compensate those areas which are coming within the mine lease. The development of such
grazing land shall be done in consultation with the State Government. In this regard, Project Proponent should
essentially implement the directions of the Hon’ ble Supreme Court with regard to acquisition of grazing land. The
sparse trees on such grazing ground, which provide mid-day shelter from the scorching sun, should be
scrupulously guarded/ protected against felling and plantation of such trees should be promoted.

Public hearing and human health issues

Project Proponent shall make provision for the housing for workerg/labors or shall construct labor camps
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, mobile
1. | toilets, mobile STP, safe drinking water, medical health care, créche for kids etc. The housing may be provided in
the form of temporary structures which can be removed after the completion of the project related infrastructure.
The domestic waste water should be treated with STP in order to avoid contamination of underground water.

Corporate Environment Responsibility (CER)
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The Project Proponent shall submit the time- bound action plan to the concerned regional office of the Ministry
within 6 months from the date of issuance of environmental clearance for undertaking the activities committed
1. | during public consultation by the project proponent and as discussed by the EAC, in terms of the provisions of the
MOEF&CC Office Memorandum No0.22-65/2017-1A.111 dated 30 September, 2020. The action plan shall be
implemented within three years of commencement of the project.

Miscellaneous

1 The Project Proponent shall prepare digital map (land use & land cover) of the entire |ease area once in five years
" | purpose of monitoring land use pattern and submit areport to concerned Regional Office of the MoEF& CC.

5 The Project Authorities should inform to the Regiona Office regarding date of financial closures and final

approval of the project by the concerned authorities and the date of start of land development work.

The Project Proponent shall submit six monthly compliance reports on the status of the implementation of the
3. | stipulated environmental safeguards to the MOEFCC & its concerned Regiona Office, Central Pollution Control
Board and State Pollution Control Board.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under the
control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. Adequate
number of qualified Environmental Scientists and Mining Engineers shall be appointed and submit a report to RO,
MoEF& CC.

The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated
5. | conditions. The project authorities should extend full cooperation to the MoEF& CC officer(s) by furnishing the
requisite data/ information / monitoring reports.

In pursuant to Ministry’'s O.M No 22-34/2018-1A.111 dated 16.01.2020 to comply with the direction made by
Hon'ble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs Union of
6. | India, the mining lease holder shall after ceasing mining operations, undertake regrassing the mining area and any
other area which may have been disturbed due to other mining activities and restore the land to a condition which
isfit for growth of fodder, flora, fauna etc.

The Ministry or any other competent authority may alter/modify the above conditions or stipulate any further
condition in the interest of environment protection.

Concedling factual data failure to comply with any or submission of false/ fabricated data and of the conditions
8. | mentioned above may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act,
9. | 1986 and the Public Liability Insurance Act, 1991 along with their amendments and rules made there under and
also any other orders passed by the Hon’ble Supreme Court of India/High Court and any other Court of Law
relating to the subject matter.

1 | Any appea against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a
0. | period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

3.6. Agenda ltem No 6:

3.6.1. Details of the proposal

Gujarda, Dudheri & Dudhala Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT

Proposal For Fresh EC
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ANNEXURE A-21

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(IMPACT ASSESSMENT DIVISION)
NON-COAL MINING SECTOR

SUMMARY RECORD OF 32"MEETING OF THE COMMITTEE OF THE RE-
CONSTITUTED EXPERT APPRAISAL COMMITTEE FOR ENVIRONMENTAL
APPRAISAL OF NON-COAL MINING PROJECTS CONSTITUTED UNDER THE
EIA NOTIFICATION, 2006.

The 32" meeting of the Re-Constituted Expert Appraisal Committee (EAC) for
Environmental Appraisal of Mining Projects (Non-Coal) of the Ministry of
Environment, Forest and Climate Change was held during 12-13"" August 2024
through video conference. The list of participants is annexed here with. After login of
the Committee Members through video conference link provided by NIC discussion
on each of the Agenda Items was taken up ad-seriatim.

(1.0) Deliberation & Circulation on the Minutes of 315t EAC (Non-Coal Mining)
meeting held during 4-5™" July 2024.

11 Expansion of Thandiberi Limestone Mine with the increase in
Production Capacity from 1.065 Million TPA to 6.00 Million TPA, Waste (OB/IB)
1.14 million TPA and Mineral reject 0.46 Million TPA (Total Excavation 7.60
Million TPA) With proposed Crusher Capacity of 1700 TPH & Screening With
Wobbler in the ML area 256 ha by M/s UltraTech Nathdwara Cement Limited
located at Villages Thandiberi and Sabela Tehsil Pindwara, District Sirohi,
Rajasthan. [Online Proposal No. IA/RJ/MIN/482635/2024; File No. J-
11015/22/2006-IA 1I (M), EIA Consultant - J. M. EnvironetPvt. Ltd.] — For
Environmental Clearance reg.

Minutes of the | Corrigendum in the | Recommendation of EAC
meeting and | minutes of the 31st EAC
agenda number | meeting held during 4-5

July 2024
318t EAC meeting | The instant proposal was | The instant proposal was
held during 4-5 | appraised along with | appraised along with expansion
July 2024 expansion proposal of | proposal of Amli Limestone

& Agenda number | Thandiberi Limestone Mines | Mines
2.2, Paragraph
no. 3, 1st
sentence.
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The Project Proponent needs to provide the RO drinking water supply and
also by laying network of pipelines to the nearby villages at free of cost.

The Project Proponent needs to obtain the permission from CGWA before
intersection of ground water.

The Project Proponent should periodically monitor and maintain the health
records of the mine workers digitally prior to mining operations, at the time of
operation of mine and post mining operations. Regular surveillance on
Silicosis shall be carried through regular occupational health check-up every
year for mine workers. PP shall also organize medical camp for the benefit of
the local people and also the monitor the health impacts due to mining
activity.

The mining lease holders shall, after ceasing mining operations, undertake
regrassing the mining area and any other area which may have been
disturbed due to their mining activities and restore the land to a condition
which is fit for growth of fodder, flora, fauna etc. The implementation report of
the above said condition shall be submitted to the Ministry’s Integrated
Regional Office.

The Project Proponent should install the Continuous Ambient Air Quality
Monitoring Stations (CAAQMS) as per the scientific study and in consultation
with CPCB/SPCB. The real time data so generated should be displayed
digitally at entry and exit gate of mine lease area for public display and shall
be linked to server of CPCB/SPCB.

The Project Proponent needs to use modern equipment’s such as Camera
Traps for ensuring presence and movement of wild animals in the study area
in consultation with Wildlife Wing of Forest Department. Appropriate
interventions shall be taken to minimise stress conditions for wild animals and
to avoid Man-Animal conflict.

PP needs to comply the OM dated 27.07.2024, where it is categorically stated
that the plantation of saplings shall be carried out in the earmarked 33%

greenbelt area as part of the tree plantation campaign Q¢Q5HT&MIH.

Vangar&Madhiya Limestone Mine of M/s Nirma Limited for mining of

Limestone with production capacity of 1.6 MTPA in the mine lease area of
612.1336 ha, located at Villages Vangar&Madhiya, Tehsil: Mahuva, District:
Bhavnagar, Gujarat.
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Ltd] - Environmental Clearance reg.

The proposal is for mining of Limestone in Vangar&Madhiya Limestone Mine
of M/s Limited for mining of Limestone with production capacity of 1.6 MTPA in the
mine lease area of 612.1336 ha, located at Villages Vangar&Madhiya, Tehsil

Mahuva, District Bhavnagar, Gujarat.

2.

The details of the project as ascertained from the document submitted by the
Project Proponent and revealed from the discussions held during the meeting are

given as under:

The mine lease area is located between Latitude 21°01'44.54" to 21° 03' 40.04" N
and Longitude 71°39'18.3"E to 71°41'05"E. The mine lease area falls under the

Survey of India Toposheet No. 41 O/12 (restricted)and falls in Seismic Zone-lII.

The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and
falls under Category “A” as the mining lease area is greater than 250ha and

appraised at the Central level.
Details of Terms of Reference (ToR):

Date of Proposal No/ | Consideration Details of ToR Date of
application File No by EAC accord
18.11.2022 IA/GJ/MIN/ 5-6 Dec., Terms of Reference | 23.12.2022

403568/2022 2022 (ToR) for mining of
Limestone in

J-11015/152/ Vangar&Madhiya

2016-IA.1I(M) Limestone Mine of M/s
Nirma Limited for

mining ofLimestone with
production capacity of
1.6 MTPA in the mine
lease area of 612.1336
ha, located at Villages
Vangar&Madhiya,
TehsilMahuva, District
Bhavnagar, Gujarat for
undertaking detailed
EIA/EMP study

iv.

Details of Mine Lease: -

d) The Project Proponent has submitted that initially the State Govt has granted
the Letter of Intent for grant of mining lease vide letter no. MCR-102004-1827-
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CHH dated 15.02.2008 for mineral Limestone and Marl over an area of
1225.8553 ha for a period of 30 years.

Then, the Govt. of Gujarat,

Industries and Mines Department, vide Order no:

MCR102004-1827-CHH dated 08.01.2017 granted the mining lease for
Limestone and Marl to M/s Nirma Limited over an area of 612.1336 hafor a
period of 50 years for its captive consumption.

The mining lease deed was executed on 11.01.2017 between Dist. Collector,

Bhavnagar, State Govt. and the Project Proponent, M/s Nirma Ltd. for a
period of 50 years and also registered the executed mining lease deed with

Sub, Registrar, Mahuva
Amendment Act, 2015.

on 11.01.2017under the provision of MMDR

v. Land Use/Land Cover of the Mine Lease Area: -
Private land 586.4789 ha
Government land 25.6547 ha
Forest land -

Total Mining lease area (MLA), ha | 612.1336 ha

Private land for crusher, workshop
& other infrastructure outside the

MLA

No any facilities outside the ML area. However
crusher will be installed at company’s Cement
Plant.

<

Mining plan details:

Review of Mining Plan including
Progressive Mine Closure Plan

was approved by Indian Bureau

of Mines

Letter No. File No. 684(4)(1)/MP-
347(196)/2021-22GNR/1125

Date 05.08.2021

Mineral & Limestone, Major mineral

(Major/Minor)

Mine Lease Area, 612.1336

Ha

Validity 2021-22 to 2025-26

Mining Parameters

Quantitative Description

Method of Mining

Opencast mechanized

Drilling/Blasting

Multi-row drilling and V-pattern drill holes for deep
hole drilling and blasting. Slurry explosive -cap
sensitive and non-cap sensitive.

Geological Reserves

35.539 Million tonnes

Mineable Reserves

14.913 million tonnes

Breakup of Total Excavation
(Topsoil/OB/SB/IB/Mineral
Rejects/ Waste, MTPA)

Top soil- 0.99 mi.cum
OB/SB/IB/Mineral Rejects- Nil
Waste-Nil

Life of mine

13 years (Life of mine may be increased subjectto
conversions of resources under 333 categoryinto
category of reserves 111)
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Mine Bench Height & Bench
Width

6.0 m, for working bench 12-15 m for closing
(conceptual) bench Optimum

No. of Mine Benches 2
Existing Depth, m bgl New mine
Ultimate Depth of Mining, m bgl | 10 m

Ground Water Table, m bgl

15 m (Post monsoon)

Details of ground  water
intersection

No ground water will be encountered during
planning stage i.e. in 5 years of working plan in
neither pre monsoon nor post monsoon season in
any of the pits. However, the ground water table
may get touched in post monsoon in pit no. 4 & 5
when the proposed conceptual pit bottom level of
+1.0 m AMSL is achieved. To avoid any
accidental intersection of ground water table, the
Company has now decided to restrict mining
depth to +2.0 m AMSL in pit no. 4 & 5.

Individual bench slope

80-85°

Overall pit slope

~45°

Details of existing/
Crusher

proposed

Proposed crusher will be installed at Cement
Plant.

Mineral Beneficiation

RoM output size

Transportation details including
capacity of dumper/tipper, mode
of transport and distance

Internal haul road from mine face to crusher and
by conveyor from crusher to the Cement plant
adjacent to the mine lease.

For the Soda Ash Plant located at approx.100 km
atKalatalav, Bhavnagar limestone will be
transported in dumpers/ trucks through National
Highway 51.

Internal haul road from mine face to crusher
means of dumper/tippers of 25 tonnes capacity.

Generation of Topsoil/lOB & its
Management during plan period
& conceptual period

Top soil at 18t plan period - 150000 cu.m,
temporary stacking at one location

Top soil at 2" plan period- 840000 cu.m,
temporary stacking at one location

Top soil at conceptual period-380000 cu.m,
simultaneously backfilling

Generation of Mineral Rejects/
Waste & its Management during
plan period & conceptual period

Nil

Additional information(if any)

Surface miner as well as ripper/dozer & rock
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breaker will be used for mining to minimize drilling

Vii.

& blasting.
Water requirement:
Total water requirement 42 KLD Fresh water 3 KLD
Treated water 39 KLD
Source i. Fresh water source Narmada water

pipeline/Water tanker.
i. Water harvested within mine lease during rainy
season.

Treated water source- Reject water of RO /DM

plant &Reject water of RO /DM plant (proposed
at Cement plant)

Permission for withdrawal/
intersection along  with
details of grant and its
validity

Permission for water withdrawal from Narmada water

pipeline has been taken vide

letter No. GWIL/

Bhavnagar/Ind.conn./1257 dated 4.06.2008.

viii. Nearest village/town/ highway/interstate = boundary/railway station/water
bodies/monument/ forest:
Particulars Particular's Name Distance &
Directions

Village Vangar 0.25 km, NW
Madhiya 0.25 km, SE

Town Mahuva 6.2km, ENE

Highway NH-51 (Una-Mahuva highway) Within

Interstate Boundary Rajasthan Approx.500 KM,N

Railway Station/Railway Amrutvel 2.0 km, N

line

Water Bodies Arabian Sea Coast 3.4 km S to the HTL
Samdiyala Salinity ingress control 2.3 km, SSW
bund

Bhambhali River 0.9 Km, W

Garasawo River 2.5 Km,NE

Forest RF near Patwa 2.1 KM,S
RF near Doliya 3.3 KM,SSE

RF near Dudheri 3.9 KM,SE

RF near Gujarda 4.3 KM,SE

ix. Presence of Environmentally Sensitive areas in the study area:

Forest Land/ Protected Area/ | Yes/ | Details of Certificate/letter issued by the |
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Environmental Sensitivity Zone

No

concerned Department mentioning the Lr
no, date of grant and remarks

Forest Land within the mine
lease area and (if yes) status
of Forest Clearance

No

National Park

No

Wildlife Sanctuary

No

Elephant/Tiger Reserve

No

Eco-Sensitive Zone(ESZ2)
/Eco-Sensitive Area (ESA)

No

The Project Proponent has submitted the
letter from the Office of the Principal
Chief Conservator of Forests vide Lr.No:
WLP/32/C826-827/2021-22 dated
13.01.2022 regarding the map showing
the location of protected areas within
10km of the Limestone mining project
and the and distance of protected areas
and proposed Limestone mine.
Protected Distance between
areas Limestone mines and
Protected areas
76.0 km

Gir  National
Park

Gir  Wildlife
Sanctuary
Mitiyala
Wildlife
Sanctuary

44.2 km

43.5 km

The Project Proponent has submitted the
letter from the Office of the Deputy Chief
Conservator of Forest, Bhavnagar vide
letter no. A/GMN/T11/2075/22-23 dated
27.01.2023 certifying that the nearest
turtle rearing/breeding site is located at a
distance of about 70km away from the
mines.

Coastal Zone

(CRZ)

Regulation

No

Arabian Sea Coast3.4 km S to the HTL
The proposed project lies beyond
distance of 0.5 km from High Tide Line of
Arabian Sea Coast. The CRZ map has
been prepared by Institute of Remote
Sensing, Anna University, Chennai.

Schedule-l species (No.s and
name of schedule-l species
with authenticated letter)

Yes

The Project Proponent has submitted the
authenticated list of flora and fauna from
the Office of the Deputy Forest
Conservator vide Lr.No.
A/Jaman/Te.11/233/17-18 dated
08.02.2018 stating that there are three
Schedule-l species such as  Peafowl,
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Chinkara and Asiatic lion in the study
area.

After the amendment of the Wild Life
(Protection) Amendment Act, 2022,No
18 of 2022, a number of additional
species have been added into Schedule-
| such as Leopard, Striped hyaena,
Jackal, Bengal fox, Indian porcupine,
Jungle cat, Grey wolf, Dog faced water
shake, Russell viper,
CheckeredKeelback, Indian Rat snake,
Red sand boa and Naag/cobra.

Wildlife Conservation Plan

Yes

On the basis of the fauna study findings
& list of fauna authenticated by Forest
Department, Wildlife Conservation Plan
was prepared and submitted for
approval.

The Wildlife Conservation Plan was
approved by the Chief Wildlife Warden
vide Lr.No: WLP/32/C670-672 dated
20.12.2021 with a budget of Rs. 19.9
Lakhs for the conservation of wildlife in
the study area.

X.

Green belt/plantation details:

Proposed area for green belt/plantation and no. of saplings
proposed

26.50 Ha.

Budget for green plant & plantation till the end of life of
mine.

Rs 80.35 Lakhs

Budget for nursery

Details of existing plantation and its survival rate

No. of tree cuts in the mine lease area and compensatory
afforestation

As per actual during
mining

Particulars for Green belt/plantation

Area covered (in Ha)

7.5 m barrier & non-mineralized zone

16.50

50 m safety zone of nallah, roads, electric lines

10.00

X.

Baseline detail:

Baseline Data (Air / Water / Noise / Soil / Hydro geological study/ Traffic Study/

others)

Period of baseline data \ 01.03.2021 to 02.06.2021
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collection

Season (Summer / Pre- | Summer
monsoon / Post-

monsoon / Winter)

Predominant Wind South

direction (From)

Ambient Air Quality (no.
of locations) and results
— 16 locations

PM10: 27.6 —71.1 pg/m3
PM2.5: 11.2 — 40.0 pg/m?
S02: 2.7 -10.2 ug/m3
NO2: 3.6 — 14.5 ug/m?3

Noise level (no. of
locations) and results —
16 locations

Day Time: 47.57 dB(A) — 52.46 dB(A)
Night Time: 39.42 dB(A) - 42.89 dB(A)

Water Quality (no. of
locations) and results -
12Ground water and 3
Surface water

All the parameters of ground water were well within the
permissible limits as per IS 10500: 2012. The surface
water quality in all samples was found B to below E class.
The result indicates that the maximum and minimum
values of DO ranges between 5.8 to 6.3 mg/l, hardness
ranged between 360 - 8300 mg/l in surface water.

Soil Quality (no. of
locations) and results —
12 locations

Soil quality was monitored at 12 no. of stations. The result
indicates that the maximum and minimum values of pH
ranges between 7.7 - 8.2, Potassium ranges from 157.0 -
845.0 kg/ha and Nitrogen ranges from 0.01 - 12.57mg/kg.

Hydro geological study
and results

As per Hydrogeological & Hydrological Studies of core and
buffer zone of Vangar&Madhiya Limestone Mine, the
qualitative aspects of ground water show that salinity
ingress from sea has taken place up to over 3 km from
Arabian sea reaching center of buffer zone including
mines falling in core zone.The ground water flow direction
is towards south in general. As the mining (ultimate pit
limit) is proposed up to (+) 1/ (+) 2m amsl, the mining pit
will not have mine seepage till 13th year except direct
rainfall as water level will not be intersected.

Traffic study (no. of

locations) and results

The traffic volume survey was conducted on Bhavnagar to
Una Road (NH8E/51) Near Vangar Village. Total numbers
of vehicles were found as 6793 per day and equivalent
PCUs is 9382 per day.There will be daily movement of
512 numbers of dumpers (to & fro) per day or 1536 PCU/
day on the road. V/C = 31.27.

Public Hearing (PH) Details:

Advertisement for PH with date (name of
major national daily and one regional

26.03.2023 in Sandesh Newspaper
(Gujarati) & Indian Express (English)
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vernacular daily newspaper)

Date of PH 28.04.2023 @ 9:30 AM

Venue At the premises of Nirma Cement Plant
Area, NH 8E/51, Survey No. 80, Village:
Padhiyarka, Taluka: Mahuva, Dist.
Bhavnagar

Chaired by Shri R.K Mehta (IAS), District Collector &

District Magistrate, Bhavnagar District &
Regional Officer, GPCB Bhavnagar

Main issues raised during PH

Air pollution, salinity ingression, wildlife
protection, acquisition of agriculture land

Budget proposed for addressing issues | Rs. 34 Lakhs

raised during PH over 3 years

xiii.  Resettlement & Rehabilitation (R&R):

R & R details The total mine lease area is 612.1336 ha, out of which Govt. land
is 25.6547 haand Private land is 586.4789 ha.Land will be
required for quarrying an area of 197.0 ha of Private land and
Government land including houses/hutment in Vangar village (17
No.s)& houses/hutments Madhiya village (7 Nos). The
houses/hutment fall in the conceptual pits of the mine lease.
There will be total of 494 land losers. There will be direct
purchase or leasing of private land, with the willing consent of the
private land owners. Approx. total compensation will be Rs. 24.0
Lakhs. In addition to above, the registration cost of sale of the
land and homesteads shall be borne by the Company.

xiv.  Court case details:

Court Case, and its | The Project Proponent has submitted an

present status undertaking vide letter dated 07.10.2023 stating

Undertaking Project | that there is no litigation on the project either at

Proponent w.r.t court case NGT or any other court of law related to

environment and pollution matters in which the
project proponent is a respondent.
xv.  Affidavit/Undertaking details:

Affidavit as per Ministry’'s OM | The Project Proponent has submitted an

dated 30.05.2018 undertaking by way of notarized Affidavit dated
09.10.2023 stating that the proposal does not
involve violation of Ministry’s OM dated 30.05.2018.
Undertaking Project | The Project Proponent has submitted an

Proponent in EIA/EMP report | undertaking vide letter dated 04.01.2023 stating

that the contents (information and data) as given by
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the Consultant in the EIA/EMP report are factually
correct with full knowledge of the undersigned (Shri
Ashish Desai).

Undertaking by Consultant in
EIA/EMP report

The Director of the EIA Consultant (M/s Centre for
Envotech&Management Consultancy Pvt. Ltd) has
informed that the baseline data was generated by
MoEF&NABL Accredited Laboratory M/s Min Mec
R&D Laboratory, a division of Min Mec Consultancy
Pvt. Ltd., New Delhi and the same has been
verified and also confirmed that he shall be fully
accountable for any misleading information
mentioned in this statement.

XVi.

Details of the Environmental Management Plan (EMP):

Activities Capital cost | Recurring cost
(Crores) (Lakhs/annum)
Pollution Control 0.241 9.54
Pollution monitoring 0.016 3.88
Occupational health 0.011 0.65
Environmental Studies, etc. 0.10 _
Green belt _ 5.10
Reclamation _ 11.39
Others (Environmental studies, Rehabilitation, _ 5.28
Realignment, Expert advice, fencing etc.
Overheads _ 0.30
Total 0.3680 36.12
xvii.  Details of project cost and employment:

Particulars (Rs. In Crore)

Total cost of EMP (Capital Cost of EMP | 0.70

+ capital cost of Public hearing)

Project Cost

25

Employment (No.s)

58

XViii.

The Proposal was considered in the 21t EAC meeting held during 18-20t
October, 2023 wherein the Committee deferred the proposal for the submission

of requisite information.The Project Proponent has submitted the relevant

information on Parivesh, accordingly the proposal was considered in the 28"
EAC (NCM) during 14-15" March 2024 wherein the Committee deferred the
proposal for the submission of requisite information. The Project Proponent vide
letter dated 10.05.2024 submitted the reply against the observation of 28" EAC
meeting. As per the submission of Project Proponent, the Committee considered
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the proposal again during the 30" EAC meeting held during 12-14% June 2024
wherein EAC deferred the proposal for want of certain information. The
Committee raised ADS and the PP submitted its reply on Parivesh Portal vide
letter dated 11.07.2022. The ADS and reply is given as under:

S.No | ADS Reply by PP

1 The PP needs to submit the NoC | PP have submitted the Security
from the Ministry of Defence for |clearance / NOC for Vangar and
consideration of the instant project. Madhiya Limestone Mine from the

Ministry of Defence, Govt. of India,
New Delhi vide letter no. 23(06)2022-
D (G &GS-lll)-pt, dated 05.07.2024.

2 The PP needs to get their report | PP have submitted the vetting of
entitled “Study of Probable Impact of | report entitled “Study of Probable
Mining on Migratory Bird Species and | Impact of Mining on Migratory Bird
Their flyway passage” vetted by | Species and Their flyway passage” to
institute of National repute having | Salim Ali Center for Ornithology and
specialization on conservation and | Natural History (SACON),
protection of migratory birds. The | Coimbatore, South India Centre of
engaged institute shall also submit | Wildlife Institute of India & an
site  specific tangible mitigative | initiative of MOEF&CC, Gol.
measures to ensure the protection of
these migratory birds. The Project Proponent informed that

the SACON would submit the site-
specific mitigative measure, if any,
other thanmentioned in the vetted
report, after their site visit in the
winter season.

Nirma Ltd. has reported that they will
comply the recommendations of
SACON.

3 PP needs to submit the timeline for | PP have submitted an undertaking
completing the installation of OLBC | dated 11.07.2024  stating the
upon the setting up of cement plant in | following:

the form of an undertaking.

o PP will establish OLBC either side
of the highway based on the
technical possibility & feasibility
for conveying limestone from
mines to cement plant on setting
up of cement plant.

e The OLBC is proposed in northern
side of the National Highway from
Pit No. 1 of  Gujarda,
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Dudhala&Dudheri mine and Pit
no. 1 of Vangar&Madhiya Mine to
National Highway for conveying
limestone.

e The exact length and alignment of
OLBC shall be based on
technical possibility & feasibility
report and will be installed within
two years upon setting up of
cement plant.

As per the submission of above ADS reply, the Committee considered the proposal
in this 32" EAC meeting.

3. Observation and Recommendation of the Committee:

The instant proposal was considered along with Padhiarka and Doliya
Limestone Mine Limestone Mine and Gujarda, Dudheri & Dudhala Limestone Mine
proposal of M/s Nirma Limited. The Project Proponent and the Consultant presented
the ADS reply to the EAC. PP informed the committee that they have obtained NoC
from Ministry of Defence vide letterletter no. 23(06)2022-D (G &GS-Ill)-pt, dated
05.07.2024.The EAC noted that the PP has obtained the vetting of the report entitled
“Study of Probable Impact of Mining on Migratory Bird Species and Their flyway
passage (Central Asian Flyway)” from Salim Ali Center for Ornithology and Natural
History (SACON) Coimbatore. The Project Proponent also submitted the conclusion
of the vetting report wherein SACON has stated the following:-

“ (g9) Though the report provides an overview of management requirements for
mitigation of potential impacts of mining on migratory birds, a systematic field survey
covering the main winter migratory season would enable us to develop a site-specific
action plan for the conservation of migratory birds and other avifauna of conservation
significance in the landscape.

h) A detailed field survey on abundance, distribution, and habitat use of the migratory
birds in and around the mining blocks (esp. the IBA covering the Nikol-Samadhiyala-

Malan bandharas) during the peak migratory season (December-January) needs to
be conducted for understanding any site- and species-specific impacts arising from
mining and associated activities. In particular migratory taxa like cranes, waders,
ducks & geese, and migrant passerines should be studied.

To address the shortcomings of the study as discussed above, SACON has just
initiated a study to cover the upcoming winter migratory season of birds. The
SACON study will update the migratory season data and would bring out detailed
site-specific recommendations, which shall be implemented by the Project Proponent
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to minimize and mitigate the impacts of the proposed limestone mines by Nirma Ltd.
on the migratory birds and their habitats in Mahuva tehsil of Bhavnagar district in
Gujarat.”

In view of the above conclusion of the study, the EAC was of the opinion that
PP should implement the site specific recommendations under the supervision of
SACON to mitigate the effects of mining on migratory species and should submit an
action taken report to the Ministry on yearly basis. In this regard PP submitted and
undertaking dated 11.07.2024 stating that they will implement all the mitigative
measures mentioned in the aforesaid study report and it will comply with all the
additional specific mitigative measures suggested by SACON.

Further EAC enquired about the timeline for installation of OLBC. PP informed
that they will be completing the installation of OLBC within two years upon the setting
up of cement plant and also submitted an undertaking dated 11.07.2024. As per the
undertaking the OLBC is proposed in the northern side of the National Highway (NH)
from Pit no. 1 of Gujarda, Dudhala & Duheri mine and Pit no. 1 of Vangar & Madhiya
Mine to National Highway for conveying the limestone.Project Proponent during the
EAC meeting presented that the they will not use drilling blasting operations and they
will use only the surface miner-dumper and ripper dozer for mining purposes and
implementation report will be submitted to Ministry’s Regional Office within six
months.

Based on the above discussion, EAC recommended the proposal in the 32"
EAC meeting held during 12-13" August 2024 for Environmental Clearance for
Vangar & Madhiya Limestone Mine of M/s Nirma Limited for mining of Limestone
with production capacity of 1.6 MTPA in the mine lease area of 612.1336 ha, located
at Villages Vangar&Madhiya, Tehsil: Mahuva, District: Bhavnagar, Gujaratunder
provisions of EIA Notification, 2006 and its amendments therein with following
specific conditions in addition to standard conditions applicable to the non-coal
mining projects:-

i. PP should implement the site specific recommendations as advised by
SACON to mitigate the effects of mining on migratory species and should
submit an action taken report to the Ministry on yearly basis.

i. PP needs to complete the installation of OLBC (Over Land Belt Conveyor) in
the northern side of the National highway from pit no. 1 of Gujarda, Dudhala
and Dudheri mine and pit no. 1 of Vangar & Madhiya mine to national highway
for conveying limestone within 2 years upon the setting up of Cement plant.

iii. PP shall use only the surface miner- and ripper dozer for mining purposes and
an implementation report to be submitted to Ministry’s Regional Office within
six months. As committed by the Project Proponent during the Presentation
drilling/blasting methods will not be followed.
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The PP needs to execute the progressive backfilling plan in order to restore
the land for the Agriculture or Pisciculture activity.

The Project Proponent shall also organize employment-based apprenticeship/
internship training program every year with appropriate stipend for the youth
and other programs to enhance the skill of the local people. The data should
be maintained for the training imparted to the persons and the outcome of the
training, for the assessment of the training program should be analyzed
periodically and improved accordingly. The preference shall be given to the
local people for the purpose of employment. PP shall undertake skill
development programme for the local population as per Apprenticeship Act
1961. An implementation report in this regard shall be submitted to Ministry’s
Regional Office on an annual basis.

The Project Proponent needs to submit the proof of submission of funds for
Wildlife Conservation plan and its initiation/commencement by Forest
Department to Regional Office of the Ministry. The Project Proponent should
follow-up the status of implementation on Wildlife Conservation Plan from the
Forest Officials and the same shall be submitted to the Ministry’s Regional
Office in the six monthly compliance reports.

The Project Proponent shall monitor the air quality, noise level, water quality,
water level and ground vibration during drilling and blasting at the edge of the
mine, near the village, school and at other sensitive receptors and such
collected data shall be submitted quarterly to the Ministry’s Regional Office.

The Project Proponent needs to install the permanent water sprinklers along
the haul road and the approach road. Further, 10 nos. of fog canon/mist
sprayer of atleast 40 m throw shall be installed at various locations in the mine
area. Effective dust suppression system shall also be adopted at other parts
of the mining lease to arrest the fugitive dust emission.

The air pollution control equipment’s like bag filters, vacuum suction hoods,
dry fogging system etc. shall be installed at areas prone to air pollution. PP
shall take necessary measures to avoid generation of fugitive dust emissions.
The dense plantation shall be carried out in the vicinity of the crusher. The
Stack emission monitoring of the Crusher shall be carried out at periodic
intervals.

The Project Proponent shall ensure that the transportation shall not occur
through village road or any other public road.

The Project Proponent needs to explore the possibility to reduce the water
consumption by using non-toxic chemicals.
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The Project Proponent needs to complete the entire 7.5 m peripheral
plantation, safety barrier plantation and gap plantation within three years. The
Project Proponent should plant quality sapling of appropriate height of native
and fruit bearing species. In case of tall transplants (seedlings), the seedlings
should have proper-trained rootstock with root biomass commensurate with
seedling height to ensure good growth after out planting. Plantation shall be
undertaken in consultation with the State Forest Department. The Project
Proponent shall make the actual count on the saplings planted and its survival
rate and in case of failure of achievement of 95% survival rate, action plan for
achieving the target survival rate shall be submitted to the Ministry’s Regional
Office.

The Project Proponent shall conduct third party audit of compliance of EC
condition at an interval one year and its report shall be submitted to IRO,
MoEF&CC.

The Project Proponent shall create awareness among the local people
working within the project area as well as its surrounding area on the ban of
Single Use Plastic (SUP) in order to ensure the compliance of Notification
published by MoEF&CC on 12/08/2021. A report, along with photographs, on
the measures taken shall also be included in the six monthly compliance
report.

The Project Proponent shall explore the possibility of using atleast 20% of
Electric vehicles/CNG/Solar instead of diesel operation within three years.PP
shall explore possibility of generation of electricity through Solar Power Plant.

The Project Proponent shall provide the rainwater harvesting structure at mine
office and other infrastructures to recharge the ground water.

The Project Proponent needs to provide the RO drinking water supply and
also by laying network of pipelines to the nearby villages at free of cost.

The Project Proponent needs to obtain the permission from CGWA before
intersection of ground water.

The Project Proponent should periodically monitor and maintain the health
records of the mine workers digitally prior to mining operations, at the time of
operation of mine and post mining operations. Regular surveillance on
Silicosis shall be carried through regular occupational health check-up every
year for mine workers. PP shall also organize medical camp for the benefit of
the local people and also the monitor the health impacts due to mining
activity.
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The mining lease holders shall, after ceasing mining operations, undertake
regrassing the mining area and any other area which may have been
disturbed due to their mining activities and restore the land to a condition
which is fit for growth of fodder, flora, fauna etc. The implementation report of
the above said condition shall be submitted to the Ministry’s Integrated
Regional Office.

The Project Proponent should install the Continuous Ambient Air Quality
Monitoring Stations (CAAQMS) as per the scientific study and in consultation
with CPCB/SPCB. The real time data so generated should be displayed
digitally at entry and exit gate of mine lease area for public display and shall
be linked to server of CPCB/SPCB.

The Project Proponent needs to use modern equipment’s such as Camera
Traps for ensuring presence and movement of wild animals in the study area
in consultation with Wildlife Wing of Forest Department. Appropriate
interventions shall be taken to minimise stress conditions for wild animals and
to avoid Man-Animal conflict.

The Project Proponent should adopt the proper mitigation measures as
proposed under EMP with the budget of Rs. 0.3680 Crores (Capital cost) and
36.12 Lakhs/Annum (Recurring cost). The adoption of mitigation measures
and monitoring of the same as proposed in the EMP shall be done under the
supervision of the qualified environmental personnel. The implementation
status of the same shall be submitted to the Ministry’s Regional Office.

The budget on Public Hearing for Vangar&Madhiya Limestone Mine of Rs. 34
Lakhs (for 3 years, as per the EIA_EMP chapter no. 7.6) to address the
concerns raised by the public in the public hearing is to be completed within 3
years from the date of start of mining operations. PP shall comply with all
action plans made for public hearing concerns and make regular maintenance
and record the progressive activity outcomes. The Project proponent shall
ensure that the activities proposed under the public hearing is different from
the CSR activities.

PP needs to comply the OM dated 27.07.2024, where it is categorically stated
that the plantation of saplings shall be carried out in the earmarked 33%

greenbelt area as part of the tree plantation campaign Qd)CIs_J-ITaHIH.

Gujarda, Dudheri&Dudhala Limestone Mine of M/s Nirma Limited for

mining of Limestone with production capacity of 2.7 MTPA in the mine lease
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